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LOK SABHA DEBATES 

LOK SABHA 

FtidIIy, _ « 2W71Va&atf.w 1« 1929 (SaIal) 

1718 Lok Ssbha mst Ilf Eltlven 011116 Clock. 

[English} 

••• (/nIIHn.f:Jt/ons) 

MR. SPEAKER: This is Question Hour. Why can you 
not wait for 58 or 59 minutes? 

Q. 421-Shri M. Anjan Kumar Yadav-not present. 
Shri Kashlram Rana. 

ORAL ANSWERS TO QUESTIONS 

/T11VISIation} 

HousIng Finance Compenie8 

+ 
-421. SHRI KASHIRAM RANA: 

SHRI M. ANJAN KUMAR YNJAV: 

Wil the MinIster of FINANCE be pleased to state: 

(a) whether several Housing Finance Companies with 
doubtful credibility are operating in the country and are 
defrauding the people; 

(b) if 80, the facta thereof; 

(c) whether the Govemment has conducted any 
inquiry in this regard; and 

(d) If 80, the outcome thereof and the action taken 
agalnat such companies? 

{English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) A Statement is laid on the 
Table of the House. 

Statement 

At present there are 42 registered Housing Finance 
Companies (HFCs). These are regulated by the National 
Housing Bank (NHB). The NHB has not received any 
depositor's complaint against any of the 42 HFCs 
registered with it. However, in the recent past the NHB 
has come across one instance of an HFC which has 
indulged in fraudulent activities. The Certificate of 
Registration (COR) of the HFC has been cancelled and 
criminal proceedings have been initiated by the NHB. 
NHB has also come across instances of a few 
unregistered HFCs carrying on the business of housing 
finance. On receiving such information, NHB has 
proceeded against these companies under the NHB Act 
and has also filed winding up petitions in the various 
High Courts. 

SHRI KASHIRAM RANA: There is hike in prices of 
land and real estate and there is no permanent interest 
policy or formula for home loan of the Govemment or 
the RBI. It has become very difficult for poor and 
middleclass people to make their own homes. Such a 
situation is prevailing nowadays. Housing finance 
corporations are misusing this situation. These companies 
are tempting the needy, poor and middleclass people to 
get more and more money. I would like to quote an 
example. In yesterday's newspaper. a real estate company, 
through an advertisement, has given a promise that if 
anybody's wants to buy a flat in Dubai. they would get 
a departmental visa. Such types of temptations are being 
made. ... (Intenvplions) 

MR. SPEAKER: That is for Dubai property. not here. 

... (Interrupb'ons) 

SHRI KASHIRAM RANA: " is concerned with the 
housing finance corporation. But the situation is definitely 
grave. Han. Minister has also confessed that such type 
of incidents have taken place. One instance of HFC is 
given. which has indulged in fraudulent activities. 
Moreover. the RBI is looking into the growing incidents 
of fraud and it has also constituted a group, which has 
submitted the report to the RBI. The report was circulated 
among the banks but effective implementation has not 
taken place. In such a situation and circumstances, I 
would like to know from the han. Minister as to what 
steps are being taken to stop or check these bogus 
housing finance corporations keeping in view the interests 
of the needy people who have lost their money. 
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SHRI P. CHIDAMBARAM: This question concerns 
HoUsing FIf18nC8 Companies(HFCs) which are defrauding 
the people and I have answered that. We have not 
received any depositors complaints against any of the 42 
Housing FInance Companies which are registered with 
NHB. If there is a bogus company which is not ~ered 
under Section 29(A) with NHB, and which is defrauding 
the pubHc, that is a matter for the police of that State to 
take action under the criminal law of that State. The 
NHB is a refinancing bank and it deals with housing 
companies which are registered with NHB but the ordinary 
law of the land, especially the criminal law must be 
invoked by the State Government and the State police. 

SHRI KASHIRAM RANA: The answer given by the 
hon. Minister also confesses that NHB have also come 
across incidents of few unregistered HFCs. 

MR. SPEAKER: That is what he said. 

SHRI KASHIRAM RANA: What is the role of the 
Government . of India and the RBI in this? 

MR. SPEAKER: It is for the State Government to 
look into It. 

SHRI KASHIRAM RANA: After all the RBI announces 
interest policy regarding home loans and it sometimes 
it ICreases the interest rates and sometimes decreases. 

MR. SPEAKER: You can make this point in the new 
Committee on the Centre-State affairs. 

SHRI KASHIRAM RANA: Some steps must be taken. 
Otherwise, poor and midd1ec:1as8 people would continue 
to be looted by the bogus HFCs. 

MR. SPEAKER: Shri Rana. those who are investing 
in these companies, they should be little careful. Their 
precious money should not be wasted Uke this. 

SHRI KASHIRAM RANA: As a layman, I feel I am 
helpless. So, I would request that protection should be 
given to them. 

SHAI P. CHIDAMBARAM: There is no point in trying 
to shift the responsibility to the Government of India. 
Criminal law of the country is administered by the State 
Government. In fact. when an attempt is made to discuss 
any law and order problem or crime in a State, 
immediately, the Members rightly stand up and say, this 

is a State subject and this is under the State Govemment. 
Now, the Law Minister is here, and he can bear me out. 

The point is, the RBI is a regulator. So far as the 
RBI regulates an entity, it wiU deal with the entity to the 
extent of regulation. The NHB is a refinancing bank. 42 
HFCs are registered with NHB. If there is any of the 42, 
which are defrauding the people or doing anything in 
violation of the Act, we will act. We have given you an 
example of one case where we have acted. But 
somebody who is not registered with the NHB, and who 
is not regulated, cheats the people, that is a simple case 
of cheating under the criminal law and the criminal law 
must be enforced. The State Govemment and the State 
Horne Department and the State police must prosecute 
that person for violating the criminal law of the land. 
... {/nIBmJptions) 

SHRI KASHIRAM RANA: In this case, the 
Govemment can Instruct the RBI or the State Government 
that such type of incidents are growing and they must 
be stopped. 

MR. SPEAKER: It is a suggestion for action. 

fTnmslalion! 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, 42 
registered Finance companies are operating through 
National Housing Bank and these companies sanction 
housing loans to the people in need. Sir. tIvough you, I 
would like to know the number of ses and STs who 
have . been given loan through HFC. The rate of interest 
should be comparatively low in the case of SCS and 
STs, is there any provision in this regard. 

/English! 

MR. SPEAKER: This is a policy decision. 

SHRI P. CHIDAMBARAM: I cannot give the number 
of people who have got housing loans. This question 
does not deal with the number of people who have got 
housing loans. But I can tell you that Interest rates have 
varied from time to time depending upon the prevailing 
RBI bank rate and the monetary conditions. For example, 
let us look at SBl's home loan rate on a floating basis, 
which is a benchmar1< rate. In 1998-99, it was 14 per 
cent; in 1999-2000, it was 14.5 per cent. After that, it 
declined to 13 per cent. 11 per cent and It further declined 
to 8.25 per cent. Now. it has risen again to 11.5 per 
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cenl So, over the last 10 years, the SBl's home loan 
rate given on a floating basis has been between 14 and 
11.5 per cent. 

MR. SPEAKER: Q. 422-Shri Sukhdev Singh 
Dhindsa-Not present. 

Shri A.SaI Prathap-Not present. 

Implementation of SJSR Yojana In States 

+ 
*423. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether some States are comparatively slow in 
implementing the Swama Jayanti Shahari Rozgar (SJSR) 
Yojana in the country; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has identified the 
main causes for it; 

(d) if so, the details in this regard; and 

(e) the remedial measures taken by the Government 
to speed up the implementation of Yojana in these States? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (e) A Statement is laid on the 
Tabte of the Sabha. 

Statement 

(a) and (b) Yes, Sir. The pace of implementation of 
the Scheme of Swama Jayanti Shahari Rozgar Yojana 
(SJSRY), being implemented in the country since 
1.12.1997, has varied between State to State. Statements 
showing State-wise physical and financial progress of the 
Scheme, on the basis of Quarterly Progress Reports 
(QPRs) received from the StateslUniori Territories, are 
given at Annexure-I and Annexure-II. 

(c) and (d) The causes for slow progress of the 
Scheme in some States/Union Territories are manifold. 
Some of the major reasons are as under: 

(i) The Budget allocation of the Scheme being 
small, there is a lack of enthusiasm among the 
StateslUnion Territories in the implementation of 
the Scheme. 

(ii) Lack of a holistic approach in the scheme to 
address the other needs of the urban poor such 
as shelter and basic amenities in addition to 
the income generation, needs. 

(iii) Lack of authentic Below Poverty Line and 
Livelihood Needs Assessment data related to 
urban ·poor. 

(iv) Banks not coming forward to provide loan 
assistance to the urban poor in setting up micro-
enterprises under the Scheme. 

(v) Lack of adequate capacity building of 
functionaries at the local level implementing the 
Scheme. 

(e) The various steps taken by the Government to 
make the Scheme more effective are as under: 

(i) The Central allocation for the Scheme of Swama 
Jayanti Shahari Rozgar Yojana (SJSRY) has 
been significantly enhanced in recent years from 
Rs.1oo crore in 2005-2006 to Rs.2S0 crore in 
2006-2007 and further to Rs.344 crore in 2007-
2008. 

(Ii) The Basic Services to the Urban Poor (BSUP) 
and Integrated Housing & Slum Development 
Programme (IHSDP), launched on 3rd December 
2OOS, as components under the Jawaharlal 
Nehru National Urban Renewal Mission 
(JNNURM) , addressed to the shelter and basic 
amenities needs of the urban poor so as to 
complement efforts under SJSRY. 

(iii) Funds have been released to State Governments 
under Jawaharlal Nehru National Urban Renewal 
Mission (JNNURM) to conduct slum, below 
poverty line and livelihood profile surveys in 
citiesltowns in the country so as to have an 
authentic data base. 

(Iv) The cases of non-cooperation of Banks have 
been taken up with Ministry of Finance/Reserve 
Bank of India at regular intervals. 

(v) In order to enhance the capacity of Urban Local 
Bodies and other functionaries handling the 
urban poverty alleviation programmes a 'National 
Programme on Capacity Building' under 
Jawaharlal Nehru National Urban Renewal 
Mission (JNNURM) has been launched. 
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Annexure I 

Physics! P10gress (CutnuIIIIWs) Under SJSRY 

USEP 

reo ~ No. ~ No. d No. d No. d reo d reo d reo d No. d No. d 
... .... lIE IInII:iIiias CDSs COs IInIidIies Pnn 0WCUAs YfIIMI 1lCI 
... CII iIInIIIId bIIIIII AAd*d ..... T ............... .,... 

CS .,... ... cs ... ... 
~- USEP 

10 11 12 13 14 

117 117 34.94 145 117 36 ~ 51097 16131 54380 74157 89.70 

17 4 0.01 8 17 82 442 314 8 75 8 12.05 

87 87 0.90 87 87 7 1218 8864 120 22S 200 8.32 

122 122 12.02 122 122 . 122 15429 4860 2120 19245 o 28.15 

110 75 3.82 90 75 55 10088 9474 448 1142 6590 4.77 

13 o 1.57 13 13 9 480 996 4 30 1.41 

148 117 14.00 192 149 251 35734 50883 7203 194 1968 23.13 

88 88 9.41 265 68 0 17192 25635 3116 3832 891 3.40 

49 

70 

o 

49 0.14 

5 0.Q9 

o 0.00 

49 

3 

o 

49 

25 

o 

13 1649 3B82 54 397 31 6.11 

9B 11384 20657 135 304 49 1.67 

o o o o o o 0.00 

215 216 9.00 226 215 2B2 60562 128363 1661 12520 13552 73.48 

58 58 10.26 59 58 115 18291 40562 1796 16469 8632 2.91 

337 337 30.30 512 3'11 238 911626 105581 3529 9851 14797 29M 

247 237 14.44 888 245 189 74803 158825 5454 31538 22312 38.92 

2B 

6 

22 

11 

28 4.60 

6 0.44 

3 0.55 

8 1.45 

103 103 9.40 

32 28 

5 6 

3 3 

11 11 

o 103 

133 131 1057 177 133 

183 o 23.51 D 183 

46 0.00 o 46 

32 o 2S08 96 o B8 6.00 

6 1710 1345 11 o 1.83 

10 160 5369 3'11 0 30 15.38 

14 812 2303 11'11 2982 o 2.27 

70 27160 21251 1824 13083 2144 23.86 

o 8566 14061 48 220 106 5.09 

o 47014 22774 304 1027 452 23.47 

4 479 1487 12 o 200 3.71 

719 719 40.06 763 719 263 28976 37974 6342 14353 18555 84.84 

8 
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25. 

28. 

'11. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

l 

10. 

11. 

AI N fIIII1da 

D&NHMIi 

Total 

2 3 
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3 4 10 11 12 13 14 

13 13 0.49 13 13 18 4'l1O 12262 109 1840 170 5.37 

83 50 0.04 71 83 o 812 1414 2 20 23 0.07 

824 624 58.23 1251 823 0 130592 122638 3383 9732 8443 71.79 

128 128 58.21) 305 128 233 18688 77900 319 1404 19894 36.39 

0.01 47 o 10 o 4 5.55 

021 8 3 252 3154 7 23 34 0.00 

2 o 0.00 o 2 o 01 219 5 o o 0.94 

2 2 0.04 2 68 o o o o 0.04 

9 12.23 198 o o 1124 2570 47 58 56 0.00 

5 1.81 7 5 11 17~ 9743 362 3089 1070 4.09 

3755 3310 337.40 5485 3645 2159 716218 948943 52434 197834 192855 612.14 

Annex.". n 

Slate WISB FJnIII7CIsI PtOgfflSS Under SJSRY 

(Rs. in Lakhs) 

0peIq IIaIIn:e 
(IS 01\ 1.12.97) 

Toll! FtnI RaIeIsacI 
(1897·2007) 

TOIII FtnI Available '4IIf 
EJpaId-

------ 1uIe 

4 5 6 7 8 9 10 11 12 13 14 15 18 17 18 

1178.50 B7!i 4II8&.tI 12583.43 l61O.37 anu 13781.83 11117.83 24879.811 8764.18 I875J4 11164O.l1 3117.75 124UV 52311.11 78.94 

IIlI3 198.11 504.04 2lI6.8II 73.38 340.25 571.19 272:S) 844.29 515.32 2SO.82 185.94 56.47 21.. 78.35 90.72 

782.63 292.16 1084.79 2231.17 1124.72 3355..89 :m:J.I) 1416.88 4440.68 2612.16 228J7 2141.13 411.84 1187.11 15l1li.55 63.9B 

64U3 2«IB.9O D5.13 3336.27 8.2& 4II5.S3 3I8S.10 3126.16 7111.21i 2716.61 2510.01 5226.62 11111.40 616.15 ll1t84 7UI 

0.00 0.00 0.00 2240.83 !i89.11 2Dl47 2240.63 !i89.11 D47 1202.24 • .13 1101.37 103811 190.71 1229.10 !i6.!iB 

138J1 11.116 221.90 14.06 35.Sl 119!B 222.a) 118!B 341.49 150.111 75.79 226.48 72.21 4tI) 115.01 11&.32 

1885.2& 584.67 2219.83 5551.17 1811118 74!i0.25 7236.43 2483.75 9T.n 18 5278.83 2159.92 7438.75 1057 JO 333.B3 2291.43 JU5 

293.19 170.97 464.1& 3.1l8.D3 041.116 425O.GII :BI2J2 1112.03 4714.15 2958.41 1059.51 4018.82 843.41 U 685.83 85.24 

257.G11 440JC 688m 430.lIl 191.51 621!B 687.17 632.45 1319.&2 853.42 622.74 1276.16 33.75 9.71 43.46 96.71 

480.11 44Ul WI lli1.'11 1153.18 2!iD4.94 1842..37 1111.78 3444.15 m93 1520.13 2504.06 858.44 81.65 946.111 72.1Il 

281.11 1137li 1424,47 78B.37 98.34 886.71 1075.48 1235.10 2311.18 0.00 0.00 0.00 1075.41 1235.10 2311.18 0 0 
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what extent the scheme has been successful in achieving' 
its target during the past 10 years? 

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir, 
Swam Jayanti Shahari Rozgar Yojna is a beneficial 
scheme for economically backward sections of the society. 
The scheme is going to complete approx. 10 years. I 
would like to know from the hon'bIe Minister the total 
number of beneficiaries of this so far. What is the reason 
for less number of people benefited by this scheme? To 

{English} 

KUMAR I SELJA: In the main Answer, I have given 
the progress of the scheme, the beneficiaries as wen as 
the financial and physical progresees. All of that is given 
in the Annexure. 
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In response to the second part of his queationabout 
the success of this scheme, I must admit that while the 
scheme has been fairly successful, keeping in view the 
rapid urbanization in our country, the number of people 
who are poor and are staying in the cities and towns 
has gone up. So, as far as this scheme or any other 
scheme is concemed, I do not think that at any paint of 
time we can say that everything is achieved. There is 
always scope for improvement and even as far as this 
scheme of SJSRY is concemed, we have gone in for 
evaluation and we will be devising the guidelines to make 
it even more successful in the future. 

[Translation} 

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir, I 
would like to know from the hon'ble Minister whether the 
Swam Jayanti Shahari Rozgar Yojna has failed to achieve 
the target due to lack of co-ordination between Centre 
and State Governments? If so, whether the Gujarat 
Government did not send utilization certificate in respect 
of this scheme in time to the Central Govemment for the 
past some years? Hon'ble Minister may kindly fumish tha 
details. 

KUMAR I SELJA: Mr. Speaker, Sir, it' is true that 
Gujarat is one of the states which have failed to submit 
utUizatlon certificate to Central Govemment in time. A 
substantial amount is lying unutilized with the States. 
Gujarat is one of them. We had convened a meeting of 
such States last year asking them to send the utilization 
certificate immediately so that the work could progress 
further. Several States have sent this certificate. 

MR.. SPEAKER: Shri Sugrib Singtt-Not present. 

SHRI GIRDHARI LAL BHARGAVA: Mr. Speaker, Sir, 
I would like to know from the hon'ble Minister the reason 
for the slow progress of the scheme in Rajasthan though 
the State Govemment has sent the utilization certifacate. 
If the hindrance is on the part of the Central Govemment, 
by when these hindrances wiD be removed so that we 
could achieve fuD benefit from this scheme. 

KUMARI SELJA: Mr. Speaker, Sir, there is nothing 
pending in the Central Govemment. Sometimes, the State 
Governmenfs fail to spend the entire allocation. I have 
placed its details before the House. Out of which I tell 
you specifically about RaJasthan. Rajasthan has spent 
76% of the allocated amount. 

(English} 

In Rajasthan, there is ample scope for improvement 
and we shall urge the State Govemment to make this 
scheme a success. 

PROF. BASUOEe BARMAN: I want to know from 
the hon. Minister about the steps that are initiated or 
that are planned to be initiated to address the needs of 
the urban poor regarding shelter and other basic 
amenities, in addition to their income generation needs 
under SJSRY. 

KUMAR I SELJA: I have not understood the question. 
Would the hon. Member kindly repeat the question 
please? 

MR. SPEAKER: He wants to know the other steps 
that are being taken to improve the condition of the urban 
poor? 

I feel that the Finance Minister wiH be the proper 
Minister to reply. But you need not now reply. 

SHRIMATI C.S. SUJATHA: I would like to know from 
the hon. Minister whether the Govemment is willing to 
set apart more funds for skill development of the educated 
unemployed so that they can get new job opportunities 
and whether the Government would encourage 
Kudumbshree in Kerala which is doing a good work under 
SJSRY with special support? 

KUMARI SELJA: Kudumbshree is one of the very 
successful schemes of Kerala. In fact, we have shared 
this scheme in different fora. We have shared it with 
other States also so that they can pick up the good 
elements of the scheme. Hon. Finance Minister is here; 
we are very grateful to him he has given us larger sum 
this year under SJSRY. He has given us Rs.344 crore. 
We are grateful to him. We shall try to make this scheme 
a success. 

SHRI SACHIN PILOT: Of all the challenges th:.t our 
nation faces today, unemployment is certainly one of the 
biggest. Even though the Finance Minister has enhanced 
the funds from Rs.2S0 crore to Rs.344 crore, in my view, 
it is very paltry, compared to the crares of unemployed 
youths that we have, especially in the urban areas. 

In the answer that the Ministry had provided, it. says 
that the budgetary allocation is small, there is lack of 
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holistic approach and there is no authentic BPL 
demarcation, the banks are not coming forward, there is 
lack of capacity building, etc. This being such an important 
scheme, the Ministry and the Minister ought to incentivlse 
the banks. Unless the banks come forward with easy 
schemes and easy terms for the young people to take 
loans and start their own micro businesses we will not 
be able to achieve the full target of the scheme. 

{Tnms/alion] 

Firstly Rs. 344 crore is a very small amount Please 
go through the figures, hon'b!e Bhargawaji has raised 
this point. In Rajasthan the number of towns is 183, cell 
formed zero, BPL sUNey service conducted 183 and 
appointment of COs is zero. 25"10 fund is lying unutllized 
in Raiasthan. I think the Goverrvnent should take action 
in the States which have failed to implement such a 
good scheme and could not utilize the allocated amount. 
Govemment should keep a check on it and the State 
should be held accountable for not utilizing the funds. 
Hon'ble Minister may please state in this regard. 

KUMARI SEWA: Sir, I have already stated that there 
are some States where there is ample scope for 
improvement. He has mentioned about RajasIhan. I have 
aJready stated about Rajasthan. There are some other 
States besides Rajasthan. We are taking up this matter 
with them convincing them that it is a very good scheme. 
Lakhs of unemployed people who are reeling under 
poverty in urban areas should avail the benefit from this 
scheme. So far as banks are concemed, there is a need 
to sensitize the bankers. We have seen that the 
institutional framework of the banks is not strong enough 
that they could help the people in getting loans. We 
have identified one more lacunae which can be removed 
with the help of State Govemments, District associations, 
institutions and State level cornmitteas. They help in 
providing loans by talking to bankers. However, such types 
of bodies are not there in urban areas. While revising 
the guidelines, we would like to suggest to set up city 
level convnittees also which could coorcinate with financial 
institutions provide loans to the people, be it group of 
women, unemployed youth and other people. The biggest 
problem at present is that the bankers are not supportive 
in provicfmg loans and a lot of diffICulties are being faced. 
Hon'ble Finar1C8 Minister is present here, I would like to 
have his cooperation that he should insltuct the bankers 
to be sensitive towards poor. 

[English] 

MR. SPEAKER: I think all of us should join you in 
your efforts. 

{Tnms/slion/ 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
it is a very good scheme for the people living below the 
poverty line. The hon'ble Minister in her reply has stated 
that the scheme has failed to achieve hundred per cent 
success because banks are not cooperating. This is true. 
Even if one member of a falnily becomes defaulter, the 
bank denies loan to other members of that family. 
Similarly, if the number of defaulters from a particular 
area increased and they are unable to repay their loans 
due to some reasons, the bank denies loans to the people 
of that entire area. Therefore, banks should change their 
attitude. It is an individual scheme but banks deny loan 
to an individual beneficiary. The hon'b\e Minister has 
herseH admitted it. Therefore, the Govemment should pay 
attention towards it and take stringent action in this teganI. 
I would like to know the steps that are being taken by 
the Govemment in this regard? 

{English/ 

MR. SPEAKER: Today, you are little comforted that 
the Flf'lar1C8 Minister is here. 

KUMARI SEWA: Yes, Sir. I am glad that the whole 
House is agreeing with this and I hope the FInance 
Minister also agrees to it.· 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): May I say a few words? 

MR. SPEAKER: That is why I am trying to egg you. 

SHRI P. CHIDAMBARAM: Nobody Is saying that there 
are no errors, no aberrations or no mistakes. Let me 
give you an example. The Government of Tamil Nadu 
caUed a meeting of the SLBC, State Level Bankers 
Committee, Chaired by the Finance Minister of that State 
and invited me to that meeting. So, we had a meeting. 
Under each one of these schemes, which my honourable 
co\teague has mentioned, we set targets for loans which 
~ administered by the various Ministries and time lines. 
I have got a report last week saying for the year 2006-
07 every aingIe target set for Tamil Nadu wII be exceeded 
by the banks. 
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I visited Bihar. Nitish Kumar ji held an SLBC meeting 
and there has been some progress. Chief Ministers of 
States must attend these SLBC meetings at least once 
a year. The Finance Ministers of the States must attend 
these meetings at least twice a year. H they are good 
enough, they should invite one of us to attend one of 
those meetings. We can then talk to the SLBC, set time 
lines to see that the ratio of achievement goes if not 
hundred per cent at least to 85 or 90 per cent I make 
this offer to all Chief Ministers. Please preside over the 
meetings, spend three-four hours with the bankers, invite 
one of us-itither I or one of my colleagues will go - we 
will then impress upon the banks to improve their target. 
In Tamil Nadu the report I got, I cursorily looked at the 
report. every single annual target for the last year win be 
achieved. 

MR. SPEAKER: I think it is a good suggestion. 

SHRI KIREN RUUU: The hon. Minister has mentioned 
here in the reply also but I wanted to know specifically 
as Jawahar Lal Nehru Urban Renewal Mission is also 
related to the subject. Is there any kind of interlOping of 
these two programmes. And, how do you identify the 
towns because towns in plain areas are larger in 
population than the towns in the hill areas because of 
the geographical limitations. How do you fix criteria for 
particular town to take the benefit of this particular 
scheme? 

KUMAR I SEWA: It will be the State Govemments' 
responsibifrty because they will notify the towns or the 
municipalities and then they can take advantage. " is up 
to the State Government. 

{Tmns/81ion! 

MD. SALIM: Mr. Speaker, Sir, rest of the things have 
been discu88Sd. 

{English} 

I agree with what the Finance Minister has said. As 
the Chairman of the Standing Committee on Urban 
Development I have also monitored the progress of this 
scheme. I found, Sir, in Tamil Nadu the best thing is that 
the Reserve Bank has issued a guideline for such 
sc.'lemes fixing 45 days from the date of receiving the 
application to disbursement of loan so that de-motivation 
factor does not work. So, can the Minister help the whole 
country by issuing similar guidelines from the bank that 
-for seH-employment project, under SJSRY or simUar 
other projects-45 days is the stipulated time from the 

date of receiving the application to the disbursement so 
that people will know as to whether they are going to 
get It or not. 

SHRI P. CHIDAMBARAM: Sir, RBI guidelines apply 
to the whole country. From what I gather from your 
question, the SLBC convener bank in Tamil Nadu has 
ensured that the guideline is observed. What we did was, 
we set up a centre to receive the appUcations and made 
sure all banks came there to dispose of the applications. 
This can be replicated in other States. But I would again 
urge that the State Chief Ministers and the State Finance 
Ministers must take interest and preside over these 
meetings so that these time lines can be laid down. 

MR. SPEAKER: I think, I have not converted the 
Finance Minister into the Minister for HOusing. But this is 
a good example of cooperative functioning. 

{Translation! 

Inflation Rate 

+ 
*424. SHRI CHANDRA MANI TRIPATHI: 

SHRI GURUDAS DASGUPTA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether inflation continued to remain at a high 
rate of around 6.5% for the last few months; 

(b) if so, the reasons therefor along-with the weekly 
variations during 2007 so far; 

(c) whether the Reserve Bank of India (RBI) has 
taken certain monetary measures to check the prevailing 
inflation in the country; 

(d) if so, the impact thereof; 

(e) whether the Asian Development Bank (ADS) has 
reported that the rise in the interest rate has moderate 
impact on inflation; 

(f) if so, the details thereof; and 

(g) the other steps taken/being taken by the 
Government to check the inflation rate? 

{English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (9) A statement is placed on the 
Table of the House. 
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Statement 

(a) and (b) The WPI-based year-on-year inflation for the period from January 6, 2007 to April 14, 2007 is as 
indicated in Table 1 below: 

TIlble-I: WPI bBtJtJd W96.t1y nu. of inIIstion (%) 

Week"end date Inflation (%) 

O6-Jan-07 6.37 

13-Jan-07 6.15 

2O-Jan-07 6.31 

27-Jan-07 6.69 

03-Fe~07 6.58 

1~F~07 6.52 

17-F~07 6.05 

24-Feb-07 6.10 

Demand-supply gap for some agricultural commodities 
like wheat, pulses and edible oils, hardening intemational 
prices of various commodities, rapid rise in credit and 
buoyant inflow of foreign currency reserves reflecting 
positive investor sentiments and a high growth momentum 
of the economy have been the major reasons for inflation. 

(c) RBI has increased the Cash Reserve Ratio (eRR), 
repo rate and reverse repo rate several times in the 
recent past to control inflationary pressure in the economy. 

(d) The steps taken by RBI, along with other 
measures taken by Government, are likely to moderate 
the inflation rate in the -near future. 

(e) and (I) The Asian Development Bank(AOB), in its 
Report on Asian Development Outlook, 2007, has stated 
that in India rising interest rates, coupled with fiscal 
discipline, will have restraining effect on demand growth 
from home buyers, manufacturing investors and 
consumers. It is projected by ADB that during the financial 
year 2007 and 2008, WPI-based inflation rate wiD soften 
and then remain steady at 5.0 per cent and aggregate 
growth during financial year 2007 wiD be at 8.0 per cent. 

(g) Other recent steps taken by Govemmentto control 
inflation include: 

Week-end date 

03-Mar-07 

1~Mar-07 

17-Mar-07 

24-Mar-07 

31-Mar-07 

07-Apr-07 

14-Apr-07 

Inflation ('Yo) 

6.46 

6.46 

6.46 

6.39 

5.74 

6.09 

6.09 

Provisional from Feb 24-Apr 14, 2007 

• Reduction in retail prices of petrol by Rs. 2 per 
litre and diesel by Rs. 1 per litre in November 
2006 and again in February 2007. 

• State Trading Corporation contracting for import 
of 55 lakh lonnes of wheat to supplement 
domestic availability 

• As against nannal applicable duty of 50 per cent. 
allowing private trade to Import wheat at 5 per 
cent duty from June 28, 2006, and at zero duty 
from September 9, 2006. 

• Decision to release up to 4 Iakh tomes of wheat 
under Open Market Sale Scheme in February 
and March 2007. 

• Ban on export of pulses from June 22, 2006 
and of wheat and SMP from February 9, 2007. 

• ReJuction in customs duty on import of pulses 
to . zero on June 8, 2006. 

• Import of pulses by NAFED, STC and PEC to 
augment domestic availability. 

• Ban on futures trading in tur and urad from 
January 24, 2007, and in wheat and rice from 
February 28, 2007. 
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• ReductIon in import duty on paJm group of oils 
by 10 percentage points in August 2006 and by 
a further 10-12.5 percentage points in January 
2007. Maintaining tariff value for assessing import 
duty unchanged at July 2006 level. 

• In the Budget 2007-08, crude as well as refined 
edible oils have been exempted from additional 
counterveiling duty of 4 per cent. Duty on 
sunflower oil, both crude and refined, has been 
reduced by 15 per cent A further 10 per cent 
cut in basic customs duty on palm group of oils 
was notified in April, 2007. 

{Tnmslation] 

SHAI CHANDRA MANI TAIPATHI: Mr. Speaker, Sir, 
rising prices have been continuously discussed in this 
House for the last two sessions. Probably another 
discussion is being held on 15th again. 

{English] 

MR. SPEAKEA: Yesterday, there was a full 
diIcua8Ion. 

{TrsnsJation/ 

SHAI CHANDRA MANI TRfPATHI: Sir, I am coming 
to the question. Each time, the Govemment says that we 
are taking measures to bring down the prices. But I would 
like to say that prices are rising continuously. Hon. Minister 
has accepted while replying to my first question that 
lnftaIIon rate has been around 6.5%. I would like to know 
from the Hon. Minister which is the correct basis for 
calculating Inflation is it whole sale prices Index or 
consumer prtcee index. " the consumer price index Is 
the baaiI of calcYlating Inflation, I would like to know 
from the Hon. Minister, through you, the extent of price 
riea during the last three years and the real picture of it. 

{English/ 

SHAI P. CHIDAMBARAM: Sir, only yesterday in my 
reply to the discussion on the Fmance BUI, I spent several 
minutes explaining causes tor the current inflation and 
the steps that the Govemment has taken. By convention, 
inflation is measured on a WPI basis. When we compare . 
this year's inflation with the last year or with the inflation 
six years ago, the comparator is always the WP based 
inflation and that is why, we have given the WPI member 
In the answer. It is not as though, we do not have the 

figures for CPI based inflation. Those figures are available. 
The basket that goes into constructing the CPI is different 
from the basket that goes into constructing the WPI. But 
every Govemment has, for the purpose of discussion, 
taken WPI as the correct basis for calculating inflation. 

{Translation/ 

SHAI CHANDRA MANI TAIPATHI: Mr. Speaker, Sir, 
the main reason of price rise Is the imbalance between 
demand and supply of agricultural commodities like wheat, 
pulses, edible oil, as stated by the hon. Minister. The 
Govemment is making efforts to increase the supply by 
adopting monetary measures and short-term measures of 
importing wheat, pulses and edible oil, but there is no 
long-term plan of Govemment to increase the supply of 
agricultural commO<flties. Is there any such scheme? Will 
the Government will wait for the crisis and then try to 
solve it or do something to pre-empt it? 

{English/ 

SHAI P. CHIDAMBARAM: Sir, measures to contain 
Inflation are both long term measures and short term 
measures. For example, in fiscal measures if you cut 
customs duty and if you cut excise !My, the impact is 
more or less immediate. Monetary measures taken by 
the Reserve Bank of India will take some time to fiiter 
through the system. For example, all economists and 
analysts are agreed that the monetary measures taken 
in 1994-95 had an effect on the system after a few 
months and maybe after a year. For example, in 2000-
01, as I said before, inflation reached the peak. In fact, 
it was over 8 per cent for 12 weeks and it was over 
6 per cent for 46 weeks. Memories are short but records 
do not lie. 

That inflation was moderated in a period of six 
months to a year thereafter. Monetary measures will take 
time to have an effect. They are already having an effect. 
They wilt have an effect. Yesterday I gave to this House 
the figures of monetary measures. The Reserve Bank of 
India has increased the CAA in six steps from 5 to 
6.5 per cent. The Reserve Bank of India has also taken 
action on the demand side by increasing the risk weight 
for lending to certain sectors. They are having an effect. 
The demand growth is being moderated and the credit 
growth also is being moderated. The third limb of anti-
inflationary measure is the supply side measures-
augmenting the supply of wheat, paddy, pulses and 
oilseeds. 



23 MAY 4, 2007 to OUtlSlions 24 

About ten days ago the hon. Minister for Agriculture, 
while replying to the debate on the Demands for Grants 
of his Ministry, explained the· steps the Ministry of 
Agriculture and Food and Consumer Affairs is taking to 
moderate inflation by taking long-term supply side 
measures. We are fully supportive of those measures. 
We need to increase the produdion of wheat, paddy and 
pulses. Consumption is rising. The NSSO survey shows 
that consumption of foodgrains, pulses and oilseeds are 
rising. We have to increase the supply side. In the short-
term, of course, we can import. But the only durable 
answer, as I said yesterday, is to increase production 
and availability of wheat. paddy, oilseeds and pulses that 
the people of this country require. . .. (lnItInuptions) 

MR. SPEAKER: Sorry, it cannot be a debate. Don't 
answer. 

... {lntenuptions) 

SHRI GURUDAS DASGUPTA: The hon. Minister is 
extremely optimistic and he believes more in statistics on 
the basis of the WPI than the hard realities that you 
obtain from the market price. Consumers do not buy at 
WPI prices. Consumers buy at retail prices. There is 
always a gap between retail prices and the whoIeaale 
prices. If the retail price is taken into consideration, it is 
not an academic issue, what is the rise? What is the 
inflation? It is a fact of life. It is not an acacJemic question. 

MR. SPEAKER: This is Question Hour. What is your 
question? 

SHRI GURUDAS DASG U PTA: Calculation is based 
on WPI and if the market price is quite different to what 
is being said in the Parliament, then we are led to believe 
that the Govemment does not want to confront itself with 
the realities of life. The Reserve Bank of India had been 
speaking of stability of price from January. Four months 
since then are over. But there has been little or no 
moderation of price of essential goods. In view of the 
failure of the Govemment to moderate prices, may I ask 
the han. Minister, what additional steps the Government 
would like to take including considering the question of 
de-hoarding and enforcement of Essential Commodities 
Act and also calling a meeting of the Chief Ministers to 
have a collective strategy to tackle the problem? 

SHRI P. CHIDAMBARAM: Sir, I did not say that WPI 
is the level of price at which consumers buy. I said when 
we discuss inflation, WPI is taken as a comparator for 

looking at inflation today and inflation a year ago, or six 
years ago or fIVe years ago. Ordinary people, of course, 
buy essential commodities, especially food articles at 
prices which are prevailing in the retail market and those 
prices have hardened in the last seven to eight months, 
maybe, a year. It started with sugar. Last year, sugarcane 
production was low but now sugar prices have moderated 
by As. 3 to Rs. 4 per kilogram. In fad, the sugarcane 
producers are now complaining that their sugarcane is 
not being lifted by the sugar fadories because sugar 
prjces are low. I said it yesterday and went to wheat. 
Last year we imported 55 Iakh tonnes of wheat. We 
procured only 92 lakh tonnes of wheat. This year the 
Ministry of Agriculture has said that wheat produdion is 
higher than last year. We hope that we will be able to 
procure more than last year. With higher production and 
higher procurement we expect wheat prices to moderate. 
In regard to pulses and oilseeds, we.re a defICit country. 
We have imported pulses for many years now. It is 
nothing new. Pulses of Indian seeds are grown only In 
Myanmar, some in Australia and some in Turkey. 
Chickpeas are grown in Canada. We are importing pulses 
and we have announced Import of pulses this year too. 
The consumer is indeed affeded by the rise in prices of 
pulses and oIlseeds and I have seld that we have taken 
steps to augment supply. 

Now, the RBI's measures are rnonetory measures 
and any analyst will tell you that monetory measures do 
not have an impad on the retail prices of essential food 
articles. That can only be moderated by increasing supply. 
Foodgrains and food articles are affected by supply and 
demand. Demand is high, there is a aupply-demand 
mismatch and it can only be met by either maintaining 
domestic production or, in the interim. importing those 
goods. Both steps are being taken. The Minister for 
Agriculture has explained the steps to augment production 
as well as to Import. Any step which the Ministry of 
Agriculture would like to take to augment the supply aide 
has the full support of the Government. 

SHRI GURUDAS DASGUPTA: What about 
dehoarding measures? ... (Interruptions) 

SHRI P. CHIDAMBARAM: I am sorry that I have 
missed that point. 

Sir, sometime ago, we gave the power. back to the 
State Govemments to promulgate orders on stockholding 
which was taken away or wrongly by the previous 
Govemments. That power has been restored to the State 



25 Ollll AnswtNS VAISAKHA 14, 1929 (Saka) to Questions 26 

Governments. Without the prior consent of the Central 
Government, the State Governments have the power, 
under the Essential Commodities Act, to pass control 
orders especially on stock limits and take action. The 
Minister for Agriculture has written to the State Chief 
Ministers to take action especially on dehoarding. The 
last I heard on it-and I cannot confirm it-was about six 
or seven weeks ago. Only five State Chief Ministers have 
responded to the letter of the Ministry of Agriculture. The 
prinCipal responsibility of carrying out dehoarding 
operations under the Essential Commodities Act lies with 
the State Governments and I shall certainly pass on this 
concern to the Minister for Agriculture and request him to 
Impress upon all State Chief Ministers to please pass 
control order, impoae stock limits and take dehoarding 
action against anyone who hoards stocks. 

As far as calling a meeting of the Chief Ministers is 
concerned, that Is the prerogative of the Minister for 
Agriculture and the Prime Minister and I shall certainly 
pass on your concern to them. 

SHRI KINJARAPU YERRANNAIDU: Sir, the reality 
is, If you go anywhere in the country and ask any person 
about the prices of commodities, he will respond as 
Inflation. This is the total failure of the Government of 
India and also the State Governments. Since one year, 
the Government of India is taking all measures on the 
floor of the House and also outside. They are telling 
about the steps they have taken. But the ground reality 
is that the prices of essential commodities are not 
decreasing. According to me, we find hoarding 
everywhere. Instead of giving powers to the State 
Governments, why is the Government of India not 
amending the Essential Commoditlas Act at the Central 
level? Suppose we amend the Act here, then the law 
enforcing agencies will take action on the spot. If any 
Chief Minister is not interested in the matter, then who 
wiD .bear the responsibility? So, I want to know whether 
the Government of India is wUiingto amend the Essential 
Commodities Act or not to control hoardings? 

MR. SPEAKER: That is the liveliness of democracy. 

SHRI P. CHIDAMBARAM: Sir, there is no need to 
amend the Essential Commodities Act. The Essential 
Commodities Act confers powers to pass control orders. 
The grievance that was made sometime ago was that 
the power of the State Governments to pass control order 

"Not recorded. 

has been constricted by requiring them to get the prior 
approval of the Central Government. That has been 
changed. The power has been restored to the State 
Governments to pass control order without the prior 
approval of the Central Government in the matter of 
stockholding and dehoarding. So, the power is with the 
State Governments. Who will take dehoarding action? The 
machinery to take dehoarding action is with the State 
Civil Supplies Department and the State Police. How is 
it possible for the Central Government, in this vast country, 
to take dehoarding action in every town or city? The 
State Governments must take action and we will give 
whatever support we have to give but it is essentially for 
the State Governments to take action on dehoarding. 
... (Intsnuplions) 

MR. SPEAKER: Nothing should be recorded. 

... (InfBnuplions/ 

MR. SPEAKER: There cannot be different laws for 
different States. 

SHRI K. FRANCIS GEORGE: The hon. Finance 
Minister has initiated a slew of measures to control 
Inflation and to arrest inflation on the edible oil front too. 
That has been detailed in the answer. 

On the crude and refined varieties of edible oils, 
additional duty of CVD of four per cent has been taken 
out. Through the Budget, 15 per cent import duty has 
been cut on the sunflower oil, crude and refined version. 
On the palm group of oils, since August 2006 to April 
2007, the duty has been cut thrice. I need not say that 
this has a direct bearing on the price of coconut oil. The 
Southern States, especially the State of Kerala, are directly 
affected by these measures. 

I do not contest the hon. Finance Minister'S contention 
that this is to correct the demand-supply gap or the 
demand-supply mis-match. 

Have you reached a stage on the supply side where 
you can re-impose these duties? Will the Government 
take measures to restrict these imports through the 
northern ports? WUi the Government be prepared to av~id 
these imports through the southern ports of Cochin, 
Chennai and Tuticorin? There is not much of a difference 
between the price of coconut and other oils. 
... (Inlsnuptions) 

"Not recorded. 
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MR. SPEAKER: You are going much beyond the 
scope of this Question. 

SHRI K. FRANCIS GEORGE: Will the hon. Minister 
take measures to avoid imports through the Southern 
States? WiD it be possible, in the short term, to re-impose 
these duties by stages? 

SHRI P. CHIDAMBARAM: Sir, today a variety of 
cooking oils like palm oil, coconut oil, mustard oil, 
sunftower oil and saffola oil, are being consumed by the 
people. I agree, in Kerala the principal oil that is 
consumed is coconut oil and the principal oil that is 
produced is coconut oil. But people from different parts 
of the country have setUed in all parts of the country. 
There is really no regional preference these days. For 
example, Southern States are now demanding more 
wheat. A couple of years ago they were saying, 'We do 
not want your wheat allocation, give us paddy." Now, 
they are demanding more wheat. 

The point is, as the Central Government we have to 
keep the prices of edlble oils under control. Now, palm 
oil, if I may say, is a neutral oil, which everybody uses. 
Palm oil prices have hardened because both Malaysia 
and Indonesia have found another use for palm oil, 
namely converting it into bio-fuel. Internationally, palm oil 
prices have hardened. In order to keep prices low, we 
have frozen the tariff value of palm oil. We have also cut 
the duties. These duty cuts are intended to keep the 
prices low. We are taking a huge hit on customa duty 
revenue. But it does not matter. The intention is to keep 
the prices low. If I re-impose the customs duty, then we 
are really defeating the purpose of keeping prices low. 

Therefore, I would respectfully submit that until the 
price situation eases, there is no intention to re-impose 
the customs duty. 

SHRI HANNAN MOLLAH: Thank you, Mr. Speaker, 
Sir. 

The hon. Finance Minister has mentioned about ten 
steps recently taken to monitor things. I feel only 
monitoring will not help. That is an Important part. He 
mentioned about supply side. Because of his philosophy, 
he depends only on the supply in the open market. In 
our country, we had faced this problem by strengthening 
the Public Distribution System. 

The consistent demolition of the Public Distribution 
System in our country is the main reason for rise in 
prices of the essential commodities. 

"Not recorded. 

In this context, will the Government consider 
strengthening the Public Distribution System and include 
pulses, etc. in the Public Distribution System? As they 
are less in supply, rich people will comer them. So, tor 
equitabfe distribution, will pulses be included in the 
rationing system? Will they be distributed through the 
Public Distribution System in order to face the chaUenge 
of shortage of essential commodities? 

SHAI P. CHIDAMBARAM: With great respect, I do 
not agree with the criticism that we have destroyed the 
Public Distribution System. The Public Distribution System 
has been strengthened. Commodities, like wheat, paddy, 
kerosene and sugar are being supplied through the Pubtic 
Distribution System. Whether the country is in a position 
to add more commodities to the Public Distribution System 
is a matter that has to be carefully considered. Whether 
we have enough pulses and enough edible oil for the 
open market, where most people buy, and for the Public 
Distribution System is a matter that has to be carefully 
considered by the Minister of Agriculture and the Minister 
of Consumer Affairs, Food & Public Distribution. I would 
respectfully request my hon. friend to put this question to 
that Ministry. . .. (Inlenuptions) 

MR. SPEAKER: Please take your seat. Nothing win 
be recorded. 

... (lnlelTUplions) • 

{TflUISlationJ 

SHRI PRABHUNATH SINGH: Sir, we are dlacuaeing 
inflation and the price-rise on one thing cannot be called 
inftation. When the prices of all the commodities gradually 
start soaring, it affects villages more. There are some 
commodities which are under the direct control of the 
Government. The Government and the Stale Governments 
between themselves manage ttl-. supply system and also 
control it which is directly affecting the villages. Hon. 
Minister has mentioned Public Distribution system, I would 
like tell the Hon. Minister, through you, that mostly prices 
of edible items such as rice, pulses, wheat etc. but the 
kerosene oil Is not available in the viUages even if money 
is paid. Its prices are rising the most. 

{English] 

MR. SPEAKER: He cannot reply about it. 

*Not recorded. 
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/Tm"'tion} 

SHRI PRABHUNATH SINGH: I am saying this 
because he is the person who increases or decrease the 
amount of subsidy. I would like to submit that the 
demands of the State Govemments are not being met 
and the supply is not being made as per their 
requirement. I would Dke to know from the Hon. Minister, 
through you, whether he would make arrangements to 
ensure supply particularly that of kerosene according to 
the demands of the States and whether he would stop 
regular curtailing in subsidy and make kerosene avaUabJe 
In fair prices so that inflation could be contained. 

MR. SPEAKER: You have given your speech, but 
what should he do? 

{English} 

SHRI P. CHIDAMBARAM: I am not in a position now 
to answer whether kerosene is supplied to certain rural 
areas on the supply is denied. This question must be put 
to the Minister of Petroleum and Natural Gas. But it is 
my Impression that there is a system for distributing 
kerosene. A certain aHocation is made to every State 
and that Government then has to decide . ..• (lntemJptions) 

rrmnsIBlion} 

MR. SPEAKER: Please, sit down. You know the rule 
{EngIish}Thank you very much for your kind cooperation. 
We have already taken up 48 minutes. 

[Translation] 

MR. SPEAKER: Question No. 425, 

Shri Vljay Kumar Khandelwa/-Not Present. 

Shri Subhash Sureshchander Deshmukh. 

Power Projects 
+ 

*425. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: 

SHRI VlJAY KUMAR KHANDELWAL: 

Will the Minister of POWER be pleased to state: 

(a) whether the Union Govemment has received 
proposals from various State Governments for 
development of powar projects during the last three years; 

(b) if so, the details thereof, State- wise; 

(c) the action taken by the Govemment to accord its 
approval along with the funds aUocated for the purpose 
during the period, State-wise; 

(d) the details of Central Sector Power Projects still 
pending for technical and environmental clearance; and 

(e) the steps taken by the Govemment to clear the 
projects expeditiously? 

{English} 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (e) A Statement is laid on the Table of 
the House. 

Statement 

(a) to (c) With the enactment of the Electricity Act, 
2003, the requirement of according Techno Economic 
Clearance by Central Electricity Authority (CEA) has been 
dispensed with for thermal generation. However, any 
generating company intending to set up a hydro 
generating station shall prepare and submit to the CEA 
for its concurrence, a scheme estimated to involve a 
capital expenditure exceeding such sum, as may be fIXed 
by the Central Govemment from time to time. 

In compliance with the Act, Central Govemment vide 
NotifICation dated 18.4.2006 has notified that the schemes 
for setting up hydro generating stations by any generating 
company involving an estimated capital expenditure 
exceeding the following sum shall be submitted for 
concurrence of CEA, namely: 

(1) Rs. two thousand five hundred crores, provided 
that-

(i) the scheme is included in National Electricity 
Plan (NEP) as notified by the authority under 
sub section 4 of section 3 of the Act and the 
scheme conforms to the capacity and type (run 
of river/storage) as mentioned in the NEP; and 

(ii) the site for setting up the hydro generating 
station has been allocated through the 
transparent process of bidding in accordance 
with the guidelines issued by the Central 
Govemment under Section 63 of the Act. 

(2) Rupees five hundred crores for any other scheme 
not covered by clauses (i) and (ii) to para 1 above. 
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Planning Commission has delegated full powers to 
the State Governments for approval of power projects 
(hydro and thermal power generation) without any ceiling. 
However, clearance from Planning Commission is required 
in the case of those hydro electric projects where inter 
state issues are involved. 

As far as Ministry of Power is concerned, during the 
last three years, 10 proposals were received from the 
States, by the CEA for according concurrence in respect 
of hydro power projects. Out of these, 3 projects have 
already been accorded concurrence of CEA. Two projects 
do not require the concurrence of CEA as their project 
costs are less than As. 500 crores. The proposals of fIVe 
hydro projects have been returned to States for tying up 
of necessary inputs as the proposals were incomplete. 
The details are given at Annexure I. 

Ministry of Power does not directly provide assistance 
for setting up of generation capacity in the State Sector. 
However, Power Finance Corporation (PFC) and Rural 
Electrification Corporation (REC) have been giving funds 
for state sector projects. The year-wise details of loans 
sanctioned by PFC and REC to State Generation Projects 
and joint venture projects during the last three years are 
as under. 

Organization 

PFC 

REC 

Total 

2004-05 2005-06 

7572 11839 

1797.35 1862.55 

9369.35 13701.55 

(Rs. in crore) 

2006-07 

19478 

7526.28 

27004.28 

(d) According to information received from CEA, at 
present. only two Central Sector hydro electric projects 
Le. National Hydro Electric Power Corporation's Vyasi HE 

Project (120 MW) in Uttarakhand and North Eastern 
Electric Power Corporation Ltd. 's Pare HE Project 
(110 MW) in Arunachal Pradesh are pending for its 
concurrence. 

According to information received from Ministry of 
Environment and Forests, three hydro electriC projects 
and 5 thermal projects are pending for environment 
clearance in Ministry of Environment and Forests. The 
details along with status is given at Annexure II. 

(e) For expeditious clearance of power projeots:-

• The ElectriCity Act, 2003 has put in place a 
highly liberal framework for generation. There is 
no requirement of licensing for generation. The 
requirement of techno economic clearance of 
CEA for thermal generation projects is no longer 
there. For hydro electric generation also, the ftmit 
of capital expenditure, above which concurrence 
of CEA is required has been raised and the 
current requirement is specified in the notifICation 
issued in April, 2006 (referred to in parts (a) to 
(c) above). 

• Planning Commission has delegated full powers 
to State Govemments for approval of power 
projects without any ceiling except for the hydro 
electric projects where inter state issues are 
involved. 

• Investment approval procedure in raspect of 
Central Sector projects has been streamlined. A 
time limit of 24 weeks is stipulated for the 
investment appraisal and approval process, with 
a trigger mechanism at each stage to move to 
the next stage in a time bound manner. The 
requirement of pre-PIS (Public Investment Board) 
clearance has been dispensed with inter-aJiIJ for 
all Power Sector projects. 

• Inter-ministerial coordination mechanism is in 
place with Ministry of Environment and Forests 
for expediting the clearances. 

Annexure I 

Hydro Power Proposals received from State Govts. during 2004-05 to 2006-07 

51. No. Name 01 Project InstaIed EsIima1ed Daleo! StaIus 
(Stale) Capac:iy Cost (fIs. CIs.) RelleipI 

(JIW) (Price Level) 01 CPR 

2 3 4 5 6 

1. Malnar (Chhatlisgarh) 60 313.35 (03104) Apri, 2004 Cleared by CEA on 19.08.2004. 

2. AII1irapaIIy (Kerala) 163 385.63 (04104) September, 2004 Cleared by CEA 011 31.032005. 
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2 3 4 5 6 

3. DtWan ( U.P.) 30 170.03 (12103) October, 2005 Detailed project Report has beeo retumed 
as the estimated project cost is less than 
Rs. 500 crores and the project does no! 
require .the conarrence of CEA. 

4. ~ (Andin PIIdesh) 319.60 2740.23 (12103) February, 2005 Returned on 24.08.2006 for want of 
~ information. 

5. Lower JunIIa (AIdIra Prade&h) 240 885.08 (0MlS) JUy,2006 Returned on 20.07.2006 for want of 
complete i1fonnation. 

6. Kcr,'na Left Sri Canal (MaharaIhIra) 80 245.02 March, 2006 DPR has been returned as the estimaIe is 
less than As. 500 CIOI8S and the project 
does not reqlire the COIlCUlT8I1C8 of CEA. -

7. SawaIkoI (.Ianm.I " KashniI) 1200 7346.00 (05106) May,2006 Proposal was I8Iumed on 23.11.2006 for 
want 01 complete information. 

8. GInIa (KamaIaka) 400 1059.90 (0&m6) JUy, 2006 Retumed on 11.08.2006 for want of 
complete information. 

9. KInfIh (Tani! NaGI) 500 1220.00 (05106) November, 2006 Retumed on 17.11.2006 for want of 
compIeIe infonnalion. 

10. Pall Maneri (UIIaraIdwId) 480 1922.80 (12106) [)ec:eM)er, 2006 Cleared by CEA on 23.02.2007. 

Annexure " 

Status of Pending Power Projects 

S1.No. Name of the project Date of Status 
Receipt 

2 3 4 

1. Simhadri STPP, Stage-II (2x500 MW) 23.02.2007 The proposal was considered by the Expert Appraisal 
at VIZag. VIShakhapatnam, Andhra Pradesh Committee (EAC) in Apnl, 2007 and additional 
by MIs NTPC lid. information has been sought. 

2. 3xSOO VoN Bongaigaon Thermal Power 02.03.2007 Expert Appraisal Committee (EAC) has recommended 
Station at Bongaigaon, District Kokrajhar, the environmental clearance. 
Assam by MIs NTPC lid. 

3. Kodarma TPS (2xSOO MW), Stage-I, 15.02.2007 Expert Appraisal Committee (EAC) has recommended 
ExpansIon to 2x5OO MW + 20% at \he environmental clearance. 
Kodarma, Jharllhand by MIs Damodar 
Valley CoIporation. 

4. T utioorin TPP (2xSOO MW) at T uticorin, 05.12.2006 The proposal was considered by the Expert Appraisal 
Tam" Nadu by MIs Neyveli UgniJe Committee (EAC) in April, 2007 and additional 
Corporation Ltd. information was sought. The required information has 

since been received recenUy. 
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2 3 4 

5. 3xSOO MW AravaH TPP at Jhajjar, Haryana by 11.04.2007 Proposal has been received recently. 
Mis NTPC Ud. 

Hydro EIectrie ProjecIa: 

1. KoIIibhel HEP Stage-1A (195 MW). 31.01.2007 The project was considndby fAC on 21.2.2007 and 
reconsidered on 22.3.2007. The Committee has sought 
certain clarifications which have been received 18C8f111y. 

Distrid NainitaI. Utlarakhand by Mis NHPC Ltd. 

2. Kotlibhel HEP Stag.H8 (320 MW). DIstricts 15.02.2007 The project was considered by EAC on 21.2.2007. 
The Committee recommended inltJr-alia conduct of 
public hearing in the other Districts. The proponent 
has to conduct the public hearing. 

Pauri & Tehri Garhwal by MIs NHPC Ud. 

3. VlShnugad PipaRtoli HEP (444 MW). 
District Chamoli by MIs THDC 

02.04.2007 The project was considered by EAC for River Valley 
and Hydroelectric Projects held on 18th April. 2007 
and ackitional infonnalion has been sought. 

{Translation! 

SHRI SUBHASH SURESHCHANDRA DESHMUKH: 
MR. Speaker. Sir. through you. I would like to state that 
hon'ble Minister has received ten proposals from States. 
Two proposals have been sent back and three proposals 
have been sanctioned. As such whether he proposes to 
consider the remaining five proposals? Three thousand 
megawatts of electricity can be generated through them. 
Hence. I would like to know whether he would call for 
the remaining proposals and consider them. 

SHRI SUSHllKUMAR SHINDE: Mr. Speaker. Sir. 
whatever has been asked by hon'ble Member. the 
complete details have been shown in Annexure-I in this 
regard giving present status of the proposals. I would 
like to state here that the cost of Dhukwan project of UP 
which figures at serial number 3 was less than Rs. 500 
crore. hence. it has been sent back. In addition to that 
cost of Koyna left bank CanaJ project of Maharashtra 
was also less than As. 500 crore, therefore. it was also 
sent back. Presently, we have only two central projects 
and none else. 

SHRI SUBHASH SURESHCHANDRA DESHMUKH: I 
want to know whether the Govemment is considering to 
provide some assistance to those who are generating 
one megawatt to. hundred megawatt electricity in the 
Private sector. 

SHRI SUt>"ILKUMAR SHINDE: Sir. this question 
relates to non-conventional energy. For generating power 

upto 25 megawatts they can get subsidy from the Ministry 
of New and Renewable Energy. Shri Vdas Muttemwar is 
looking after that Ministry. That Ministry is supposed to 
grant permission to generate 1 megawatt to 25 megawatts 
of power. Every State has been granted permission to 
generate power upto 100 megawatts. But no subsidy is 
being provided to them. The Govemment of India want 
to provide loan on behalf of Rural Electrification 
Corporation (REe) and PFC in this regard, since we are 
committed to generate more power in the country. Loan 
will be available for this purpose. 

SHRI NIKHll KUMAR: Mr. Speaker. Sir. I would like 
to draw the attention of the hon'ble Minister towards the 
1000 megawatt super thermal power project. which is 
going to be set up in Navinagar in my constituency. 
Aurangabad in Bihar. In this regard I would like to say 
that after a state of indecision which lasted for three 
years. the Central Govemment sanctioned this project in 
February last year and it was expected that formalities 
will be completed in this regard and construction work 
will start soon. To start with. it was necessary that NTPC 
conduct a survey there and decide where the township 
is to be developed so that a framework of the project 
may be set up there but no action has been taken 80 

far in this respect. I would like to ask the hon. Minister 
as to why this delay is being caused? How much delay 
would be caused further and when the initiatives would 
be taken? 
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SHRI SUSHILKUMAR SHtNDE: Mr. Speaker, Sir, 
there were soma complications in the Navinagar project 
however we have hetd talks with the Railways. I have 
also written leiter to the hon. Member in this regard. I 
would myseH try to expedite it. I am monitoring it myself. 

{English} 

MR. SPEAKER: I welcome Shrl Shallendra Kumar 
back here. 

{TnmsJa/ion} 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, 
through you, I would like to ask 000. Minister of Power 
as to how many power projects of Uttar Pradesh are 
pending with him? Secondly, in regard to the 30 Megawatt 
Dhukwan proposal for Uttar Pradesh sent by the U.P. 
Government to the Centre, he replied that since the 
proposal Is Incomplete it has been sent back and the 
project report has been returned as the cost involves 
less then Rs. 500 crore. 

Another gas based project in Dadri, Noida, U.P. Is 
pending. Is any financial assistance likely to be provided 
to start these two projects immediately or give sanction 
to the proposals of Uttar Pradesh pending with him, since 
it is the heart of the country. The development process 
in Uttar Pradesh is hindered owing to acute shortage of 
power. I hope he would pay attention towards it and give 
immediate sanction to these two projects and would also 
provide financial aseistance for it. 

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, in 
regard to the electrlfica1ion, I have already stated that all 
the hydro projects with the cost below Rs. 500 crore 
have been entrusted to the States. The Planning 
Commission has adopted a policy. The reason was to 
provide electricity in the state at the eariiest. Several 
decisions have been taken in this regard to authorize the 
States to undertake these projects. For example, this 
proj~ involves a cost below Rs. 500 crore. The Uttar 
Pradesh Government can start it immediately. In regard 
to his second question regarding gas based projcet I 
would state that we are facing problems in getting gas 
and as long as gas is not available the Dadri project 
cannot be started. However, it is correct that there has 
not been a capacity addition In the last 4-5 years in 
Uttar Pradesh whereas we are ready to pay loan. both 
REC and PFC are also ready. I have reviewed It myseH. 
Besides, I have also reviewed the Rajiv Gandhi Rural 
Electrification Project so as to provide electricity to the 

people of Uttar Pradesh and electrify the State at the 
eariiest. We have adopted such a policy whereas they 
preferred to keep us in dark. 

[English} 

MR. SPEAKER: Shri Khagen Das. 

... (IntBlTlJptions) 

MR. SPEAKER: Do not be too touchy. 

SHRI KHAGEN DAS: The Monarchak Gas-based 
Power Project in Tripura has been under the consideration 
of the Govemment for the last seven years. The hon. 
Minister is well aware that the NEEPCO has already 
spent Rs.50 crore with the understanding that the project 
would be cleared. But tin now there is no green signal 
from the Govemment to go ahead with the project. 

May I know from the Govemment of India when the 
project would be sanctioned? If it is sanctioned, the power 
available from the same project would be available to 
Tripura and the other North-Eastem States which are 
presently going through a severe power crisis. 

SHRI SUSHILKUMAR SHINDE: Sir, I have already 
discussed with the hon. Member and the Chief Minister 
of Tripura about Monarchal< Power Project. This has been 
pending for want of viability gap funding and unless that 
is decided, this cannot go ahead because the cost of the 
project has been going up very much and so there is a 
little delay on this. But as far as the other project in 
Tripura is concemed, myself, the Petroleum Minister and 
the Chief Minister of Tripura have decided that it is on. 

SHRI SURAVARAM SUDHAKAR REDDY: 
Mr. Speaker, Sir, I would like to know from the hon. 
Minister, through you, whether it has come to his notice 
that In spite of the severe crisis of electricity supply, two 
power projects in Andhra Pradesh could not start 
generation of electricity this year because gas could not 
be supplied by GAIL Gas is produced in Krishna-Godavari 
Basin In Andhra Pradesh, but GAIL is refusing to give 
gas to Andhra Pradesh. The Govemment of India has 
eariier given permission for this project. The Electricity 
Regulatory Commission also has given permission. In spite 
of objections from various parties that permission should 
not be given without the assured supply of gas, this 
permissions has been given, but gas is not supplied now, 
I would like to know from the hon. Minister whether the 
Govemment of India can intervene and help supply gas 
to solve the problem of electricity crisis ~n Andhra Pradesh. 
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SHRI SUSHILKUMAR SHINOE: Sir, I am aware of 
the fact that there is shor1age of gas in the country and 
the Krishna-Godavari Basin is also in difficulty. For the 
next two years there is no possibility of getting gas from 
it. The hon. Member has mentioned about only two 
projects, but there are seven to eight projecl$ which have 
been constructed by independent developers and I have 
been teDing them that for the time being, there are some 
needy States which want electricity. They can run the 
plf)jects on naphtha which is very cosUy, but I do not 
know what happened. I have been talking to the Chief 
Minister of Andhra Pradesh also to run the projects on 
naphtha and give PQWer to neighbouring States which 

... ~ ~~~~ for power. Certainly the Power Ministry has 
been In touCh with the Petroleum Ministry and as soon 
as gas is available, we will provide it. But it is not that 
the project would have to be constructed only when gas 
is available. 

There is shortage of electricity in the country. I have 
recently taken a review of the position. Earlier, I used to 
say that 70,000 MW capacity addition is to be done. 
Today, the shortage has come down to 14,000 MW and 
the requirement is 21,000 MW. So, we need to have 
more capacity addition in the country. That is why, we 
should wait for gas to come. The preparatory work will 
have to be done. We will take cognizance of this and we 
will provide gas as soon as it is available. 

SHRI B. MAHTAB: Mr. Speaker, Sir, the delay in 
Sasan project in Madhya Pradesh and Muncira Ultra Mega 
Power Project in Gujarat has raised question marks about 
the Central Government's capacity addition target of 
68,000 MW. My pointed question is, whether despite the 
Government's attempts to tide over power shortage by 
setting up nine 4000 MW Ultra Mega Power Projects, 
the prospect of even a single project getting operational 
during the 11th Plan period now appears to be bleak. 

SHRI SUSHILKUMAR SHINDE: No Sir, it is not true. 
The Tata Power Ultra Mega Project of 4000 MW has 
already been cleared and given all the required clearance 
letters. That will start working soon. I think, within two-
three months' time, they will start for getting financial 
closure. 

As far as Sasan is concerned, there is some technical 
difficulty. The Power Finance Corporation is looking into 
it. 

As far as the nine ultra mega projects are concerned, 
I am very happy to mention here, as the hon. Member 
is from OrIssa, that the Chief Minister of OrIssa was very 
wilHng to cooperate in this regard. When I took over the 
charge of Power Minister after relinquishing the charge 
of Govemor, Orissa, he immediately met me to take up 
this project. Earlier, he was a bit reluctant to give this 
ultra mega power project. But I am very happy to mention 
here that the Chief Minister himseH took the initiative and 
offered the ultra mega power project from Orissa. All the 
nine ultra mega power project will be done. It shall be 
done and it will be done. 

MR. SPEAKER: I am thankful to all the hon. Members 
for their kind cooperation. 

WRITTEN ANSWERS TO QUESTIONS 

Vacant Posts of Judges 

{TmllSIaIionJ 

*422. SHRI SUKHDEV SINGH OHINDSA: 
SHRI A. SAl PRATHAP: 

Win the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the sanctioned strength of judges in various High 
Courts and the Supreme Court; 

(b) whether a number of posts of judges have been 
lying vacant in these courts; 

(c) if so, the details thereof, court-wise; and 

(d) the steps takenlbeing taken by the Govemment 
to fill up the vacant posts of judges? 

THE MINISTER OF LAW AND JUSTICE (SHRI H. 
R. BHARDWAJ): (a) to (c) A Statement is laid on the 
Table of the House. 

(d) After the Supreme Court Judgment of October 6, 
1993 in the Supreme Court Advocates-on-Record & Anr. 
Vs Union of India, read with the AdVisory Opinion of 
October 28, 1998, the entire proce88 of initiation of 
proposal for appointment of a Judge of a Supreme Court 
Ilea with the Chief Justice of India and for the appointment 
of a Judge of a High Court, with the Chief Justice of 
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that High Court. Government has been periodically initiate proposals for filling up an vacant posts of judges 
reminding the ChIef Justices of High Courts, the Chief in the High Courts. 
Justice of India and the Chief Ministers of the States to 

Stamment 

81. No. Name of the Court Sanctioned Strength Working Strength Vacancies 
as on 30.04.2007 

Supreme Court 26 23 03 

High Courta 

1. Allahabad 95 81 14 

2. Andhra Pradesh 39 32 7 

3. Bombay 61 56 5 

4. Calcutta 50 44 6 

5. Chhattisgarh 8 6 2 

6. Delhi 36 32 4 

7. Gauhati 23 22 

8. Gujarat 42 31 11 

9. Himachal Pradesh 9 9 0 

10. Jammu & Kashmir 14 8 6 

11. Jharkhand 12 10 2 

12. Kamataka 40 33 7 

13. Kerala 29 23 6 

14. Madhya Pradesh 42 42 0 

15. Madras 46 45 

16. Orissa 20 14 6 

17. Patna 31 30 

18. Punjab and Haryana 40 35 5 

19. Rajasthan 40 33 7 

20. Sikkim 3 3 0 

21. Uttarakhand 9 9 0 

Total 689 598 91 
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SoftLoene to F ...... 

*426. SHRI JIVABHAI A. PATEL: 
SHRI HARISINH CHAVOA: 

Wdl the Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to provide soft 
loans to farmers; 

(b) if so, the details thereof: 

(c) whether the private banks have also been directed 
to provide such loans to the farmers:; and 

(d) if so, the reaction of the private banks thereto? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) To reduce the burden of 
interest on Crop Loans availed by tarmers tor Kham and 
Rabi 2005-06, an amount equal to two percentage points 
ot the borrower's liab\\\ty on the principal amount upto 
Rs. 1,00,000/- each was credited to their account. 
Thereafter, from Kham 2006, to ensure that the tarmer 
receives Short-Term Production Credit at Pk with an upper 
limit of Rs.3 lacs on the principal amount. the Government 
is providing interest subvention of 2% per annum to Public 
Sector Banks, Regional Rural Banks (RRBs) and 
Cooperative Banks on their lending from their own 
resources and refinance at concessional rates to 
cooperative banks and RRBs on their borrowings from 
NABARD. 

(c) and (d) No directions have been issued to Private 
Sector Banks to provide soft loan to farmers. The 
outstanding advances to agriculture by Private Sector 
Banks in the last 3 years has shown an increase as 
indicated below: 

March, 2004 - Rs. 17,649 crore 

March, 2005 - Rs. 21,473 crore 

March, 2006 - Rs, 36,185 crore 

September, 2006 - As. 32,178 crore 

{English} 

Recovery of Debt by Cooperative Banks 

*427. SHRI ASADUDDIN OWAISI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Cooperative Banks in the country 
are facing severe financial crunch due to bad debts; 

(b) if so, whether the Supreme Court has recently 
ruled that the Cooperative Banks cannot take recourse 
to the fast debt recovery procedures available to the other 
financial institutions and the commercial banks; 

(c) if so, whether the Government proposes to amend 
the Cooperative Societies Act to give powers to 
cooperative banks to recover debt as is done by the 
other financial institutions; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the other steps taken or being taken by 
Govemment to help the cooperative banks in recovery of 
debts? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARA.M): (a) to (f) In separate matters coming 
up before the High Courts of Mumbai and A.ndhra Pradesh 
it was held by them that a Tribunal constituted under the 
provisions of the Recovery of Debts due to Banks and 
Fmancial Institutions A.ct, 1993 has exclusive jurisdiction, 
to entertain and decide applications from a Co-operative 
Bank for recovery of debts due to such a bank. Further, 
it was also held that courts and authorities under the 
State Co-operative Societies Act as also The Muiti-state 
Cooperative Societies Act. 2002 would cease to have 
jurisdiction to entertain the applications submitted by the 
Cooperative Banks for recovery ot their dues. Aggrieved 
by the above, a bunch of appealslSpeclai Leave Petitions 
were filed in the Supreme Court of India where the matter 
of applicability of Recovery of Debts due to Banks and 
Financial Institutions Act, 1993 to the Cooperative BanI<s 
established under the State Cooperative Societies Act of 
Maharashtra, 2002 was referred by the Chief Justice of 
India to a three judge bench. 

Reversing the judgement of the High Court, the 
Supreme Court held that the provisions of Debts due to 
banks for Financial Institutions Act, 1993 are not applicable 
to the recovery of dues by the Co-operatives from their 
members. However, the provisions of the State 
Cooperative Societies Act and Multi-state Cooperative 
Societies Act, 2002 would continue to be applicable for 
recovery of dues by the Cooperative Banks. As these 
observations of the Supreme Court are in line with the 
request made by the petitioner Cooperative Banks in their 
appeal petitions, this order of the Supreme Court is not 
likely to place the Cooperative Blinks in any 
disadvantageous position for purpose of recovery of their 
dues. 
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For recovery of debt Cooperative Banks can take 
recourse to Cooperative courts constituted uncler the 
provision of the State Cooperative Societies Act under 
which it is registered. They can also take recourse to 
provisions of Securitisatlon and Reconstruction of Financial 
Assets and Enforcement of Security Interest Act, 2002 
for recovery of their dues. Further, RBl has also from 
time to time framed guidelines on one time settlement 
scheme for bad debts which were forwarded to State 
Govemments for notifying to Cooperative Banks In their 
States taking into account provisions in the State 
Cooperative Societies Acts/Rulea. 

a.o.n. by Publlc:1Pr1v18 Sector 8anb 

·428. SHRI HITEN BARMAN: 
SHRI K. SUBBARAYAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the loans given by the public and private 
sector banks to the priority sector during 2005-2006 and 
2006-2007 is below 40% of the total loans given; 

(b) if so, the cIetails thereof; 

(c) whether the loans have been provided to 
agriculture and small scale industry sector as per the 
dlrectiors of the Reserve Banks of India; and 

(d) if so, the percentage of loans given to each 
sector? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) As reported by the Reserve 
Bank of India (RBI), the details of advances given to 
priority sector by domestic scheduled conimercial banks 
(both the public and private sector) during 2005-06 and 
2006-07 (up to September, 2006) are as under: 

(Amount As. in crores) 

Public Sector Banks Private Sector Banks 

v .... 

Net BMk CredIt (NBC) 

Total Priority Sector Advances (PSA) 

% of PSA to NBC 

2005-2006 

1017656 

409748 

40.30 

The extant guidelines of RBI stipulate a target of 
.40% of Net Bank c..dIt (NBC) for lending to the priority 
eector by domestic acheduIed commercial banks both In 
the pubflC and private aector. Within this, sub-targets of 

2006-07(up to 2005-2006 2006-07 (upto 
Sept., 2006) Sept,2006) 

1125310 249082 277919 

451752 106588 105215 

40.14 42.8 37.86 

18% and 10% of NBC have been stipulated for lending 
to agriculture and weaker sections respectively • 

Item-wise details of credit to priority sector are given 
below: 

(Amount Rs. in crores) 

Public Sector Banks Private Sector Banks 

Vear 2005-2006 20Q6.07(uplo 2005-2006 2006-07 (upto 
Sept., 2(06) Sept., 2006) 

2 3 4 5 

155220 174866 36712 32178 

15.3 15.54 14.7 11.58 
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Advances to Small Scale lnc1Jstries Sector (SSO 

'Y. 01 SSI Advances to NBC 

Other Priority Sector Advances (OPS) 

% of OPS to NBC 

Advances to Weaker section 

'Y. of Weaker section Advances to NBC 

Shortage of Staff In IT Department 

·429. SHRI C.K. CHANORAPPAN: 
SHRI ADHAlRAO PATll SHIVAJIRAO: 

2 

82434 

8.10 

163756 

16.09 

78158 

7.70 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Income Tax Department has been 
facing acute shortage of staff, though the number of 
assessees and tax collection have increased; 

(b) if so, the details of the sanctioned staff strength 
and vacant posts in different categories in the Department 
particularly the Metropolitan City offlC8S as on March 31, 
2004 and March 31, 2007; 

(c) the number of a&Sessees and the amount of direct 
tax collected 8s on March 31, 2004 and March 31, 2007 
giving the percentage change during the period; 

(d) the reasons for not filling up the vacant posts 
and not increasing the staff strength when the volume of 
work and tax coUection have increased over the said 
period; and 

(e) the steps taken by the Union Govemment in this 
regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIOAMBARAM): (a) Yes, Sir. 

(b) The details are given in the enclosed Statement. 

3 4 5 

86465 10421 10872 

7.68 4.18 3.91 

176273 57T77 61141 

15.66 23.20 22.00 

81997 4174 43338 

7.65 1.7 1.56 

(c) 

No. of Assesaees Direct Tax Collection 

31.3.2004 3,01,78,616 Rs. 1,05,088 Croras 

31.3.2007 3,19,25,822 Rs. 2,29,505 Crores 
(Provisional) 

'Y. change 5.79 118.39 

(d) and (e) Government of India's policy to limit direct 
recruitment vacancies in a year, subject to 1 % of total 
drect recruitment vacancies in a year, subject to 1 % of 
total sanction of staff strength, which was applied to the 
Central Board of Direct Taxes (CBOn, had restricted direct 
recruitment to the various cadres. In 2005, while 
considering the request of COOT for exemption from the 
above Policy, the Committee of Secretaries, allowed COOT 
to fill up 3300 direct recruitment vacancies pending 
assessment at the staff requirement ...,s.a-~ the workload. 
After assessing the staff requirement, CSOT approached 
the Cabinet for sanction of additional posts and the 
Cabinet, in November, 2006 approved, creation of 7051 
posts in various cadres including 6519 posts in staff 
category. These posts are to be filled up in a phased 
manner, within a period of three years. Staff Selection 
Commission has initiated the process of recruitment of 
Income Tax Inspectors, Tax Assistant and Stenographers 
and the staff are expected to be made available latest 
by the end of this year. The surplus staff nominated by 
OOPT from the Surplus Cell have already been allocated 
to various charges. These steps would meet partially the 
requirement of staff of CBOT. 

StIIt.",."t 

S.No. 

1. 

2. 

Ca/egOry-wiss SlII1CfiofHKI SInmgIh and Vacanciss Position as on 31.3.2004 lind 31.3.2007 

Name of Charge Ahmedabad 
Name of the Post Sanctioned Strength Vacant Sanctioned Strength VacancieI 

as on 31.3.04 as on 31.3.04 as on 31.3.07 as CIl 31.3.01 
2 3 4 5 6 

ITO 368 23 383 5 

AO Gr, 1/ 4 0 3 0 
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2 3 4 5 6 

3. AO Gr. III 74 39 74 2 
4. Private Secretary 71 37 71 27 
5. ITI 863 100 873 137 
6. Office Supdt 180 32 185 8 
7. Sr. Tax Asstt. 693 75 712 126 
8. Tax Asstt. 662 139 913 472 
9. Steno. Gr. I 78 50 78 9 

10. Steno Gr. II 159 16 159 45 
11. Sleno Gr. III 159 60 203 197 

12. Sr. Hindi Trans. 4 2 3 0 

13. Jr. Hindi Trans. 7 6 1 

14. SCD Gr. I 21 18 21 12 

15. SCD Gr. II 18 18 18 1 

16. Notice Server 264 60 249 31 

17. Daftry 244 9 244 112 

18. Sr. PeonIJamadar 21 13 21 15 

19. Peon 312 74 247 103 

20. Watchman 67 15 52 27 

21. Sweeper 31 4 27 14 

22. Faraah 39 7 31 12 

23. Sr. PS 8 0 8 

Grand Total 4347 792 4581 1357 

Source: (F.No.CClABDIADMI105-1ta107-08 dated 30.42007) 

Cstsgoty-wise SBncIioned StnIngth and V8C8J7dss Position lIS on 31.3.2001 and 31.3.2007 

Name 01 Charge Bangalore 

S.No. Name 01 the Post Sanctioned Strength Vscant Sanctioned Strength Vacant 
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 6 0 6 

2. CITIDIT 36 3 41 6 
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2 3 4 5 6 

3. Addl./Jt. CITIDIT 57 6 72 25 

4. DyJAsstt. CITIDIT 105 25 114 25 

5. Dv. Dlr (Systems) 1 0 0 

6. Asst. Dir. (Syatema) 2 2 2 2 

7. ITO 221 5 246 0 

8. AO Gr. " 1 0 2 0 

9. AO Gr. IU 39 26 39 1 

10. Private Secretary 34 10 34 9 

11. Dy. Dir. (Ol) 0 0 1 0 

12. Asstt. Dir, (Ol) 4 4 2 

13. Sr. Hindi Trarw. 2 0 2 0 

14. Jr. Hindi Trans. 4 3 3 1 

15. DPA, Gr. '~ 2 0 14 12 

16. DPA, Gr. '8' 1 0 0 

17. m 476 31 555 96 

18. 0IIice SupcI. 97 39 102 12 

19. Sr. Tax As8IL 320 27 351 120 

20. Tax A88tl. 326 40 609 4165 

21. LDC 11 0 11 0 

22. Steno. Gr. I 39 18 39 14 

23. Steno Gr. " 77 10 n 30 

24. Steno Gr. III 77 33 152 142 

25. SCD (Spl. Gr.) 2 0 2 0 

26. SCD Gr. I 14 14 0 

27. SOD Gr. II 12 12 0 

28. SCD (OG) 12 3 7 0 

29. Notice Server 118 9 113 3 

30. Record Keeper 0 0 0 0 

31. Daftly 123 2 123 0 
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2 3 4 5 6 

32. Sr. Peon 10 0 10 0 

33. Peon 158 67 158 87 

34. Sr. Gest. Operator 0 0 

35. Watchman 66 0 20 0 

36. Farash 6 0 2 0 

37. Sweeper 17 0 6 0 

38. Mall 1 0 0 

39. Sr. PS 6 0 6 0 

40. Hindi Typist 3 3 3 0 

41. ---tDC(Pre-structured). 0 0 0 0 

Grand Total 2477 363 2956 1053 

Soun:e:(F.No.211(71)12OO7-081CC1T-I dated 27th AprH. 2007) 

C8Jsg0ty-wt. Ssnctionsd ShrIngth lind YIICIlIICi6s Position lIS on 31.3.2004 IIJ7d 31.3.2007 

Name of Charge Bhopal 

S.ND. Name 01 the Poet Sanctioned Stran¢l vacant Sanctioned Strength Vacant 
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 4 0 4 

2. CITIDIT 23 23 0 

3. AddIIJt. CITIOIT 39 7 39 4 

4. OyJA88tl CITIOIT 66 26 66 23 

5. Oy. Dlr (Systems) 0 0 

6. Asst. Oir. (Systems) 2 2 

7. ITO 140 158 2 

B. AO Gr. " 2 0 

9. AO Gr. IJI 26 13 26 2 

10. Private Secretary 23 12 23 16 

11. Oy. Dir. (Ol) 

12. Asstl Dir (Ol) 3 0 3 
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2 3 4 5 6 

13. Sr. Hindi Trans. 2 2 

14. Jr. Hindi Trans. 5 2 3 

15. DPA, Gr. '8' 0 

16. DPA, Gr. 'fII' 3 2 6 5 

17. ITI 344 57 340 65 

18. Office Supdt. 97 14 99 25 

19. Sr. Tax Asstt. 326 24 331 109 

20. Tax Asstt. 335 112 533 371 

21. LDC 11 0 11 0 

22. Stano. Gr. I 35 30 35 7 

23. Stano Gr. II 69 5 89 30 

24. Steno Gr. III 68 34 101 96 

25. SCD (SpI.Gr.) 2 2 0 

26. sec Gr, I 10 2 10 2 

27. SCD Gr, II 9 3 9 0 

28. SCD (00) 9 3 9 1 

29. Notice Server 106 8 100 5 

30. Record Keeper 

31. Daftry 111 6 111 27 

32. Sr. Peon 4 0 4 4 

33. Peon 142 49 94 22 

34. Sr. Gest. Operator 0 1 0 

35. Watchman 144 72 91 61 

36. Farash 6 0 6 2 

37. Sweeper 20 18 2 

38. Mali 

39. Sr. PS 4 0 4 0 

40. Hindi Typist 

41. LPC (Pre-structured) 

Grand TOtal 2192 488 2337 887 

Source: (F.No.CCITIMPIEsttJ2007(11)(B)I2007-08 dated 30.4.2007) 
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CIItBgoty-wisB Sanctlonsd Strength and vacancies Position as on 31.3.2004 and 31.3.2007 

Name of Charge Bhubaneshwar 

S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant 
as on 31.3.04 as on 31.3.04 as on 31.3.07 . as on 31.3.07 

2 3 4 5 6 

1. CCITIOOT 0 0 

2. CITIOIT 13 0 13 4 

3. AddlJJt. CITIOIT 18 3 20 6 

4. OyjAsatt. CITIOIT 38 21 41 22 

5. Oy. Olr. (Systems) 

6. Asst. Oir. (Systems) 0 0 

7. ITO 56 0 66 

8. AO Gr. IUGr. III 14 7 14 

9. Private Secretary 14 5 14 4 

10. Oy. Oir. (Ol) 

11. Asatt. Dir. (Ol) 1 0 0 

12. Sr. Hindi Trans. 1 0 0 

13. Jr. Hindi Trans. 2 0 2 0 

14. OPA, Gr. '8' 

15. OPA, Gr. '~ 

16. ITI 140 17 148 25 

17. Office Supdt. 38 6 39 0 

18. Sr. Tax Asstt. 124 7 127 40 

19. Tax Asatt. 112 28 99 42 

20. lOC 3 0 3 0 

21. Stano. Gr.·1 13 0 13 3 

22. Stano Gr. II 26 4 26 7 

23. Steno Gr. IU 26 14 31 28 

24. SCO (Spl. Gr.) 0 0 

25. sec Gr. I 4 4 
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1 2 3 4 5 6 

26. SCO.Gr. II 4 1 4 1 

Xl. SCD (00) 3 3 

28. NotIce Server 38 0 36 2 

29. Re::ord Keeper 

30. Daftry 43 0 43 0 

31. Sr. Peon 1 0 0 

32. Peon 55 9 48 8 

33. Sr. Gest. Operator 

34. Watchman 91 17 67 15 

as. Farash 1 

36. Sweeper 5 0 5 

37. Mali 0 0 

38. Jr. Gest Operator 1 1 1 

39. HIndi Typist 

40. LDC (Pre-struc:tured) 

Grand Total 889 143 875 214 

Soun:e (F.No.CCITJ&t.1II-41I2OO7-oa1228O dated 30.4.2007) 

CIl/BgtJly-wistI 6IInCIiontId stnJngJh lind VIICIUICitIs position lIS on 31-3-2004 & 31-3-3(J(J7 

Name of 0Iarge Chandigarh 

S.No. Name of !he Poll SencIioned SbangIh Vacant Sanctioned SInIngIh VII:ant 
.. on 31.3.04 at on 31.3.04 as on 31.3.07 .. on 31.3.07 

2 3 4 5 6 

1. CCITJDGIT 6 o· 8 0 

2. CITJDIT 39 0 40 2 

3. AddIJJt. CITJDIT 73 6 n 4 

4. OyJAsstt. CITJDIT 137 41 1~ 30 

5. Oy. Oir (Systems) 

6. Asst. Oir. (Systems) 4 0 4 0 

7. ITO 313 2 329 7 
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2 3 4 5 6 

8. AO Gr. II 0 

9. AO Gr. 1/1 44 28 44 6 

10. Private Secratary 38 25 38 29 

11. Dy. Dir. (OL) 

12. Asstt. Olr. (OL) 7 7 

13. Sr. Hindi Trans. 4 0 4 0 

14. Jr. Hindi Trans. 9 2 9 5 

15. OPA, Gr. 'B' 2 2 2 2 

16. OPA, Gr. '" 5 3 5 3 

17. ITI 646 57 679 102 

18. 0II1ce Supdt. 135 5 137 5 

19. Sr. Tax Asstt. 517 5 521 45 

20. Tax Asstt. 570 48 819 407 

21. LDC 18 18 18 18 

22. Steno. Gr. I 52 4 52 24 

23. Stene Gr. II 105 45 105 70 

24. Stene Gr. III 105 88 169 160 

25. SCO (Spi. Gr.) 3 2 3 2 

26. SCO Gr. I 21 18 21 18 

27. SCO Gr. II 19 19 

28. SCO (00) 19 20 19 20 

29. Notice Server 180 8 180 32 

30. Record Keeper 5 5 0 0 

31. Oaftry 188 17 168 10 

32. Sr. Peon 6 2 

33. Peon 215 63 189 n 

34. Sr. Gest. Operator 

35. Watchman 183 6 176 20 

36. Farash 25 7 25 0 
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2 3 4 5 6 ...... 
37. Sweeper 12 0 12 4 

38. Mali 9 9 2 

39. Sr.PS 6 2 6 2 

40. PAlCO 8 8 8 8 

41. OPA 1 1 

Grand Total 3729 447 4046 10n 

Source: (F.No.CCICBICHDflOO7-o81221M1scJ92 dated 30.4.20(7) 

Cs/6gofy-wiss sanctioned sInJngIh III1d vacsncitIs position BS on 31-3-2004 & 31-3-3007 

Name of Charge Chennai 

S.No. Name 01 the Post Sanctioned S1rengIh vacant Sanctioned StrangIh vacant 
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 10 0 10 

2. CITIDIT 60 5 63 15 

3. AddlJJt. CITIDfT 100 11 114 45 

4. OyJAsstt. CITIDIT 178 61 187 107 

5. Oy. Ok (Systems) 4 0 4 0 

6. Asst. Oir. (Systems) 6 3 6 -1 

7. ITO 356 2 372 4 

8. AO Gr. II 4 0 4 2 

9. AO Gr. III 63 20 63 2 

10. Private Secretary 58 1 58 3 

11. Coqruter Manager 

12. Asstt. Dir. (OL) 3 -1 5 0 

13. Sr. Hindi Trans. 3 0 3 0 

14. Jr. Hindi Trans. 3 2 3 3 

15. OPA, Gr. 'B' 6 0 6 2 

16. OPA, Gr. W 12 3 10 4 
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2 3 4 5 6 

17. ITI 727 74 744 138 

18. OffIce Supdl 197 6 201 8 

19. Sr. Tax Aastt. 651 168 666 44 

20. Tax Aastt. 760 25 914 479 

21. LDC 24 0 24 21 

22. Steno. Gr. I n 10 n 17 

23. Steno Gr. " 153 68 153 30 

24. Steno Gr. '" 153 31 243 232 

25. SeD (Spi. Gr.) 4 0 4 0 

26. SeD Gr. I 27 9 27 8 

27. SeD Gr. " 23 8 23 8 

28. SeD (00) 23 ·7 23 ·5 

29. Notice Server 237 17 221 5 

30. Record Keeper 0 0 

31. Daftry 231 0 231 27 

32. Sr. Peon 12 2 12 4 

33. Peon 296 113 165 119 

34. Gesl Operator 

35. Watchman 155 48 55 ·1 

36. Farash 12 7 0 0 

37. Sweeper 21 3 12 0 

38. Mali 0 0 

39. Sr. PS 10 0 10 

40. Hindi Typist 5 5 5 5 

41. PAIConsoie Operator 0 0 2 0 

42. Sr. A.O. 

Grand Total 4669 697 472S 1330 

Source: (C.No.13(1)IEsttI2OO7 dated 27.4.2007) 
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CafsgtHy-wiss ssnctiontJd shwIgIh snd IIItCIInCitIs posi/kJn lIS on 31-3-2f}()t1 & 31-:J..3O()7 

Name of Charge Delhi 

S.No. Name 01 the Post Sanctioned Strength Vacant SancIioned StI8ngIh Vacant 
as on 31.3.04 as on 31.3.04 as on 31.3.07 • on 31.3.07 

2 3 4 5 6 

1. CITIDGI 20 0 21 2 

2. CITIDIT 80 ·10 89 -3 

3. AddlJJt.CITIDIT 120 ·26 145 8 

4. OyJAsstt. CITJOIT 202 47 227 105 

5. Oy. Dlr. (Sys) 4 3 4 3 

6. Add. Dir. (Sys) Prog. 6 2 6 6 

7. ITO 356.: 2 385 2 

8. SAO Gr. II 4 3 0 

9. AO Gr.1II 92 9 92 2 

10. PS 83 7 83 6 

11. Sr. Hindi Tran. 4 4 0 

12. Jr. Hindi Trans. 6 0 9 2 

13. DPA, Gr. 'S' 10 5 10 7 

14. DPA, Gr .• ~ 18 11 25 22 

15. m 748 62 948 224 

16. OffICe Supdt. 193 25 204 17 

17. Sr. Tax Asstt. 654 73 708 248 

18. Tax Asstt. 691 23 1141 585 

19. LDC 30 2 42 0 

20. Steno. Gr. I 89 15 89 8 

21. Steno Gr. II 178 24 178 110 

22. Steno Gr. III 179 154 314 280 

23. SCD (Sol. Gr.) 3 0 3 0 

24. SCD Gr. I 21 21 2 

25. SCD Gr. II 18 13 18 9 
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2 3 4 5 6 

26. SCD (OG)lGr.1II 19 -12 19 -6 
27. Notice Server 239 5 239 12 

28. Rec. Keeper 0 -2 

29. Daftly 247 9 247 12 

30. Sr. Peon 17 0 17 0 

31. Peon 320 3 320 89 

32. Sr. Geat. Oprt. 0 0 

33. Jr. Geat. Oprt. 3 -2 3 0 

34. Console Oprt 4 0 

35. D.E.O. Gr. A 7 0 

36. Watchman 207 10 207 71 

37. Farah 21 2 21 4 

38. Sweeper 62 9 62 8 

39. Mali 2 0 2 2 

40. Jt. DIT(System) 0 

41. Sr. Pvt. Secy. 15 2 15 

42. Sr. A.O. Gr. I 

43. Tax AssIt. (old) 0 0 

44. Canteen. Gr. C 0 0 12 

45. Canteen. Gr. D 0 0 23 

Grand Total 4965 471 5970 1841 

Source: (F.No.CCIT-llPersonnelll.ok SabhaIP.Q./Starred Q.No.14220f2007-oat1276 dated 27.4.2007) 

CIItBtJorJ' .... 8ImCfiontKI8I1W1gIh snd VIICtInCiBs position as on 31-3-2004' & 31-3-3007 

Name of Charge Guwahati 

S.No. Name of the Post Sanctioned SlrangIh vacant Sanctioned Strength Vacant 
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 2 0 2 

2. CITIDIT 13 2 14 2 
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2 S 4 5 6 

3. AdclJJt. CITJDIT 23 10 25 16 

4. DyJAsstt. CITJDIT 49 21 50 26 

5. Asstt. Dir. (Sys) 1 0 0 

6. ITO 93 1 100 

7. AO Gr. II - 1 0 

8. AO Gr. III 16 8 16 0 

9. P.S. 17 3 17 4 

10. Asstt. Dir. (OL) 2 0 2 0 

11. Sr. Hindi Trans. 2 1 2 1 

12. Jr. Hindi Trans. 1 1 0 

13. m 205 29 215 51 

14. OIfa SupdL 62 17 63 .9 ., 
15- Sr. Tax Asstl 154 25 157 43 

16. Tax Asstt. 1n 8 242 141 

17. LDC 7 0 7 0 

18. stano Gr. I 18 10 18 0 

19. Stano Gr. II 35 12 35 21 

20. Stano Gr. III 36 28 54 54 

21. SCD (OG) 11 5 10 2 

22- Notice Server 68 6 65 7 

23. Record Keeper 

24. Oaftry 60 0 60 26 

25. Sr. Peon 2 0 2 0 

28. Peon n 18 73 44 

27. GeIIl Oprt. 1 0 1 0 

28. Watchman n 52 33 11 

29. Farash 3 0 3 1 

30. Sweeper 7 0 7 

31. Hindi Typist 0 O· 

Grand Total 1220 258 1276 462 

Source: (F.No.E-29JCCIT/GHYJ99.2OOOI1825 dilled 27.42007) 
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Catsgoty-wlss S8I'ICIiontKI s/rBnglll and VIICIUICies position ss on 31-3-2004 & 31-3-3007 

Name of Charge Hyderabad 

S.No. Name of the Poet Sanctioned StrengIh Vacant Sanctioned Strength Vacant 
as on 31.3.04 • on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 5 0 5 0 

2. CITIDIT 30 3 33 

3. AdelJJt. CITIDIT 52 -8 53 2 

4. DyJAsstt. CITIDIT 98 25 98 22 

5. Add. Dlr. (Sys) 3 3 3 

8. ITO 230 0 245 

7. AO Gr.1I 2 0 

8. AO Gr. 11\ 34 4 34 2 

9. P.S. 30 5 30 5 

10. Sr. Hindi Trans. 2 0 2 0 

11. Jr. Hindi Trans. 4 2 4 1 

12. DPA, Gr.'B' 2 0 2 0 

13. DPA, Gr. 'A' 3 7 5 

14. ITI 504 44 527 97 

15. Office Supdt. 125 14 129 11 

18. Sr. Tax Asstt. 395 90 419 38 

17. Tax Asstt. 430 3 605 380 

18. LDC 14 0 14 0 

19. Steno Gr. I 47 6 47 

20. Steno Gr. II 94 7 94 19 

21. Steno Gr. III 94 10 150 98 

22. SCD (Spl. Gr.) 2 0 2 0 

23. SCD Gr.1 13 9 13 5 

24. SCD Gr.1I 11 -4 11 -3 

25. SCD (00) Gr.lll 12 -3 8 -1 
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2 3 4 5 6 

26. Notice Server 172 0 165 7 

27. Daftry 174 12 174 10 

28. Peon 223 12 193 27 

29. Jr. Gest. Oprt. 0 

30. Watchman 107 0 81 11 

31. Farash 9 2 8 2 

32. Sweeper 20 0 13 -3 

33. Mali 3 1 2 0 

34. Sr. Pvt. Secy. 5 0 S 1 

35. System Analyst 1 1 

36. Hindi 0fIicer 2 0 2 0 

37. Canteen Gr.C 15 9 

38. Canteen Gr.D 19 

Grand Total 29S2 241 3216 751 

Source:(F.No.CCAPISS WSlE8lt/2OO7 daIIId 27.4.2007) 

CalBgOly-wiss 8IInCIionsd sInIngIh snd VlICIInCiBs posiIJon lIS on 31-3-20fJ4 " 31-3-3tKJ7 

Name of Charge Jaipur 

S.No. Name of the Post Sanctioned StrangIh Yacant SancIioned SIrengIh Vacant 
• on 31.3.04 85 on 31.3.04 as on 31.3.07 85 on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 4 0 4 1 

2. CITIDIT 27 2 28 -2 

3. AddIJJl CITJDIT 42 0 48 18 

4. OyJAastt. CITJDIT 81 27 65 28 

5. Asstt. Dir. (Sys)IProg. 2 2 2 

6. ITO 170 9 182 

7. AO Gr. II 0 2 0 

8. AO Gr. III 27 15 27 3 
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2 3 4 5 6 

9. P.S. 24 5 24 9 

10. Aaatt. Dir. (OL) 4 4 

11. Sr. Hindi Trans. 2 0 2 0 

12. Jr. Hindi Tnlna. 4 3 4 3 

13. DPA, Gr.'S' 0 

14. DPA, Gr.'~ 4 2 5 3 

15. ITT 364 16 419 76 

16. Office Supdt. 94 36 95 4 

17. Sr. Tax Aastt. 260 11 262 122 

18. Tax Aastt. 219 92 459 375 

19. LDC 9 -35 9 -23 

20. Stano. Gr. I 31 9 31 22 

21. Steno Gr. II 62 21 62 45 

22. Stano Gr. III 63 56 123 121 

23. SeD (Spl. Gr.) 2 0 2 

24. sec Gr. I 10 10 10 2 

25. SeD Gr. II 9 1 9 2 

28. seD (OG)lGr.1II 9 -9 9 0 

27. Notice Server 90 3 90 8 

28. Record Keeper 0 -1 0 -2 

29. Daftry 91 0 91 5 

30. Jamadar 5 0 5 0 

31. Peon 116 56 116 54 

32. D.E.O. Gr. A 11 11 11 5 

33. Watchman 133 14 133 59 

34. Faraah 14 3 14 3 

35. Sweeper 16 0 16 2 

36. Mali 4 0 4 

37. Sr. Pvt. Secy. 4 0 4 0 
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2 3 4 5 6 

38. D.E.O. Gr.C 

39. D.E.O. Gr.B 9 9 9 -2 

Grand Total 2019 370 2402 948 

Source: (F.No. CC1JPR/Admn./F-55I2OO7-0&'68 datlld 27.4.20(7) 

CsltJgtNy-wisII ssncIion6d strBngIh snd IfIICIV1CitJs position 85 on 31-3-2004 & 31-3-3007 

Name of Charge Kanpur 

S.No. Name 01 \he Post SancIioned SInIngIh Vacant SancIioned SInIngIh Vacant 
as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGrr 3 0 3 0 

2. crrlDrr 22 0 23 

3. AdcIJJt. crrlDrr 39 0 43 11 

4. OyJAIIstl crrlDrr 74 16 78 17 

5. Oy. Dir. (Systems) 0 1 0 

6. Asstl Dir. (Systems) 4 2 4 2 

7. ITO 196 2 207 33 

8. AO Gr. II 1 0 2 0 

9. AO Gr. IH 19 4 19 2 

10. Private Secretary 17 1 17 1 

11. Asstt. Olr. (OL) 4 0 3· 0 

12. DPA, Gr. 'B' 2 1 2 

13. OPA, Gr. 'A' 4 2 4 2 

14. m 453 62 466 61 

15. Office Supdt. 111 33 113 23 

16. Sr. Tax A8stl 369 31 378 31 

17. Tax Asstt 362 33 488 301 

18. LDC 13 0 13 1 

19. Steno. Gr. I 44 33 44 7 

20. Steno Gr. II 87 19 87 22 
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2 3 4 5 6 

21. Steno Gr. III 87 44 82 80 

22. SCD (Spl. Gr.) 2 2 

23. SCD Gr. I 13 10 13 5 

24. SCD Gr. " 11 0 11 

25. SCD (OG) 11 0 9 0 

26. Notice Server 129 12 123 4 

27. Daftry 135 22 104 0 

28. Sr. Peon 5 0 5 2 

29. Peon 173 0 149 5 

30. Gest. Operator 0 

31. Watchl1l8fl 189 105 144 61 

32. Farash 33 0 26 0 

33. Sweeper 34 5 26 2 

34. Mali 3 2 

35. Sr. PS 3 0 3 0 

Grand Total 2654 440 2695 678 

Source: (F.No.CCITICCAlKNPI968I2007-o81135 dated 30.42007) 

CIll8goty-wistJ ssl1Clion8d sI1Bngth snd VllC1117Ci8s position as on 31-3-2()()1 .. 31..1-3007 

Name of Charge Kochi 

S.No. Name of the Post Sandioned Stnmgth Vacant Sanctioned Strength Vacant 
as on 31.3;04 as on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 3 0 3 0 

2. CITIDIT 20 5 21 4 

3. AddlJJt. CITIDIT 30 5 32 18 

4. DyJAsstt. CIT/DIT 57 19 59 12 

5. Dy. Dir. (Sys) 2 0 2 

6. Asstt. Dir. (Sys) 0 0 
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2 3 4 5 6 

7. ITO 111 9 116 7 

8. AO Gr. II 0 2 0 

9. AO Gr. IH 23 6 23 3 

10. P.S. 24 6 21 8 

11. Dy. Dir. (Ol) 1 0 

12. Asstt. Ok. (Ol) 2 0 2 0 

13. Sr. Hind Tran. 2 2 1 

14. Jr. Hindi Tran. 0 2 0 

15. DPA, Gr. 'S' 2 0 2 

16. DPA, Gr.'A' 2 6 4 

17. m 243 35 255 69 

18. 0IIice Supdt. 76 43 79 9 

19. Sr. Tax Asstt. 190 30 195 31 

20. Tax Asstt. 275 21 339 196 

21. LDC 7 0 7 

22. Stano. Gr. I 24 3 24 8 

23. Stano Gr. II 48 9 48 8 

24. Stano Gr. In 49 15. 69 48 

25. SCD (Spl. Gr.) 1 0 1 0 

26. SCD Gr. I 6 4 8 4 

27. SCD Gr. II 6 6 2 

28. SeD (00) 6 4 6 3 

29. Notice Server 71 2 71 9 

30 Record Keeper 

31. Daftly 70 8 70 4 

32- Jamadar 4 0 4 0 

33. Peon 54 9 54 29 

34. Watchman 25 25 10 

35. Farash 4 0 4 
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2 3 4 5 6 

36. Sweeper 55 2 55 21 

37. Mali 2 0 2 0 

38. Sr. PS :3 0 

39. TealCoffee Maker 2 

40. Wash Boy 0 

Grand Total 1498 241 1550 513 

Source: (F.No.181E8tt1CC-CHNICCI2OO7-08 dated 27th Apr1/ 2007) 

CsIBgol}'-'" 6IN1CIionBd strength 8I1d VIlCIN1Ci6s position as on 31-3-2004 & 31-3-3007 

Name of Charge Bhopal 

S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength Vacant 
• on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIOGIT 14 0 13 0 

2. CITIOIT 92 24 95 13 

3. AddIJJt. CITIOIT 126 30 128 48 

4. Oy./Asstt. ClTIOIT 216 20 220 57 

5. Oy. Oir. (Systems) 

6. Asstt. Dir. (Systems) 

7. ITO 473 2 479 41 

8. AO Gr. II 

9. AO Gr. III 106 24 108 5 

10. Private Secretary 112 52 112 37 

11. Sr. Pvt. Secy. 0 

11. Oy. Oir. (Ol) 

12. Asstt. Oir. (Ol) 

13. Sr. Hindi Trans. 4 0 

14. Jr. Hindi Trens. 6 2 c, 

15. OPA, Gr. 'B' 0 0 

16. OPA, Gr. '/>: 4 0 9 5 
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2 3 4 5 6 

17. ITI 1191 282 1012 166 

18. 0Ifice SupdL' 381 117 387 11 

19. Sr. Tax Aaatt. 1340 153 1346 58 

20. Tax Aastl 1717 143 1484 497 

21. LDC 53 0 51 

22. Stano. Gr. I 159 19 158 16 

23- Stano Gr. II 316 35 316 75 

24. Stano Gr. III 316 186 255 243 

25. SCD (SpI. Gr.) 4 4 2 

26. SCD Gr. I ZT 14' 25 7 

ZT. SCD Gr. II 23 1 22 0 

28. SCD (00) 23 -13 21 -6 

29. Notice SeNeI' 618 54 578 17 

30. Record Keeper 

31. Daftry 538 21 538 159 

32. Sr. Peon 24 4 24 18 

33. Peon 684 218 421 41 

34. Sr. Geat. Operator 2 1 2 

35. 209 69 89 41 

36. Faruh 39 9 17 0 

37. Sweeper 87 13 59 7 

38. Mall 

39. Jr. Gest. Operator 2 1 2 2 

40. Hindi Typist 

41. LDC (Pre-structured) 

Grand Total 8905 1483 7962 1563 

Source: (F.No.1 EJ6I2OO8.{)71RW dated 30.4.2007) 
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C.Mgmy-wiss 8IIncIIontId 8IrfJngIh MId VIICIIrICItIS position lIS on 31-3-2004 " 31-3-3(J(J7 

NameofCharga Lucknow 

S.No. Name of !he POll Sanc:tianed SIrengIh Vacant Sanctioned Strength Vacant 
as on 31.3.04 • on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 4 0 4 0 

2. CITIDIT 21 0 22 7 

3. AcIcIJJt. CITIDIT 39 12 39 11 

4. OyJAaatt: CITIDIT 55 12 55 7 

5. Oy. Dir. (Systems) 0 

6. Asstt. Olr. (Systems) 2 0 2 0 

7. ITO 140 0 147 7 

8. AO Gr.1I 0 2 0 

9. AO Gr.1II 24 6 24 5 

10. Sr. P.S./P.S. 25 3 25 9 

11. Oy. Olr. (Ol) 

12. Aastl Dlr. (Ol) 3 3 0 

13. Sr. Hindi Trans. 2 0 2 1 

14. Jr. HlndI Trans. 4 0 4 1 

15. OPA, Gr. 'a'/Gr. A 4 

16. Chief Engineer (A.A) 1 1 0 

17. ITI 372 43 373 n 

18. 0IJIce SupcI. 97 54 97 11 

19. Sr. Tax Asstt. 297 48 299 49 

20. Tax Asstt. 281 1 280 92 

21. LDC 10 0 10 2 

22. Steoo. Gr.l 32 0 32 0 

23. Stano Gr.1I 64 11 64 22 

24. Stano Gr.1II 64 53 38 28 

25. SCO(Spi. Gr.) 1 1 



91 WnrJ'tM~ MAY 4, 2007 to 0usstI0ns 92 

2 3 4 5 6 

26. SCO Gr.l 10 3 10 3 

27. sec Gr.1I 8 0 8 

28. SCD (OG) 9 0 9 0 

29. Notice Server 109 11 101 11 

30. Record Keeper 

31. Daftry 116 8 116 28 

32. Sr. PeonIJamadar 7 0 7 0 

33. Peon 148 53 102 17 

34. Gesl Operator 0 1 

35. Watclvnan 248 84 222 79 

36. Farash 7 3 7 2 

37. Sweeper 17 0 17 3 

38. Mali 3 0 3 

39. DPA Gr. A 4 3 

40. DPA Gr. A 0 

Grand Total 2226 409 2133 479 

Source: (F.No. Estt. C. No. DRICCJ2OO7-08 datad 30.4.20(7) 

CsIsgoty-wisB SINICIiontKf sInIngIh and VIICIInCItIs position lIS on 31-3-2tXJ4 .. 31-8-3007 

Name of a.arge MtInbai 

S.No. Name of the Post Sanctioned StrangIh Vacant Sanctioned Strer9h Vacant 
81 on 31.3.04 81 on 31.3.04 81 on 31.3.07 81 on 31.3.07 

2 3 4 5 6 

1. Sr. Hindi Tranelator 4 0 5 0 

2. Jr. Hindi Trans. 8 3 6 4 

3. DPA, Gr. '8' 11 8 16 13 

4. DPA, Gr. 'A 18 14 18 15 

5. m 1294 109 1365 220 

6. Office Supdt. 352 76 363 13 

7. Sr. TA 1282 292 1314 235 
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2 3 4 5 6 

8. Tax Asstt. 1427 19 1379 601 

9. LDC 52 0 52 0 

10. Steno. Gr. I 180 94 180 10 

11. Stano Gr. II 360 27 360 89 

12. Stano Gr. III 359 183 332 327 

13. SCD (Spl. Gr.) 5 3 5 0 

14. SCD Gr. I 35 22 35 28 

15. SCD Gr. II 30 5 30 4 

16. SCD (00) 31 21 31 11 

17. Notlce Server 470 12 441 12 

18. Daftry 496 27 496 48 

19. Sr. Peon 27 3 27 6 

20. Peon 633 165 406 126 

21. Sr. Geet. Opt. 3 2 3 

22. Jr. Gesl Opt. 0 1 

23. Farash 23 2 16 10 

24. Sweeper 64 6 43 0 

25. Mali 3 3 2 

26. Watchman 145 85 32 0 

27. CCIT 15 

28. CIT 104 0 

29. AdJJCIT 153 10 

30. AsJDCIT 249 89 

31. ITO 581 16 

32. AO Gr.llllil 112 12 

33. Sr. Ps/PS 116 19 

34. Hindi Typist 3 3 3 3 

Grand Total 7316 1182 8292 1926 

Source: (F. No. CIT (Ha) PersJl.S. Starred auestionl2OO7-08 dated 27th April 2007) (CCITIMUMlSS&WSf2007 dated 30.4.2007 
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Ca~wisB ssnctionBd sIrBngfh lind VIlCIVICitIs position liS on 31-3-2004 & 31-3-3007 

Name 01 Charge Nagpur 

S.No. Name 01 the Post Sanctioned StrengIh vacant . SanctIoned Strength Vacant 
as on 31.3.04 18 on 31.3.04 18 on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 0 1 0 

2. CITIDIT 9 0 9 -2 

3. AddIJJt. CITV DIT 21 4 22 8 

4. Dy.lAsstt. CITIDIT 48 27 49 30 

5. Asstl. Dir. (Sys) 0 0 

6. ITO 66 0 72 2 

7. AO Gr. II 0 2 

8. AO Gr. III 9 4 9 0 

9. Sr. PS 2 2 2 0 

10. P.S. 8 0 8 

11. Dy. Dir. (OL) 

12- Asstt. Dir (OL) 0 1 0 

13. Sr. Hindi Trans. 0 2 0 

14. Jr. Hindi Trans. 0 0 0 

15. DPA, Gr. '8' 2 2 2 2 

16. DPA, Gr. 'A' 2 2 

17. ITI 148 13 158 26 

18. Office Supdl. 59 21 59 1 

19. Sr. Tax Asstl. 160 0 162 3 

20. Tax Asstt. 184 -1 241 126 

21. LDC 6 0 6 0 

22. Steno. Gr. I 18 0 18 2 

23. Steno Gr. II 35 0 35 4. 

24. Steno Gr. IU 30 14 55 45 

25. SCO Gr. I 3. 3 
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2 3 4 5 6 

26. SCD Gr. II 2 0 2 0 

27. sea (OG) 2 -3 2 -3 

28. Notice Server 58 54 

29. Daftry 56 0 56 0 

30. Jamadar 0 0 

31. Peon 72 12 59 38 

32. Sr. Gest. Oprt. 0 1 0 

33. Watchman 101 62 45 13 

34. Farash 5 -1 5 -1 

35. Sweeper 3 2 0 

36. Mali 5 5 0 0 

Grand Total 1122 166 1145 299 

Source: (F.No.CClTo1IIGPIEstl-11SS1WS12OO7-08 datad 27-4-2007) 

CII/tJgoIy-wistJ SIII1CIiontId sInIngIh 1II1d VBCIII1CitIs position lIS on 31-3-2fJOtI " 31-3-3007 

Name 01 Charge Palna 

S.No. Name 01 the Post Sanctioned StrengIh V8c:ant Sanctioned Stranglh Vacant 
as on 31.3.04 as on 31.3.04 as on 31.3.07 88 on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 4 0 4 0 

2. CITIDIT 19 2 19 4 

3. AddJJt. CITIDIT 36 11 39 15 

4. DyJAsstt. CITIDIT 72 31 76 38 

5. Oy. Dir (Systems) 

6. Asslt. Dlr. (Systems) 2 0 2 0 

7. ITO 114 0 124 0 

8. AO Gr. II 0 1 0 

9. AO Gr. III 22 9 22 0 

10. Sr. Pvl Secy. 4 4 0 

11. Private Secretary 19 12 19 11 
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2 3 4 5 6 

12. DyJAsstt. Dir. (OL) 3 0 2 

13. Sr. Hindi Trans. 2 2 0 

14. Jr. Hindi Trans. 3 2 2 2 

15. DPA, Gr. '8' 1 

16. DPA, Gr. 'A' 2 2 2 2 

17. ITI 289 30 321 48 

18. Office Supdf. 74 24 74 0 

19. Sr. Tax Asstt. 230 21 232 21 

20. Tax Asstt. 357 53 394 173 

21. LDC 9 -23 9 -12 

22. Steno Gr. I 27 27 2 

23. Steno Gr. " 56 7 56 28 

24. Steno Gr. III 59 48 80 63 

25. SeD (SpL Gr.) 0 1 

26. SeD Gr.l 8 3 8 3 

27. seD Gr. " 6 0 6 0 

28. SeD (OG) 7 -3 7 -3 

29. Notice Server 88 5 86 2 

30. Record Keeper 

31. Daftry 87 2 87 0 

32. Sr. Peon 3 0 3 0 

33. Peon 111 3 89 26 

34. Jr. Gest Operator 1 0 

35. Watchman 89 9 78 38 

36. Farash 4 0 4 

37. Sweeper 6 5 2 

3S. Mali 7 7 

Grand Total 1823 253 1892 468 

Source: (F.No. CCITIPATlEstt.fX-5I2OO7-08I1508 dated 30.4.2007) 
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CtlfIIgofy-wlstJ ssnctiontJd 8f1W1gfII and VllCSncitJ.s position 8S 011 31-3-2004 & 31-3-3007 

Name of Charge Pune 
S.No. Name of the Post Sanctioned Strength Vacant Sanctioned Strength. vacant 

as on 31.3.04 as on 31.3.04 as on 31.3.07 as on 31.3.07 

2 3 4 5 6 

1. CCITIDGIT 5 0 5 0 

2. CITIDIT 28 -1 30 3 

3. AddlJJt. CITIDIT 57 0 67 15 

4. Dy.lAsstl CITIDIT 94 12 102 21 

5. Oy. Oir. (Systems) 

6. Asstt. Dir. (Systems) 

7. ITO 242 2 256 9 

S. AO Gr. II 0 2 0 

9. AO Gr. III 34 20 34 0 

10. Private Secretary .0 0 30 24 

11. Oy. Oir. (OL) 

12. Asstt. Oir. (OL) 

13. Sr. Hindi Trans. 2 2 1 

14. Jr. Hindi Trans. 3 0 3 0 

15. DPA, Gr. '8' 2 0 2 0 

16. OPA, Gr. 'A' 8 6 10 6 

17. ITI 486 94 513 100 

16. OffIce· Supdt. 100 15 104 8 

19. Sr. Tax Asatt. 357 65 384 64 

20. Tax Asstl 395 40 618 202 

21. LDC 12 0 12 0 

22. Steno. Gr. I 39 28 39 0 

23. Steno Gr. II 79 3 79 27 

24. Steno Gr. II 79 17 136 68 

25. SCO (Spi. Gr.) 0 0 2 2 
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26. 

27. 

28. 

29. 

~. 

2 

sec Gr. I 

SCD Gr. II 

SCD (OG) 

D.E.O. GR.B 

Notice Server 

31. Record Keeper 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

Dalby 

Sr. PeonIJamadar 

Peon 

Jr. Gest. Op8rator 

Watchman 

Farash 

Sweeper 

39. Mali 

40. Canteen staff Gr.C 

41. Sr. P.S. 

42. Hindi Typist 

43 .. 

44. 

Canteen Staff Gr. D 

Sr. P.A. 

Grand Total 

3 

4 

6 

21 

o 
117 

117 

1 

150 

83 

21 

10 

5 

o 

8 

35 

2602 

Source: (No.PNICCIESTI854f.!OO7...Q81421 dated 30.4.2007) 

/T,.,.,lionj 

~ or NOaa In Rural Development 

*430. SH~I SRICHANP KRIPLANI: 
SHRI DANVE RAOSAHEB PATIL: 

Win the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whalher several Non-Govemmental Organisations 
(NGOs) are working in the rural areas of the country 
under the centrally sponsored schemes; 

4 

-3 

3 

-9 

9 

2 

o 
94 

13 

21 

10 

o 
o 

o 
28 

472 

Ii 

10 

8 

8 

o 
108 

117 

1 

81 

1 

51 

19 

o 

5 

5 

8 

o 
2854 

6 

4 

o 
-6 

o 
9 

22 

50 

o 
-1 

-5 

10 

o 
1 

2 

o 
637 

(b) if eo, the preaent deIaIls thereof aIongwIIh the 
funds aIocated to each of them, State-wise;, 

(e) the results achieved from the schemes run by 
them during the last two years, Stat.wise; 

(d) whether' the Government is I8tisfl8d with their 
performance; 

(e) If eo, the details thereof; and 

(I) if not, the stepe taken by the Govemrrient in this 
direction? 
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THE MINISTER OF AURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (f) Under the 
Swaranjayanti Gram Swarojgar Yojana (SGSy), a csntllllly 
sponsollJd scht1fTl6 of the Ministry of Rural Development, 
the Non-govemmental Organisations (NGOs) work as 
facilitators working closely with the communities at 
grassroots level and have a critical role in the group 
formation and its development. This scheme is 
implemented by the State Govemments and the District 
Rural Development Agencies (ORDAs). Under SGSY, 
Ministry of Rural Development does not keep a record of 
the names of the NGOs nor does it monitor the 
performance of the NGOs at the Central level. The 
guidelines of the SGSY stipulate that Rs. 10,000 would 
be peyable to the NGOs for formation and development 
of Self Help Groups. Though this amount is the maximum 
ceiling, however, the actual amount may be decided by 
the District Level SGSY Committee based on the local 
pravairlng situations. Additionally, under the SGSY Special 
Projects, the ORDAs may involve the NGOs for 
undertaking project related actiyities. 

Ministry of Rural Development also releases funds to 
NGOs from the budget of SGSY for UNDP assisted 
project, namely, Social Mobilization Around Natural 
Resource Management for Poverty Alleviation. The funds 
are reimbursed by UNDP to Controller of Aid Accounts 
and Audit (CAM). This extemally aided scheme under 
UNDP commenced ·In 2003-04 is being implemented in 

11 selected districts of 3 States namely Rajasthan, 
Jharkhand and Orisea through 17 NGOs. The dataOs are 
given in the enclosed statement-I. 

Under Rural Housing, there were two schemes of 
Ministry of Rural Development, namely, Innovative Stream 
for Rural Housing and Habitat Development and Rural 
Building Centres (RBC) under which funds were also 
sanctioned to NGOs. These Schemes have been 
discontinued with effect from 1.4.2004. However, the 
pending projects of these schemes are being funded. 
Under Innovative Stream for Rural Housing and Habitat 
Development, Rs. 53.45 lakh have been released during 
the last two years, as per list enclosed as statement-II. 
Under Rural Building Centres Scheme, Rs. 37.62 lakh 
have been released during this period as per list enclosed 
as statement-III. The Govemment is satisfied with the 
performance of the NGOs. Utilization Certificates and Audit 
Reports are invariably obtained before release of further 
instalments of funds under these schemes. Physical 
inspections are also carried out by the officers of this 
Ministry and/or HUDCO, from time to time. 

Ministry of Rural Development has also invited 
proposals through Expression of Interest from NGOs that 
are engaged .with the issues and processes of NREGA 
for undertaking the tasks of capacity building of local 
rural communities to access their entitlements and assert 
their rights under NREGA in select NREGA districts. 

Statement I 

Yssr-wme s/Iocalion and reIesse (Budgtlt) 

(Rs. in Lakh) 

SI. No. Name of Agency Name of the State Total UNDP Share Total Release 
uptci March, 07 

2 3 4 5 

1. PRAOAN Jharkhand 315.05 242.09 

2. LGSS Jharkhand 84.87 67.61 

3. FEMALE Jharkhand 37.01 29.66 

4. AM Jharkhand 99.98 76.80 

5. KSRA Jharkhand 95.90 82.86 

6. VLKALPA Orissa 212.92 164.09 
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1 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

S.No. 

1. 

2. 

3. 
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2 3 4 

LOKADURST'I Orissa 213.07 

WIDA Orissa 145.55 

AMMA 0ri8sa 132.07 

ASTHA Rajasthan 1SO.84 

FES Ra;asthan 114.10 

ARAVALI Rajasthan 224.75 

SAMARTHAK Rajasthan 49.23 

BAtF Rajasthan 86.02 

SANKALP Rajasthan 133.01 

GVT Rajasthan SO.OO 

CECOEOEOCON Rajasthan 79.99 

Total 2203.36 

Statement " 

Funds ItIItNIstId 10 IhII NGOs, StiW-wi6s, under InnoVIIIWtI SbrMm for Rum! HtJUtIIng 
snd HslJitst Dttws/opmtInt tAIling ~ 2006-07 

2 

BraIhem In&IituIe for RD. 
11014fJ1OO 

Haritha Association 
for 1eami1g(NGO) 
1101011278100 

Gramodaya Orgnation 
for Rural Development 
110141155100 

3 

V- ChiMa Cum\un 
Moo Ctrnbum 
D-Prakasham 

D-I<hammam. 

v- Tirumatagiri. Tonda 
Moo Tuumalagiri 
~ 

4 

4.55 

Amount 
Ra\eued In 

2006-07 

5 

5 

194.58 

107.83 

102.16 

128.22 

89.SO 

200.39 

39.54 

52.34 

102.31 

42.86 

53.94 

1n6.n 

(As. in Iakhs) 

No. of 
Houaes 

ConstrucIed 

6 

30 

8 

19 
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2 3 4 5 6 

4. Sai Seve SamiIi (NGO) V- MantJaIayam 5.00 
11014122lWO M- MInIrIIayam 

D-Kumool 

5. Praja Pragdli Seve V- MangaIapuIam 2.21 55 
SanPm NGO, M- ChaIIapaIIi 
11014118M1O D-Krishna 

6. W/agII DMIopment V- Agraharam Thanda 35 
Socialy M- Yanguru 
11014112211)1 D-Mahaboobnagar 

7. Nitya KIUIIhi V- CheInepaII 25 
R. Dav. educaIIonaI B-Gooly 
& HS (NGO), 110141235r'01 o-AnanIIpur 

GuIft 
8. Z N V K MandaI, V-AIkhoI, 22 

(NGO) B-VaIia 
11014124.4)1 D-Bharuch 

9. Ahmedabad SIudy Adian Group 0- AhmedabId 70 

(NGO) 

.....,. PI'IIIIIh 

10. Ster School SImIIi, (NGO) V~ Khurd 15 

1014117MlO B - MHOW 
J-1ndoI8 

IIInIpur 

11. WSVDA V-WIIngoo Sabel 5.00 44 

(NGO) J-Moirang 
101417198 Manipur ..... 

12. S H S S,...,..r V-Lalpur 3.93 13 

(NGO) BIock-Mahuwa 
1014181100 Dauaa 

13. NeIaji S C Bole V- DabIa Khurd 3.93 1.18 50 

s. SamiII TehaiI- PhJgi 
H-11014111W1OO D-Jaipur 

TIInII NIdu 

14. Nehru R. Dev. Soc:ittV Y-MeInagar 

(NGO) B-West Ami 
110124.410 0-T1M8I1narna1ai 

15. I.R. Dew. Society P-8enji, Ekkadu 5.00 29 

(NGO) B-Kadambathur 

110141123100 0-Thiruvallur 
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2 3 4 5 6 

16. Co-operate League in Dev. P-Melpuinun 
TaIuk-Vttancode 
~rnari 

UlIIr PrIdeIh 

17. Pinky G. Sansthan (NGO) V- Wallipur 4.87 16 
110141129101 Post- Mathia 

D-Arnbedkar 

18. 8.S. Sanskrit (NGO) V-SaIhini VIis! 2S 
MIhavidyaIaya B-lgIasa 
1101411~ D-Aligarh 

19. A.B.U.S.K. Parishad (NGO) v.Nagia Shisham 52 
B-Mursan 
D-Hatharas 

20. J.M. Villas, lucknow V-Jhabripurwa 48 
110141M1O Tahsil- Sadar 

D-HaIdoi 

Welt BengII 

21. Comprehensive ARIa Villages-PaJari 14 
Development Service B- 0Iakdah 
110141312101 D-Na<ia 

22. AgractJI P.U. Samilhi (NGO) V-Gaza 
110141301W1 ~ 

IWtowIah 

23. K.N.S. SanP. (NGO) V-LIdharanpur 9.84 80 
110141183100 B-Ka\ugram-li 

D-8a1dlwan 

BIhar 

24 SMVSSS. Ltd. (NGO) V-RanIi 4.00 80 
11014I52l00 D-Madlubani 

Oriaa 

2S Manab Seve Sadan, (NGO) V-5aranga 3.94 56 
110141152100 B-Parajang 
D-Denkanal 

Total 42.27 11.18 m 
Tolal Amount reteased during 1he last two years- As. 53.45 Iakh 
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Statement III 

Funds 1lIIes84ld to Ills NGOs undsr Rullll Building CBnfnl during 2005-06 snd 2tJ06.07. 

Fund rsIssssd to NGOs during the yssr 2005-06 

(Rs. in lakh) 

SI.No. Name of the NGOlState Amt. Released 

1. Gram Vikas Parishad (Nagaon) - Assam 6.00 

2. 

3. 

RaJendra Institute of Edu. & Social WeHare (Sitamarhi)-Bihar 

Ablnav Pre-Fab Industries (Motihari) - Bihar 

6.00 

3.00 

4. International Rural Edu. (Narmada)-Guj. 5.60 

5. Society for Technology & Dev. (Mandi)-H.P, 2.02 

6. Institute of Social Work & Action Research (Dhenkanal)-Orissa 3.00 

7. Jan Manas Vikas Sansthan (Hardoi)-UP 6.00 

Fund nMsstld 10 NGOs during IINI yssr 2006-07 

1. Purba Hal1akhandi Dev. Council (Hailakancli) - Assam 3,00 

2. Chaublsi Vikas Sangh (Rohtak)-Haryana 

Total 

[English] 

Evening Courta 

·431. SHRI HARllAL MADHAVJI BHAI PATEL: 
SHRI P.S. GADHAVI; 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Union Govemment have received 
proposals/suggestions from some of the State 
Governments for starting Evening Courts for speedy 
disposal of pending cases in the Courts; and 

(b) if so, the details thereof aiongwith the reaction of 
the Government thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a> Only the Govemment of Gujarat after 
the 'Evening Courts' were launched in that State requested 

3.00 

37.62 

the Central Govemment for a special grant of Rs. 5 crore. 
Administration of Justice being primarily a State subject 
and also because there is no scheme in this regard for 
giving central assistance, the request of Government of 
Gujarat has not been agreed to. No other State 
Government has formally written to the Central 
Govemment for launching Evening Courts. 

(b) The matter of introduction of shift system in 
subordinate courts, among other things, was discussed 
in the Conference of Chief Ministers and Chief Justices 
of High Courts held in New Delhi on April 8, 2007. In 
that Conference all States had welcomed the introduction 
of shift system in subordinate courts and promised to 
work in that direction. It was decided in that Conference 
that evening/moming courts be set-up, wherever found 
feasible, and appropriate cases including those involving 
petty offences be transferred to such courts. Either retired 
Judicial OffICers be re-employed or serving Judicial Officers 
be given suitable incentive, to preside over these Courts. 
Govemment has requested the State Govemments to take 
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action on the above mentioned decision, as also on the 
other dacIsions of the Conference, in consultation with 
their raspective HIgh Courts. The Government has aIeo 
requested the Chief Justices of the High Courts to take 
action in consultation with the State Governments. 

implementation of Projecla Under RGGVV 

*432. SHRI M. RAJA MOHAN REDDY: 
SHRI ABU AYES MONDAL: 

Will the Minister of POWER be pleased to state: 

(a) whether the National Thermal Power Corporation 
(NTPC) and some other public sector power companies 
have been enIrust8d wIIh the responsibility of i~ 
the Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY) 
in some Stalas of the country; 

(b) if SO, the details thereof, State-wise; 

tc) whether many projects under the Yojana have 
not been granted approval; 

(d) if 50, the details thereof along with the reasons 
therefor; and 

(e) the corrective steps taken by the Government in 
this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) Yes, Sir. With a view to augment the 

implementation capacities of state power utilities, .. aIao 
to assist them in the execution of rural electrification 
projects 88 per their WiIIIngnesa and requirement, the 
services of four Central Power Sector Undertakings 
namely, National ThennaJ Power Corporation, Power Grid 
Corporation India Ltd, National Hydro-electric Power 
Corporation and Oamodar Valley Corporation have been 
offered to the States under Rajiv Gandhi Grameen 
Vidyutikaran Yojana (RGGvy). 

(b) Thirteen of the twenty seven states, have assigned 
the implementation of RGGVY projects to CPSUs in 139 
districts as per the details given in the enclosed 
Statement. 

(c) to (e) Rural EJectrtfication Corporation has received 
602 projects proposals for 566 districts covering 1,18,350 
un-eledrifled viDages, 2.54 c:rOre Below Poverty Line (BPL) 
households. 

In Phaae-I of the scheme, 235 proJects have been 
sanctioned for implementation at the cost of As. 12,401 
crores covering 88,763 un-eleclrilied villages and 1.26 
crores rural households lncIucIng 83 Iakh Below Poverty 
Line families. 

Implementation of balance 367 projects are meant to 
be taken up In Phase-II of the scheme. The 
implementation of Pha8e-1I Is dependent on the approval 
of continuation of the scheme In XI-Plan with enhanced 
funda. 

No. of DiBIJicIs whMI CPSIIs II", /mp/MnrIInIIng IINI SchtImtI 

CPSUS NottIem SauIhem WeItem EuIem North-Eastem ToI8I 
Region Region Region AegIon Region 

J&K FIajasIhan U.P. KeraIa QIIdfit. Gujarat MactIya BIhar JharIchand Orilla Weat Allam T.". 
garh PradaIh ... 

PGCIl 7 B 4 2 24 12 2 7 2 68 

NTPC 6 5 4 8 12 1* 35 

NHPC 7 7 8 S' 1 27 

Dve B 9 

ToI8I 7 7 B 6 16 2 4 30 1. 30 4 7 2 138 

*Two blocks only 
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'433. SHAI ANANORAO VITHOBA ADSUL: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

WIN the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Government proposes to strengthen 
the legal aid system to provide access to justice to the 
under-privileged people; 

(b) if 80, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF LAW AND JUSTICE (SHRI H. 
R. BHARDWAJ): (a) Yes. Sir, 

(b) and (c) In order to ensure that the opportunities 
for securing justice are not denied to any citizen by reason 
of economic or other disabilities, the National Legal 
Services Authority (NALSA) was constituted under the· 
Legal Services Authorities Ad, 1987. It aims at establishing 
a nation-wide network for providing free and competent 
legal services to the weaker and under-privileged sections 
of the society. Under the Act, the Legal Services 
Authorities have been constituted in aU StateslUTs and 
Supreme Court Legal Services Committee has also been 
constituted under Section 3A of the Act. The Central 
Authority (i.e., NAlSA) Is taking up vibrant legal aid 
programmes by -

<a) Laying down policies and principles for making 
legal services available uncler the provisions of the Act; 

(b) Framing the most effective and economic schemes 
for the purpose of making legal service available under 
the provisions of the Act; 

(e) Utilizing the fund at its disposal and make 
appropriate allocations of funds to the State Authorities 
and District Authorities; 

. (d) Taking necessary steps by way of social justice 
litigation with regard to consumer protection, environmental 
protection or any other matter of special concem to the 
weaker sections of the society and for this purpose, giving 
training, to social workers in legal skills; 

.-' 
(e) Organizing legal aid campS; especially in rural 

areas, slums or labour colonies with the dual purpose of 

educating the weaker sections of the SOCiety as to their 
rigtlts as well as encouraging the settlement of disputes 
through lok Adalats; 

(f) Encouraging the settlement of disputes by way of 
negotiations, arbitration and conciliation; 

(g) Undertaking and promoting research in the field 
of legal services with special reference to the need for 
such services among the poor; 

(h) Doing all things necessary for the purpose of 
ensuring commitment to the fundamental duties of citizens 
under Part-IVA of the Constitution; 

(i) Monitoring and evaluating implementation of the 
legal . aid programmes at periodic intervals and provide 
for independent evaluation of programmes and schemes 
implemented in whole or in part by funds provided under 
the Act; 

0) Providing grant-In-aid for specific schemes to 
various voluntary social service institutions and the State 
and District Authorities from out of the amount placed at 
its disposal for the implementation of legal services 
schemes under the provisions of this Act; 

(k) Developing in consultation with Bar Council of 
India, programmes for clinical legal education and promote 
guidance aOd supervise the establishment and working 
of legal services clinics in Universities, Law colleges and 
other Institutions; 

(I) Taking appropriate measures for spreading legal 
literacy and legal awareness amongst the people and in 
particular to educate weaker sections of the society about 
the rights, benefrts and privileges guaranteed by social 
welfare legislations and other enactments as well as 
administrative programmes and measures; 

(m) Making special efforts. to enlist with the support 
of voluntary social welfare institutions working at the grass 
root level, particularly among the Schedules Castes and 
Scheduled Tribes, women and rural and urban labour; 
and 

(n) Coordinating and monitoring the functioning of 
State Authorities, District Authorities, Supreme legal 
Services Committee, High Court legal Services 
Committee, Taluk legal Services Committee and voluntary 
social service institutions and other legal services 
organizations and other general directions for the proper 
implementations of the legal provisions. 
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Delay In Clearance of Chequea 

*434. SHRI RAGHUNATH JHA: Will the Minister of 
ANANCE be pleased to state: 

(a) whether the Government is aware that banks take 
4-6 days to clear cheques deposited by their customers; 

(b) if so, whether inordinate delays in clearance of 
cheques are a violation of consumers right to access 
their funds in time; 

(c) whether it is mandatory for banks to pay interest 
on delayed credting to its customers; 

(d) if so, the details thereof; and 

(e) if not, the corrective steps taken by the 
Government In this regard ? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Ca) to (e) Reserve Bsnk of Incla (RBE) 
has reported that at Magnetic Ink Character Recognition 
(MICR) centres, which account for over 80 percent of 
volume of cheques in clearing, the clearing cycle is 
normaIy 3 to 4 days for local cheques. Clearance of 
outstation cheques may take more time due to the 
necessity of their physical movement. However, High Value 
Clearing has been introduced at 25 centres where large 
value cheques (above Rs. 1 lakh) received at the 
branches in the central business area in the city upto 
11.00 am are credited to the customer's account on the 
same day. Non-payment or inordinate delay in the 
payment or collection of cheques/drafts is a deficiency in 
banking service entiUing the customer to file a complaint 
to the Banking Ombudsman concerned. 

RBI, vide its guidelines dated 1st November, 2004, 
has advised all scheduled commercial banks to formulate 
a Board approved comprehensive and transparent policy 
covering (i) immediate credit of local I outstation cheques, 
(ii) time frame for collection of local I outstation cheques, 
and (iii) Interest payment for delayed collection, taking 
into account their technological capabilities, systems and 
processes adopted for clearing arrangements and other 
internal afrangements for coBection through correspondents 
and ensure wide publicity of the policy so formulated. 

To facilitate bank customers to move funds faster, 
RBI has developed electronic funds transfer systems like 
Real Tnne Gross Settlement (RTGS) system. National 
Electronic Funds Transfer (NEFT) and Electronic Clearing 
Service (ECS) system. 

Blo-ma~ Power Projecte 

*435. OR. M. JAGANNATH: WIH the Minister of NEW 
AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government has formulated any 
scheme for setting up of Bio-masslCo-generation Power 
Projects in villages and smaH towns for producing power 
from various Bio-mass residues; 

(b) if so, the details thereof; 

(c) the total amount sanctioned and spent under the 
Sic-mass power generation programme during each of 
the last three years; and 

(d) the amount of subsidy provided to the micro-
entrepreneurs for setting up co-generation power projects 
during the said period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) The Government has been 
implementing echemes to encourage setting up of projects 
for generation of electricity from various biomass residues 
for off-grid applications and feeding electricity to the grid 
based on combustion/cogeneration and gasification 
technoIogIea. Biomass gaalfication projects are mostly Nt 
up in viHages. While biomaaa power projects are set up 
by entrepreneurs at viable locations including in small 
towns, cogeneration P,!'CIjects are set up by industries and 
sugar mills for their captive U88 and for feeding surplus 
electrlclly to the grid. The Ministry provides capital subsidy 
and various other fiscal incentives to ancourage such 
projects. 

(c) Information on the total amount sanctioned and 
spent under 8iomaaa Power Programme during the last 
three years are given below: 

(Rs. in emre) 

Year Amount sanctioned/released 

2()()4..()5 4.21 

5.10 

2006-07 19.56 
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(d) Does not arise 88 8iomasaJbagaase cogeneration 
projects set up by industries/sugar mills require high 
capital investment. 

Merger of HBI with IDBI 

-436. SHRI HANNAN MOUAH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether there is any proposal to merger Industrial 
Investment Bank of India (IIBI) with Industrial Development 
Bank of India (lOBI); and 

(b) If so, the detailS thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIOAMBARAM): (a) No, Sir. 

(b) Does not arise. 

Amendment of CST Act, 1856 

-437. SHRI REWATI RAMAN SINGH: Will the 

Minister of RNANCE be pleased to state: 

(a) whether the Government proposes to amend 

CentraJ Sales Tax Act, 1956 to withdraw the tax break 
benefit for PSUs; 

(b) if so, the details In this regard; 

(e) whether the move win make their out-of-state 
purchases a lot more expensive and whether the States 

would also be affected; 

(d) if so, the details thereof and whether the States 

have been consulted; and 

(8) whether It will ultimately make the products and 

serviCes more expensive for the consumers? 

THE MINISTER OF FINANCE (SHRI P. 

CHiOAMBARAM): <a) and (b) There is no proposal to 
amend the Central Sales Tax Act, 1956 to withdraw the 
tax break benefits for PSUs. In fact. no special tax breaks 

are avauabte to the PSUs under the CST Act, 1956. The 

provisions of the CST Act, 1956, as amended by the 
Taxation Laws (Amendment) Act, 2007, apply uniformly 
to all tax payers, irrespective of whether they are in Public 
Sector or in Private Sector. 

(c) to (e) The question does not arise. 

/Translation} 

Decline In the Number of ScIentists 

-438. SHRI RABINDER KUMAR RANA: Will the 
Minister of 'SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the number of scientists has been 
declining every year in the country; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether funds allocated for rasearch in the field 
of sciences are also not utilized fully; 

(d) if so, the details thereof; and 

(e) the corrective steps takenlbeing taken by the 
Govemrnent in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) and (b) No Sir. According to the available 
official statistics, the stock of Scientific and Technical 
personnel in the country has arisen from 7.8 million in 
2001. Of which, nearly 1 lakh s& T personnel remain 
engaged in Reserch and Development activities every 
year. 

(c) to (e) Yes Sir. The details of the utilisation of the 
funds for research by Central ScientifIC Departments during 

the 10th five Year Plan are given in the table below. The 
corrective steps taken in this regard include changes in 
the existing project approval process, quarterly 

monitoring of flow of funds and awareness 

creation among the scientific community about various 

schemes. 
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/Aupeea in Crorea) 

SI.No. AmIaI ArruI 
Plan Plan 

2OQ6.07 2OQ6.07 

BE AduaIs BE AduIIIa BE AduIIIa 
BE RE 

1. IlapaItma 01 
A10nic en.gy 
(R&D~ 

535.00 405.56 464.00 409.94 703.58 119.52 872.74 770.80 1003.00 1032.72 

2. DepIL 01 0I:IIn 
IlMIapIIm 
IIriIIIry 01 EIIIt 
SciIIICIs 

175.00 138.69 175.00 147.38 200.00 198.88 340.00 225.05 575.00 400.00 

3. DepIl. 01 
Science and 
Tec:IIIIaIo!W 

625.00 537.10 800.00 602.37 900.00 898.26 1250.00 1(24.24 1230.00 954.00 

4. DIpIt 01 .. 225.00 203.25 2&0.00 248.76 310.00 31t.27 445;80 386.00 i21. 486.00 

IIII:IIIaIo!w 
5. DepIl.oI 

ScienIIc & 
InUIriaI 
ResaaJdt 

440.00 368.98 520.00 380.15 650.00 591.25 848.00 730.33 975.00 775.00 

6. Oepned 
01 Space 

1950.00 1848.71 2050.00 1941.00 *.00 2194.70 2100.00 2294030 3220.00 _.00 

Grand Total 3950.00 3488.27' _.00 37211.80 5183.58 4814. 11553.74 saUl 7524.00 6457.72 

Source: PlannIng CommIuIon, Govemment of India 

IrreguI8rIIIN under PMGSY 

*439. SHRIMATI SANGEETA KUMARI SINGH DEO: 
WDI the Minister of RURAL DEVELOPMENT be pleued 
to state: 

(a) whether the Governm.nt ia aware of any 
irregularities CORI'nIlted during the two years under the 
Pradhan Mantri Gram Sadak Yojana (PMGSy); 

(b) If 80. the details thereof; 

(e) whether the Government has conducted any 
Inquiry in this regard; 

(d) if 80, the detaII8 and the outcome thereof; and 

(e) the steps taken by the Government. to check 
such irregularities? 

THE M1NISTER OF AURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Ca) Yea, Sir. 

(b) During laat. 2 y..... 104 complainta about 
irregu1arit1e8 in some. road worka being taken up IRter 
Pradhan Mantri Gram Sadak Yojana (PMGSY) have been 
received. 

(e) and (d) 57 COIIIpIainta have bean sent to .. 
State Governments for inquiry and neceeeaIY action and 
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in 34 cases, the National OuaJity Monitors (NOMs) were 
deputed to enquire into the complaints. Necessary action 
is being taken in respect of 13 complaints. The 
obselVations of NOMs in respect of 24 cases have been 
sent to the State for appropriate action and in 10 cases, 
the inquiry is in progress. 

(e) Three tier Ouality Control Mechanism has been 
prescribed in the PMGSY Programme Guidelines to 
ensure high level of quality in works taken up under 
'PMGSY' . The first two tiers of the OuaJlty Control 
Structure are within the State. As the third tier of the 
Structure, I~dent Monitors designated as 'NationaJ 
Quality Monitors' are engaged for inspection, at random, 
of the road works taken up under the programme. 

[English) 

Women In Self Help Groups 

·440. SHRI M. SREENIVASULU REDDY: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

<a) the criteria being followed while forming of Self 
Help Groups (SHGs). under the Swamjayanti Gram 
Swarozgar Yojana (SGSy); 

(b) whether women are also given representation in 
such groups; and 

(c) If so, the details thereof indicating their percentage 
in these groups? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) The objective of 
the SGSY is to bring the assisted families above the 
poverty line by ensuring appreciable increase in incomes 
over a period of time. The criteria being followed while 
forming the Self-Help Groups are as below: 

1. A Self Help Group may consist of 10-20 persons. 

2. Generally, all members of the group should 
belong to the families below the poverty line 
and a person should not be a member of more 
than one group. However, if necessary, a 
maximum of 20% of the members in a group 
can be taken from marginally above the poverty 
line families. 

3. The group should actively p~rticipate in the 
management and decision-making, such as 

devising a code of conduct, holding regular 
meetings, building up a corpus through regular 
savings, evolving financial management norms, 
interest rates and procedures for sanctioning of 
the loans, etc. 

4. The members in the group meetings should take 
all the loaning decisions through a partiCipatory 
decision making process. 

5. The group should operate a group account 
preferably in their service area bank branch. 

6. The group should maintain simple basic records 
such as Minutes book, Attendance register, Loan 
ledger, General ledger, Cash book, Bank 
passbook and individual passbooks. 

(b) Yes, Sir. The guidelines of the SGSY stipulate 
that 50% of the groups formed in each block should be 
exclusively for the women. Women will account for a 
minimum of 40% of the total swarozgaris assisted during 
a year. 

(c) Under the SGSY, the total number of self-help 
groups (SHGs) formed, since inception i.e. 1.4.1999 till 
March, 2007, is 25.22 lakh. Out of these, the total 
numbers of women SHGs are 16.56 lakh i.e. 66% of the 
total SHGs formed. Since inception of the SGSY, 85.24 
lakh swarojgaries have been assisted under the Scheme, 
out of which the women swarojgaries account for 45.50 
lakh which is 53.38% of the total swarojgaries assisted. 

World Bank Aid for TRIPTI 

4132. SHRI PARSURAM MAJHI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the World Bank is providing funds under 
Targeted Rural Initiative for Poverty Termination 
Infrastructure (TRIPTI); and 

(b) if so, the amount received by each State during 
the last three years alongwith the details of utilization of 
such funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 
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Waiving off Loans to FIII'InerS . 

4133. SHRt BADIGA RAMAKRISHNA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government is aware of the losses 
caused to the farmers due to floods in the first of 
November, 2006, in some districts of Andhra Pradesh; 

(b) whether the Government proposes to waive off 
loan taken by the fanners of these districts of Andhra 
Pradesh; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The Government is aware of the distress of the fanners 
due to various natural calamities in different parts of the 
country including Andhra Pradesh. In the situation of 
droughtlfloods extent guidelines issued by Reserve Bank 
of India for providing relief in areas affected by natural 
calamities are foHowed by Banks. The guidelines, inter-
aIis. permit banks to: 

(i) Convert/reschedule loans in the event of natural 
calamity for periods ranging from 3 to 9 years .. depending 
upon the successive crop failurel'mtensity of damage to 
crops; 

(ii) Grant fresh crop loans to affected farmers; 

(iii) Provide consumption loans to agriculturists whose 
crops have been damaged etc. 

The Government has announced a rehabilitation 
package for 31 debt stressed districIB of the country which 
included, the farmers in the 16 debt stressed districts of 
Andhra Pradesh. The package alongwlth other 
components, provides that the interest on overdue loans 
as on 01.07.2006 be waived off. As provided in the 
package, Rs.1992.18 crore of overdue interest have been 
waived off in Andhra Pradesh. 

/Translation] 

Loan to Agriculture Sector 

4134. SHRI KULDEEP BISHNOI: Win the MinIster 
of FINANCE be pleased to state: 

(a) whether certain banks are yet to achieve the 
targets of providing at least 18 per cent loan to the 
agricufture sector out of the total loan disbursed by them; 

(b) if so, the names of such banks and the reasons 
for not achieving the targets by them; and 

(c) the action takenlproposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, SIr. The name of the BankS who could not achieve 
the 18% net bank credit to the Agriculture Sector is given 
in the enclosed Statement Some 'of the reasons for non-
achievement of targets are low capital formation in 
agriculture contributing to lack of credit absorption capacity, 
natural calamities like draughVfloocl in some of the states 
which, adversely affect the credit off take, etc. 

(e) Public Sector and private sector banks, which fail 
to achieve the priority sector and/or agricufture lending 
targets, are required to deposit into Rural Infrastructure 
Development Fund (RIOF) such amounts as may be 
allocated to them by Reserve Bank of India on the basis 
of extent of their default. As a measure of cislncentive 
for non-achievement of priority sector lending targets, 
interest payable on the deposits made by the contributing 
banks in RIDF is linked in inverae proportion to the extent 
of shorttal in the agricultural Iencing ........ the ~ 
target of 18% greater the shorttaR, lower the rate of 
interest. 

ThtI Banks who could not IIChIwe IhtJ 1tw. nsf blink 
cffldit to AgticulturB S8ctor 

Public Sector Banks: 

1. State Bank of India 

2. State Bank of Hyderabad 

3. State Bank of Mysore 

4. Stale Bank of Patiala 

5. State Bank of Travancore 

6. Bank of Baroda 

7. Bank of Maharashtra 
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B. Canara Bank 

9. CCtntral Bank of India 

10. Corporation Bank 

11. Dena Bank 

12. Oriental Bank of Commerce 

13. Punjab & Sind Bank 

14. Union Bank of India 

15. United Bank of India 

16. UCO Bank 

17. V1jaya Bank 

1B. lOBI Bank Ltd. 

PrIvIIte Sector Bank: 

1. Bank of Rajasthan Ltd. 

2. Bharat Overseas Bank (Since merged with India 
Overseas Bank) 

3. Catholic Syrian Bank Ltd. 

4. Centurian Bank of Punjab Ltd. 

5. City Union Bank Ltd. 

8. Development Credit Bank Ltd. 

7. OhanIakshml Bank Ltd. 

B. The Federal Bank Ltd. 

9. Yea Bank Ltd. 

10. HDFC Bank Ltd. 

11. ICICI Bank Ltd. 

12. lnclu8ind Bank 

13. tng. Vyaya Bank Ltd. 

14. Jammu & Kashmir Bank Ltd. 

15. Kamataka Bank Ltd. 

16. Karur Vysya Bank Ltd. 

17. Kotak Mahindra Bank Ltd. 

18. Laksmi Vilas Bank Ltd. 

19. Lord Krishna Bank Ltd. 

20. The Nainital Bank Ltd. 

21. The Ratnakar Bank Ltd. 

22. The Sangli Bank Ltd. 

23. SBI CommerciaJ & International Bank Ltd. 

24. The South Indian Bank Ltd. 

25. Tamilnadu Mercantile Bank Ltd. 

26. The United Western Bank Ltd. <Since merged 
with lOBI Bank Ltd.) 

27. UTI Bank Ltd. 

[EngI'lShl 

ReI .... of Second Instalment under SGRY 

4135. SHRI M. K. SUBBA: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

<a) the Central aid and grants sought by the various 
States and sanctioned to them under Sampoorna 
Grameen Rozgar Yojana (SGRY) during the last year. 
State-wise; and 

(b) the details of employment opportunities generated 
in each State under the Yojana under its first phase and 
the Central contribution made therefor indicating the 
unappropriated or misappropriated amounts therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): <a> and (b) Sampooma 
Grameen Rozgar Yojana (SGRy) is an allocation based 
programme. StatelOistrict-wise allocation is made based 
on objective criteria. State-wise details of amounts 
released and mandays generated during last three years 
are given in the enclosed Statement. No Central 
contribution under SGRY has been provided through 
misappropriation. 
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Statement 

(As. in lakh) (Mandays An Iakh) 

2004.()5 2005-06 2OO6-Or 

S.No. States I UTs Central Mandays Central Mandays Central t.W1daya 
Release 01 generated Release of generated Release of generated 

Funds Funds fundi 

2 3 4 5 6 7 8 

1. Ancha Pnldast1 24049.88 434.02 29453.10 434.16 13545.64 136.40 

2. AnnIchaI Pradeah 1368.64 8.53 1377.50 9.42 842.20 ·11.74 

3. Assam 32124.06 625.80 40916.96 716.00 2BM7.28 832.35 

4. BIhar 49196.29 605.32 59124.30 618.37 20462.40 151.45 

5. Chhattisgarh 12931.67 348.85 16605.81 256.82 6089.13 83.58 

6. Goa 292.55 3.57 242.07 1.91 250.58 2.64 

7. Gujarat 9941.23 264.68 12648.76 186.34 10724.36 n.20 

8. Haryana 5567.67 70.12 6758.76 70.90 7552.28 73.99 

9. ttmachal PI8desh 2259.63 40.18 2230.05 36.48 194824 24.32 

10. Jammu and Kashmir 2715.61 43.73 3229.13 42.09 3252.59 19.34 

11. JhaJ1chand 27394.54 303.88 33841.n 407.43 4173.94 40.97 

12. Kamataka 18290.28 419.24 21881.83 395.07 19871.81 310.51 

13. KeraIa 7886.58 118.91 9767.11 109.46 9818.09 53.38 

14. Madhya Pradesh 28713.84 581.39 34606.57 533.55 20402.84 2fi7.72 

15. Maharashtra 33657.28 674.69 40889.63 859.28 31832.03 412.54 

16. Manipur 2123.41 31.93 2164.50 13.56 2179.95 32.30 

17. MeghaIaya 2439.01 36.96 2334.13 41.74 1753.09 25.87 

18. Mizoram 574.44 6.54 748.55 11.48 688.66 14.20 

19. Nagaland 1637.97 36.71 1415.10 33.10 1356.43 20.42 

20. Orissa 26939.86 553.94 33322.45 556.02 11931.45 183.61 

21. Punjab 5818.55 4329 6412.39 36.88 4416.73 44.19 

22. Rajasthan 14564.97 219.48 17945.03 182.54 25360.83 162.76 

23. Sikkim 685.88 5.34' 828.75 7.60 703.59 7.81 

24. Tamil Nadu 22470.43 519.41 25995.76 472.11 23561.42 212.36 

"In 2OIJ6.2007, 388 cisIricIs were covered under SGRYIIinI:e SGRY programme in 200 disIrids were subaumed into NREGA. 
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2 3 4 

25. Tripura 4079.04 108.46 

26. UItmnchaI 5361.66 9429 

'11. Uttar PI8desh 79279.95 1750.45 

26. West Bengal 26731.84 m.56 
29. A&N Islands 220.94 3.01 

30. DIdra & Nagar. Have/I 87.28 0.00 

31. Daman & Diu 0.00 0.00 

32. Lakshadwaep 28.57 0.13 

33. PoncIcheny 205.09 0.13 

Total 44961B.62 8330.53 

Tax ,....., to Foreign Companies 

4136. PROF. VIJAY KUMAR MALHOTRA: 
SHRI DHARMENDRA PRADHAN: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI BAOIGA RAMAKRISHNA: 

Will the Minister of ANANCE be pleased to state: 

(8) the details of tax relief available to the foreign 
companies functioning in India alongwith the goveming 
rulealcondltions thereof; 

(b) whether cases of infringement of such rules! 
conditions by some' of these companies have come to 
the notice of the Government during the last one year; 

(c) if so, the details thereof; and 

(d) the action taken against such companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) As far as 
direct taxes are concerned, the tax relief on the doubly 
taxed income is available to foreign companies in 
accordance with the provision of the Income-tax Act and 
the Double Taxation Avoidance Agreement, if any, entered 
into by the Govemment with the Govemment of any other 

country. 

5 6 7 8 

5213.91 130.36 4324.16 46.21 

6607.12 102.02 6123.38 86.64 

98576.36 1608.65 68935.32 766.12 

34453.29 539.74 14439.59 165.95 

44.36 3.94 0.00 0.27 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

126.75 0.41 129.55 0.15 

0.00 1.23 166.64 0.59 

549743.00 6218.45 346484.00 4087.58 

As far as indirect taxes are concerned, there are no 
specific tax reliefs available only to foraign companies. 

(b) to (d) No case of infringement. of conditions of 
grant of tax relief has come to notice. 

Setting Up of Skill Development Bank 

4137. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government has received any 
representation/suggestion for setting up a Skill 
Development Bank to train manpower for financial 
intermediary between commercial banks and customers; 

(b) if so, the details thereof; and 

(c) the reaction of the Go,,:&mment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The information is being collected and will be laid on 
the Table of the House to the extent available. 

{Translation} 

GEo-Thermal Energy 

4138.SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of NEW AND RENEWABLE ENERGY be pleased 
to state: 
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(a) whether the World Bank provides assistance for 
promoting the development of geo-thermal energy in the 
country; 

(b) if so, the details thereof; 

(c) whether there is any organized programme for 
the generation and utilization of geo-thennal energy in 
the country; 

(d) if so, the details thereof; 

(e) . whether any Geo-thermal Energy Generation 
Institute is functioning in the country at present; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): Ca) and (b) The World Bank has not 
provided any support for the development of geothermal 
energy to India 

(c) and d) As per the Allocation of Business Rules, 
Ministry of New & Renewable Energy has been assigned 
the swject of geothermal energy. An amount of Rs. 1.00 
crore has been provided in the BE for 2007-08 for the 
geothermal energy programme. 

(e) and (f) No separ~te Geothermal Energy 
Generation Instilute is functioning in the country. However, 
National Geophysical Research Institute (NGRI), 
Hyderabad has been under a sponsored project of the 
Ministry carrying Studies to assess geothermal energy 
polentiaI at selected sites in the country. 

[English] 

Setting Up of NatIonal institute for Training 

4139. SHRI NARAYAN CHANDRA BORKATAKY: WiU 
the Minister of POWER be pleased to state: 

Ca) whether the Power Grid Corporation is planning 
to set up a National Institute for Training at Guwahati; 

(b) if so, the details thereof; 

(c) the total funds proposed to be· incurred thereon; 
and 

(d) the time by which it is likely to be set up? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) National Power Training Institute (NPTI), 
an apex body under the Ministry of Power, is establishing 
a Regional Institute in North Eastem Region at KahaIipara, 
Guwahati. MIs Power Grid Corporation of India has been 
engaged by NPTI tor tumkey execution of the said project. 

(b) The above project was sanctioned by Ministry of 
Power, Govemment of India in the year 2004. Assam 
State EIectriclty Board has provided 15 acres of land 
along with SLDC complex Kahalipara, Guwahati for the 
Project. The project c:omprisea conatnJction of an institute 
building, hostel, resldentIaI quarters and a guest house. 
The institute shall have various laboratories, training aid 
and equipments along with furniture &. fixture. The main 
objective of this institute is to develop the human 
resources of the power sector of North Eastem Region. 

(e) Total sanctioned cost of the project is As. 18.29 
erore. 

(d) The project is likely to be completed by 30.4.2008. 

/TlBnSIalion] 

Ralda on Hewala Trader. 

4140. SHRI HANSRAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether information about Swiss accounts have 
corne to light during raids on hawaIa traders; and 

(b) if so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Hawala 
traders are persons who are principally engaged in 
transferring money otherwise than through authorized 
banking channels. During search and seizure operations 
carried out in the last six months in respect of such 
persons, no information regarding Swiss Bank accounts 
has corne to light. 

(b) Does not arise, In view of reply to part (a) above. 

Entry of Bank of Baroda In In.urance Bual .... 

4141. SHRI SANJAY DHOTRE: 
SHRIMATI BHAVANA PUNDALIKRAO. GAWAI.J: 
SHRI BAPU HARI CHAURE: 

WHI the Minister of FINANCE be pleased to state: 
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(a) whether the Bank of Baroda proposes to enter 
the life insurance business with an European partner; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. Bank of Baroda has identified Legal & General, 
U.K as its foreign Joint Venture (JV) partner for 
undertaking life insurance business in India. Legal & 
General is one of the leading Hfe insurance companies 
of UK with successful track record of over 170 years, 
and a market capitalization of approx. £ 9.3 biUion. 

{English} 

Nlrm.1 Gram Pureslear 

4142. SHRI NAVE EN JINDAL: Will the Minister of 
RURAL DEVELOPMENT be pleased to &tate: 

(a) the number of villages awarded the Nirmal Gram 
Pureskar during the last three years, State-wise; 

(b) whether propoaaJs pertaining to the other viHages 
in this ragard are pending; 

SI No. State 

2 

1. AndhraPradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jharkhand 

(c) if so, the details thereof, State-wise and the time 
by which these are likely to be cleared; 

(d) whether it is proposed to enhance the amount of 
the Puraskar; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) A statement indicating the number of villages 
awarded the Ninnal Gram Puraskar, State-wise, since its 
inception in 2005 is enclosed. Information given for 2007 
is for the villages which have been selected for the Nirmal 
Gram Puraskar to be given on 4th May, 2007. 

(b) No, Sir. 

(c) Does not arise 

(d) At present there is no such proposal. 

(e) Does not arise. 

(f) The Award amount has been revised in 2006. 

No. of Gram Panchayats that received! 
receiving NGP in: 

2005 2006 2007 

3 

o 
o 
o 
o 
o 

o 
o 
o 

4 

10 

o 

4 

12 

4 

o 
o 
o 

5 

143 

2 

3 

39 

90 

576 

60 

22 

12 
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10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Mizoram 

.15. Orissa 

16. Ra;asthan 

17. Sikkim 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. Uttarakhand 

22. West Bengal 

Total 

SettIng Up of CSlR Laboratories In Gujarat 

4143. SHRIMATI JAYABEN B. THAKKAR: WiI the 
MInIster 01 SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Govenvnent proposes to establish 
CSIR laboratories in Gujarat; 

(b) if so, the details thereof; and 

(c) If not, the reason therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No Sir. 

(b) and (c) Question does not arise. 

fTmnsIsIion/ 

Release of Second In .... ment of 
Funds under PMGSY 

4144. SHRIMATI RUPATAI D. PATIL: 
SHRIMATI KARUNA SHUKLA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

3 

0 

0 

13 

0 

0 

0 

0 

12 

0 

0 

10 

38 

4 5 

0 121 

6 220 

190 

380 1974 

0 3 

8 33 

0 23 

0 27 

119 296 

36 46 

40 488 

13 109 

126 468 

760 4945 

(a) whether the Government has released second 
instalment of funds sanctioned for Pradhan Mantri Gram 
Sadak Yojana (PMGSy) to some States during the Tenth 
Plan period; 

(b) if 80, the details of funds thus released, State-
wise; 

(c) the names of those States to (whom) second 
inatalrnelft has not been released till now; 

(d) the reasons therefor; and 

(e) the time by which the second instalment would 
be released to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) Yes. 

(b) Works under Pradhan Mamrl Gram Sadak Yojana 
(PMGSY) are being implemented In phases. The 1 at 
instalment. amounting to 50% of "the cleared value of 
projects or annual allocation whichever is lower is released 
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and ttle balance as lind instalment subject to fulfilment of (d) Funds for the second instalment could not be 
conditions as per the PMGSY programme guidelines. released to some StateslUTs because the conditions as 
Phase-wise details of value of projects sanctioned and given in the PMGSY programme guidelines were not amount released have been given in the enclosed 
Statment-1. The details in respect of projects taken up fuHilled. 

with assistance from World Bank/Asian Development Bank 
(e) Concerned States have been requested to comply are In given in the enclosed Statemeat-ii. 

with the conditions given in the PMGSY programme 
(c) As given in enclosed Statement-I & II. guidelines for facHitating the release of lind instalment. 

Ststement I 

Vs/w of PropossJs sanctioned and amount I8Iesssd under vslious Phases of PMGSY, as on 31.03.07 

(Rs. In Crore) 

Sr. No. Phase I Phase n Phase HI Phase IV Phase V Phase VI 

Yaiue 01 AmoIrd Yaiueol AInoIn Yaiue 01 An10IIII Value 01 An10IIII Value of AmoII1I Value of MloIrII 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. ArdIIa Pradesh 248.00 248.00 436.36 409.91 258.58 253.56 369.24 255.09 350.21 

2. AnnchaI Pradesh 40.95 40.95 8&.51 86.51 0.00 0.00 106.22 106.22 204.06 208.97 

3. -.n 75.00 75.00 154.92 154.92 199.72 199.72 244.46 246.91 425.59 315.80 975.14 

4. BIw 1<49.89 1<49.90 312.98 276.92 2004.15 707.46 0 0.00 340.77 

5. anaiIgaIh 117.93 92.43 225.13 203.22 378.02 376.06 412.59 412.59 448.62 180.00 503.43 

6. Goa 5.00 5.00 3.64 5.00 0.00 0.00 1.08 0.00 

7. ... 44.36 59.81 130.87 111.70 88.70 88.70 49.31 <49.31 125-1 92.55 224.02 

8. Haryn 20.57 25.18 65.00 62.74 48.04 48.04 40.22 40.22 84.25 BO.5O 199.64 99.82 

9. Iftd1III PrIdIIh 60.00 80.00 128.93 128.66 254.01 254.00 136.11 69.16 132.93 70.75 861.04 

10. Jwnmu n Kashmir 2O.og 20.09 56.63 52.44 91.27 72.82 144.41 0.00 532.4 

11. .IIaIIIIald 123.92 123.92 230.26 230.00 135.92 135.92 113.78 56.83 

12. KarnIIIIIa 105.64 105.64 231·76 231.76 118.26 118.26 101.17 98.31 202-53 330.72 

13. KIIaIa 19.90 19.90 56.48 56.30 20.54 20.77 52.76 25.00 48.43 15.00 

14. MeIIIya PradeIIh 186.27 217.64 583.86 552.49 583.00 583.00 736.59 528.00 537.96 268.98 1296.10 390.00 

15. MnrastUa 130.21 130.21 263.90 2<49.08 147.48 145.34 143.16 135.00 1107.92 40.00 

16. ..... 40.00 40.00 BO.71 64.33 0.00 0.00 0 0.00 152.33 
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 

17 . ....... 34.95 34.95 80.72 1).72 30.05 7.50 39.62 0.00 

18. ~ 23.12 19.93 46.53 49.38 48.80 48.80 92.79 73.40 121 .• 8).99 

19. NagaIand 19.75 19.75 45.53 47.76 21.44 21.44 37.51 37.51 70.2 35.10 

20. 0Ii&sa 170.88 179.70 350.00 345.09 440.93 440.93 398.72 398.72 530.98 285.48 579.84 

21. P\qab 27.93 24.66 74.29 75.39 36.81 36.81 78.87 78.87 82.41 41.20 486.85 

22. RajIIIwI 140.09 140.09 263.05 290.64 679.45 591.26 302.81 302.81 550.59 550.59 1833.02 340.00 

23. SIdIim 13." 13.16 37.81 37.81 ~.30 35.29 63.10 51.84 149.00 10.00 

24. laND 152.01 152.33 115.81 115.81 164.78 164.78 117.27 58.95 174.31 20.00 

25. r ..... 24.75 24.75 51.85 51.85 39.59 31.40 79.22 82.89 47.116 

26. IJIar PIIdaIh 324.22 321.11 • .83 588.65 670.54 650.27 1007.78 803. 2013.46 

27 . .... 58.99 80.63 1-40.41 140.41 58.56 27.1X1 102.87 0.00 2110.75 

28. Wall 8engIII 1«1.04 135.00 &.49 3011.17 589.28 5118.28 311.90 1 •. 43 686.22 

Tall! CIIIIIII} 2517.12 2S19.71 5119.28 
_.86 

7153.20 5858.49 5283.54 _.94 9300.85 2Q46.M 1 •. 77 1!9.B2 

.... TInIDrIII 

29. A IN IIIInd 10.01 10.59 22.38 0.00 

30. DIdII" & Nagar HMIi 9.95 5.00 7.78 

31. DImaI & DiIi 10.00 10.00 0.00 0.00 

32. Dell 5.00 0.00 0.00 5.00 

33. I.IIIIiIIdIIeap 4.89 4.89 

34. PandiINny 5.00 500 7.40 0.00 

Tall! (UTI) 30.01 25.59 44.12 14.89 

Gland ToIaI 2547.63 2565.30 5183.88 5023.55 aIN3 2048.94 

Under Phase VII, PropoaaIs for As. 1295.32 crore have been aancIIonecI for Madhya PradeIh 
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S".".."," 

IoitAM 01 PI'OpOSIIIs MnCIioINHI snd wnount IIIItMHd 
lJI'1dtJr PMGSY (AD&WB) 

S.ND. 

2 

1. Andhra Pradesh 

2. AM1achII PradeIh 

3. Assam (ADS) 

BatdH 

Batdl-II 

4. Bihar 

5. ChhaItisgattI (ADS) Part ·1 

Part ·11 

6. Goa 

7. Gujarat 

8. HaIyana 

9. H P (WB) Ph • I 

Ph • II ( Tr·1 & II) 

10. Jammu and Kashmir 

11. Jharkhand (WB) 

12. Kamalaka 

13. KeraIa 

14. Madhya Pradesh (AOB)-Ph-I 

Ph • I (part • II) 

Phase • II 

Phase • III 

3 

501.42 

573.46 

98.24 

587.11 

598.83 

·80.28 

176.1 

29.15 

99.40 

119.25 

456.81 

560.71 

(As. in crore) 

Arncut 
ReIeeaed 

(UpIo 31.3.2007) 

4 

160.00 

98.24 

424.26 

40.14 

14.57 

99.40 

84.05 

260.00 

2 

15. Maharashtra 

16. Manipur 

17. MeghaJaya 

18. 

19. 

20. Orissa (ADS) Phase I 

Phase II 

21. Punjab 

22. Rajasthan (WB)Tranche • I 

RajasIhan Trandle • II 

Tranche • III 

23. Sikkim 

24. Tamil Nadu 

25. Tripula 

26. Uttar Pradesh (WB) 

Phase II (Batch • I & II ) 

27. Utlaranchal 

28. West Bengal (ADS) 

Grand Total 

3 

349.46 

513.81 

307.42 

130.18 

295.40 

343.94 

276.31 

313.71 

6410.99 

Loan to Farmers 

4 

174.73 

307.42 

130.18 

284.20 

310.27 

42.88 

85.27 

2515.61 

4145. SHAI CHANDRA DEV PRASAD RAJBHAA: 
SHAI PARAS NATH YADAV: 

Will the Minister of FINANCE be pleased to state: 

(a) the amount of loans provided to the fanners during 
the last three years, State-wise; 

(b) the rate at which the said loans have been 
provided to the fanners; 

(c) whether the Government proposes to provide 
loans to fanners at lower rates; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
State-wise list of amount of loans provided to the farmers 
between 2003-04 to 2005-06 is enclosed as statement. 

(b) to (d) The Government had announced on 
July 16, 2003 a reduction in lending rate for agriculture 
with a view to extending the fuM benefit of declining 
intef8St rates to agriculture sector particularly to small 
and marginal farmers. Subsequently, aU public sector 
banks were advised to reduce their lending rate to not 
more than 9% p.a. on crop loans upto a ceiling of 
As. 50,000. Similar appropriate instructions were also 
issued by NABAAD to Cooperative Banks and Regional 
Aural Banks. 

Thereafter, Reserve Bank of India deregulated the 
interest rates on loans given by commercial banks except 

that the interest rate on Ioan8 up to As. 2 Jakh should 
not exceed the Benchmark Prime Lending Rate (BPLR) 
of the banks concerned. 

To reduce the burden of interest on Crop Loans 
availed by farmers for Kharif and Rabi 2005-06, an 
amount equa\ to two percentage points of the borrower's 
liability on the principal amount upto As.l,oo,OOOI- was 
credited to their account. Thereafter, from Kharif 2006, to 
ensure that the farmer receives Short-Term Production 
Credit at 7% with an upper limit of As.3 lacs on the 
principal amount, the Government is providing interest 
subvention of 2% per annum to Public Sector Banks, 
RegionaJ Rural Banks (AABs) and Cooperative Banks on 
their lending from their own resources and refinance at 
concessional ra18S to cooperative banks and AABs on 
their borrowings from NABAAD. 

StsJe-wiss Ground L.8ve/ CtrJdit (GLO) disbulStlfTltll1ls undiIr sgricultu/9 and IIIIisd sctMtiss 

(As. Lakh) 

Sr.No Name of the StatelUTs 2003-2004 2004-2005 2005-2006 

1 2 3 4 5 

1. Chandigarh 37245 90803 162231 

2- New Delhi 242367 388227 1307823 

3. Haryana 628620 B64028 1084743 

4. Himachal Pradesh 38232 61581 95482 

5. Jammu and Kashmir 6619 11184 90545 

6. Punjab 914790 1279416 1547980 

7. Rajasthan 313996 517225 756234 

Northern Region 2181869 3212484 5044838 

8. Arunachal Pradesh 390 1257 1337 

9. Assam 19129 26724 66332 

10. Manipur 580 1923 5766 

11. Meghalaya 5184 2474 5657 

12. Mizoram 544 2019 2432 

13. NagaIand 742 1978 2402 
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2 3 4 5 

14. Tripura 3000 3817 8476 

15. Si~ 425 541 1169 

North Eastem Region 29994 40733 93571 

16. Bihar 142172 181726 212458 

17. Jhattchand 21461 40739 50588 

18. • Orissa 127778 198549 312919 

19. West Bengal 212944 302168 644134 

20. Andaman and Nicobar 385 587 1528 

Eulem Region 504740 723769 1221627 

21. Madhya Pradesh 342935 529344 690396 

22. Chhatlisgarb 523n 78740 123321 

23. Uttar Pradesh 810833 1042864 1405866 

24. UttaranchaI 42589 63232 93782 
. . 

Central Region 1248734 1714180 2313365 

25. Dadra and Nagar HaveII 0 76 158 

26. Daman and Diu 0 5 40 

27. Gujarat 479822 660930 1110647 

28. Goa 3938 8008 13134 

29. Maharuhtra 528487 742083 1493814 

Westem Region 1012247 1411102 261n93 

30. Andhra Pradesh 1001424 1349050 2050124 

31. Karnataka 532600 728127 1291353 

32. Kerela 3n502 571229 1032413 

33. l.akshadweep 78 62 115 

34. Pondichery 6970 12716 23521 

35. Tamil Nadu 695166 1020670 1948810 

Southam Region 2613740 3681854 6346336 

Other States 1224 4870 

Total 7591324 10785326 17642400 
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1 2 3 

Private Sector Banks 1023008 

[English] 

RIDF 

Other Agencies 

Other Bonds 

Grand Total 

Devetopment of ScIence and Technology 
In Jammu and Kashmir 

83747 

8698079 

4146. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Govemment has taken any initiative 
for development and promotion of science & technology 
in Jammu & Kashmir; 

(b) if so, the details thereof; 

(c) whether any proposal forwarded by the 
Government of Jammu and Kashmir for development and 
promotion of science & technology is lying pending with 
the Union Govemment; and 

(d) if so, the details thereof and the action being 
taken to clear the proposal? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHlR KAPIL 
SIBAL): (a) and (b) Yes, Sir. The Government has taken 
initiative for development and promotion of science and 
technology in Jammu and Kashmir by way of providing 
financial assistance to Jammu and Kashmir State council 
for science and technology and for research activities in 
universities, engineering colleges, medical colleges, 
research & development institutions in the State in the 
areas such as earthquake and earth systems related 
studies, weather and climate research, location specifIC 
research, drugs and pharmaceutical research, Science & 
Technology awareness creation and popularization, 
entrepreneurship development, biotechnology, etc. In 
addition infrastructural facilities namely Patent Information 
Centre, Hanley Telescope, tele-education netwolt( and tele-
medicine centres have also been set-up in the State. 

4 5 

1626342 

94123 405857 

19279 

5867 300 

12530937 18048557 

(c) No, Sir. 

(d) Does not arise. 

Construction of Residential BuDdIngs for 
Central Govemment Employees 

4147. SHRI S.K. KHARVENTHAN: Will the 
MINISTER OF URBAN DEVELOPMENT be pleased to 
state: 

(a) the number of residential buIIdInga located in TamD 
Nadu for the Central Government employees, type-wise 
and location-wise; 

(b) whether these residential accommodations are not 
sufficient to meet the growing demand; 

(c) if so, whether the Govemment proposes to 
construct more residential buildings for the employees in 
Tamil Nadu; 

(d) if so, the details thereof; and 

(e) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN ): (a) The 
details of General Pool Residential Accommodation under 
the control of Directorate of Estates at Chennal (Tamil 
Nadu) are given in the encloeedetatement-1. 

(b) and (c) Statement-II showing shortagelsurplus in 
various types of General Pool residential accommodation 

. at Chennai (Tamil Nadu) is enclosed. The satisfaction 
lavel in each type ofG.neral Pool Residential 
accommodation may please be seen in Column NO.5. 
The Central Government has targetted a· satisfaction level 
of 50% of demand of residential accommodation, in cities 
other than Delhi. At Chennai, this satisfaction level has, 
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been achieved and hence, the Central Govemment does 
not propose to construct mora residential buildings for 
the employees at Chennai (Tamil Nadu). 

(d) and (e) Does not arise in view of reply given In 
respect of (b) and (c) above. 

Statement I 

TjtpB-wise And Location-wise List of Gtmera/ Pool Residential Accommodation at Chennai (18mil Nadu) 

Type KKN AN BN(Old) BN(New) IN H.R. NHR BR TIRU. TOTAL 
EXTN. 

I. 408 42 450 . 
II. 780 164 944 

III. 174 318 168 660 

IV. 12 32 72 48 200 7 8 379 

V. 12 24 24 48 30 138 

VI. 4 12 4 20 

HSU 20 20 

BSC 30 30 

Hostel KKN 30· 30 

TOTAL 1416 584 264 146 200 42 4 7 8 2671 

• 30 Units of single suite Hostel at K K Nagar have been placed at Central ExcIse and A&N Administration. 
KKN - KK NAGAR 
AN - ANA NAGAR. THIRUMANGALAM 
BN (OLD) - BESANT NAGAR (OLD) 
BN - BESANT NAGAR (NEW) 
HR - HADDOWS ROAD 
NHR - NUNGAMBAKKAM HIGH ROAD 
BR -BAZULlNi ROAD 
T1RU.EXTN. - THRUMANMIYUR EXTENSION 
IN - INDIRA NAGAR 

Sflltement n 
/JtImanI:VAIMiIsbiIity Position and Sstislaclion LeVfl/ 01 Genellll PDDI RII$IdtmIlaI 

. Accommodafion at Chennai (remit Nadu) 

Type Demand Availability ShortageI Percentage 
Surplus of 

Satisfaction 
level 

2 3 4 5 

I. 35a 450 (-)98 100 

II. 1209 944 265 78.08 
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1 2 

III. 727 

IV. 446 

V. 226 

VI. 41 

HSU 25 

BSD 56 

TOTAL 3112 

/TflII1SIBIion] 

~ Development of Slum. In 
Madhya Praciesh 

4148. SHRIMATI SUMITRA MAHAJAN: Will the 
MINISTER OF HOUSING AND URBAN POVERTY 
ALLEVL'TlON be pleased to state: 

(a> wheIher proposaII have been received in respect 
of Bhopal, Indore, Jabalpur and Ujain for Infrastructure 
development of aIuma; 

(b) if so, the action taken In this regard; and 

(c) the time by which sanction ie likely to be 
accorded? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) Yee, Sir. 18 DetaIled Project 
Reports (DPRe) in respect of Bhopal, Indore, Jabalpur 
and Ujain cities have been approved for housing and 
basic arnenitie8 in alums with a project cost of Re.503.27 
Crore. 

Cltlea under JNNURM 

4149. SHRI AVINASH RAI KHANNA: Will the 
MINISTER OF URBAN DEVELOPMENT be pleased to 
state·· 

(a) whether the Government is contemplating on 
incIuaion of some more cities in States under the Jawahar 
LaI Nehru NatIonal Urban Renewal MlaaIon; 

(b) If 80, the details thereof, State-wi8e; 

3 4 5 

660 67 90.78 

379 67 84.97 

138 88 61.06 

20 21 48.78 

20 5 80.00 

30 26 53.57 

2671 85.82 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) All cities as per 2001 census are covered either under 
Sub-Mission on Urban Infraatruc:ture and Governance 
applicable to 63 ae1ect cities or Urban Infraatruc:ture 
Development Scheme for Small and Medium Town. 
(UIDSSMT) applicable to all other towns and cities. 

ServIce Tu CoIIecIIon 

4150. SHRI GANESH SINGH: Will the Minister of 
FINANCE be pIea8ed to state: 

(a) the receipts of the Govemment on account of 
service tax during 2006-2007, State-wise; and 

(b) the reapecIive share of Uttar Pradesh 'and MacI1ya 
Pradesh in the said receipts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM), (a) and (b) 
Data on revenue cotIectlon from Service Tax i. not 
collected and compiled State-wise. 

{English] 

4151. SHRI K.S. RAO: Will me Minister of RURAL 
DEVELOPMENT be pIea8ed to state: 

(a) the potential and production target of bIo-fuei from 
jatropha and rnoluees; 

(b) whether the Government proposes to set up a 
regulatory authority to ensure focus and difection to this 
new sector to develop upto its 'potential; and 
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(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) The Planning Commission's Committee 
on Development of BIo-fueIa (2003) estimated that the 
high-speed diesel (HSD) demand by the end of the Xlth 
Plan (2011-12) would be 66.9 million metric tones (MMT), 
requiring 13.38 MMT of bio-diesel for achieving the target 
of 20% blending of bio-dlesel with diesel. The Committee 
estimated that jatropha would have to be planted over 
11.2 million hectares of land to achieve this 20"10 blending 
target, against which 32.29 mUlion hectares of wB;.stelands 
including degraded forestlands is considered sulfable for 
jatropha cultivation. In respect of ethanol, which is 
essentially produced from molasses, the Committee 
projected that a 10% blending with petrol would be 
aChievable with the current capacity of ethanol production 
in the country. 

The Ministry of Rural Dev~nt has been identified 
as the nodal ministry for launching the National Mission 
on Bla-diesel, initially through a demonstration phase. 
Under the demonstration phase, it is proposed to cover 
5 lakh hectares of. public wastelands with jatropha 
plantations in different agro-climatic regionS of the country, 
over a period of 5 years. Jatropha seed from these 
plantations Is expected to yield about 6 lakh tonnes of 
bio-die8e1. The demonstration phase Is proposed to be 
followed up by a self-sustaining expansiQn of the 
cIifseI programme to meet the 20% blending target. 

Drlnldng Wllter PropoaaI of Gujarat 

4152. SHRI MAHESH KANODIA: 
SHRI MADHUSUDAN MISTRY: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government has received any 
proposal entitled ·Sustainable community-managed 
Drinking Water Supply Infrastructure for Rural Areas of 
Backward Tribal districts of Panchmahal and Dahod in 
Gujarat State"; 

(b) if 50, the details thereof; and 

(e) the action taken by the Govemment ~hereon 
Indicating the present status in this regard? 

THE MINISTER OF STATE IN.THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) Yes, Sir. A proposal tRied "Sustainable 
community-managed Drinking Water Supply Infrastructure 
for Rural Areas of Backward Tribal districts of PanchmahaJ 
and Dahod in Gujarat State" was received from 
Govemment of Gujarat for seeking extemal assistance 
under Japanese grant-In-aid programme. This was 
considered and not found suitable for seeking such 
assistance, as the amount of assistance sought was very 
small. 

<t=armers Welfare Trusts 

4153. SHRI G.M. SIDDESWARA: Win the Minister of 
FINANCE be pleased to state: r". 

(a) whether some banks have established Farmel? 
Welfare Trusts for setting up of Farmers Training Centres 
in States: 

(b) if 80, the detal~ thereof; 

(c) whether loans at reasonable rates are proposed 
to be provided to the farmers to save them from the 
clutches of mon~ lenders; and 

(d) if ap, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a> to (d) 
Yas, Sir. As per information available with NABARD, 
Punjab National Bank (PNB> has established two Trusts 
namely, PNB Farmers' Welfare Trust and PNB Centenary 
Rural Development Trust. These trusts have established 
five Farmers' Training Centres one each in the State of 
Madhya Pradesh, Rajasthan, Punjab, Uttar Pradesh and 
Haryana for imparting training to farmers for various 
activities. 

In order to increase the credit flow to agriculture, the 
Government announced a Farm Credit Package on 
18 June 2004 for doubling agriculture credit in 3 years 
beginning from 2004-05. 

As a part of Farm Credit Package, banks were 
advised to provide loans to farmers to enable them to 
redeem their debts from non-institutional sources. In the 
year 2004-05, 2005-06 and 2006-07 (upto February 2007) 
Rs.63.47, Rs.31.41 and Rs.65.35 crores were provided 
to the farmers for the purpose. 
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Further, to reduce the burden of interest on Crop 
Loans availed by farmers for Kharif and Rabi 2005-06, 
an amount equal to two percentage pOints of the 
borrower's liability on the principal amount upto 
Rs.1,OO,OOOl- was credited to their account Thereafter, 
from Kharif 2006, to ensure that the fanner receives Short-
Term Production Credit at 7% with an upper limit of Rs.3 
lacs on the principal amount,. the Government is providing 
interest subvention of 2% per annum to Public Sector 
Banks, Regional Rural Banks (RRBs) and Cooperative 
Banks on their lending from their own resources and 
refinance at concessional rates to cooperative banks and 
RRBs on their borrowings from NABARO. 

Rupee Appreciation 

4154. SHRI MILINO OEORA: Will the Minister of 
FINANCE be pleased to state: 

(a) the eHect of appreciation of Indian rupee on 
individuals, importers and exporters; 

(b) whether the appreciation of rupee would effect 
India's Balance of Payments; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Appreciation of Indian rupee would have cifferent impact 
on individuals, importers and exporters. It might lead to 
reduced rupee value in the hands of recipients of forex 
flows and to higher foreign exchange value for payments 
abroad. An appreciation of rupee in both nominal and 
real effective exchange rate terms would make imports 
cheaper and exports costlier. The appreciation or 
depreciation of the rupee is determined by demand for 
and supply of foreign currencies, which in tum are 
determined by current account balances and capital flows 
in the Balance of Payments. 

lOBI Deep Discount Bond 

4155. SHRI NAKUL OAS RAI: Win the Minister of 
FINANCE be pleased to state: 

(a) whether the Industrial Development Bank of India 
(lOBI) had issued Deep Discount Bond, 1996 to the 
general public; 

(b) if so, the details thereof; 

(c) whether these bonds· have been wfthdrawn; 

(d) if so, the details thereof; 

(e) whether all the bonds holders have been infonned 
about the withdrawal of the scheme in time; 

(f) if so, the details thereof; 

(g) if not, the reasons therefor; and 

(h) the manner in which the Government 
compensated the persons who have suffered losses due 
to withdrawal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. lOBI has informed that Deep Discount Bonds 
(OOB) were issued to public in February 1996 with an 
issue price of Rs. 5300/· per bond. Total subSCription 
amounted to Rs. 1106 crore. (18.05 laid:' investors), 
Though these bonds were of 25 years maturity, the bonds 
had calVput option for both lOBI and investors at the end 
of four years and four months, ten years and eight 
months, fifteen years and five months, twenty years and 
two months and twenty five years. 

(c) and (d) Based on call option available to 1081 
under these bonds as specified in the offer document, 
1081 exercised the call option to redeem the bonds at 
the end of four years and four months Le. on August 1, 
2000 under intimation well in advance to an bondholders. 

(e) to (g) Yes. As specified in the offer document. 
caU option notices were issued to all the bondholders 
well in advance under CertifICate of Posting (UCP). 

(h) 1081 exercised the call option to redeem the bonds 
early only on the basis of terms specified in the offer 
document. A.s lOBI has not violated any terms specified 
in the offer document, no compensation is payable to the 
bondholders on account of early redemption. 

Opening of Zonal OffIces of uc 

4156. DR. ARUN KUMAR SARMA: Win the Minister 
. of FINANCE be pleased to state: 

(a) the details of the existing zonal offices of the Life 
Insurance Corporation of India (L1C) in the country and 
the region-wise such offices proposed to be opened; 
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(b) whether the Government has received proposals 
for opening of zonal offices of LIC in the North East 
R~; • 

(c) if so, the details thereof; and 

(d) the time by which the zonal offices are likely to 
be opened by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) UC has 
reported that, at present, it is operating the following seven 
Zonal Offices in the country: 

(1) Central Zonal Office at Bhopal 

(2) Western Zonal Office at Mumbai 

(3) Eastern Zonal Office at Koikata 

(4) Northam Zonal Office at New Delhi 

(5) South Central Zonal Office at Hyderabad 

(6) North Central Zonal Office at Kanpur 

(7) Southern Zonal Office at Chennai 

Government has recently approved the proposal of 
UC for bifurcation of its Eastem Zone and creation of 
East Central Zone wHh its Headquarters at Patna. The 
territorial limits of this East Central Zone include the States 
of Bihar, Jharkhand and Orissa. 

(b) No, Sir. 

(c) and (d) Do not arise. 

New Guidelines for aank Lockers 

4157. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI SHAILENDRA KUMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
issued new guidelines for operation of bank lockers; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Reserve Bank of India (RBI) had hosted the Draft 
Guidelines on -Extension of Safe Deposit Locker/Safe 

Custody Article Facility and Access to Safe Deposit 
Lockars/Retum of Safe Custody Articles by Banks" on its 
website on 4th December, 2006. Taking into account the 
feedback received from banks and public, RBI has issued 
guidelines on 17th April, 2007 which, inter-alia, advise 
banks: 

(i) To refrain from the restrictive pradice of linking 
the lockers facility with placement of fIXed or any other 
deposit beyond what is specifically permitted. 

(ii) To ensure prompt payment of locker rent, banks 
may, at the time of aHotment, obtain a Fixed Deposit -
which would cover 3 years rent and the charges for 
breaking open the locker in case of an eventuality. 
However, banks should not insist on such FIXed Deposit 
from the existing locker-hirers. 

(iii) To maintain a wait list at branch level for the 
purpose of allotment of lockers, ensure transparency in 
allotment of· lockers and also give a copy of the 
agreement regarding operation of locker to the locker-
hirer at the time of allotment. 

Detailed guidelines are available at RBI website www. 
rbi.org.in 

Supply of Safe Drinking Water under RGNDWIN 

4158. SHRIMATI MANORAMA MADHAVRAJ: Win the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether under the Rajiv Gandhi National Drinking 
Water Mission (RGNDWM) all rural habitations with a 
population of above 100 are to be provided with safe 
potable water; 

(b) if so, the deadline set therefor; 

(c) whether at the end of 2005-2006 there were 
42,000 uncovered habitations, 2,00,000 water quality 
affaded habitations and more than 2,50,000 slipped-back 
habitations; 

(d) if so, whether these deficient habitations were 
taken care of in the year 2006-2007; and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF full coverage to partial coverage due to lallure of SOur08 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR and habitations which have water quality problema are to 
SAHU): (a) and (b) Drinking Water is a State Subject. be addrassad. 
However. under Accelerated Rural Water Supply 
Programme (ARWSP). a rural habitation not having any (c) The number of uncovered. water quaJIiy affected 
safe source of water with a permanently settled population and slipped back habitations at the end of 2005-06 were 
of 20 households or 100 persons, whichever is more 41946. 195813 and 252060 respectively. 
may be taken as the unit for coverage. Under Bharat 
Nirman. a time bound plan for rural infrastructure. it was (d) and (e) The status of coverage of theae 
decided to cover 55.087 uncovered habitations by 2009. habitations during 2006-07 is given In the enclosed 

In addition. all habitations which have slipped back from statement. 

Statement 

Status of UncoKflI8d HBbitsIions, S/ippt1d back habilslions III7d qtJllNty slfsclBd I1sIJbJiMs 
lIS on 1.4.2006 snd COflfll8fJll duting 2006-07 

81. No. StaIaA1T SIaIus m HabiIaIions IS III 1.4.2006 CMnIge cUing 2OIJ8.CJr 

lInc:ovnI Slipped CUIy t.mNemd Sipped CUlly 
habiIaIicn back IIIIecIed hIIbIIaIions back IIIectad 
m CAP'II9 habiIdans habftaIanB m CAP'99 habiIIIionI hIbiIIIin 

2 3 4 5 6 7 8 

1. Andhra Pradesh 0 26974 2555 4506 495 

2. Arunachal Pradesh 343 2752 566 83 6 

3. Assam 4947 10636 28181 1965 

4. Bihar 0 45975 24717 8353 

5. Chhatlisgarh 0 8689 5021 8056 

6. Goa 5 0 0 1 

7. Gujarat 0 3805 4929 947 482 

8. Haryana 0 2141 336 383 93 

9. Himachal Pradesh 4941 9308 0 2873 1021 

10. Jammu and Kashmir 2816 3070 114 41 

11. Jharkhand 0 15174 1348 1567 51 

12. Karnataka 3494 0 20170 890 1564 232 

13. KeraJa 5871 0 867 447 305 60 

14. Madhya Pradesh 0 27011 3852 8784 86 

15. Maharaahtra 15838 10800 11215 2468 1265 53 

16. Manipur 0 0 37 105 
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2 3 4 5 6 7 6 

17. Meghalaya 1304 4013 12" 88 995 35 
18. Mlzoram 26 253 26' 0 "2 

19. NalJ8l¥d 825 202 136 8 6 

20. Oriaaa 0 *7 28016 5138 268 
21. Punjab 690 -1832 2041 223 409 48 

22. RajasIhan 1877 20853 31883 3ss 6625 1000 

23. Sikkim 0 737 78 0 85 . 0 

2". Tamllnadu 0 38447 1"20 6007 353 • 

25. Tripufa 0 447 2931 M 151 

28. Uttar Pradesh 0 5932 83n 9298 5011 

27. UttaranchaI 229 7126 0 38 1442 

28. West Bengel 0 ·1236 18787 1860 5 

29. A&N I8Ianda 39 0 26 31 

30. D&N Havall 2" 0 0 9 

31. Daman and Diu 0 0 0 

32. DeIhl 0 0 0 

33. LaIaIhadweep 10 0 0 

M. Pondichehy • 37 0 82 31 0 11 

35. Chandigarh 0 0 0 

Total 41948 252060 195818 9361 68820 3964 

"eover.ge reported au 30-4-2007. 

/T"""/ion/ (c) whelher any effective steps have been taken/la 
being taken by the Government check the fluctuations; 

err.ct of IncNMe In Repo RIde and 

"159. PROF MAHADEORAO SHIWANKAR: WiI the (d) the sectors getting atIect8d due to the measures 
Mlnleter of FINANCE be pIeued to state: taken by the RBI to check inflation? 

(a) whether the share market is being aIfected due THE MINISTER OF STATE IN THE MINISTRY OF 
to continuous Increase In the reveree-repo rate by the FINANCE (SHRI PAWAN KUMAR BANSAL): <a) and (b) 
Reserve Bank of India (RBI); The reverae repo rate was last Increased by the Reserve 

Bank of Inda on 25th July, 2008 to 6% and since then 
(b) if so, the reasons therefor; it remains at the same level. However, the movement of 
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market indices or price of a specific share is a function 
of perceptions of the investont-domestic and overseas, 
retaD and institutional-ebout the economy, the sector and 
the company. This perception is influenced by many 
factors including macro-economic environment, growth 
potential of the economy, corporate performance, domestic 
and international events, and market sentiments. 

(c) The Government, Securities and Exchange Board 
of India and Exchanges have put in place systems and 
practices to promote a safe, transparent and efficient 
market and to protect market integrity. The systems 
include advanced risk management mechanism comprising 
online monitoring and surveillance, various limits on 
positions, margin requirements, circuit filters, etc. which 
reduce possibHity of crash in market. 

(d) The monetary and prudential measures initiated 
by the Reserve Bank address issues relating to aggregate 
demand management in terms of credit and money supply 
growth. It is difficutt to identify impact on specifIC sectors. 

Rain Insurance Scheme 

4160. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) Whether the Govemment has launched a Rain 
Insurance Scheme; 

(b) if so, the details thereof; and 

(c) the number of farmers likely to be benefrtad by 
this scheme during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
The Agriculture Insurance Company of India Umited (AICl) 
piloted during Kharif-2004 and thereafter launched, during 
Kharif-2005, a rainfall based insurance product. namely 
Varsha Bima-2ooS in 10 States. The scheme covers 
anticipated shortfall in Crop Yield on account of deficit 
rainfall. For the year 2006, this scheme provided for 
(I) Showing Failure Insurance (SFI) covering deficit rainfall 
from 1Sth June to 15th August and (ii) Seasonal Rainfall 
Insurance (SRI) covering rainfall during the entire crop 
season and (iii) Vegetative Stage cover for the period 
15th August to OctoberlNovember. 

(c) The coverage under the scheme for the last three 
seasons is as under: 

51. Seaaan FII1II8II SlID InuId PIIIIit.m CIIins 
No. CMrad (AI. lIIIhI) (RL lIIdII) (RL lIIdII) 

1. Kharil 2004 1050 219 6.11 5.56 

2. Kharif 2005 125453 5586 317 20 

3. Khartf 2006 23213 1806 119 60 

Impact of Global w.nning on AgrlcuUure 

4161. SHRI NIKHll KUMAR: Will the Minister of 
EARTH SCIENCES be pleased to state: 

(a) whether recent studies conducted by United 
Kingdom and the United Nations have revealed that the 
temperature rise/climatic changes will hit the crop 
production in the country badly as reported in various 
newspapers recently; 

(b) if so. whether any assessment has been made 
by the Govemment in this regard; and 

(c) if so. the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No, Sir. While it is true that the Inter-
Govemmental Panel on Climate Change set up by the 
United Nations In its recent 4th Assessment Report 
contains broad prediction on climate change and Its likely 
impact on agriculture, these are in the way of general 
obseNation without particular raference to India. 

(b) and (c) Does not arise. 

PubUc Transport Project 

4162. DR. M. JAGANNATH: Will the MINISTER OF 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment has conducted any study 
to identify various Government sponsored Public Transport 
ProjectslMass Rapid Transport System with a view to 
eam more carbon credits for the cOuntry under Kyoto 
Protocol; 

(b) if so, the details thereof; aod 

(c) the various measures taken by the Government 
to tap the potential of carbon credits in the coumry? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) Does not arise. 

(c) Govemment of India is a party to Kyoto protocol 
to the United Nations Framework Convention on Climate 
Change (UNFCCC) and the Ministry of Environment and 
Forests has set up the National Clean Development 
Mechanism (CDM) Authority to accord Host Country 
Approvals (HCA) to eligible CDM projects as per 
requirement of Marrakech Accords. Till date 599 projects 
have been accorded HCA. Further, Govemment (Ministry 
of Environment and Forests) has been propagating 
message of CDM through various workshops/seminars and 
has also undertaken capacity buikling programmes for 
various stakeholders with multilateral and bilateral 
agencies. 

HIgh Quality Manpower In Blo-technology Sector 

4163. SHRI PANNIAN RAVINDRAN: WiD the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the details of facilities available for training of 
manpower in the field of Bic-Technology; and 

(b) the measures taken/being taken by the 
Govemment to boost the availability of high quality 
manpower in Bio-Technology sector ? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES ( SHRI KAPIL 
SIBAL): (a) The Department of Biotechnology is supporting 
an integrated human resource development programme 
in biotechnology comprising of postgraduate teaching 
programmes in over 60 universities in the count~, 

postgraduate diploma courses in 7 institutions , DBT Junior 
Research Fellowship for Ph.D. programme and DBT Post 
Doctoral fellowship for pursuing post doctoral work in best 
laboratories in the country. The Department provides 
grants for specialized laboratories, equipment, books and 
joumals, liberal recurring grants for consum~ : travel, 
studentship , thesis grant and summer tralnIOg for 
students, guest faculty. The students are selected on the 
basis of All India Common Entrance Test to ensure the 
best quality. University Grants Commission also provi~s 
support for undergraduate and postgradua~~ teach~ng 
programmes in biotechnology under innovative 
programme". 

(b) The Govemment has a number of short term 
training programmes in specialized techniques for 
upgrading the skills of mid-career scientists as well as 
facuHy involved in undergraduate and postgraduate 
teaching. The Department of Biotechnology runs an 
overseas short and long term training programme through 
which 150 scientists are supported annually for training 
in best overseas laboratories in specialized and niche 
areas as well as inviting visiting scientists from overseas 
laboratories for providing an opportunity for interaction for 
our faculty and students. Grants are provided for 
organizing national and intemational seminars, symposia 
and travel grants for participation in important intemational 
events. All these programmes resuK in boosting the quality 
of manpower in biotechnology. 

Committee on Small Savings Loans to States 

4164. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether any Committee has been constituted 
under the Chairmanship of Finance Minister to examine 
the issue of small savings loans to the States; 

(b) if so, the details thereof; 

(c) whether any report has been submitted by the 
Committee; 

(d) if so, the details thereof; and 

(e) action taken thereon? 

THE. MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) A 
Sub-Committee of the National Development Council 
(NDC) was constituted on 16th September, 2005 under 
the chairmanship of the Finance Minister to exa,!,ine 
issues· relating to the debt burden of the States and. debt 
relief with reference to their debt outstandings against 
the National Small Savings Fund (NSSF). The Sub-
Commtttee submitted its report to the NDC with the 
following recommendations: 

(i) The small savings coUections will be shared 
between the States and the Centre in the ratio 
of 80:20 (vis-a-vis the present arrangement of 
lOOper cent transfer of net collections to the 
State Govemments) with the option to the States 
to take upto 1 00 ~r cent of their collections. 
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The revised sharing pattern will be effective from 
1 st April 2007. 

(ii) The interest rates on loans taj(en by State 
Governments from NSSF from 1999 - 2000 to 
2002-2003 will be reset at 10.5 per cent with 
effect fr9m 1st April, 2007. The interest rate on 
these old loans will be reviewed If the interest 
rate on the current loans is reduced or after 3 
years, whichever..is ear1ier. 

(ii) The interest rate on current NSSF loans will 
continue at 9.5 per cent. 

(IV) Requests of State Govemments for adcltional 
open market borro~ to enable them to F8p8y 
non-NSSF loans will be considered on a case 
to case basis. 

(v) Requests of State Governments for repayment 
of NSSF loans contracted upto 2002 - 2003 will 
also be considered on a case to case basis 
within the approved market borrowing ceiUngs. 

The NDC in its meeting held on 9th December 2006, 
inleT-alia, endorsed the above recommendations. 
Govemment has accepted therecomrnendations and 
communicated the same to all State Governments and' 
Union Territories (without Legislature). The revised pattern 
of sharing of small savings collections has been 
implemented from 1.4.2007. Also, interest rates on loans 
taken by State Governments from NSSF from 1999 -
2000 to 2002 - 2003 has been reset at 10.5 per cent 
with effect from 1.4.2007. 

AddIIIon8I Funda for Bnet.- under PllGSY 

4165. SHRI ARJUN SETHI: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether there was no provision for construction 
of culvertslbridge& on the roads selected for improvement! 
constructions under the Pradhan Mantri Gram Sadak 
Yojana (PMGSy) during the first and second phue; 

(b) if so, whether certain Statest Union Territories 
(UTs) including Orissa have drawn attention of the Union 
Govemment for providing additional funds for construction 
of the required bridges in such incomplete PMGSY 
roads; 

(c) if so, the details thereof; and 

(d) the action taken by,.the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN'rARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The road works 
including the Cross drainage works were executed as 
per technical specifications prescribed by Ministry of 
Surface Transport I ,Indian Roads Congress. 

(b) and (c) As per the report submitted by the State 
, Govemment of Orissa, bridges having span more than 

15 mts were not included in 1st and lind Phases of 
PMGSY. 

(d) The existing Pradhan Mantr1 Gram Sadak Yojana 
programme guidelines has the provision for minor bridges, 
where necessary. In case the span of the bridge exceeds 
25m, the pro rata cost beyond 25m and other charges, 
if any, is to be borne by the State Government. Proposals 
are being prepared and submitted by the State 
Governments for works including bridges, If eny, as per 
the provisions of PMGSY programme guidelines. 

4166. CH. MUNAWAR HASSAN: WiD the Minister of 
FINANCE be pleased to state: 

(a) whether the Special Fraud Investigation Office 
(SFIO) has submitted report on Ketan Parekh Scam; 

(b) if so, the outcome thereof; and 

(c) the foRow-up action taken thereon? 

THE MlNISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANlCKAM): (a) Yes. The 
Ministry has received the Report of Special Fraud 
Investigation Office ,(SFIO) on Ketan Parekh ~ on 
26.3.2007. 

(b) and (c) The report has been forwarded to the 
Assessing Officer, having jurisdiction over the caae(s). 

Per UnH Coat of Power Generation 

4167. SHRI NARHARI MAHATO: 
SHRI BRAJA KtSHORE TRIPATHY: 

WHI the Minister of POWER be pleased to state: 
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(a) whether there Is vast difference in power unit 
cost of power generation through hydro, thermal, coal 
based and gas based power projects in the country; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to provide 
low cost electricity to the consumers in the country? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHIN DE): (a) and (b) Yes, sir. The per unit cost of power 
generation varies from station to station and depends 
mainly on type of plant and fuel used, location, size, age 
and efficiency. Depending on these factors, thare is 
variation in cost of generation. 

(c) A number of steps have been taken for reducing 
the cost of power generation. 

The Electricity Act, 2003 creates a competitive 
framewort< for generation which should exert a downward 
pressure on costs. 

The National Electricity Policy lays down maximum 
emphasis on fun development of feasible hydro potential. 
The cost of power generation from hydro projects reduces 
significantly in1he long term. 

4168: SHRI PUNNU LAL MCHALE: WtU the Minister 
of FINANCE be pleased to state: 

(a) the details of tax free zones in the country; 

(b) whether the Govemment proposes to declare 
some areas in Chhatisgarh as tax free zones; 

(c) if so, the details thereof; and 

(d) the time by which the declaration in this regard 
is likely to be made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
Income-tax Act provides tax hoUdays and concessions to 
industrial undertakings set up in the State of Jammu and 
Kashmir, Uttaranchal, Himachal Pradesh, Sikkim and the 
North-eastern States. 

(b) to (d) There Is no such proposal with the 
Govemment. 

{English} 

Setting Up of Low Coat Power Plants by NTPC 

4169. SHRI VIJOY KRISHNA: 
SHRI JUAL ORAM: 
SHRI ANANTA NAYAK: 

Will the Minister of POWER be pleased to state: 

(a) whether the National Thermal Power Corporation 
(NTPC) proposes to set up some low cost power projects 

. in the country; and 

(b) if so, the States where these projects are 
proposed to be set up during the Eleventh Five Year 
Plan? . 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) Setting up of power projects is the 
main activity of NTPC Ltd. In order to produce power at 
reasonable tariff, NTPC Ltd. adopts measures like 
transparent International Competitive Bidding process etc., 
according to the prevailing guidelines issued by the 
Ministry of Power. This in tum, results in getting most 
competitive price reducing the cost of setting up power 
plants per Megawatt (flAW). 

A list of NTPC's 11th Plan power projects together 
with the name of States is enclosed as Statement. 

. 
List of NTPC's Power PtrJjBcIs (Approved & tJngoing, Approved snd New PtrJjtJcIs) 

for C8p6CiIy IIddition dunng Ihs XI Plan • 

SI. No. Project 

2 

Approved & Ongoing projects 

1. 

2. 

Kahalgaon STPP·II, Phase-IO· 

Kahelgaon STPP-II, Phase-II" 

State 

3 

Bihar 

Bihar 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2 

Sipat STPP-II" 

Sipat STPP-I" 

Bam STPP" 

Korba-III 

Bhilai Exp. Power Project 

Farakka-III 

NCTPP-Il, Dadri 

Simhadri-II* 

Koidam HEPP" 

Loharinag Paia HEPP" 

Tapovan VlShnugad HEPP" 

Approved Project 

Nabinagar TPPO" 
JV with Railways 

Ennore"~ with TNEB 

Aravali STPP" at, Jhajjar 
JV with HPGCL & IPGCL 

Barh STPP-II" 

Bongaigaon TPP* 

North Karanpura 0" 

Maude" 

Badarpur-m" 

Kawas-II, CCPP" 

Jhanor Gandhar-II, CCPP" 

• Mega projects 

• Part benefits In XI Plan 

HEPP - Hydro Electric Power Project 

STPP - Super Thennal Power Project 

ccpp - CombIned Cycle Power Project 
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Chhattisgarh 

Chhattisgarh 

Bihar 

Chhattisgam 

Chhattiagarh 

West BengaJ 

Uttar Pradesh 

Andhra Pradesh 

Himachal Pradesh 

Uttarakhand 

Bihar 

Tamil Nadu 

Haryana 

Bihar 

Jhat1dland 

Maharaahtra 

Delhi 

Gujarat 

Gujarat 
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[TransI8Uon} 

Plan for DJ.po .. 1 of GIII'bIIge 

4170. SHRI PARAS NATH YADAV: 
SHRI NIKHIL KUMAR: 
SHRI MANORANJAN BHAKTA: 
SHRI ADHIR CHOWDHURY: 
SHRI NAVEEN JINDAL: 

Will the MINISTER OF URBAN DEVELOPMENT be 
pleased to state: 

<a) whether some cities In the country are 
implementing a plan to convert garbage into fertHizer; 

(b) if so, the details thereof; 

<c) the number of cities where the said plan is being 
implemented at present aIongwith the scheme formulated 
for expansion of the said plan; 

(d) whether the World Bank has offered assistance 
to develop scientific methods of waste management, 
particularly in ecologicaHy fragile areas; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(e) Information is being collected and wiD be laid on the 
Table of the Sabha 

[English} 

Debt Recovery TrIbunals 

4171. SHRI KAILASH MEGHWAL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of Debt Recovery Tribunals functioning 
in the country, location-wise; 

(b) the number of cases disposed of by these 
tribunals upto March, 2007 alongwith the amount of debt 
recovered, tribunal-wise; 

(c) the number of cases which are still pending in 
each of these tribunals; and 

(d) the time by which these cases are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) to (c) 
The information is given in the enclosed Statement. 

(d) The cases are disposed of under the proviSiOns 
of The Recovery of Debts Due to Banks and Financial 
Institutions Act, 1993. Although the Act, provides for a 
summary procedure, no time frame can be given by the 
Govemment for disposal of these cases. 

Statement 

Sf. No. . Name of the DAT No of cases decided Amount of Debt recovered No. of cases still 
upto March 2007 upto March, 2007 pending upto 

(Rupees in crores) March, 2007 
. ) 

2 3 4 5 

1. Ahmedabad 3887 356.29 1607 

2. Allahabad 2097 lnO 527 

3. Aurangabad 588 533.73 185 

4. Bangalore 7726 2490.02 1620 

5. Chandigarh-I 2976 566.92 938 

6. Chandigalfl.lI 140 47.97 1053 
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1 2 3 4 5 

7. Charm .. , 5239 1776 1116 

8. Chennai-li 2375 875.40 681 . 
9. ~III 9 3.29 39 

10. Coimbatore 2366 541.64 1711 

11. Cuttack 1307 234.61 199 

12. 0eIIi-1 4800 2452.47 713 

13. DeJhi.1I 1458 1481,05 1281 

14. Delhi-IU 787 154.11 687 

15. EmakuIam 3442 994.72 969 

16. Guwahati 767 109.52 111 

17. Hyderabad 3608 1690.96 1105 

18. JabaIpur 2170 632.66 497 

19. Jaipur 3042 805.10 275 

20. KoIIcata-I 1947 582.53 1..a 

21. Ko ...... " 816 , • .27 891 

22- KoIIcata-lII 145 215.33 332 

23. Lucknow 1213 397.77 682 

24. Mumbai-I 2906 9782.74 906 

25. Mumbei-II 3857 2044.20 791 

26. Murnbai-III 2906 247.07 1188 

27. Madurai 0 0.56 286 

28. Nagpur 856 596 190 

29. Pune 1734 315.06 54S 

30. Patna 1468 . 190.14 512 

• 31. fWlchi 272 28.69 185 

32. Vtshakhapalnam 1233 366.01 488 
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Reduction of CUetoma Duty on TItanium 

4172. SHRI P.C. THOMAS: Will the Minister of 
FINANCE be pleaaed to state: 

(a) whether the Union Govemment has received any 
proposal for reduction of customs duty on Titanium and 
its products; and 

(b) if so, the detaHs thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) (a) and (b) 
Government has received representation requesting for 
reduction in customs duty on titanium dioxide from 10% 
to 7.5%. Taking into consideration all relevant factors, it 
has been deCIded not to make any change in the customs 
duty structure for titanium dioxide and its products for 
the present. 

/TI'IIfIM/Ionj 

SettIng up of Blo-gu Plants 

4173. SHRI RAMDAS ATHAWALE: WiU the Minister 
of NEW AND RENEWABlE ENERGY be pleased to state: 

(a) the details of the bio-gas plants which are in 
operation as on date; 

(b) the number of bio-gas plants set up during the 
last three years, State-wise; 

(c) whether the bIo-ga8 chullahs are available in the 
market; 

Cd) ,if not, the reasons therefor; and 

(e) the number of bio-gas plants proposed to be set 
up during the current financial year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) Detailed particulars of bio-gas plants, 
Including information on non-functional plants are generally 
maintained at the block/ district level by the State nodal 
departments! agencies; in the State offices of the Khadi 
and ViDage Industries Commission and at the headquarters 
of non-govemmental organizations concerned. A diagnostic 
sample study, conducted in 19 States in the year 
2000- 2001 by the Programme Evaluation Organization, 
Planning Commission, reported that about 81 per cent of 
the plants surveyed were found commissioned. In a recent 
sample inspection carried out by the Regional Offices of 
the Ministry during 2005-06, an average functionality of 
91 per cent has been reported for the bio gas plants 
inspected in the States of Andhra Pradesh, Kamataka, 
Kerela, Tamil Nadu and Uttar Pradesh. 

(b) Under the 'National Bio-gas and Manure 
Management Programme (NBMMP), of the Ministry, a 
cumulative total of 2.61 lakh family type bio-gas plants 
have been set up in the country during the last three 
yeal'S. The State-wise number of bio-gas plants Installed 
during the last three years is given in the enclosed 
Statement. 

(e) Yes, Sir. 

(d) Does not arise. 

(e) During the current financial year (2007-08), a 
target for setting up of 1,01,860 bio-gas plants have been 
allocated to various States and agencies. 

St81t#-wis8 numbtIr 01 bio-gIIs plants instsIIt1d duting lasl IhrrNI }'fill's: 2004-05 /0 2006-07 
undtIr National 8io-gas lind ManUM Manllgernsnl prograrnrne (NBMMP) 

(No. of plants) 

State! Agency 2004-05 2005-06 2006-07 

2 3 4 

Andhra Pradesh 13000 7500 18002 

Arunachal Pradesh 136 34 
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1 2 3 4 

Bihar 252 

Chhattisgarh 3420 3862 1406 

Goa 88 86 60 

GLljarat 6474 5001 8000 

Haryana 1340 985 1055 

Himachal Pradesh 250 79 1.55 

JharkhancI 400 125 

Kamataka 11100 1747 2601 

Kerala 2576 2100 2735 

Madhya Pradesh 10416 6738 6880 

Maharashtra 8716 7599 15000 

Manipur 115 

Meghalaya 200 55 60 

Mizoram 123 100 67 

Nagaland 300 100 

Orissa 8950 1500 3922 

Punjab 880 1685 1437 

Rajasthan 3 

Sikkim 200 100 185 

Tamil Nadu 1622 1492 727 

Uttar Pradesh 6889 3753 2734 

UttaranchaI 478 306 351 

West Benga1 13473 7578 8500 

Khadi and ViUage Industries 15157 10000 15053 
Commission 

Others 2851 

TOTAL 1,09,466 62,528 88,930· 

• Figures are being finned. 
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{English] 

Poor Implementation of SGSY 

4174. SHRI MITRASEN YADAV: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that 
Swaranjayanti Gram Swarozgar Yojana (SGSY) is not 
being implemented upto the expectations due to poor 
response of Banks in granting loans; 

(b) If so, the details thereof; 

(c) whether any appraisal has been made about the 
implementation of this Yojana; 

(d) if so, the findings thereof, State-wise; 

(e) whether the Government proposes to review the 
guidelines of the SGSY for its fullest and satisfactory 
implementation; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) The 
Swaranjayanti Gram Swarozgar Yojana (SGSy) Is a credit-
cum-subsidy scheme. While subsidy is only a minor and 
enabling component, Credit is a critical component of the 
scheme that envisages involvement of the banking sector. 
The banks, however, have generaUy not been able to 
meet the credit disbursement targets under the scheme. 
The matter has been regularly taken up with the RBI 
and the Ministry of Finance at various levels. These 
measures have resulted in a credit mobilisation of 77"10 
of the target during the financial year 2006-07. 

(c) and (d) The details of evaluations/studies of the 
scheme as well as their findings relevant to the 
involvement 01 banks are given under. The findings are 
not state specific but provide an overall picture. 

(1) As per the findings of the concurrent evaluation 
on SGSY (2002-03), major complaints reported by the 
District authorities with respect to the banking system 
Include non co-operation of the banks (58.18%), delays 
inherent in bank's procedures (53.54%), delay in the 
disbursement of the assistance (50.73%). 

(2) A study was also conducted by the NIRD in 2005. 
As per the study, (I) the banks were wimng to assist the 
activities for which the infrastructure, asset insurance, 
clusters viability and assured market was well developed 
(like in dairy, sheep, goat, irrigation, agriculture and land 
development etc.) compared to the other artisan-based 
or manufacturing activities, (ii) Most of the banks were 
fOllowing unprescribed credit ceiling limit to some activities. 
This was resulting in under-financing, particularly in artisan-
based activities such as hand looms, handicrafts etc. 
(10) In 30% of the cases, the banks were squaring up 
the loan transactions and did not follow the 3-year lock-
In period stipulation. 

(3) The National Institute of Bank Management 
(NIBM) has undertaken an Action Research Project during 
the year 2003-04 for developing a prototype for SGSY in 
selected districts of nine States with various commercial 
banks. The Study revealed that (i) Higher NPA level and 
lower yield discourage branch managers for disbursement 
of credit under SGSY scheme, (ii) Branches follow 
traditional lending methods based on tangible security 
rather than microfinance approach emphasizing conateral 
substitute, mainly because branch managers do not 
consider them as viable clients, (iii) Declared rate of 
Interest under the SGSY scheme varied between 8 to 
14 per cent per annum which is at par with the priority 
sector lending and (iv) Majority of branches charge interest 
on total outstanding amount include subsidy, which should 
normaOy be excluded for calculating interest. 

(e) and (f) Yes Sir. The Ministry is currently 
undertaking an exercise to review the SGSY guidelines 
so as to implement the scheme better. 

{Trans/aHon] 

Development of Small and Middle Class 
Cities In Madhya Pradesh 

4175. SHRI KRISHNA MURARI MOGHE: Will the 
MINISTER OF URBAN DEVELOPMENT be pleased to 
state: 

(a) whether several proposals have been received 
from the Government of Madhya Pradesh under the 
Integrated Scheme for the development of small and 
middle class cities; 

(b) if so, whether a part of the funds have been 
released after clearing the said proposals arid rest of the 
funds are yet to be released; and 
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(c) if BO. the reasons for not reteuing the ramalning 
funds so far aJongwith the time by which these are likely 
to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRJ AJAY MAKEN): (a) to 
(c) Yes. Sir. Under the Centrally sponsored acheme of 
Integrated Development of Small and Medium Towns 
(IDSMT). since its inception (1979-80) till 31.3.2007. 146 
towns of Madhya Pradesh have been provided Central 
assistance amounting to As. 6422.04 Iakh. The Scheme 
has since been subsumed in the newly launched Scheme 
of Ulban Infraatructure Development for Small and Medium 
Town (UIOSSMT) wiIh effect from 3.12.2005. Thereafter. 
eI fresh proposals are being taken up under UIDSSMT. 

[English] 

4176. SHRI MANORANJAN BHAKTA: Will the 
MInister of ANANCE be p/ea8ed to &tate: 

(a) whether the Government has received 
.....,utIona regarding reward for informela in Mumbai 
Who helped the Central Excise and Customs Departmen1& 
to unearth tax eV88ion of over crores of rupeee; 

(b) if BO, the details thereof for the Ia8t three ye&IS 
and the action taken thereon; 

(c) wheIher the Government has approved the final 
reward to these informers and officiaIe; 

(d) if 80, the details thereof; and 

<e) the further steps taken! propoeec:I to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The 
infonnation is being collected and will be laid on the 
table of the House. 

DecIIIndIon of Oriau _ a Sped" 
Category SlIde 

41n. SHRI JUAL ORAM: 
SHRI PARSURAM MAJHI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has any proposal to 
declare Orissa as a Special Category State; and 

(b) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
SpeciaJ Category Status has been accorded to some 
States on the basis of a set of criteria which Includes-
strategic location on the bonier WIth neighbouring countries 
hilly terrain, inadequate economic and social infrastructure, 
predominantly large tribal population and limited and weak 
revenue base compared to the development needa. 
According Special Category Status to a State requires 
the approval of the National Development Council. No 
proposal is under the consideration of the Government at 
. present to declare Orissa as a Special Category State. 

{Tfllnslil/lonj 

Central Employment Guarantee CouncIl 

4178. DR. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of RURAL DEVELOPMENT be 
pteased to state: 

(a) the composition of CennI Employment Guar8ntee 
Council; 

(b) whether this Council has given certain euggestions 
for the effective implementation of National Rural 
E"l'\oymenI Guarantee Scheme (NREGS); 

(c) if 80, the suggestions made and the decIaIon 
taken by the Government to Implement them; and 

(d) the time by which 1heee euggeationa are UkeIy to 
be implemented by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) The composition of Central Employment 
Guarantee Council is given in the enclosed Statement. 

(b) Yes, Sir. 

(c) and (d) The suggeationa made by the members 
during the second meeting of the Council held on 30.3.07 
and decision taken by the Government thereon are .. 
under: 
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S.No. 

1. 

2. 

3. 

Suggestions made 

Members of the Council to 
undertake field visits 

Stret Iglhening the administrative 
machinery under NREGA both at 
the State and Ministry level 

Need for social audit 
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Members may undertake visits to various States 
in small groups of ~ members and wIft submit 
a detailed report on their visit to the Member 
Secnlt8ry. 

The Council approved strengthening 
Information Technology and the monitoring 
systems, staffing and engaging professional 
experts and strengthening the Infr8structural 
arrangements for NREGA at the national level. 

It was decided that priority will be given to 
developing capacity for social audit through training. 

Composition of CBnInII EmpIoymsnt GusrsnltHl 

Council 

'":;;. (8) Union MInister tor Rural Development ................................................................................. Chairperson, ex-officio; 

(b) (I) Secretary to the Government of India, 
Departnlent of Rural Development ................................................................................. rnember-ex-officio; 

(II) a nominee of the Ministry of Women and Child 
Development not below the rank of Joint Secretary 
to the Government of India ..••..••.•........•........•...•..•.•...........••..•.••...•...•.............•••.....••.•.. member, ex-officio; 

(Iii) 8 nominee of the Ministry of Agriculture not below 
the rank of Joint Secretary to the Govemment of India .....•.•....•.•......•.........•........... member, ex-officio; 

(Iv) a nominee of the MInistry of Environment and Forest 
not below the rank of Joint Secretary to the 
Government of India ................•..•.•....•......•..•..•..••••...................•.........•....••••••..••.••.••••..••. member, ex-offICio; 

(v) a nominee of the Ministry of Statistics and Programme 
Implementation not below the ..... k of Joint . . 
Secretary to the Govemment of India ..............•........••.•.••..•.•.••••••••..•.••••.•.••••••• - •••..•.•. member, ex-offlClo; 

(vi) 8 nominee of the Ministry of Panchayati Raj not below .. 
the rank of Joint Secretary to the Government of India .••••••••••.• _ ............................ member, ex-offICIO; 

(vii) a nominee of the MInistry of Tribal Affairs not below the . 
rank of Joint Secretary to the Govemment of India .......................................... _ ••.•.• member, ex-offICIO; 

(viii) a nominee of the Ministry of Social Justice 
and Empowerment not below the rank of Joint . . • 
Secretary to the Govemment of India ..•...•.....•...•.•.•••.•.••............•.......•................•..•••.. member, ex-officio, 
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(ix) Advisor of the Planning Commission dealing 
with rural development ................................................................................................... member, ex-offlCio; 

(e) Representatives of the State Govemmema: 

(i) Secretary (RD). Govemment of Andhra Pradesh ........................................................ Member, ex-officio; 

(ii) Secretary (RD & PR). Government of Assam ............................................................ Member. ex-officio; 

(iii) Secretary (RD). Government of Bihar .......................................................................... Mernber. ex-officio; 

flV) Secretary (EGS). Govemment of Maharashtra ............................................................ Member, ex-offICio; 

(v) Secretary (RD), Govenvnent of Uttar Pradesh ........................................................... Member. ex-officio; 

(vi) Secretary (RD). Govemment of West Bengal ............................................................. Member. ex-offlCio; 

(d) Non-official members from Panchayatl Raj Institutions. organizations of wolkers and cIIsadvantaged groups: 

(i) Shri Rarnchandra Khuntia, .............................................................................................................. member; 

(ii) Shri Ashk Ali .................................................................................................................................... member; 

(iii) Smt. Botcha Jhansi Laxmi, Chairperson, 
Zilla Parishad, VIZianangaram. ........................................................................................................ member; 

(iv) Smt. Rajani Rana Pratap Singh, Chairperson. 
District Panchayat, Gondia, Maharashtra .................................................................. _ .................. member; 

(v) Shri B.D. Sharma. lAS (Retd) .................................... , .................................................................. member; 

(vi) Smt. Aruna Roy, 
Mazdoor Kisan Shakti Sangathan, ................................................................................................. member; 

(vii) Shri Mahendra Sodh, ....................................................................................................... _ .............. member; 

(viii) Shri Devi Dayal. lAS (Retd.) .......................................................................................................... member; 

(ix) Smt. Subhashini Ali ......................................................................................................................... member; 

(x) Shri A. Varadharajan ....................................................................................................................... member; 

(xi) Smt. Ani Raja ................................................................................................................................... member; 

(xit) Shri Robert Minz ............................................................................................................. ; ................ member; 

(e) Non-official members representing the Stat .. : . 

(i) Dr. Aloysius Femades, 
Executive Director. MYRADA .......................................................................................................... member; 

(it) Dr. Jean Draze, 
G.B. Pant Social Sciences Institute ............................................................................................... member; 

(iii) Dr. D. Bandopadhyay, lAS (Retd.) .................................................................................................. member; 

(f) Joint Secretary to the Govemment of India In the Ministry of Rural Development in-charge of the National Rural 
Employment Guarantee Act, 2005 ....... member Secretary; 

(g) Joint Secretary, PMO and Joint Secretary in the Ministry of Labour are special invlteet!l in the meetings of the 
Council. 
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fE~ 

Global Warming 

4179. SHRI EKNATH MAHADEO GAIKWAO: Wdl the 
Minister of EARTH SCIENCES be pleased to state: 

(a) Whether Mumbai finds a place in the list of 81'888 

that face the danger of global wenning 88 reported in 
the Times of India dated March 29, 2007; 

(b) if so, the details thereof; and 

(c) the mea8UI'88 taken by the Government in this 
regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) The article pubIiahed In TIm88 of Incia (dated 
29th March, 2007 and written by Thomas Wagner from 
London) Is based on report/study made on coastal cities 
of the world and not based on a specific study of Mumbai. 
The general refrain of the article is that, migration towards 
coastal cities should be discouraged and coastal 
setIIements need to be modified in the wake of increased 
global warming and consequent sea level rise. 

(b) and (c) Due to the heightened concerns of global 
warming and climate change, there are a number of such 
studieslreporta which project different scenarios. These 
predictions have varying degrees of confidence and need 
to be calibrated with ampiricaI evidence. The uncertainties 
notwithstanding, the Government have taken a number 
of Initiatives like improving energy effic;jency, conservation, 
afforestation and conservation of forests, encouraging 
maas rapid transport system, taking up environmental 

quality management all with a view to reduce climate 
change and mitigate its bad effect 

Hygienic latrine 

4180. SHRI ANWAR HUSSAIN: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the separate percentage of the House Hold (HH) 
with Sanitary Latrine, P.C. of H.H. with pit latrine, H.H. 
with other latrine and H.H. without latrine in the counlry 
according to 2001 Census, State-wise; 

(b) whether the Govemment proposes to take special 
programmes in addition to the existing ones to provide 
hygienic latrine in each of the family; 

(c) if so, the details thereof; and 

(d) the time by which the goal is likely to be 
achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (8) A Statement indicating the percentage of the 
House Hold with water closet, pit latrine, other latrine 
and House Hold without latrine in the country (rural & 
ulban) according to 2001 Census, State-wise is enclosed. 

(b) and (c) The ongoing programme, Total Sanitation 
Campaign alms to provide sanitary latrine to each family 
in the rural area. It is being implemented with district as 
unit and is currently going on in the rural areas of the 
572 districts of the country. 

(d) The goal is to achieve universal sanitation in the 
rural areas of the country by AD 2012. 

Stslrl-wistJ CoWHllflS of Houss Hold L.sIrimI in /he Counby (Rural + Utban) 

No. 01 HHwIh I'hilll Iffwlh HH wIhouI %Pi %WaIer %OIher %No. 

HOI8ehaId P1111bi1e WaIIr Oller lEila labile doaat latrine latrine 

(HHI dcII8t IaIrine 

2 3 4 6 6 7 8 9 10 

AIda PIIdeIh 16,848,867 1,439,884 3,063,673 1,085,649 11 ,2lIO,661 8.56% 18.12% 6.32% 67.01%. 

PandidIeny :!08,666 3,702 96,382 5,126 104,445 1.77% 45.71% 2.48% 50.06% 

TamiI_ 14,173.826 1,036,316 3,291,248 668,257 9,180,80& 7.30% 23.22% 4.63% 64.84% 
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I..akshadweep 

KamaIIka 

KeraIa 

JImnu & KasIIIW 

ItRa:hII PIadesh 

PIqab ..,.. 
CtadgIIIh 

Deli 

SIIIdm 

West Bengal 

Oriaa 

AnrIInwI & fibblrlsB1d 

AnN:tIaI PrIIIIIti ......,. 
NIIgaIInt .... 
Mani!u 
TripIn 

AIsIm 

lbwIct1aI 

JaIIhand 

UIar PradeIt1 

BIIar 

RajaIIIwI 

CINIIiIgaIh 

MaIIIya PradeIt1 

Goa 

GIfnI 

MAY 4,2007 

2 3 4 5 8 

9~ 50 7,810 582 998 

10,232,133 1,368,797 1,907,118 561,113 6,395,107 

6,595,206 815,221 4,299,445 426,102 1,054,438 

1,551,788 289,504 137,052 418,046 721,186 

1,240,633 181.333 141,411 91,974 825,915 

4,265,156 1,037,560 870,241 518,632 1 ,840,723 

3,529,642 786,921 385,046 398,838 1,958,837 

201,878 3,212 117,926 18,046 42,692 

2.554,149 417,854 1,161,494 411,861 562,940 

104,738 ZT /147 33,648 5,181 38,354 

15,715,915 2,755,422 3.2II2.OZT 822.328 8,848,138 
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2 3 4 

19,(163,148 1,885,494 4,185,1138 

0..& DIu 34,342 2,. 11,888 

43,973 412 13,548 

191,883,935 22.078,486 34,598,446 

....... ExI8MIon of ..... ng ServIce. .......... 
..... end PeldatM 

4181. SHRI BAPU HARI CHAURE: 
SHRI SANJAV DHOTRE: 

WHI the Miniater of FINANCE be pleased to state: 

(a) wheth8l the Government proposes mutual 
.....", 01 banking ...w. between India and Pakistan; 

(b) If so, the dMaiIa thenIof; and 

(e) the further action taken by the Govamment in 
Ihi8 repId? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (8HRI P/IIIIAN KUMAR BANSAL): (a) to (c) 

V... Sir. An ullden .. "elng has been reached between 
the Reeerva Bank of India (RBI) and the State Bank of 
Pakietan (SBP) on granting pennission for opening two 
branc:ta 01 benka from JncIa and Pakistan in each other's 
country, on a reciprocal basis. The apec:ific banks to be 
permllted to open the bnInchee would be muIUaIIy agreed 
upon by RBI and SBP keeping in view their reapective 
regulatory poIicIea and proceduras. RBI has proposed to 
SBP the namee 01 Stale Bank of India and Bank of India 
for opening their tnnc:t. in Pakistan. HabIb Bank Ltd., 
Nationlil Bank of PekiItan and United Bank Ltd. from 
Pakistan t.ve evinced interest in opening their branches 
In India. In the meeting of Governor, RBI with the 
Governor of State Benk of Pakistan held on 26.09.2006, 
It WU agreed .that the IicenceB to the banks for opening 

of their branchee in each other's country would be given 
on reciprocal and simultaneOuS basis. 

5 6 7 8 9 10 

827,338 12,374,881 8,89% 21.115% 4.34% &4.91% 

718 19,252 724% 34.61% 2.Oft. 56.06% 

308 29,855 1.05% 30.81% 0.70'1(, 67.44% 

13,210,867 122,078,136 11.50% 1.02% 6.an. 63.511'4 

[English] 

Rate of Interest on flinn CredIt 

4182. SHRI B. MAHTAB: Will the Minister of 
FINANCE be pleaaecl to stale: 

(a> whether the Government has any proposaJ to 
subvent the rate of interest on farm credit provided by 
co-operative sector; 

(b) if so, the details thereof; and 

(c) the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) To 
recJuce the burden of interest on Crop Loans availed by 
fanners an amount equal to two percentage points of the 
borrower's liability on the principal amount upto 
Rs.1,oo,OOOI- each for Kharif and Rabi 2005-06 was 
crecJit8d to their account. Thereafter, irom Kharif 2006, to 
ensure that the farmer receives Short-Term Production 
Credit at 7% with an upper limit of Rs.3 lacs on the 
principal amount, the Government is providing interest 
subvention of 2% per annum to Ptlbtic Sector Banks, 
Regional Rural Banks (RRSs) and Cooperative Banks on 
their Jending from their own resources and refinance at 
concessional rates to cooperative banks and RRBs on 
their borrowings from NABARD. 

MI.use of IT Exemption by Corpora .. 

4183. SHRI CHANDRAKANT KHAIRE: 
SHRI KAILASH MEGHWAL: 

Wdl the Minister of FINANCE be pleasei:l to state: 

(a) the details of contribution to Charity made 
by Corporates in India during each of the last three 
years; 
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(b) whether a number of companies are making this 
contribution to unscrupulous charitable institutions just to 
evade taxes; 

(c) if so, the details thereof and action taken thereon; 

(d) whether the Govemment proposes to amend the 
laws reJated to donation more trensparent; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No data 
regarding the contribution to Charity made by Corporates 
in India is maintained by the Income Tax Department. 
The contributions made to specifledIapproved charitable 
institutions are eligible for deduction under Section BOG 
of the Income Tax Act, 1961. As per e-retums flied by 
the Corporate assessees for assessment year 2006-07, 
the total amount of deduction claimed under Section 80G 
of the Income Tax Act, 1961 by the Corporate assessees 
is As. 10445.38 crore. Figures for eartier years are not 
available as the filing of e-retums for Corporate assessees 
was made compulsory only from Assessment Year 2006-
07. 

(b) No such incident is noticed so far. 

tc) Not applicable in view of (b) above. 

(d) and (e) There is no proposal with the Government 
to amend the laws related to donations made to charitable 
institutions, in the near future. 

fTmnsIsIion] 

Installation of ATIIs 

4184. SHRI RAJ NARAYAN BUDHOUA: Will the 
MINISTER OF FINANCE be pteased to state: 

<a) whether the Government proposes to instal ATMs 
of Banks on Railway Stations in the country; 

(b) if so, the details thereof; 

(c) the time by which the scheme Is likely to be 
implemented; and 

(d) the number of Railway Stations where these are 
targeted to be installed during the current· year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a> to (d) 
The public sector banks who have implemented Core 
Banking Soluttons (CBS) propose to install ATMs at majorl 
selected Railway Stations subject to approval of Railway 
authorities and Reserve Bank of India. location of ATMs 
would depend upon specific site clearance by Railway 
Authorities. There is no separate target for instaJlation of 
off-site ATMs at railway stations for the current year. 
However, any request received from banks for inataJlation 
of off-site ATMs at railway stations during the current 
year would be examined by RBI in terms of the extant 
Branch Authorization Policy guldeUnes. 

{English] 

YanJahlng Companl .. 

4185. SHRI BRAJA KISHORE TRIPATHY: Win the 
Minister of COMPANY AFFAIRS be pleased to state: 

(a) the estimated money of the public IostIheId up 
due to vanishing companies upto March, 2007; 

(b) the number of cases uta 62163, 68 and 628 of 
the Companies Act, 1956 1991stentd 8gaInst the promoters 
of such companies and the action taken against them; 

(c) the estimated number of investors suffeI8d due 
to the vanishing companies; 

(d) whether the Govenvnent hal taken any steps to 
reduce such instances of vanishing «:ompanies; ."d 

(e) if so, the details thereof? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) 114 companies stand 
identified as vanishing companies with Issue size of 
approximately Rs. 799.31 crores. 

(b) Prosecutions have been flied. against 107 
companies and their promotetW.dinN::Iora uls 62163, 68 
and 628 of the Companies Act. 1956 and against 94 
such companies for non-filing of Statutory Returns. 

In addition, ARs have also been mad against 102 
companies and their Prornoterai Dir8ctors for the offences 
punishable under Sections 420, 406, 403, 415, 418 &. 
424 of the Indian Penal Code (fPC). 
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(c) A large number of investors have suffered due to 
the vanishing companies. The exact number of these 
investors is not ascertainable, in view of frequent change 
by way of transfer of shares etc. 

(d) and (e) A Central Coordination and Monitoring 
Committee, co-chaired by Secretary, Ministry of Company 
Affairs and Chairman, SEBI has been set up to look into 
issues relating to vanishing companies and their promoters 
and to monitor the progress of action against them. 

Besides taking action against these companies and 
their promoters/directors under the Companies Act and 
the Indian Penal Code, the Ministry has implemented an 
e-Governance project under which the identity of 
authorised directors and professionals is estabHshed in a 
secure manner. 

Securities and Exchange Board of India (SEBI) has 
also amended the SEBI (Disclosure and Investor 
Protection) Guidelines to enforce higher disclosure 
requirements pertaining to promoters of companies, 
besides taking punitive action in a number of cases. SEBI 
has also debarred 100 companies and 378 directors 
U/S 11B of the SEBI Act from raising money from the 
Capital Mar1tet In any form, for a period of five years. 

SEBI has amended the existing Clause 49 of the 
Listing Agreement, which seeks to strengthen the 
disctosure requirement In particular pertaining to promoters 
and also providing for monitoring of utiHsation of funds 
raised from the public. 

OVerdraft by States 

4186. SHRI DUSHYANT SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) the overdraft position of States as on March 31, 
2007, State-wise; 

(b) whether the Union Govemment has written to the 
State Govemments to reduce the overdraft; 

(c) if so, the details thereof; 

(d) whether any State Govemment has made better 
financial management and reduced overdraft during 2005-
06 and 2006-07; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
overdraft position of the State Governments as on 
31.3.2007 is given in the Annex. Only two States namely 
Kerala and Nagaland went into overdraft in 2006-07 as 
compared to 8 Statas in 2005-06. 

(b) and (c) No, Sir 

(d) and (e) Yes, Sir. As against 8 States going into 
an overdraft in 2005-06, only 2 States got into overdraft 
in 2006-07. The States of Maharashtra, UP, Assam, 
Manipur, Meghalaya, as well as Uttarakhand which went 
into overdraft in 2005-06 managed to avoid an overdraft 
position in 2006-07. Further the average utHization of the 
Ways and Means advance by State Govemments both 
of the normal and special kind was lower and happened 
on much fewer occasions in 2006-07 when compared 
with 2005-06. Details are given in the enclosed Statement. 

StBJe-wiss Avsilment 01 HIM4 IlI7d 0v8ninIIf 2005-06 & 2006-07 

(As on 31.03.2007) 

W&M OveIdraft 

SI.No. State 2005-06 2006-07 2005-06 2005-06 2006-07 2006-07 
Number Number Number Number Number Number 
of days of days of Occasions of Oays 01 Occasions 01 Oays 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 0 0 0 0 0 0 

2. Arunachal Pradesh 29 2 0 0 0 0 
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1 2 3 4 5 6 7 8 r 
3. Assam 57 0 2 22 0 0 

4. Bihar 0 0 0 0 0 0 

5. Chhattiagarh 0 0 0 0 0 0 

6. Goa 0 0 0 0 0 0 

7. Gujarat 0 0 0 0 0 0 

8. Haryana 0 0 0 0 0 0 

9. Himachal PnIdesh 25 1 0 0 0 0 

10. Jhartchand 0 0 0 0 0 0 

11. Kamataka 0 0 0 0 0 0 

12. KeraIa 240 223 11 83 9 83 

-'3. Madhya Pradesh 0 0 0 0 0 0 

14. Maharashtra 41 42 1 20 0 0 

15. Manipur 63 0 44 0 0 

18. Meghalaya 15 0 0 0 

17. MizonIm 14 1 0 0 0 0 

18. Nagaland 42 28 17 2 18 

19. Orissa 0 0 0 0 0 0 

20. Punjab 22 0 0 0 0 0 

21. Raiasthan 0 0 0 0 0 0 

22. Tamil Nadu 0 0 0 0 0 0 

23. Tripura 0 0 0 0 0 0 

24. Uttar Pradesh 34 0 11 0 0 

25. Uttarakhand 27 63 13 0 0 

26. West Bengal 0 0 0 0 0 0 

Note:· Stale GoYt. of Jammu and KashmIr and Govt. of SIIddm do not bank wIIh RBI 

Ndonal Land Reeourcn IIaIIegement Programme Resources Management Programme (NLRMP) being run 

4187. DR. K. DHANARAJU: Will the Minister of 
in the country; 

RURAL DEVELOPMENT be pleased to state: (b) the name 01 States where the said programl'ne 

<a> the salient features of the National Land 
has been implemented during 2005-08, 2008-07 and being 
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implemented cbing the cunant year indicating the benefits 
achieved therefrom; and 

(c) the aIIocaIion made and utilized during the said 
period, Stat.wiIe and year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) to (c) The National Land Resource 
Management Programme (NLRMP) has been 
conceptualized as a major system and refonn initiative 
that is concemed not merely with computerization, 
updating and maintenance of land records and validation 
of tilles, but also as a program that win add value and 
provide a comprehensive tool for development planning 
wherever 1ocation-spec:if1C infonnation is required. The 
primary focus of the Programme will be on citizen 
services, such as providing records of rights (RoRs) with 
maps to scala; oIher Iand-based certificates such as caste 
,3ftIfIcates, income certiIIcates (particularty in rural areas) 
domicile certificates; information for eligibility for 
deYelopmenI prognunmes; land pasabooka, etc. In addIIIon 
the Programme wII be of Immense UMJfuIness to the 
~ Central and State Govemmem.-m 
modernizing _ bringing eIficiency to the land revenue 
admiI~ .. well as offering a cornprehen8iV8 tool 
·for planning varioul land ba •• d developmental activities. 
However, NLRMP .. yet to be finalized. 

RecruItment In 881 

4188. SHRI ANANTA NAYAK: Wi. the Minister of 
RNANCE be pleased 10 state: 

(a ) the number of candidaIe8 recruited by the State 
Bank of India (881) in ~ grades during the last 
ttne yeaIS; 

(b) the number of SCIST cancldates therein; 

(e) whether the backlog of the reaerved vacancies 
for SCalSTa have been filled in; and 

(dr If not, the reIIIOn8 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RNANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
The Infonnation is being collected and will be laid on the 
Table of the House to the extent possible. 

Duo.. on SplrIta and W .... 

4189. SHRI CHANDRAKANT KHAIRE: Will the 
MinIster of FINANCE be pleased to state: 

(a) whether a study conducted by European 
CormIiIsion have revealed that the combinations of duties 
and taxes on imported spirits and wines In some Indian 
States is as high as 550% on imported spirit and 264% 
on wines; 

(b) if 80, the details thereof; 

(e) the steps proposed by the Government to curtail 
the dulles and taxes on imported wines and spirits; and 

(d) whether Govemment proposes to empower State 
Govemments to deal with the levy of excise duty on 
imported wine and distilled water? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAl.ANIMANICKAM): (a) Yes. Sir. 

(b) The European ConvnissIon Report primarily covers 
two i88ues. FlfStly, there Is a growing malttet for EC 
wines and spirits in India which is being restricted by the 
duty structure and secondly the levy of additional duty 
and extra additional duty are in contravention of our 
obligations under GATT, 1994. 

(c) and (d) Govemment is examining ways in which 
the concerns of the EC can be taken on board while 
providing a level playing field to the domestic Industry. 

Gundla Hydro ElectrIc Power Project 

4190. SHRI IQBAL AHMED SARADGI: Will the 
Minister of POWER be pleased to state: 

(a) whether the Karnataka Power Corporation Limited 
has prepared a Detailed Project Report of Gunclia Hydro 
Electric Power Project to be set up in Hassan District in 
Karnataka and sent to the Central Electricity Authority for 
techno-economic clearance during 2006; and 

(b) H 80, the details thereof along with the total 
estimated cost of the project and the time by which It is 
likely to be cleared? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHIN DE): (a) Yes, Sir. 

(b) Kamataka Power Corporation Limited (KPCL) had 
submitted the Detailed Project Report (OPR) of Gundia 
Hydro Electric Project (400 MW) to Central Electricity 
Authority (CEA) in July, 2006 for concurrence. 

The project is located on river Guncia, a tributary of 
river Kumardhara which is a major tributary of river 
Netravathy. The project envisages pooling up of water by 
Hnking tnbutaries of Netravathy and would generate power 
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by utilizing a head of 600 metres. The project will have 
two units of 200 toM each. The total estimated hard cost 
of the project as per the DPR Is Rs.926.72 crores at 
June, 2006 price level. 

The DPR has been examined in different formations 
of CEA, Central Water CommIssion (CWC) and Geological 
Survey of India (GSI). KPCL was required to comply with 
the observations of CEA, CWC and GSI. Since necessary 
inputs were not tied up, the DPR could not be processed 
for concurrence and has been returned to KPCL by CEA 
on 11.08.2006. 

{Tnmsllltion] 

PendIng Propoeala of Maharaahtra under SGRY 

4191. SHRt HANSRAJ G. AHIR: WiD the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether Government of Maharashtra has 
submitted a proposal to the Union Govemment for 
providing the employment to Kamgar Co-operative 
Societies under Sampooma Grameen Rozgar Yojana 
(SGRy); 

(b) if so, whether any decision has been taken on 
the above proposal; and 

(c) if so, the details thereof and the steps taken to 
implement the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) Information 
Is being collected and win be laid on the Table of the 
House. 

{English] 

Power Generation by NTPC 

4192. SHRI NAVEEN JINDAL: WIll the Minister of 
POWER be pleased to state: 

(a) whether the National Thermal Power Corporation 
(NTPC) has been entrusted to improve the performance 
of power stations under 'Partnership in Excellence' 
Programme of the Ministry; 

(b) if SO, the details thereof; and 

(c) the additional power likely to be generated by 
the NTPC as a result thereot? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Yes, Sir. To improve the performance 
of thermal plants operating at Plant Load Factor (PLF) 
below 60%, Ministry of Power, Government of India, 
initiated 'Partnership in Excellence' (PIE) progranwne In 
August, 2005 at 22 thermal atatlon8. Under this 
programme, Engineers from better performing stationa like 
NTPClTATApower ware deputed at power stations having 
low PLF to share their expertise 80 .. to IrnproYe the 
PLF of these stations. The details such as name of the 
station, units covered under PIE, capacity, yearly 
generation of 13 stations presently under PIE programme 
with NTPC as partner . is encloeed as Statement. An 
additional generation of 3283 MU. was achieved during 
the year 2006-07 as compared to the previous year /.6. 
2006-06. 

StIItwn.nt 

DtJI8i/s 01 PIE SI8tions with NTPC IU1d At:IdiIit:Jn8I Gtlntmllion 

SI.No. Slate lM\y SIaIion (InaIaIed CIpaciIy ~ No. ~ DIIIIecI 2005.()8 2006-07 AdI:IIiDnIi 
Iris IIIder PIE) ~ Capdy ganeraIion 

LI1der i'I 2OIJ6.G7 
PIE MW 

Id Gen. IdPlF Act. Gel\. AclPlF MU 
MU % UU % 

2 3 4 . 5 tI T 8 I 10 

(a) PERfORMAJ(;E OF PIE STATIONS WITH NTPC 

1. ove 8okaro '8'-1,2,3 (3I2111=63OMW) 3 830 2Il84 48.3 32!IB 59.8 835 

2. C....... t,2;3 (311149-42QMW) ~ a9Il .. .&8:1 ~l~ ... ~ ~ 
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2 3 4 5 6 7 8 9 10 

3. DIIgapur OVc-a,4 (lXl40+ lX21D=35OMW) 2 350 1800 58.7 2070 67.5 271 
4 UPUPRVUNl 0In-7 10 13 (2X100.5x2OO=I2OOMW) 7 1188 5481 52.7 5247 SO.4 ·234 
S. Hri!aglq-3,4',7 (2X60+ txtllP23OMW) 3 215 3S4 25.3 710 SO.7 358 

6. Pariclh-l:1. (2)(1 10::220MW) 2 220 766 39.8 1126 58.4 360 

7. Prii-3,4 (2Xt10=221lMW) 2 210 956 52.0 923 S02 -33 

8. DElHI IPGCl Ra9wI PH-1:1. (2X67 .5:13SMW) 2 135 574 48.5 635 53.7 61 

9. JP-.2,3,4,5 (3X82.S+ lX80::247.5MW) 4 247.5 987 45.5 9S4 44.0 -32 

10. TAMIl NADU emo-2,3,5 (lX6O+2X110:r280MW) 3 280 519 212 1394 56.8 875 
TNEB 

lt JHAAKHNI) ...... 1.2 (2X210=420MW) 2 420 1534 41.7 2719 73.9 1185 
TVNL 

12- JHARKHAND PaInIIIt-I,2,6',9',10' (2X5O+ lX100+ '5 390 239 34.1 374 53.4 136 
JSEB 2xl10=420MW) 

13. WEST BENGAL D\IgIpI.r DPl. ..J to 6 (2X3O+3X77 + 6 390 2207 64.6 1782 522 425 
OPl lXllG=401MWj 

&om r.I (a, 44 SOSS.5 20106 48.8 23388 56.8 3283 

'GeneratIon 01 units under tong shut down not considered for calculation purpose. 

Abbrw ...... Ueed: 
DVe - Damodar YaIIey Corpora1Ion 
UPRVUNL - Uttar PracIeIh ReIY& VIdyut Utpadan NIgam UmIted 
IPGCL - 1ndrapras1ha Power Generation Company Umlted 
TNEB - TamU Nadu EJectrtc:Ity Board 
TVNl -Tenughat VldyutNigem UmIt8d 
JSEB - JhaItchand State BectrIcIty BoaId 
DPL - Durgapur Projects UmIted 

Energy ConeervetJon Programm .. 

4193. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of POWER be pleased .10 state: 

(a) whether some Rural Energy Conservation 
Programmes are running in Andhra Pradesh; 

(b) if so, the details thereof along with the Central 
aasistance provided to Andhra Pradesh for these 
programmes during the last three years; and 

(c) the details of the areas where these programmes 
are being implemented? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a, There is no specific programme as Rural 
Energy Conservation Programme. The energy conservation 
programmes are inclusive of both rural and urban areas. 

(b) No financial assistance has been provided to 
Andhra Pradesh during the last 3 years in this regard. 
The Govemment of Andhra Pradesh and the DISCOMs 
have motivated the farmers having pumJHlets to fix 
capacitors to their pumpsets and 20.86 Iakhs capacitors 



211 MAY 4,2007 

have been fixed to the agriculture pumpeeta by the 
farmers themselves. All the major capacitors rMnUIIIcturers 
were asked to contact the fanners and take orders dIrecIIy 
to fix the capacitors to the pumpsets. The rates are aIao 
negotiated for the benefit of the framers. In certain 
Districts, District Cooperative Banks, District Cooperative 
Marketing Societies procured the capacitors in bulk .m 
distriluted to the fanners on cost basis. Other initiatives 
like use of lSI mark pumpsets and HOPE pipes are 
enccuaged. 

(a) whether the Government propo888 to eatabIlsh 
Research and Development Centre in the field of NtInO-
Technology In Gujarat; 

(b) If eo, the details theteof; and 

(c) if not, the reaeons therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) to (e) The Government had Invited Research 
& DeveIopmenI propouJa for ..aIng up Centres for ~ 
Technology from ln8titutiona acroa the country. No 
propoeaI has been received for eetlIng up • Centre for 
N~ Technology In Gujarat. However, a few Research 
and Development projec18 in various fieIda of ScIence 
and Technology including Nano ScIence & Technology 
have been supported in Gujarat The details are given In 
the enclosed Statement. 

(c) The programme is Implemented in all the DIstricts 
by the fanners having agriculture pumpaels. 

fEngIish) 

R&D In Neno-Technology In Gujerat 

4194. SHRIMATI JAYABEN B. THAKKAR: Will the 
MInister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

81.No. Tide 

1 2 

1. DeweIapment 01 0rgInid1llOlganic oompoeiIeI 
pruIDn ardIInge membrane lor fuel cell 
appIic:ations 

2. DIMIopment 01 activated C8Ibon from 
synIheIic precuraors and gues 

3. FIuoraIcent moIeaIIar aenscn: Design, 
synIheIis and calion recopion _ 

4. One step hydroxylation 01 benzene 10 
phenol (N8f IransiIion metal containing 
hydIotaIcites and their mcdIed forms 

5. Ergonamice of HumarH:ornpiUr-
Intaradion Compatibility Asaassment 

6. Synthesis 01 d1iIaI ~ as 
iltllnnedille. for ~ irnpoItaJC 
bio«IiYe compoundI ttI_ dtiIaI 

catalytic roua. 

Principal Investigator Sanctioned 
& Addreea COlI (Ra.) 

3 4 

Dr. V.K. ShIhi, CenInII SlIt & MIrine a.NcIII -...:h 1461000 
1nIIIIuIe, GijubhIi BIIhIka MaIg. BhavnagIr-384002 

Praf.(MrI.) S.M. MInocha, DepIl. 01 ....... ScIInce, 23I000O 
SaIdIr PaIaI 1JniverIIty, VaIIIbh ~12D 

Dr. PIrirMI Paul, ~ Science DMIion, CenIrII 1I48l00 
SlIt & Marine ChemicaII ~ 1nIIiII.ItI, 
G;lbhal BacIIIka Marg. BtIavn9r·384002 
Dr. S. KaMan, SiIicatea I CaIIIyIiI DiIc:ipIIne. 1687380 
<Antral Sal I Marine ClIemicaIe Re.an:h, 
1natiIute, Gijubhai BacIIIka MaIg. BhavnagIr.3640Q2 

Dr. Pranab KIInar Nag, DepIl. 01 EIganclmict & 18202DO 
0a:upati0naI PIrpioIogy, National InsIiIuIe 01 
0caIpati0naI HIIIIh, AhmedIbId-3IJOO1I 

Dr. N.H. Khan, SiIiadaa & CaIaIysie DiIciptirIe, 2087000 
Central Salt & Marine Chemicals ~ 
1nIIiIute, GijubhIi BIIhIka Marg. BhavnagIIr-3640D2 
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1 2 3 4 

7. Theorallcal Investigations of adaorption of 
adcIIive8 on 10 the crystal IlUIface and 

Dr. Bi&hwajit Gangutf, CentIaI Salt & Marine Chemicals 1350000 

eodiIJn c:Noride and on other alkyl halides 
Resean:h IIIIIiIute, GijubhaI EIadhaka Marg, 
Bhavnagar·364002 

8. Clinical and 8IIp8rimanIaI IlIdeI on gena, Dr. SunD Kumar, National Institute of Occupational 
and feIo IOlIiciIy ~ Pan MasaIa 

2170000 
Health, ~ni Nagar, Ahrnedabad-380016 

9. Development and Inveatigations of Dr. H.B. Naik, Deptt. of Mechanical Engg., Sardar 2398800 
PuIae Tube NIbogen liquefier of Vallabhbhai National Institute of TechllOlogf, 
aIWId 1 UIIaI Hours capacity IchhanaIh, Surat-395007 

10. Development ~ CenIriIugII Pump to Dr. S.H. Chatwani, Cepit. of Low Voltage 757080 
WOlle 81 Turbine and Integrate it with PIOducts Electrical RaseIn:h and Devetopment 
load c:onIIaIfer AI&ociation, Vadodara-390010 

11. StucIeI on ~ microstruc:Iurai Prof. LM. Manoc:ha, Deptt. of Materials Science 2167800 
IF\IIyIiI and physical properties of Sardar Patel Universily, VaItabh Vldyanagar·388120 
AIignecf C8rbon nanoIubes and 
compoaiIe& ~ CVD method 

/T""..." 
Houue to the Poor 

4195. SHRI KULDEEP BISHNOI: Wdl1he MINISTER 
OF HOUSING AND URBAN POVERTY AlLEVIATION be 
pIeaaed to .... : 

(a) the number of poor fIIrniIie8 provided with pucca 
houua In varioue c:IIiee of Haryana under the YaImiki 
Ambedkar __ Yoiana (VAMBAY) during the last three 

yetA; 

(b) the stancIardI adopted for identifying alums under 
the said 8Cheme; and 

(e) the .. taken by the Government to provide 
more hou... to poor famllle. of the State under 
VAM8AY? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA) (a) No propoeaJa were receiYedfrom 
the State Government and as such no funds were 
released for houaing to the poor under the Valmiki 
Ambedkar Awu Yojana (VAMBAY) during the last three 
years. 

(b) Und.r the Valmlki Ambedkar Awas Yojana 
(VAMBAy), the Identification of slums was left to State 
Governments. 

(c) VAMBAY has been subsumed under Jawaharlal 
Nehru National Urban Renewal Mission (JNNURM) with 
effect from 3.12.2005. Uncler two programmes namely, 
Basic Services to Urban Poor .(BSUP)-for 63 mission 
cities and Integrated Housing and Slum Development 
Programme (IHSDP)-for non·mission cities, houses are 
sanctioned based on project proposats submitted by the 
State Govemments conforming to scheme guidelines. 

(English! 

expansion Plan of Bank of Baroda 

4196. SHRI MILIND DEORA: Wdl the Minister of 
FINANCE be pleased to state: 

<a) whether the Bank of Baroda has drawn up an 
extensive overseas expansion plan which Includes 
acquisition of an African Bank, Increasing the number of 
overseas Branches and opening of a representatIVe office 
in Australle as reported In The Times of India dated 
March 19, 2007; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Government had announced an Autonomy Package in 
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February 2005 for the Public Sector Banks (PSBs) to 
enable them to take quick and efficient decisions, and to 
provide Bank Boards sufficient managerial autonomy to 
enable them to compete internationally. The package 
delegates authority to the Boards for making suitable 
acquisitions of companies or businesses, closing/merging 
unviabIe branches, opening overseas offices, etc. Bank 
of Baroda has drawn up an extensive overseas expansion 
plan to capture the opportunities thrown open by 
globalization in various countries and to consolidate its 
position further in the international market. This is likely 
to enable the Bank to provide end-kHmd solutions to its 
29 million global customers. The bank has recently 
received approvals from host country regulators for 
establishing offICeS in Trinidad & Tobago (Subsidiary), 
Australia (Representative OffIce) and Ghana (Subsidiary). 
The bank has also obtained permisaion from Reserve 
Bank of India to open offices in Bahrain, Qatar, Sri Lanka, 
Canada, New Zealand. Isle of Man, and Mozambique 
etc. 

Autonomy to Science Inatltutee 

4197. SHRt M. SREENIVASULU REDDY: Will the 
Minister of SCIENCE AND TECHNOLOGY be pteased to 
state: 

(a) whether the Government has provided greater 
autonomy in appointment and placement of scientists 
wiIhout the usual Government ban on recruitment assuring 
their career prospects; and 

(b) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Autonomous acientific institutions frame 
their rules and regulations for recruitment to the scientific 
posts under guidelines from the Government. Each 
Institution approve these rules through their governing 
Council. 

, 
JudIcIeI Reforms 

4198. SHRIMATI MANORAMA MADHAVRAJ: WiD the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government has chalked out any 
plan to implement judicial reforms in the country; 

(b) if so. the details thereof aIongwith the funds 
allocated for the purpose during each of the last three 
years; 

(c) whether in terms of GNP the outJay on judiciary 
in India is less than those allocated In the developed 
countries such as USA, UK, Singapore etc.; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) Judicial reforms being a continuous process has to 
keep pace with the changing times. conditions and 
requirements of the people. Government is committed to 
provide speedy and Inexpensive justice to the common 
man. Various judicial reform measures are being 
Implemented by the Government which include the 
scheme of Fast Track Courts and Family Courts, 
simplification of judicial procedures, augmenting of judge 
strength In High Courts. training of judicial officers for 
improvement in the quality of administration of Justice, 
accountability of judges, organizing Lok AdaIats, setting 
up of special tribunals and encouraging alternative modes 
of dispute resolution. 

Government has also taken up schemes for 
application of Information and Communication Technology 
in the Indian courts through comprehensive 
computerization of District and Subordlnllte Courts of the 
country and for development of Infrutructure facllitiea for 
the Judiciary as part of irnplemelltatlon of judicial reforms 
in the country. The funds provided in the Budget EstirnIItea 
in the last three years for all such Plan echemea is as 
indicated below: 

2004-05 

2005-06 

2006-07 

(At. In crore) 

140.00 

220.00 

203.95 

(c) and (d) The First National Judicial Pay 
Commisaion also known as Shetly Commi8sion had In Its 
MpOrt presented on 11.11.1999 stated that the exp8ndit\lre 
in our country In terms of GNP was relatively low. As per 
that report it was not more than 0.2% in our country 
whereas in the USA it was 1.4%. in the UK it was 4.3% 
and in Singapore it was 1.2"10. 



217 Wn1h1n Answers VAISAKHA 14, 1929 (SsKs) to QUt1SUons 218 

fTntnSlstion/ 

Pntparatlon of BPL Uata 

4199. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether some States have not finalised the BPL 
list tin date; 

(b) if 80, the names of such States and the reasons 
therefor; 

(c) the time by which the BPL list is likely to be 
prepared by these States; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Yes, Sir. 
The States of Andhra Pradesh, Assam, Bihar, Goa, 
Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir, 
Kamataka, Kerala, Maharashtra, Manipur, Meghalaya, 
Mizoram, Nagaland, Orissa, Rajasthan, Sikkim, Tamil 
Nadu, Tripura and West Bengal have not yet finalized 
the new BPL list on the basis of BPL Census, 2002. 

(c) and (d) After the vacation of stay by the Hon'bIe 
Supreme Court on 14.2.2006, the matter has been taken 
up with the Stalea/Union Territory Administrations at 
different levels to finalise the BPL list expeditiously after 
ensuring transparency and redressing the Public 
grievances, If any. The States and UTs have been advised 
to complete the exercise possibly by June, 2007. 

[English} 

Waiving off Int ... t on Agricultural Loans 

4260. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment of Andhra Pradesh ~ 
urged the Union Govemment to extend the interest W8lVer 
on agricultural loans as a part of Prime Minister's V!darbha 
type package to all farmers in the 16 districts of the 
State; 

(b) if so, whether a delegation of Members of 
Par1lament has recently submitted a memorandum 10 the 
Union Govemment in this regard; 

(c) if so, the details thereof, and 

(d) the reaction of the Govemment thereto? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Govemment of Andhra Pradesh and various other 
dignitaries including Members of Parliament have 
requested for providing relief of interest waiver on 
agricultural loans tha' were rescheduled in the year 2004 
and had not become overdue on 1 st July 2006. 

(c) and (d) On June 18, 2004 Govemment of India 
had announced a package for the farmers which, among 
other things, included a package of relief for farmers in 
distress, which, inter-slia, provided that their outstanding 
as on 31.03.2004 alongwith Interest be rescheduled and 
the Interest for the period of moratorium i.e. up to 2007 
be also deferred and be repayable over a 3 year period 
beginning 2007. By this restructuring, the farmers became 
eligible for fresh credit. 

The rehabilitation package announced for the 16 debt 
stressed districts of Andhra Pradesh covers the loans of 
all farmers in these districts which were overdue on 
01.07.2006. The farmers, who have been given the benefit 
of reHef as announced in 2004 are also eligible for relief 
under the current package in case the fresh loans 
provided to them have become overdue. If fresh loans 
availed by these farmers after the reschedulement of 2004 
have become overdue, then interest on them has also 
been waived off. The loans (rescheduled in 2004) are 
not overdue as on 01.07.2006 and thus fire not eligible 
for relief. The farmers whose loans were rescheduled in 
2004 have already been provided a relief of moratorium 
as also fresh lending has been provided to them which 
otherwise they would not have been eligible for. Having 
been provided relief once under the 2004 package, it 
was not considered appropriate to include them in the 
present package. 

/Translation/ 

Conceaslons on 011 ExpiOnttlon 

4201. SHRI RABINDER KUMAR RANA: Will the 
Minister of FINANCE be pleased to state: 
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Ca) whether the Government proposes to give tax 
cOllcl .. ions to the companies to promote the 8lCpIoraIion 
of oil and natural gas in the country; 

(b) if. so, the details thereof; and 

(c) if not, the reasons thenIIor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
Section 42 of the Income-tax Act provides for special 
deductions to any person engaged in the ~ of • 
prospecting and exploration of mineral oil, petrof8um and 
naluraI gas subject to fuIiIment of specified concItion8. 

Further, section 80-18(9) provides tax holiday for 
7 years to undertakings engaged in the business of 
production of mineral oil. 

Therefore, there is no case for any change in law 
to provide any further incentive. 

fEngIisII} 

Wortcl Bank Aulatance for Power Reform. 

4202. SHAt KlSHANBHAI V. PATEL: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 
SHRI SUGRIB SINGH: 

WIll the Minister of POWER be pIeaaed to state: 

(a) whether the World Bank providea aeaietanca for 
power reforma In the country; 

(b) If eo, the details of aeaisIance recetved during 
2006-2006 and 2006-2007; 

(c) the terms and cOlldtlons thereof; 

(d) the deIaiIs of asaiatance provided to States during 
the said period, State-wiae; and 

(e) the extent to which improvement has been 
registered in the power sector by such reforms SO far in 
the country? 

THE MINlSTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (d) The International Bank for 
ReconstrucIion and DeveIopnI8l'lt (the window of the Workt 
Bank Group which extends normal development 

assistance) has provided financial aaei8tance of US Dollars 
30.48 million and 26.55 million during the financial yeara 
2005-06 & 2006-07 respectively for Rajasthan Power 
Sector Restructuring Project. The project aimed at 
supporting the ongoing power sector refonn process in 
Rajasthan leading to higher sectoral eIIIciency and financial 
recovery and at Improving power supply by removing the 
critical bottlenecks in the power transmission and 
distribution system. 

The standard terms and condItIona of the Bank are 
appflC8ble to the loan under which the repayment period 
is 20 years including a grace period of 5 years and the 
Interest rate is on 60 basis points above LlBOR (London 
Inter-Bank Offer Rate). 

(e) The power sector reforms aim at efficient and 
commen::iaIIy viable and competiIive power supply industry 
to provide reliable quality power at competitive prices to 
the consumers. Improving financial viablUty of power 
utilities is one of the key deIlverabies of power sector 
reforms. The trend of continuoualy increasing commercial 
losses of Power Utilities has been arrested. The 
commercial losses (without subsidy) in State Power 
UtIlities which had increased from As.4,560 crores during 
1992-93 to As.25,259 crores during 2000-01, have come 
down to Rs. 19,722 crores, Ra.21,328 crores and 
As. 18,563 crores (provisional figure) during the years 
2003-04, 2004-05 and 2005-06, as per the available data 
compiled by Power FInance Corpondion. 

Growth of Self Help Groupe 

4203. SHRI BADIGA RAMAKRISHNA: Will the 
MInister of FINANCE be pIeued to state: 

(a) the extent of the growth of Self Help Groupe 
(SHGs) in Melna Pradesh during each of the last three 
yea .. ; 

(b) the details of SHGs Unked to banIdng aefVices 
and economic activities during the laid period; and 

(e) the amount disbursed by SHGs during the said 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI PAWAN KUMAR BANSAL): <a) to (c) 
The Self Help Group-Bank Linkage programme is one 
of the models of microfinance in the country and the 
Commercial Banks, Cooperative Banks and the Regional 
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Rural Banks participate In the programme. The SHGs 
promoted In Andhra Pradesh during the last three years 
KZ 2003-04, 2004-05 and 2005-06 is 30912, 32971 and 

Details March 2004 

Cumulative Number of SHGs 3,85,576 
provided with bank loan 

Cumulative bank loan disbursed to 1728.4 
SHGs (As.in ClOre) 

Urben Refom .. Incentive Fund 

4204. SHRI ASADUDDIN OWAISI: Will the 
MINISTER OF HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state; 

(a) whether the Government has launched Urban 
Reforms Incentive Fund (URIF) for providing incentives 
to the State Governments to C8rTy out reforms in the 
certain areas with a view to give emphasis on the urban 
refonns in the 10th Plan; 

(b) if so, the details thereof and the areas covered 
under this scheme; 

(c) the details of the StatesIUTs which have signed 
MoUa with the Union Government under URIF for urban 
reforms; 

(d) 1he total funds released by Union Govemment to 
State Governments under this scheme during the 10th 
Plan period State-wise; 

(e) whether the Government has any proposal to 
carry forward the said scheme In the 11th Plan also; and 

(f) if so, the stapa taken or being taken by the 
Government for better impIementaIIon of the said scheme 
during the Ifth Plan? 

43255 respectively. The details of SHGs Hnked to banks 
during the last three years in Andhra Pradesh are as 
under: 

March 2005 March 2006 

4,92,927 5,87,238 

2746.1 4345.5 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA ): (a) and (b) The Urban Reforms 
Incentive Fund (URIF) was approved by the Government 
on 28.06,2003 with an annual allocation of As. 500 crores 
in the 10th Plan to provide Incentives to the States to 
have urban reforms in the first phase (2003-2004) in the 
following areas: Repeal of Urban Land Ceiling and 
Regulation Act, Rationalization of Stamp Duty, Reform of 
Rent Control, Introduction of computerized process of 
registration, Reform of Property Tax, Levy of reasonable 
user charges and Introduction of double entry system of 
accounting in Urban Local Bodies. 

(c) The details of the StateslUTs who signed the 
Memorandum of Agreement with the Government are 
given in the enclosed Statement-I. 

(d) The details of funds released by Government 
under Urban Reforms Incentive Fund are given in the 
enclosed Statement-II. 

(e) and (f) The Government has ~'o'" plan to carry 
forward the Urban Reforms Incentive Fund (URIP) scheme 
in the 11th Plan, as the said scheme has already been 
discontinued w.e.f. 01.04.2005. 

SflItement-l 

SI. 
No. 

1 

1. 

Name of StatelUT 

2 

Date of signing 
of MOA 

3 

29.10.2003 

No. of reforms agreed! 
Weightages 

4 

Four. Except rapeaJ of ULC, rationalization of 
Stamp duty & Reform of Rent Control Laws. 

[ 



223 Wni'tBn AnswelS MAY 4,2007 10 0IItII1tf0ns 224 

2 3 4 

2. Arunachal Pradesh 13.2.2004 Four. Except repeal of Ule, rationalization of 
Stamp duty & Refonn of Rent Control Laws. 

3. Bihar 18.3.2004 Six. Except RepeeJ of ULC Am. 

4. Chhattisgarh 1.9.2003 SIx. Except ~tion of Stamp duty 

5. Goa 16.3.2004 Four. Except repeal of ULC Am, reform of rent 
control laws & levy of reasonable user charges. 

6. Gujarat 27.2.2004 All 

7. Haryana 15.10.2003 Six. Except rationalization of Stamp duty. 

8. Himachal Pradesh 31.3.2004 Six. Except Repeal of UlC Ad. 

9. Kamataka 16.9.2003 FIve. Except rationalization of Stamp duty & 
Reform of Rent Control Laws. 

10. KeraIa 8.10.2003 All 

11. Madtya Pradesh 6.8.2003 All 

12. Maharashtra 1.10.2003 All 

13. Manipur 3.10.2003 Six. Except rationalization of Stamp duty. 

14. Meplaya 16.3.2004 All 

15. NagaIand 18.12.2003 Ave. Except rationalization of Stamp duty & 
introduction to computerized process of 
registration. 

16. Orissa 9.12.2003 All 

17. Rajasthan 29.3.2004 & AU; 2003-2OO4--Four 
supplementary reforms: 2004-2005, three 
MOA in March reforms (rationalization of 
2005 for three Itamp duly, ntformof rent 
rernMIIng refonn control, reform of property 
areas tax) 

18. Tamil Nadu 1.8.2003 and All; 2003-2OO4-SIx reforms 
supplementaly : 2004-2005 one refonn 
MOA in March (rationalization of stamp 
2005 for one duty) 
reform area 

18. Tamil Nadu 1.8.2003 and All; 2003-2OO4-SIx reforms 
supplementary : 2004-2005 one reform 
MOA in March (retionaJizatIon of stamp 
2005 for one duty) 
reform area 
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1 2 3 4 

19. Tripura 11.9.2003 All 
20. Uttar Pradesh 3.3.2004 All 
21. West Bengal 18.112003 Four. Except repeal of UlC, rationalization of 

Stamp duty & Refonn of Rent Control Laws. 
22. Punjab March,2005 All 

23. Jhartchand March, 2005 All 

24. Janvnu & Kashmir March, 2005 Six. Except Repeal of ULC Act. 

25. Andaman & Nlcobar Island 4.122003 All 

26. Chandigarh 17.102003 All 

27. Delhi 18.12.2003 Six. Except refonn of rent control laws 

28. Poncichery All 

°In the cae of UTa, the.. la no need to sign MeA as suggested by Ministery of Home AIIaIrs in February 2005. 

81. 
No. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

Statement-ll 

S1JIIe..wisII Ststus 01 UtbIIn ReIotrns II1Ct!II1Iive Fund (URIF) RtIIeastI 01 Funds 

Name of 8tataIUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Kamataka 

Kerala 

Amount released by 
Mlo Finance in 

2003-04 

3 

8.987 

0.1 

6.84 

2.92 

0.2875 

16.55 

4.28 

0.4725 

9.42 

7.25 

(Rs. In Crores) 

Amount released by 
Mlo Fmance & MHA 

in 2004-05 

4 

2.6945 

1.52 

0.456 

2,897 

0.535 

9.42 

0.362 
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1 2 3 4 

11. Madhya Pradeah 14.1 8.46 

12. Maharashtra 35.925 0 

13. ManIpur 0.4 0 

14. Meghalaya 0.36 0 

15. Nagaland 0.21 0 

16. Orissa 4.825 0.7235 

17. Rajasthan 5.7875 8.1 

18. Tamil Nadu 19.1 16.7125 

19. Tripura 0.475 0.143 

20. Uttar Pradesh 30.225 3.022 

21. West Bengal 9.85 6.895 

22- Punjab 0.00 3.6125 

23. Jharkhand 0.00 2.625 

24. Janvnu & Kashmir 0.00 1.98 

UTs 

1. A&N Island 0.00 0.2 

2. Chandigarh 0.00 1.4 

3. DelhI 0.00 22.45· 

4. Pondicherry 0.00 1.15· 

Total 178.365 96.358 

• MInIstry of Home AftaInI had a provision of RI. 22.45 CIOAI lind Rl.1.1S crore in RE 2004-05 for the GoYt. of NCT of DelhI Govt. 
of PondIcherry respectively lind with the approval of MInIItry of FInance 1h8y raIeaed f\ms dlracIIy '" 1hoee UTa. 

Blo-t.chnology Mission In GuJand 

4205. SHRI HARILAL MADHAVJI BHAI PATEl: WII 
the MInister of SCIENCE AND TECHNOLOGY be pIeued 
to state: 

(8) the details of projects submitted by the Gujarat 
State Bic-technology Mission (GSBTM) to the Union 
Government for approval during the last three years; 

(b) the details of projects cleared out of them; and 

(c) the details of projects rejected aJongwIth the 
reasons therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHAI KAPIL 
SISAL): (a) to (c) Total 14 projects received from GSBTM 

out of which 2 projects sanctioned by Department, 9 
projecta got rejected on meritllat. submis8Ion and 3 
projects are under COnsideration. 0etaII8 of the projecta 
are given in the enclosed Statement 



St.No. 

1 

1. 

2. 

3. 

4. 

6. 

8. 

7. 

8. 

8. 

10. 

11. 

12. 
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Name of Project Status 

2 

Cenlntof E:Jccaaance In 
Naltabiotechnology submiIIad by 
Kenin NeuIriIIonaI Technologlea India 
Pvt. Ud. 

CenInI of ExceIIance In 
Envifonr'nerUI 8iotechnoIogy 
aubmItted by S.P. UnIv" vaJIabh 
VIdyanagar 

National lnetitute of Marine 
BiotechonIogy aubmIthId by 
MIs. Cedilla Pharmaceuticals Ud. 

Centre of ExcaIIence In Marine 
Blolechnology aDnittad by CSMCRI, 
8havnag8r 

Eatablialwnent of Marine BIotech 
incubator in Marine BIotech Park in 
Guja.-.t 

MuIti-In8tiIuti teachers Training 
Program in Molecular BIology and 
BioInformaIica aumIttad by GSBTM 

IPR iaauea In BIotechnology 
SdImIIled by NationIIILaw Univ. 
GanctII Nagar 

DIploma In ClInical triaI8 Submilled 
by L.M. College of. PharmaCY 

VacatIon Training Programme on 
Bior88oUrcea for School chDdren 

DIploma In Clinical Trials 
Submitted by B.J. Medical College 

HLA Registry facility and Cord blood 
bankfaciUty 

3 

Not 
ConaIdaNd by 
Deptt. 

Rejected 
on MerIt 

Not considered by 
Deptt. 

Rejected 
(On merit) 

Under 
consideration 

Rejected 

Rejected 

Rejected 

Approved 
As. 5.07 Iakhs 
(4 weaks) 

Approved 
Rs. 5.86 Iakhs 
(4 weaks) 

Under 
ConsideratiOn 

Under 
consideration 

Reason 

4 

Received after the last date 
for receipt of the proposals 

Not found suitable for OBT 
funding by External Peer 
Review Committee 

Received after the last '-
for receipt of the propoeaIs 

Not found suitable for OBT 
Funding by External Pear 
Review Committee 

Received on 09.4.2007 

Not found suitable for OBT 
funding by External Pear 
Review Committee 

Not found suitable for OST 
funding by External Pear 
Review Committee 

Not found auitable for DBT 
funding by External Peer 
Review Committee 

The programme was 
aucceesfuIIy completed In 
2005 

The programme was 
successfully completed in 
2006 
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1 

13. 

14. 

• 

2 

Biodiversity, Bioprospecting, 
Biofueling and Bioremediation-
towards an understanding of coral and 
microbial symbiosis 

The Virtual Institute of Bioinfonnatics 
submitted by GSBTM 

Construction of CourtslRealdential Accommodation 
for Judges 

4206. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Win the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Union Govemment has drawn up a 
10-Year Perspective Plan In consultation with the Planning 
CommIssion to meet the requirement of court construction 
and construction of residential accommodation for the 
judges as reported in the Hindu dated April 09, 2007; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K VENKATAPATHy): (a) to 
(c) With a view to having a target driven implementation 
of the Centrally Sponsored Scheme of development of 
infrastructure for the judiciary, the Central Government, 
on the basis of information furnished by the StateslUnion 
Territories has prepared a Ten Year Perspective Plan for 
the construction 5960 court buildings and 9163 residential 
accommodation tor judges in the various StateslUnion 
Territories at an estimated total cost of Rs.4025 crore. 
On the basis of this Perspective Plan a proposal for 
implementing the scheme in the Eleventh Plan period 
(2007-08 to 2011-12) at a total cost of Rs.3000 crore 
wtth an outlay of Rs.1SSO crore as the Central share of 

3 

Rejected 

Rejected 

4 

Not found suitable under 
Indo-Auatrallan bOater. 
collaboration by External 
Peer Review Committee 

Because Deptt. Supports 
mainly Univarafties & 
COlleges to promote Biology 
teaching through 
Bioinformatics 

assistance (on a 50:50 basis) has been made to the 
Plaming Commission. An amount of As.65 crore has been 
provided In the Budget Estimates 2007-08. 

Publicity of Urban Poverty Allevl8tlon SchemM 

4207. SHRI RAGHUNATH JHA: WUI the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) whether there is lack of awe..,.. amount urban 
poor about the benefit of urban pverty alleviation schemes 
and their efficacy; 

(b) H so,the reasons for not giving wide publicity of 
the schemes; and 

(c) the steps taken to create awareness amongst the 
urban poors? 

THE MtNlSTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (c) Ministry of Housing & Urban 
Poverty Alleviation is implementing an urban poverty 
alleviation scheme named Swama JayantI Shahari Rozgar 
Yojna (SJSRy) since 1.12.1997, through State/Union 
Territory Govemments. The publicity/awareness for the 
scheme is provided by the StatesIUTs under their 2% 
allocation of budget for Information, Education and 
"Communication (lEC) purposes under the Scheme. In 
addition to this, at the Central level, Ministry of Housing 
& Urban Poverty Alleviation also creates awareness about 
the scheme through relea8lng advertisements from time 
to time in print media, through pamphlets, hoafdings, 
audio-visual campaigns etc. 
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eradication of Urban Poverty 

4208. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI KASHIRAM RANA: 

SHRI G. KARUNAKARA REDDY: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) the estimated urban population living below the 
poverty line; 

(b) whether any survey has been conducted recently 
to identify the number of urban poor; 

(c) if so. the details thereof; 

(d) whether any comprehensive plan has been 
formulated for eradication of urban poverty; and 

(e) if so. the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 

(KUMARI SEWA): (a) to (c) The National Sample Survey 

Organisation (NSSO) has conducted the latest large 
sample survey on household consumer expenditure 61st 
Round). covering the period July 2004 to June 2005. 

. From this data, two different consumption distributions for 
the year 2004-05 have been obtained. The first one is 
from the consumption data collected usIng 3O-day recall 
period for all the items. The other distribution is obtained 
from the consumer expenditure data collected using 
365-day recall period for five infrequently purchased non-

food Items. namely. clothing. footwear durable goods. 
education and Institutional medical expenses and 3O-day 
recall period for the remaining items. These two 
consumption distributions have been termed as Uniform 

Recall Period (URP) consumption distribution and Mixed 

Recall Period (MRP) consumption distribution respectively. 

The Planning Commission has estimated poverty in 2004-

05 using both the distributions. As per the URP 

Consumption Method. the number of urban poor in 2004-

05 has been estimated as 807.96 Lakhs in the country. 

Similarly. as per the MRP Consumption Method. the 

number of urban poor in 2004-2005 has been estimated 
as 682.00 Lakhs in the country. 

(d) and (e> With a view to ameliorate the living 
conditions of the urban poor and to reduce the urban 
poverty in the country. Ministry of Housing & Urban 
Poverty Alleviation is already implementing a Centrally 

sponsored urban' poverty alleviation scheme named 
Swama Jayanti Shahari Rozgar Yojana (SJSRY). on all 
India basis since 1.12.1997. The Scheme of SJSRY 
strives to provide seH -employment to the urban poor by 

assisting them to set up indMduaVgroup miero-enterprises 
and also through provision of wage employment by 

utilising their labour in construction of useful public assets. 

Project Proposal. Under APDRP 

4209. SHRIMATI SUMITRA MAHAJAN: 
SHRI KRISHNA MURARI MOGHE: 

Will the Minister of POWER be pleased to state: 

(a) whether the Union Government has received 
project proposals from the State Govemments particularty 
from Madhya Pradesh under the Accelerated Power 
Development and Reforms Programme (APDRP); 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Yes, Sir. the Union Govemment has 
received project proposals from the State governments in 
the past under Accelerated Power Development and 
Reforms Programme (APDRP). Out of 119 project 

proposals received trom Madhya Pradesh under APDRP, 
the Govemment of India has approved 48 proposals 
amounting to Rs.663.20 Crores. 

[English} 

Additional Funds under Swajaldhara YoJan. 

4210. SHRr BHUPENDRASINH SOLANKI: Will the 

Minister of RURAL DEVELOPMENT be pleased to 

state: 
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(a) whether 1he Union Government has recetved any 
requests from certain States Including Gujarat for 
additional hmds under Swa;aIdhara Yojana during the last 
1hree years; 

(b) if so, the details Iheraot; and 

(c) the funds provided by the Union Government 

against the demand of each such State during the said 
period. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) Yes Sir. 

(b) and (c) The details of the demand for additional 
funda and reIe .... made are as follows: 

.(Ra. in Iakh) 

Name of the State Request raceived from Funds provided by the GOI 
States for additional funds 

2004-05 2005-06 2006-07 2004-05 2005-06 2006-0'-

AncItra Pradesh 8260.94 1020.20 

Gujarat 13547.57 6792.03 11193.00 1173.67 543.21 

Haryana 489.76 170.62 

HImachal Pradesh 456.72 2854.02 416.90 ** 

Jhartchand 3000.00 268.53 

Kamataka 3018.45 4253.28 1155.00 261.50 751.32 

KeraIa 1568.46 261.54 

MIIdhya PnIdeah 495.97 495.97 

MaIwashtra 10881.00 14549.61 942.66 1339.91 

NagaIand 491.17 90.33 

on.. 3081.47 602.59 

Punjab 49.92 49,82 

Rajasthan 3720.28 2O'S1.34 322.30 1588.47 

Tamil Nadu 2651.40 688.56 229.70 576.69 

Uttaranchal 2769.65 ~.60 278.03 -* 

West Bengal 1250.00 648.28 

Manipur 490.00 

- During the )'8IIf' 2006-07 additional funda could not be provided to the States from wham I8qU88tI were r.ceIved due to pIIUdly 
of funda. 
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SlmplUlcation of NOnM for ForeIgn Investora 

4211. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has asked the Securities 
and Exchange Board of India (SEBI) to simplify the norms 
for investment through sub-accounts; 

(b) if so, the details thereof; 

(e) whether a number of international Investors had 
conveyed to the Govemment their preference for the 
participatory Note (PN) route to avoid the compliance 
and certification costs in their home countries; 

(d) If so, the details thereof and the reasons therefor; 
and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAW AN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(e) to (e) No, Sir. However, the Securities and 
Exchange Board of India (SEBI) has observed from the 
reports being filed with them that participatoly notes (PHs) 
are Is8ued by large financial sector conglomerates like 

, MerrW Lynch, Morgan Stanley, Goldman Sachs etc. PNs 
are used as an altemative to sub-accounts by ultimate 
investor. generaly baaed on considerations related to 
traJwaction8 costs and recordkeeping overheads. 

As per Information available with the SEBI, the 
notional value of PNs has increased from Rs. 1,17,325 
crore in January 2006 to As. 2,02,487 crore In January 
2007. The assets under management of Foreign 
Institutional Investors (Fils) Increased from Rs. 3,84,491 
crore to As. 5.81,087 crore during this period. The notional 
value of PNs a8 a percentage of assets under 
management of FIla has incre88ecI from 30.5% to 34.8% 

during this period. 

Government, the Reserve Bank of India (RBI) and 
the SEBI have framed the policy for participatiOn. by Ais 
with adequate safeguards in place to guard against any 
possible misuse of this avenue of investme,nt. The 
issuance of PNs by SEBI registered Ais Is within the 

ambit of SEal's AI regulations. These regulations require 
that FIls can issue PNa only to regulated entities. AlB 
regiaIered with SEBI that issue PNs are required to submit 
a monthly report in a prescribed fonnat. The policy for 
participation by Fila is reviewed continuously by 
Govemment, RBI and SEBI taking into account inputsf 
COIlC8I1'1$ received from various sources. 

{Tnmslation/ 

Utilisation of Funds under SGRY, lAY and SGSY 

4212. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Wdl the Minister of RURAL DEVELOPMENT 
be pleased to state: 

(a) the funds allocated under Sampooma Grameen 
Rozgar Yojana (SGRy), Indira Awas Yojana (lAY) and 
Swamjayanti Gram Sadak Yojana (SGSy) during each of 
last three years, State-wise; 

(b) the details of districts which have fully utilised 
the funds aBocated and also the districts which have 
failed to make full utilisation of allocated funds under the 
said schemes; 

(c) whether the State Govemments have made full 
utilisatiOn of the share of funds eannarked for Scheduled 
castes/Scheduled Tribes under the said schemes and 
also have utilised a minimum of 85 peR:ent resources 
within the stipulated timeframe; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) State-wise funds 
allocated under Sampooma Grameen Rozgar Yojana 
(SGRy), Indira Awaaa Yojana and Swamjayanti Gram 
Swarojgar Yojana (SGSy) during the last three years (i.e. 
2004-05, 2005-06 and 2006-07) are given in the enclosed 
Statement-I. 

(b) According to the programme guidelines, the State 
Govemments, Union Territory Administration, DIstrict Rural 
Development AgencieslZlUa Parishads have been allowed 
to have a limit of 10% as Opening Balance of the 
available funds with them, to maintain continuity of the 
programmes. As reported by thit States, under SGRY, 
267 districts in the year 2004-05, 245 districts during 
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2OQ5.06 and 28 di8tric:ts during 2006-07 UIiIIaed more In 2008-07 utilised more than 90% of the avdable funds. 
tMn 90% of the available funds. The expenditure figures 
of 2006-07 are provlaional and poeitIon may improwt, (c) and (d) State-wise funds ulll'l.ed against the share 
when complete information for .. achemes is receiVed. of funds earmarked for Scheduled CastealScheduled 
Under lAY, 311 districts In year 2004-05, 280 cIIatricta In Tribe. under Sampoorna Grameen Rozgar YoJana 
2QOS.06 and 261 dIatrIcIa In 2006-07 uIIIlaed more than (SGRY), Indira Awaas YoJana and Swamjayanll Gram 
90% of the available fwtds. Under SGSY, 331 districts In Swarojgar Yojana (SGSy) during the last three yeara are 
the year 2004-05, 443 districts in 2005-06 and 25 districts given in the enclosed Statement-II. 

Stalement-l 

CI1nImIIIIItJcaIion undsr lAY, SGSY snd SGRY duling IhtI }'fIIIIS 2fXJtI-05, 2OfJ5.06 lind 2006-07 

(Ra.1n Iakh) 

SI.ND. NIma Ii .. S1IIaIIJTa lAY SG8Y SGRY 

·CermI CermI Crill Cereal CermI CermI CermI CermI Cereal 
AIocaIian Ab:IIian AIocaIian AIocaIian AIDcIIIan AIocIIion AIIocIIIan AIocIIIan AIocIIan 
2OO4..Q5 ... 2IJ06.07 2O()4.G5 2IJ05.08 2IJ06.07 2O()4.G5 2IJ05.08 2IJ06.07 

2 3 4 5 6 7 8 9 10 11 

1. 
__ PtIdIIh 

17981.83 24399.42 2!i1139.14 5315.97 5315.97 5885.70 23487.11 28139.33 10803J15 

2- Anmi1II PIadaIfI l125.li8 948.43 1018.68 276.91 278.91 282.45 1246.88 1524.118 1403.15 

3. lam 111584.19 2IBlM.23 22525.48 7195.18 7195.111 7339.07 32388.00 311580.88 2S385.99 

4. .. 481141.34 7DO.72 7&.57 12623.79 12123.79 1a.30 .,2.14 56724_ 212118J7 

5. aNIiIgIIh 3074. 3773.17 401128 2II2A5 2111R.45 3111.81 13111.84 15705.11 49.37.11 

8. Goa 118.18 15028 159.77 &0.00 50.00 50.00 874 4D3.44 417.14 

7. GI4D 5167.82 11886.DS 12721.14 1117.27 1117.27 2218.70 1Q283JO 12320.13 6741018 

8. ..,.. 1747.40 ,..UM 1786.08 1175.03 1175.03 1304.92 54'7.31 1480.4' f'JJ48..~ 

9. ...... PIadaIfI 773.08 582.58 829.95 4&4.15 484.85 548.73 2211.48 2733.38 2211.24 

'0. JIImu IIId KIn* 924.74 '1140.52 1958.67 812.44 812.44 879.13 .,.112 3212.07 2II28J)3 

11. ......... 1«151.50 8423.83 8829.31 4757.98 4757.98 5278.02 3'543.52 3778'.40 3338.58 

12. KImIIaIIa 93)1.41 9400.43 9893.84 •. 71 •. 71 4445.01 '7539.74 21013.87 '8224:.75 

13. KaraIa 5783.87 5227.51 5557.39 1787.12 1787.12 1115.54 7110.10 .. .94 811" 

U. ..... ,..... 10730.71 7504.14 7'IT7. ~.91 8007J1 8884.OS 28308.84 33915.711 16854.82 

15. ...... 1118 18503A7 14714.56 15143.12 7120.39 7IlII.39 87114.83 34872.18 41539.711 25703.73 

'6. MIripu' 984.83 824.15 88428 412.31 4B2.38 4lI2.01 2172.42 21&6.18 .. .. 
17. ..... 1308A7 1435.31 1540.07 540.42 540.42 55'.23 2433.74 'J!i14!i1 1948,.7 
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18. 

11. 

31. 

21. 

22-

23. 

24. 

25. 

26. 

27. 

28. 

21. 

30. 

31. 

32. 

33. 

2 

Mizcnm 

NagIIInf 

on.. 
P\ItIb 

RaiMIwI 
SiIdcin 

TIIIII NIdu T_ 
UII!!t' PnIdeIh 

lJInIchaI 

Well BIngII 

AI8IW1 1 NicGbar .... 

DIch & NIgIr HMI 

o.n.. & Diu 

TotII 

V A1SAKHA 14, 1929 (S&ta) to QlMSIions 242 

3 4 5 6 7 8 9 10 11 

314.12 305.89 328.20 125.06 125.06 127.56 563.18 688.33 556.39 

844.67 949.84 1019.11 370.70 370.70 378.12 1669.40 2040.38 1752.72 

14476.04 14149.75 15042.86 6068.94 6068.94 6729.73 26567.30 31829.53 9623.95 

1157.56 'l!J77.71 2208.83 571.05 

8013.11 6392.56 

181.86 194.91 

571.05 

3042.47 

138.46 

635.23 6025.60 7219.10 

3375.71 13318.66 15956.71 

141.22 623.52 762.08 

6753.65 

12542.23 

562.78 

4878.10 

226.46 

9030.00 9783.97 10385.44 

3042.47 

138.46 

4691.65 4691.65 5204.41 20538.10 24606.12 18850.46 

1910.49 1849.42 1984.31 870.92 870.92 688.34 3922.76 4794.48 3620.26 

32923.88 32348.75 34390.12 18173.71 18173.71 31152.62 5242.62 6281.04 4920.58 

3419.88 162t.n 1724.11 955.10 955.10 1061.01 78495.06 94042.72 56504.34 

19407.12 19518.40 20750.10 6744.42 6744.42 7480.75 29524.26 35372.18 15660.57 

218.73 309.48 328.99 25.00 25.00 25.00 220.94 264.70 274.01 

114.78 51.58 54.82 25.00 25.00 25.00 146.48 174.27 180,40 

4751 23.1JT 24.52 25.00 25.00 25.00 70.50 84.48 67.44 

3.72 20.00 21.26 25.00 25.00 25.00 110.50 132.39 137.05 

108.59 154.14 183.88 100.00 100.00 100.00 223.94 268.30 277.74 

24B067.00 273240.00 290753.00 100000.00 100000.00 110000.00 449525.00 539650.00 291154.31 

.. ,.",."t-I/ 

P1rJgtwnmA. $wmnj8}'W7/i Gnun SwsIojgsr YqirIM (SGS)?, Indlll AWIIIIS Yojsns (lAY) 

2 3 4 

14157.35 18418.06 20128.15 

950.76 1189.94 823.51 

17299.36 13679.58 21383.71 

34477.39 49114.38 58483.03 

2662.16 3296.10 348952 

5 

5405.31 

357.84 

3157.48 

9888.07 

3920.97 

(Rs. In Lakhs) 

6 7 8 9 

10404.36 25900.53 13479.79 16484.36 

264.48 128.06 14.56 28.55 

2671.70 3819.32 18348.70 19793.44 

9612.48 120038.99 19705.16 24797.51 

4153.93 5878.46 6812.71 8186.48 

10 

4818.99 

83.02 

7025.51 

58410.71 

2961.76 
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2 3 4 5 • 1 • 8 10 

Goa 11.01 27.03 34.86 30.78 26.57 •. 57 0.00 O..(l) 0.00 

Q4IrIt _21 9719.19 61165.37 1117.13 3182.53 3463.27 ....... l12li5.10 .,6.04 

HIIyn 1448.01 1537.81 1695.83 1756.75 2370.69 2885.83 2883.96 3794.17 32787.82 

...... f'BIIs. 575.57 410.29 506.34 1353.80 1403.86 971.46 1347.63 1334 •• laal,ID 

...... lKallm· 0.00 0.00 0.00 71N.78 861.13 822.6 781.25 8II2.2D 1014.91 ........ 11134. 8958.28 8D52.47 5911.37 6551.72 8004.69 13835.46 19286.11 16464.14 

K.....a 6235.34 780UII •• 72 4108.19 4834.11 53IIUO 9322A8 11211l5l 81112.1» 

KIII8 4622.3) 4339.54 4158.70 22112.27 446.12 3068.24 4481.38 _.16 1358.48 

.... PIIdeIh I!82.5B 75115. 690Q.81 8541.57 10700.19 11753.39 15115U8 _.16 3550.30 ........ 14159.29 141116.54 82S9.8O 8555.19 9II8.DII 9153.73 18167.35 18174.05 11563.03 ..... 7'93.86 994.81 527.00 0.00 2.IXI 0.00 1114054· 20lIII0.13 1333.58 

.......... 1Q63.70 1540.00 524.81 262.32 161.10 68.3 0.00 485.03 1128.15 ..... 435.78 482..43 4OB.24 48.75 54.67 3.00 28511.28 10113M • 0.00 

NIgImt nUl 1188.07 1069.1i2 132.39 0.00 9.00 1039.35 83.84 1139.75 

0IiIII 14486.29 13837.81 lm.56 8247.31 9367Jl 11438.47 175a1& 1427.Q9 5&.47 

PII;III 73&.211 1456.11 1875.85 1030.11 1233.53 2462,22 2970. ,..,54 42112.12 

RIjIIIaI 42112.22 5684J8 S2D2.88 .... 11 1_ .. 7888.79 8391.13 8188.22 7805.12 

SiIdim 183.03 129.58 199.04 l32AO 180.50 160.2S 414.42 10019.33 201.90 

Tal,.. 10915.50 11141.10 12286.54 4250.17 4612.35 _AI 13317.41 548.73 1011&.54 

TdpIft lM2.02 1 •. 18 948.00 1120.13 171.78 538.35 3463.15 16541.85 tn2JI 

lMIrPnrMlfl z.t686.82 2I!875.22 ' •. 11 211528.50 2lI505.19 211135.16 3109.2 .. ... 
llIIrIndIII :Dl721 1588.64 1510.31 fIII.57 1252.17 1137.12 41415.14 ., 14747.65 

WIlt 8engIII 17945.02 13190.52 17383.84 1845.15 1482.15 . 1375.13 1_ •• 5169U3 72n.35 

{English/ (a) whether any Power Purchase Agreement (PPA) 
has been signed between NTPC and Railways; 

PPA ...... NTPC ... RaH'~ 
(b) If so, the details thereof; 

4213. SHRI KAlLASH MEGHWAL: 
SHRI CHANDRAKANT KHAIRE: (c) whether any r~ has been received by the 

Ministry for providing more power to the Railways; 
WIB the Minister of POWER be pIeaaed to state: and 
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(d) If so, the details thereof along with the decision 
taken thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) Yes, Sir. 

(b) A Power Purchase Agreement (PPA) has been 
signed on 05.03.1998 between NTPC Ltd. and Railways 
to supply 100 MW power from unaUocated quota of Dadri 
Gas Power Station and Auraiya Gas Power Station, for 
traction requirement to feed Delhi-Kanpur section. 

(c) and (d) Railways have expressed their intention 
of availing power from NTPClNPCll on Indian Railways' 
electrified networks. Under the provisions of the Electricity 
Act, 2003, the Railways can take supply of power from 
the respective distribution licensees as it is availing 
presently. It can also purchase power from other sources 
as an open access consumer as per the regulations of 
the concerned State Electricity Regulatory Commissions. 
It also has option of setting up its own captive power 
plants. 

(TranslaUonj 

India-Hoiland Sponsored Rural 
Development Schem .. 

4214. SHRI RAMDAS ATHAWALE: WiD the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the work on various development 
schemes is going on in the rural areas of some States 
with assistance from Hoiland; 

(b) if so, the details thereof, State-wise and location-
wise; 

(c) whether the Government proposes to start these 
schemes in National Capital Region of Delhi too: 

(d) if not, the reasons therefor; and 

(e) the steps taken to ensure proper utilization of the 
funds received for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) At prese~t, 
there are no projects on Rural Development WIth 
assistance from Hoiland. 

(c) to (e) There is no such proposal to start schemes 
in National Capital Region of Delhi in coHaboration with 
Holland. 

/English! 

Grants-In-Aid under DRDA 

4215. SHRI MITRASEN YADAV: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment is releasing grants-
in-aid under District Rural Development Agency (DRDA) 
on the basis of number of blocks and not on the basis 
of staff strength; 

(b) if so, whether DRDAs in some States are facing 
acute problems in regard to salaries of staff as a result 
thereof; 

(c) whether any analysis has been made in this 
regard; 

(d) if so, the findings thereof and if not, the reasons 
therefor; and 

(e) the steps taken by the Union Government to 
overcome the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) The 
Government of India releases grants-in-aid to DRDAs 
depending on the number of blocks and the corresponding 
permissible staff strength as per guidelines. Since the 
salary structure in different States is different, the States 
may follow their own salary structure. However, the 
administrative cost ceiling fixed should be strictly adhered 
to. Any increase over and above the ceiling should be 
met entirely by the State Government. 

(c) No, Sir. 

(d) and (e) Question does not arise. 

Independent Credit Rating Agencies 

4216. SHRI E. PONNUSWAMY: Will the Minister of 
FINANCE be pleased to state: 
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(a) whether the rating given to various companies by 
the Independent Credit Rating Agencies have • large 
impact on the share prices of these companies and which 
in tum have an impact on the small investors; 

(b) if so. whether there is a need for proper regulation 
of the Credit Rating Agencies; 

(c) whether the Govemment proposes to amend the 
Securities and Exchange Board of India (SEBI) Act to 
regulate the working of the independent credit rating 
agencies; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
movement of m&/1(et indices or price of a specific share 
is a function of perceptions of the investors-domestk: 
and overseas. retail and institutional---about the economy. 
the sector and the company. This perception is influenced 
by many factors including macl'CHlCOnomic environment. 
growth potential of the economy. corporate perfonnance. 
domestic and international events. and marKet sentiments. 
However. rating is an additionaJ tool in the hands of smaH 
investor to make informed investment decision. 

(b) to (d) The Securities and Exchange Board of 
India Act. 1992 empowers SEBI to register and regulate 
Credit Rating Agencies. Pursuant to th~ powers, SEBI 
has framed the SEBI (Credit Rating Agencies) Regulations. 
1999 providing for registration and regulation of Credit 
Rating Agencies. 

[Tnms/ation! 

Overseas Investment by Indian Companies 

4217. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH "LAl.AN": 

Will the Minister of FINANCE be pleased to state: 

(a) the amount in rupees invested by Indian 
companies in foreign countries during each of the last 
three years; 

(b) the top five foreign destinations for Indian 
companies for making investments: and 

(c) the reasons driving Indian companies for making 
investment overseas instead of domestic companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As per 
approvals issued by RBI. Indian companies had made 
direct investment In foreign countries during the last three 
years as under: 

Year 2004-05 2005-06 2006-07 

Amount 2804.33 2854.84 7944.54 
(in USDlmn) 

(b) The top five foreign destinations for Indian 
companies for making investment are United Kingdom. 
Netheriands. Mauritius, Cyprus and Russia. 

(e) Liberalisation and streamlining of procedures 
towards overseas cirect investment during the recent years 
have encouraged Indian companies to invest abroad. 
Moreover. location of investment is a commercial 
judgement of the investor. depending on relative 
profitability and long-term strategy. 

[English! 

IT Refunds 

4218. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the income tax refund cheques are 
delayed to show increase in the tax collections as reported 
in Times of India dated March 17. 2007; 

(b) if so, the facts in this regard; and 

(c) the reaction of the Govemment thereto and the 
steps taken by the Govemment for timely issuing of 
income tax refund cheques to the assessees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 8.S. PALANIMANICKAM): (a) No Sir. 

(b) Does not arise in view of reply to (a) above. 

(c) Sir. raising of demand or granting of refund to an 
assessee consequent to assessment in accordance with 
the statutory provisions of the Income Tax Act. 1961 is a 
continuous process of the Income Tax Department. 
Delayed refund does not help to show Increase in 
collection as delayed refund. jf any. will adversely affect 
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the conection of next year. The Department has issued 
refund of Rs 37313 crore in Financial Year 2006-07 which 
is 26.7% more in comparison to refund of Rs. 29434 
crore in Financial Year 2005-06. Some of the steps taken 
by the Department to ensure timely refund to the 
8SS8SseeS are:-

(i) Computerized processing of returns has been 
introduced to ensure timely issue of refunds. 

(ii) Guidelines have been issued by CBDT to 
process an returns within four months of filing 
of returns and issue refunds. 

(iii) Electronic Clearing System (ECS) has already 
been introduced in 25 major cities to directly 
credit the refunds into the bank account of 
taxpayer. 

(iv) Field formations have been directed to process 
refund bearing returns on priority to reduce 
avoidable interest payable by the Government 
under provisions of section 2141244A of the 
Income Tax Act. 1961. 

(v) Refund Banker Scheme has been introduced to 
facilitate taxpayers to get timely receipt of refund. 

ClosurelMerger of Private Bank 

4219. SHRI K. SUBBARAYAN: WID the Minister of 
FINANCE be pleased to state: 

(a) the details of Indian Private Banks which have 
been closed or merged in the last three years; 

(b) whether the Government has found out the 
reasons of the closure/merger; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Since April, 2004, due to poor financial position, the 
following private banks have been amalgamated with other 
banks under the provisiOns of Section 45 of the Banking 
Regulation Act, 1949: 

(i) The South Gujarat Local Area Bank with Bank 
of Baroda. 

(ii) Global Trust Bank with Oriental Bank of 
Commerce. 

(iii) Ganesh Bank of Kurundwad with Federal Bank 
Ltd. 

(iv) United Western Bank Ltd. with Industrial 
Development Bank of India Ltd. 

Further, during this period, Bank of Punjab Ltd has 
merged with Centurion Bank Ltd., IDBI Bank Ltd. with 
Industrial Development Bank of India Ltd., Bharat 
Overseas Bank Ltd. with Indian Overseas Bank and Sang/i 
Bank Ltd. with IClel Bank Ltd., as part of business 
strategy of these banks. 

Increase In Smuggling Activities 

4220. SHRI P.S.GADHAVI: Will the Minister of 
FINANCE be pleased to state: 

(a) the estimated value of smuggled goods seized 
by the Customs Departments during each of the last 
three years; 

(b) the major items seized by the Customs 
Department during the last one year; 

(c) the mode of disposal of such goods; 

(d) whether separate account is maintained for this; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government for proper 
upkeep and disposal of such goods? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) The 
estimated value of smuggled goods seized by the 
Customs Department during each of the last three years 
is as follows: 

Year 

2004-2005 

2005-2006 

2006-2007 

Value of seized goods 
(Rs. in crores) 

859.31 

675.17 

533.70 

(b) The major items seized by the Customs 
Department are Narcotic drugs, garments, fabric/yam, 
consumer goods, electronic items, machinery, capital 
goods, metal products, etc. 
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(c) The confiscated trade goods are disposed of by 
way of public auction and consumer goods are OJSp08ed 
of by sale to National Consum8f Cooperative Federation 
(NCCF). Narcotic drugs are destroyed, except opium which 
is sent to the Govt. Opium & Alkaloid Factory. 

(d) and (e) Yes, Sir. A separate account is maintained 
for sale proceeds as below: 

(i) Major head - 0037-Customs. 

(ii) Minor head - 10S-Sale Proceeds of confiscated 
goods. 

(f) The Ministry has issued detailed guidelines from 
time to time for proper upkeep and disposal of such 
goods. 

[TIlII7SIa/ionj 

Water SUpply Programme in Rajasthan 

4221. SHRI RAGHUVeER SINGH KOSHAL: Will the 
MINISTER OF URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Government has sanctioned water 
supply projects under Acceterated Urban Water Supply 
Programme (AUWSP) in the towns having population of 
less than twenty thousand in Rajasthan; 

(b) if so, the details of the completed, ongoing, 
sanctioned and proposed schemes, cost..wise; 

(e) whether any time limit has been fixed for 
completion of the above projects; 

(d) if so, the details thereof; 

(e) the details of the water supply projects presently 
under consideration of the Government; and 

(f) the details of the projects sanctioned for Budget 
Se&&ion 2007-081 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Yes, Sir. Details of wat8f supply proJects sanctioned 
under AUWSP for State of Rajasthan are given in the 
enclosed Statement-I. 

(e) and (d) Time limit aHowed for completion of 
projects sanctioned under AUWSP is 2 to 3 years. 

(e) and (f) The scheme of AUWSP has. been 
subsumed in Urban Infrastructure Development Scheme 
for Small and Medium Towns (UIDSSMT) & Jawaharlal 
Nehru National Urban Renewal Miasion (JNNURM) 
launched by this Ministry in December, 2005. No new 
project is being entertained under the AUWSP. An 
allocation of RS.32.50 crore is proposed for AUWSP during 
2007-08 to meet committed liabilities only. 

Details of water supply projects sanctioned and under 
COnsideration under UIDSSMT and JNNURM for the State 
of Rajasthan are given In the enclosed Statemet-H. 

This Ministry has not sanctioned any project for 
Rajasthan und8f its achemes for budget aesslon 2007-08 
so far. 

StIItement-l 

Stale: RajasIhsn AVWSP Projects Sanclionsd 

51. Hame d Town 0isIricI. PopLUIion Sanctioned PIojecI Per capita CenIraI FtnIs Release &perdUe 
No. (1991 Census) Date Cost Cost Rn By GO! IfIIo 

Man./Vr. ell As.} Dec.,2006 

t. 3 4 5 6 7 B 9 10 

1. Sathalikheri Kola 9744 Jan., 2005 454.32 4662.56 227.16 227.16 179.94 

2. Pilawa Jhalawar 9593 Jan., 2005 43U3 4585.95 219.97 219.97 312.98 

3. ManohaIthana Jhalawar 7156 Jan., 2005 314.78 4398.83 157.39 157.39 116.46 

4. Aldera Jhalawar 14487 Jan., 2005 565.97 3906.74 282.99 282.99 287.28 
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2 3 4 5 6 7 8 9 10 

5. Suket Kota 11058 Jan., 2005 617.00 5579.67 308.50 308.5 271.13 

6. Udppura Kola 6074 Jan., 2005 334.00 5498.85 167.00 167.00 242.69 

7. Pindwara Sirohi 15184 Jan., 2005 111.17 732.15 55.59 55.59 42.33 

8. Bhawari . Sirolli 9019 Jan., 2005 66.71 739.66 33.36 33.36 36.11 

9. Ratan. Nagar Churu 9346 Jan., 2005 170.76 1827.09 85.38 64.04 13.61 

10. MandaI Bhilwara 16842 Feb., 2005 193.00 1145.94 96.50 48.25 7.83 

11. Pushkar Ajmer 11,497 Mar., 2005 333.14 2897.63 166.57 124.93 87.74 

Total 120000 3600.78 1800.39 1689.18 1598.10 

Statement-ll 

Walsr Supply Projects Sanctioned and Projects under Consideration for Rajas/han. 

81. Name of Name of Town 
No. Scheme 

1. UIDSSMT Udaipur 

2. JNNURM Ajmer-Pushkar 

3. JNNURM Jaipur 

[English] 

Training Programme for Rural Development 

4222. SHRI BRAJA KISHORE TRIPATHY: WiD the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment has made any 
assessment of training programme being conducted by 
the State Government Institutes for rural development in 
the country; 

(b) if 80, the details thereof; 

(c> the details of funds aOocated and actually spent 
for such programmes during 2005-06 and 2006-07, State-
wise; 

(d) whether the Union Govemment has fixed any 
targets for training by State Institutes for rural development 
in the country; 

(Rs. in lakhs) 

Total Approved! Sanctioned! 
Estimated Cost Under 

Consideration 

5395.00 Sanctioned 

20000.00 Sanctioned 

112800.00 Under Consideration 

(e) if so, the details of the targets lixed !!nd achieved 
thereunder during the said period, State-wise; and 

(I) the steps taken by the Union Government for the 
States lagging behind in the said programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a> to (I) Information is being collected and will 
be laid on the Table of the House. 

Reduction in Revenue Deficits by States 

4223. SHRI DUSHYANT SINGH: 
SHRI JUAL ORI\M: 

WHI the Minister of FINANCE be pleased to state: 



, 255 MAY 4,2007 /0 OUS$/ions 256 

(a) whether some of the State Governments have 
reduced their revenue deficits as per the recommendation 
of the 12th Fmance Commission; and 

(b) if so, the detailli thereof along with the details of 
incentives awarded by ·the Union Government to those 
States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) The Twelfth Finance Commission (TFC) has 
framed a scheme of debt waiver based on fiscal 
performance, linked, inlBr sIia, to the reduction of revenue 
deficits of States. Under the Scheme of the States' Debt 
Consolidation and Relief Facility, the repayments due from 
the States during 2005-06 to 2009-10 on consolidated 
Central loans will be eligible for write-off. The quantum of 
write-off is linked to the absolute amount by which revenue 
defICit is reduced in each year compared to the deficit in 
the previous year starting from the base year figure. For 
the States. which are in revenue surplus, the debt write-
off is available so long as the revenue surplus of the 
State does not go below the base year level in absolute 
terms. 

Based on the quality of fiscal correction and 
improvement in revenue account in 2004-05 compared to 
the base year, debt write-off for 2005-06 has been 
awarded to 14 States to the extent of Rs. 3878.94 crore. 
Further, 19 States have shown improvement in their 
revenue account in 2005-06 compared to the base year 
and based on this criterion and on the basis 01 the quality 
01 fiscaJ correction, these States have been awarded debt 
write-off for 2006-07 to the extent of Rs. 4594.89 crare, 
so far. 

Expenditure on ScIence and Technology 

4224. SHRI BALASHOWRY VAl.L6.BHANENI: Will 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether the expenditure on science and 
technology in India is less than one per cent; 

(b) if so. the expenditure incurred in other developing 
and developed countries: and 

(c) the steps takenlbeing taker. by ~t1" Govemment 
to increase the aHocation in the f:eld of science and 
technology? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes Sir. According to the avaUabie 
official statistics, the expenditure on R&D in the fiald 01 
Science & Technology as percentage of Gross Domestic 
Product (GOP) was 0.8% during the year 2002-03 in 
India. India's position in this regard vis-a-vis other 
developing and developed countries is given in the 
enclosed Statement. 

(c) The Govemment has taken various measures to 
increase the allocation in the field of Science & 
Technology. These measures include higher allocation for 
Science & Technology from Plan to Plan, setting up of 
new institutions for science education and research, 
creation of centres of excellence and facilities in emerging 
and frontline areas in academic and national institutes, 
strengthening infrastructure for R&D in universities, 
encouraging public-private R&D partnerships, grants for 
industrial R&D projects, income tax relief on R&D 
expenditure, weighted tax deduction for sponsored 
research, custom duty exemption on goods imported for 
use in Govemment funded R&D projects, tax holiday and 
national awards for outstanding R&D. 

Expenditure on R&D as psrctN11agtJ 01 GOP lor 
SBI8cItHJ Counties, 2000-02 

SI.No 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Country 

Argentina 

Australia 

Austria 

Brazil 

Canada 

2 

Czech Rep. 

Denmark 

Egypt, Arab Rep. 

France 

Germany 

R&D Exp. as "10 GOP 

3 

0.39 

1.55 

2.21 

1.04 

2.00 

1.30 

2.51 

0.19 

2.27 

2.64 
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2 3 

11. China 1.23 

12. Hungary 1.01 

13. India 0.80 

14. Israel 5.11 

15. Italy 1.11 

16. Japan 3.11 

17. Korea, Rep. 2.91 

18. Pakistan 0.27 

19. Russian Fed. 1.24 

20. Singapore 2.20 

21. Spain 1.04 

22. Sri Lanka 0.20 

23. Sweden 4.27 

24. United Kingdom 1.88 

25. United States 2.67 

26. Venezuela, RB 0.38 

Source: UIS, UNESCO 2005 
World Development "Indicators 2004/05, The World Bank 
India- Research & Development Stallstics, 2004-05 DST (GoI) 
ChIna excludes Hong Kong 

ComputerlSlltlon of PHB Branches In Orissa 

4225. SHRI ANANTA NAYAI<: Will the Minister of 
FINANCE be pleased to state: 

" (a) whether the Punjab National Bank (PNB) has 
computerized all Its branches in Orissa; 

(b) if so, whether the said bank has also introduced 
core banking in the State; 

(c) If so, the details thereof, Branch-wise; and 

(d) the details of the proposals of PNB for opening 
of its new branches in the State during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to 

(d) Punjab National Bank has reported that they have 54 
branches and ~ extension counters in the State of Orissa 
and ail of them are computerized. Out of the above, 31 
branChes (Service Outlets) are under Core Banking 
Solutions. All the remaining branches are proposed to be 
covered under Core Banking Solution in the financial year 
2007-08, subject to availability of network connectivity. 
The bank has also reported that they have received 11 
proposals for opening of new branches in the State of 
Orissa during the year 2007-2008. 

Upgradatlon of Nationalized Banks 

4226. SHRI VIJOY KRISHNA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the. 'Government has taken any steps to 
upgrade the nationalized banks to the international level 
and to provide all those facilities in the nationalized banks 
which are being easily provided to the customers by the 
international banks; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
To ensure smooth and efficient functioning of banking 
sector in general and public sector banks (PSBs) in 
particular and to enable them to compete at international 
level, Reserve Bank of India (RBI) has prescribed 
measures/guidelines for strengthening of prudential 
supervision II7.Z: provisioning and classification norms for 
non-performing assets (NPAs), capital adequacy norms, 
guidelines to improve customer service, etc. Further, 
Government announced an Autonomy Package in 
February 2005 for the PSBs to enable them take quick 
and efficient decisions, and to provide Bank Boards 
sufficient managerial autonomy to enable Public Sector 
Banks to compete intemationally. Government has also 
put in place a mechanism to monitor the performance of 
PSBs on the basis of the 'Statement of Intent on Annual' 
Goals' submitted by them on various performance 
parameters. The Banking Ombudsman Scheme has been 
revised in January 2006 to include customer grievances 
relating to credit cards, services promised by the banks, 
etc. Banking Codes & Standards Board of India (BCSBI) 
has also been set up to measure the performance of the 
banks against codes and standards based on established 
best practiCes. Nationalised Banks are providing a wide 
range of services to customers, and are increasingly using 
information technology to extend the reach of core banking 
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solutions, introduce technology based products and 
88IVices Uke mobile 'banking and expand internet banking. 

/TmnsIlItionJ 

Banks In Rural Areas 

4227. PROF. MAHADEORAO SHIWANKAR: 
SHRI SANJAY DHOTRE: 
SHRIMATI BHAVANA PUNOAUKRAO GAWAU: 
SHRI BAPU HARI CHAURE: 

Will the Minister of FINANCE be pleased to state: 

<a) whether the Government is contemplating to 
extend the service areas of public sector blanks to rural· 
areas due to competition in urban areas as reported in 
Dainik Jagran dated March 26, 2007; 

(b) if so, the strength of rural population on which a 
branch of a bank is opened; 

(c) the strength on which the branch of a bank is 
opened in urban areas; 

(d) whether the facility of ATM is also being provided 
to villages in rural areas; and 

(e) if so, the details ihereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
No, Sir. Under the extant Branch Authorisation Policy, a 
policy framewortt has been put in place which would be 
consistent with the medium term corporate strategy of 
banks and public Interest. The Reserve Bank of India, 
while considering applications for opening branches, sjves 
weightage to the nature and scope of banking facilities 
provided by banks to common persons, particulal1y in 
Lmderbanked areas, actual credit flow to the priority sector, 
pricing of products and overall efforts for promoting 
financial inclusion, including introduction of appropriate new 
products and the enhanced use of technology for delivery 
of banking services. 

In order to facilRate banks to identify centres in 
unclerbanked districts, a list of such districts has also 
been folW8rded to them. Further, new private sector banks 
are required to open 25% of their branches in rural/semi 
urban areas on an ongoing basis. 

Population groups are defined as under: 

(a> "Rurar group comprises of banked centers with 
population lees than 10,000. 

(b) "Semi-urban" group comprises of banked centers 
with population of 10,000 and above but less than 1 
Iakh. 

(c) ·Urban" group comprises of banked centers with 
population 1 Iakh and above but less than 10 lakh. 

Banks have already opened ATMs in rural areas. As 
on March 31, 2006 there were 579 Off-site ATMs of 
commercial banks in rural areas. 

Loan under PMRV Ie" Employment 

4228. SHRI HANSRAJ G. AHIR: Will the Minister of 
ANANCE be pleased to state: 

(a) whether the Govemment is aware that banks have 
sought guarantee from educated unemployed youths for 
providing loans supposed to be given without guarantee 
under PMRY for their self-employment; 

(b) if so, whether any direction has been issued to 
the banks which have denied loans to educated 
unemployed youths for their self-employment; 

(c) whether the Government proposes to direct the 
banks to grant loans In all the cases recommended by 
the District Industries Centres regarding seIt-empIoyment; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No 
collateral for units in industry sector with project cost up 
to Rs.2 lakhs (the loan ceiling under the PMRY) is 
required. For partnership project under industry sector, 
the exemption limit for requiring collateral security is Rs.5 
lakh per borrowal account. For units in service and 
business sectors, no collateral for project up to Rs.1.00 
lakh is required. Exemption from collateral in case of 

. partnership project will also be limited to an amount of 
Rs.1.00 Iakh per person participating in the project. 

(b) Yes, Sir. The Reserve Bank of India has Issued 
directives to the implementing banks not to insist on 
collateral for lOans under PMRY. 
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(c) and (d) There is no such proposal under 
consideration. 

Health In8urance Scheme 

4229. SHAI KULDEEP BISHNOI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Universal Health Insurance Scheme 
implemented in 2003 by the Government has not achieved 
its goal; 

(b) if so, the reasons therefor; 

(c) the number of families benefited under the said 
scheme during the last three years vis-s-vis target of 
each year, State-wise; and 

(d) the fresh steps takenlbeing taken by the 
Government to provide benefit of the said scheme to 
more and more poor families? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHAI PAWAN KUMAA BANSAL): (a) The 
Universal Health Insurance Scheme was first launched in 
July, 2003 and out of a total of 3,37,385 families covered 
till March, 2004, BPL families were only 9252. Since the 
scheme did not get the response as envisaged at the 

time of its launch, it was redesigned. in 2004-05 with 
increased subsidy of As. 2001-, As. 3001- and As. 4001-
for an individual, for a family of five members and for a 
family of seven members out of a total premium of 
As. 365/-, As. 548/- and As. 730/- respectively. The 
performance under the scheme has been Improving over 
the last 3 years. 

(b) The main reasons for the slow progress under 
the Scheme intsr-aJis relate to (i) lack of awareness and 
atfordability of the BPL families; (Ii) lack of reach of 
insurance companies in the rural areas; (iii) low premium 
structure makes it cost prohibitive for the insurance 
companies to effectively canvass the scheme; 
(Iv) inadequate health infrastructure in the rural areas; 
(v) difficulty in identification of BPL families; and 
(vi) inadequate response from the State Govemments in 
the implementation of UHIS In its existing form, 

(c) State-wise target has not been fixed. However, 
the State-wise coverage under the scheme for the last 
three years is given in the enclosed Statement. 

(d) State Govemments and State Chief Secretaries 
have been advised to take keen interest in making the 
Scheme a success. Non-life Public Sector Insurance 
Companies have also been advised to take pro-active 
steps for improving the coverage under the Scheme. 

Statement 

2004-05 2005-06 2006-07 (Prov) 

No.of No.of No.of No.of No.of No.of 
families Persons families Persons families Persons 
covered covered covered covered covered covered 

2 3 4 5 6 7 

Andhra Pradesh 18621 51222 11928 29546 8003 33412 

Assam 185 648 4103 5284 547 754 

Bihar 0 0 40 44 631 961 

Chandigarh 174 200 0 0 0 0 

Chhattisgarh 880 1641 0 0 0 0 

Delhi 6 38 27 130 684 1233 

Gujarat sn5 9040 1379 1808 15718 17409 



263 MAY 4,2007 264 

1 

Himachal Pradesh 

Haryana 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

west Bengal 

Total 

[English} 

2 

381 

656 

168 

o 
2662 

24067 

962 

3018 

71 

671 

4227 

696 

1161 

323 

14 

65718 

3 

929 

1150 

183 

o 
8095 

83761 

1525 

9275 

169 

745 

9302 

2624 

1615 

419 

60 

182641 

Impact of Centrally Sponsored Schemes 

4230. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment has assessed the 
impact of the Centrally sponsored schemes being 
implemented by the State Govemments; 

(b) if so, the outcome thereof; 

(c) whether any deficiency has come to the notice of 
the Govemment, and 

(d) if so, the details thereof and the corrective steps 
taken in this regard? 

4 5 6 7 

71 169 1066 1066 

509 1081 1452 18n 

81 81 246 246 

4 8 202 499 

2533 9272 55330 317655 

44174 163171 53170 213945 

o o 1753 5154 

3076 1047 3050 

191 422 1718 2723 

250 250 2173 2658 

4416 10594 2504 5791 

595 2226 2866 10984 

788 1109 1756 2011 

4745 19530 96 132 

o o 973 2244 

76605 247801 151935 623804 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to· 
(d) Information is being coUected and wiD be laid on the 
Table of the Sabha 

[T1lIJ7S/stion} 

Duplicate PAN Card. 

4231. SHRI CHANDRA MANI TRIPATHI: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether a number of duplicateJfake Permanent 
Account Number (PAN) carda have come up to the notice 
of Govemment during the recent time; 

(b) if so, the details thereof for each of the last 
three years, region-wise; 
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(c) the details of such card de-activated during each 
of the last three years, region-wise; 

(d) whether Government has Issued instruction to 
identify persons reaponsible for issue of such cards; 

(e) if 80, the details thereof; 

(f) the action taken by the Govemment upon each of 
those found guilty in the case; and 

(g) the further appropriate steps taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) Yes, Sir. 

(b) As per information available, the region-wise 
details of duplicate PANs are given in the enclosed 
statement-I. SimiIarty, cases of persons who have obtained 
PAN cards by assuming false identities and persons who 
have quoted non-existent PANs are mentioned in the 
• enclosed Statement-II. 

(c) The details of duplicate PANs de-activated during 
the last three years are given in the enclosed 
Statement-I. 

(d) and (e) Multiple applications by one person with 
varying details has resulted in duplication of PAN cards 
and issue of more than one card to the same person. 
Moreover, dUplicate PANs have also been issued because 
of overlapping processes. Therefore, it is not possible to 
identify persons responsible for issue of such cards. 

(f) In cases where non-existent PANs have been 
quoted or PAN cards have been obtained by fumishing 
false identities, complaints have been registered with the 
Police authorities. 

(g) Authorities have been directed to complete the 
de-duplication activity in a time bound manner. Further, 
instructions have also been issued to marl< as fake any 
PAN found to have been issued in the name of non-
existent person or on the basis of forged documents . 

Statement., 

SIaIus of PAN found duplicsls and ~Isd in /ast 3 yealS 

Computer Centre 

Agra 

Ahmedabad 

Allahabad 

Amritsar 

Bhubaneswar 

Bangalore 

Mumbai 

Bhopal 

No.of 
persons 
having 
likely 

duplicate 
PANs 

detected 
in 2004-05 

2 

5 

0 

2 

2 

21 

133 

1) 

No.of No.of 
duplicate persons 

PANs having 
deleted! likely 

de- duplicate 
activated PANs 

in 2004-05 detected 
in 2005-06 

3 4 

5 10564 

27067 

0 10533 

2 10061 

2 11410 

21 46272 

133 163131 

0 57511 

No.of No.of No.of 
duplicate persons duplicate 

PANs having PANs 
deleted! likely deleted! 

de- duplicate de-
activated PANs activated 

in 2005-06 detected in 2006-07 
in 2006-07 

5 6 7 

0 0 3675 

0 0 27229 

0 0 2409 

9 0 4989 

0 0 4045 

8 0 15544 

217 0 109484 

7 '1) 105n 
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1 2 3 4 5 6 7 

Baroda 0 0 12336 6" 0 10697 

Kolkata 0 0 82113 0 0 40384 

Cochin 496 496 6348 60 0 4565 

Coimbatore 98 98 11964 15 0 1519 

Delhi 6 6 306233 8806 0 255994 

Hyderabad 3 3 54888 75 0 52421 

JabaJpur 15 15 54646 37 0 8921 

Jodhpur 40 40 18647 0 0 10725 

JaIandhar 0 0 36507 0 0 10070 

Jaipur 0 0 23361 0 0 16215 

Kolhapur 17 17 3669 0 0 3370 

Kanpur 0 0 9884 0 0 2190 

Lucknow 2 2 2672 9 0 285 

Chennai 3 3 96428 2 0 11740 

Madurai 0 0 263 0 0 9 

Meerut 0 0 27880 0 0 3156 

Nagpur 3 3 10584 0 0 9399 

Nasik 185 185 12849 43 0 12677 

Pune 0 0 35626 0 0 34441 

Patiaia 0 0 47111 0 0 525 

Patna 0 0 22614 0 0 16396 

Ranchi 0 0 19149 0 0 16191 

Rajkot 17 17 5405 62 0 4351 

Rohtak 0 0 32029 0 0 20201 

Surat 0 0 8885 0 0 8000 

Trivandrum 0 0 709 3 0 222 

VIS8khapatnam 0 0 '10620 2 0 9862 

Shillong 2 2 20158 0 0 5 

Total 1051 1051 1310127 9361 0 742483 
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Statement-II 

List of SOITltl non-existenl PANs Bnd false identIIy CSS8S 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

{English} 

PAN 

ADJPT987M 

AAXPS5522A 

AAGPG6529L 

AAGPG2173L 

AGOPA3311 

AAECM0875 

ACUPJ2651B 

APGKB6436P 

AMWSP5763N 

AWMSP1~L 

AACCR8107 

AAHFR4798 

MDC04838K 

AIGPS4628K 

AKAPK3252B 

APGKB6436P 

AAKLM2132P 

BFPPS5480D 

BFZPSl188E 

LoanIG ..... t to Andhra Prade., from DFiD 

4232. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of FINANCE be pleased to state: 

(a) whe1her the Union Government stood guaranteed 
Rs.loo crore lqanlgrant to Andhra Pradesh from the 
Department for International Development (DFID) in 2006 
for medical services and refonns in the medical sector of 
the State; 

Name of PAN holder 

MIs Treadstone India, New Delhi 

Kuldeep Singh, Slo - Trilochan Singh 

Raman Sharma, Slo - Om Prakash Sharma 

Ravi Gautam, Slo - Praveen Gautam 

MIs Aarkay Industries (Prop. Ajith Krishnan) 

MIs M.H. & Sons Cold Storage Pvt. Ltd. 

Sh. Satish Chand Jain, Slo - M.M. Jain 

Sunil Narang, Slo - R.K. Narang 

Pawan Kumar, Slo - Jagdish Kumar 

Trilok Singh, Slo - Rai Singh 

MIs Yardi Software India Pvt. Ltd. 

MIs Raghoji Spintex 

MIs Sai Impex 

Peesu Linga Reddy 

Aman Kumar, Slo - Ram Kumar 

Rajiv Nanda, Slo - R.K. Nancla 

Rajat Gupta, Slo - Murarilal Gupta 

Gurpreet Singh 

Mandeep Singh 

(b) if so, the details thereof; 

(c) whether the said loanlgrant has been received 
from DFID; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR B~NSAL): <a) and (b) 
No, Sir 

(c) and (d) Does not arise. 



271 MAY 4,2007 272 

Urban Water Supply Programme 

4233. SHRI ASADUDDIN OWAISI: Will the 
MINISTER OF URBAN DEVELOPMENT be pleased to 
state: 

(a) whether several pRot stucIes show that water "loss 
in distribution account to 20% to 50% in the House 
Service connection; 

(b) if so, whether this Ministly has brought out a 
manual on operation and maintenance of urban water 
supply system and forwarded to the State Governments; 

(c) if so, the details thereof; 

(d) the future strategy chalked out by the Government 
for better management in maintenance and supply of 
water to urban areas of the country; 

(e> whether the Government is contemplating any 
special scheme in the Eleventh Five Year Plan in this 
regard; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) 
Ministry of Urban Development had sponsored a study 
through National Environmental Engineering Research 
Institute (NEERI), Nagpur lor performance evaluation of 
Water Distribution Systems of selected cities in India'. 
NEERI submitted its report in October, 1992 Indicating 
that based on pilot studies in various cities of India about 
82 .6% leaks are in 'house service connections' and about 
17.4% leaks are in 'pipe mains' and "sub-mains'. 

(b) and (c) The Ministry of Urban Development has 
brought out a Manual on Operation and Maintenance of 
Water Supply Systems in January, 2005 and circulated to 
aI State Govemments for adoption. The manual is also 
available on MoUD website at www.urfJanlndla.nlc.ln. 

The said OaM Manual covers all aspects of O&M 
including treatment of water from various sources, drinking 
water quality surveellance, water audit, leakage control, 
human resource development and public-private 
partnership. 

(d) The Manual on 'Operation and Maintenance of 
Water Supply Systems' has outlined strategy lor efficient 
operation and maintenance of water supply systems for 

adoption by the State Governments, Departments! 
Organizations in-charge of Urban Waler Supply Systems. 

Under JNNURM launched by Ihis Ministry in 
December, 2005, State Govemmental Urban local Bodies 
in-charge of Water Supply Systems are required to 
implement certain mandatory/optional reforms for 
improvement of services and efficient service delivery 
including reduction in leakages, introduction of water and 
energy audit in the systems and switching over from 
intermittent water supply to continuous water supply 
ultimately aimina for supply on 24x7 basis. 

(e) and (I) No specific scheme is contemplated in 
the 11th FIVe Year Plan for maintenance and management 
of Water Supply Systems. 

Establishment of CSiR Laboratorlea In NanG-
technologies 

4234. SHRI HARILAL MADHAVJI BHAI PATEL: Win 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether the Government is conSidering to 
establish CSIR laboratories in the field of Nano -
Technology in the country particularly in Gujarat; 

(b) if so, the details thereof; and 

(c) Ihe lime by which Ihese are likely 10 be 
established? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL) (a) No Sir. 

(b) and (c) Question does nol arise. 

Central Assistance for Conetructlon of Roads 

4235. SHRI M. RAJA MOHAN REDDY: Will the 
MINISTER OF URBAN DEVELOPMENT be pleased 10 
State: 

(a) whether any Central assistance has been sought 
by the Government of AncI'Ira Pradesh for construction 
of lane access controlled expressway at outer ring road 
to Hyderabad city; 

(b) if so. the details thereof; and 
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(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) No, Sir. No such proposal has been submitted by the 
Government of Andhra Pradesh seeking Central assistance 
under Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM). However, a revised concept Note for the Outer 
Ring Road Project of Hyderabad, costing Rs.27oo crore, 
with Japanese Bank for International Cooperation (JBIC) 
assistance received recently from the Government of 
Andhra Pradesh has been recommended to Department 
of Economic Affairs on 6.3.2007. 

Incr.... In Strength of Judges 

4236. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI TUKAAAM GANPAT RAO RENGE PATlL: 
SHRI RAVI PRAKASH VERMA: 
SHRI HARISINH CHAVDA: 
SHRI UDAY SINGH: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

WiD the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether there is any proposal to increase the 
strength of Judges in High Courts and the Supreme Court 
in order to cl .. r the backlog of pending cases in these 
Courts; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K VENKATAPATHy): (a) and 
(b) As a result of a triennial review in the year 2006, 
106 posts of Judges, subject to concurrence of the 
respective State Governments, have been approved in 
various High Courts as per details given below: 

(i) Allahabad 65 Judges 

(in Andhra Pradesh 27 Judges 

(iii) Calcutta 08 Judges 

(iv) Delhi 01 Judge 

(v) Karnataka 01 Judge 

(vi) Kerala 01 Judge 

(vii) Punjab & Haryana and 02 Judges 

(viii) Madhya Pradesh 

TOTAL 

01 Judge 

106 Judges 

The strength of the Judges, Supreme Court is 
provided under article 124(1) and the Supreme Court 
(Number of Judges) Act, 1956, as amended from time to 
time. Any change in the number of Judges in the Supreme 
Court is made by bringing legislation before the 
Parliament. 

Conference on New and Renewable Energy 

4237. DR. M. JAGANNATH: 
SHRI CHANDAAKANT KHAIRE: 
SHRI KAILASH MEGHWAL: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whether a conference on New and Renewable 
Energy was held in New Delhi recently; 

(b) if so, the issues discussed and the outcome 
thereof; and 

(c) the follow-up action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) Six conferences relating to New & 
Renewable Energy (NRE) were held in New Delhi during 
2006-2007, details of which are given in the enclosed 
Statement. 

(b) and (c) These conferences in the main addressed 
issues relating to deployment and cooperation. Such 
conferences attempt to facilitate awareness, publicity and 
cooperation in NRE among stakeholders. 

Statement 

Detsils of Conferencss on New and Renewable 
Emngy held in New Delhi duting 2006-2007. 

(i) "Renewable Energy Conference for South Asian 
Countries- during 18-19 April, 2006 at New Delhi 
by ASSOCHAM, New Delhi. 

(ii) National Conference on "Energy Alternatives for 
Rural Sector" during 27-28 April, 2006 at 
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New Defhi by the Intemational Development 
Centre Foundation, New Delhi. 

(iii) '9th ASSOCHAM Energy Summit and 6th 
ASSOCHAM Renewable Energy Summit' during 
24~25 August, 2006 at New Delhi by 
ASSOCHAM, New Delhi. 

(iv) 9th Power India Forum 2006 and 6th Renewable 
Energy Summit 2006 during 15 - 16 September, 
2006 at New Delhi by the India Energy Forum, 
New Delhi. 

(v) '5th World Wind Energy Conference-cum-
Exhibition 2006' during 6-8 November, 2006 at 
New Delhi by the Indian Wind Energy 
Association (InWEA),New Delhi. 

(vi) National Conference on "Regulatory Performance 
in India: Achievements, Constraints and Future 
Action" during 9-10 November, 2006 at New 
Delhi by the Energy and Resources Institute 
(TERI), New Delhi. 

[Tnms/ationj 

Assistance to Co-operatlve Banks for 
Loans to Farmers 

4238. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SHRIPAD YESSO NAIl<: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Co-operative banks are facing 
difficulties in providing loans at lower rate of interest to 
farmers in the absence of any sort of fmancial assistance 
from Union Govemment and State Govemments; 

(b) if so, the details thereof; 

(c) whether the Co-operative banks have apprised 
the Union Govemment and State Governments in this 
regard; 

(d) if so, the action taken by the Union Government 
in this regard; 

(e) whether the Govemment is formulating any 
scheme to improve the financial conditions of the C0-
operative banks so as to enable them in granting loans 
to farmers at lower rate of interest; and 

(t) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) to (f) To 
reduce the burden of interest on Crop Loans availed by 
fanners, an amount equal to two percentage points of 
the borrower's liability on the principal amount upto 
As. 1.00,000/- each for Kharif and Rabl 2005-06 was 
cred1ted to their account. Thereafter, from Kharlf 2006, to 
ensure that the farmer receives Short-Term Production 
Credit at 7% with an upper Umit ofAs.3 lacs on the 
principal amount, the Government is providing interest 
subvention of 2% per annum to Public Sector Banks, 
Regional Rural Banks (RRBs) and Cooperative Banks on 
their lending from their own resources and refinance at 
concessional rates to cooperative banks and RRBs on 
their borrowings from NABARD. 

Further, based on the recommendations of the 
Vaidyanathan Committee, a revival package for Short Term 
Co-operative Credit Structure has been approved in 
consultation with the State Govemments. 15 States and 
one Union Territory have so far conveyed their consent 
to implement the package. Special audit of the Primary 
AgrIculture Cre<fd Societies (PACS) is in progress in ten 
States which have executed Memorandum of 
Understanding (MoU) with NABARD and Government of 
India for implementing the Package. 

NPAa Written off by IDSI 

4239. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of FINANCE be pleased 
to state: 

(a) the amount written off by IDBI as part of NPAs 
during the last five Years; 

(b) whether the Govemment proposes to examine! 
investigate the circumstances leading to write off of loans 
by any investigating agency; 

(c) if· so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The lOBI 
has informed that the amounts written off by them during 
the last five years ara as under: . 
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(Rs. crore) 

2002-Q3 2003-04 .(18 months 
period ended Sept. 

30, 2(04) 

2004-05 (6 months period 
ended March 31, 2006) 

2006-07 

907 

(b) to (d) Investments and writing off of loans by 
lOBI are subject to the Reserve Bank of India (RBI) 
guidelines and the approval of Board of Directors of lOBI 
Ltd. This is not a matter for Government to intervene. 

{EfI(/Ii$h} 

U.., ca.rge. for Water Supply end 
s.nItIdIon In UrbM ~ 

4240. SHRI IQBAL AHMED SARADGI: Will the 
MINISTER OF URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the World Bank has suggested India to 
Impose uaer charge8 for water supply and sanitation In 
urban areas; 

(b) If 80, the detaIIII thereof; 

(c) whether the UniOn Government has considered 
the vIewa of the World Bank on this issue; and 

... (d) If 80, the time by which a final dacisIon In this 
regard is IIke.IY to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) Information Ia being coIIect.ci and will be t.Id on the 
Table of the Sabha. 

Right to Accommodation 

4241. SHRI RAMO AS ATHAWALE: Will the 
MINISTER OF HOUSING AND URBAN POVERTY 
ALLEVIATION be pJeaaed to state: 

(a) whether the Government pIVP0888 to take any 
atepa to Incorporate the Right to AccommOdation as a 
Fundamental Right in the Constitution; and 

(b) If 80, the details thereOf? 

52 1198 464 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) There is no proposal to 
incorporate the Right to Accommodatlon as a Fundamental 
Right in the Constitution. 

[English} 

. Kutlr Jyotl Programme II, Andaman 
and Nlcobar lalands 

4242. SHRI MANORANJAN BHAKTA: Will the 
Minister of POWER be pleased to state: 

(a) the number of alnglepolnt light connections under 
the Kutir Jyoti Programme released to the households of 
rural poor and tribal families In Andaman and Nicobar 
Islands during each of the last three years, district-wise; 

(b) whether all the households of rural poor living 
below the poverty line In Andam." and Nicobar Islands 
have been extended this facility; and 

(c) If not, the time by which all such families in the 
Islands are rlkely to be covered under the Kutir Jyoti 

Programme? 

THE MINISTER OF POWER (SHRI SUSHIlKUMAR 
SHINDE): (a) Kutir Jyoti Scheme was launched In 1988-
89 and was merged in April, 2005 with Rajiv Gandhi 
Grameen VIdyutikaran Yojana (RGGVY). Union Territory 
(UT) of Andaman & Nicobar Islands did not participate In 
the Kutir Jyoti programme. Therefore UT administration 
has not reported release of any Kutir Jyoti connection to 
the rural poor and tribaJ families during last three years. 

(b) and (c) UT of Andarnan & Nicobar Islands has 
not participated in RGGVY. which envisages providing 
access of electricity to all rural households including 
provision of free electricity connections to Below Poverty 
Line (BPL) households as per the norms of Kutir Jyoti 
programme. 
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{TlWJ6IaJir:Inj 

DeclIne In Share Val ... In C.pltal ...... 

4243. DR. CHINTA MOHAN: 

SHRI RAJIV RANJAN SINGH "LALA~: 

Will the Minister of FINANCE be pleased to state: 

(a) whether about 86 companies have mobilized 

As. 11,568 crore from the generaJ investors 1hrough capital 
martcel during 20()6.;2007; 

<b) whether their share values declined substantially 

thereafter; 

(c) whether the Securities and Exchange Board of 

Incia (SEBI) has exAmined possNity of any nexus therein; 

(d) if so, the details thereof; and 

• (e) the details of companies but of these companies 

whose share prices have registered decline ...... their 

issue prices at the end of the year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAH KUMAR BANSAL): <a) SecuriIiee 
and Exchange BoanS of India (SEBI) haainformed that 

85 companies have mobilized an amount of Rs. 29797 
crore during 2~7 through pubHc Issues. 

(b) Of the 85 companies who made public issues 

during 2006-07, closing prices of 40 00fY1)8niea were lower 

on the listing day than their issue prices. 

(c) and (d) The rise and fall of price is 8 function of 
demand and supply in the markets. SEBI keepe a watch 

on unusual and abnormal price movementS and takes 
appropriate actions wherever deemed necessary. 

(e) Of the 85 companies who made public issues 
during .2006-07, 81 were listed during 2006-07. Out of 

the 81 companies, the closing prices of 50 companies 

were lower on the last trading day of 2006-07 than their 
issue prices. 

/Eng/isllj 

Loan . Under PMRY 

4244. SHRI RAVI PRAKASH VERMA: Will the 
Minister of FINANCE be pleased to state: 

<a) whether the Government has extended the period 
for disbursement of loans by Banks under PMRY upto 
June 2007; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether a large number of beneficiaries of PMRY 
do not refund their loans; 

(d) if so, the amount of loans pending for recovery 
from such beneficiilries as on Milich 31, 2007, bank-
wise; and 

(e) the steps taken by the Government to recover 
the loans? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) and (b) 
In order to enable completion of disbursement against 
the sanctioned cases under Prime Minis,tar's Rozgar 
Yojana (PMRy) for the programme year 2~7, it has 
been· decided to extend the cl8bursernent period up to 
June, 2007. 

(c) and (d) Bank-wise recovery position, as on 
31st March, 2007, is not available. However, Bank-wille 
recovery position, as on 30th September 2006, is given 
in the enclosed Statement. 

(e) Reserve Bank of India (RBt)/Government have 
taken the following initiatives to improve recovery 
performance under the scheme: 

(I) Banks have been advised to conduct joint 
recovery drives with concerned Government 
departments til: DIstrict Industries .Cemra(DIC). 

(ii) All the State Govemll'M!tnts have been adyised 
to notify PMRY dues as revenue dues under 
r-.pective Revenue Recovery Acts .. 

(iii) RBI has advi$e<l all Implementing banks to file 
criminal complaints against the borrowers who 
misutilize loans sanctioneduncler PMRY .. 
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Stlltement 

RBCOvtHY pmfof111llTlCe 01 sll SchBdultld ComITNllr:isJ BlInks under PMRY 
for IhB HsH yssr sndsd $spttImbtIr 2006 

(Rs. In lacs) 

SI.No. Name of the Bank General SC/ST 

Demand Recovery Overdues Demand Recovery Overdues 

2 3 4 5 6 7 B 

Public SIcIDr Banb 

1. sate Bank of Irda 93621.21 25519.67 68101.54 25008.96 6622.03 18386.93 

2. State Bank of·8 & J 2592.65 487.21 2105.44 0.00 0.00 0 

3. Stale Bank of Hyderabad 6544.18 2840.53 3703.65 0.00 0.00 0 

4. State Bank of Indole 912.45 353.60 558.85 . 368.17 73.00 295.17 

5. State Bank of Mysore 2360.08 701.51 1658.57 691.15 163.41 527.74 

6. State Bank of Patiala 1505.97 560.39 945.58 486.17 154.41 331.76 

7. State Bank of Saurashtra 595.49 369.20 226.29 0.00 0.00 0 

8. State Bank of Tnwancora 3249.04 1981.92 1267.12 0.00 0.00 0 

9. Allahabad Bank 12291.08 4148.98 8142.10 3217.86 1020.02 2197.84 

10. Andhra Bank 3226.11 718.73 2507.38 0.00 0.00 0 

11. Bank of Baroda 11111.15 4482.62 6628.53 1950.35 736.47 1213.88 

12. Bank of India 6742.93 3759.46 4983.47 10303.71 3279.78 7023.93 

13. Bank of Maharashlra 5894.07 1437.24 4456.83 881.38 162.50 718.88 

14. cane,. Bank 8254.36 3705.49 4548.87 2160.52 929.24 1231.28 

15. Central Bank of India 18790.12 4103.06 14687.06 5186.64 964.79 4221.85 

16. Corporation Bank 3749.86 995.44 2754:42 333.25 104.67 228.58 

17. Dena Bank 2737.94 1342.13 1395.81 440.73 170.00 270.73 

18. Incian Bank 5845.80 1984.47 3861.33 0.00 0.00 0 

19. Indian Overseas Bank 9546.19 3972.21 5573.98 2195.03 818.05 1376.98 

20. Oriental Bank of ComIll8fC8 3921.24 1221.08 2700.16 539.82 163.31 376.51 

21. Pt.rljab National Bank 17982.44 8704.60 9277.84 6263.60 2573.05 3690.55 

22. Punjab & Sind Bank 2927.81 nO.9S 215&.86 350.13 78.48 271.65 
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2 3 4 5 6 7 8 

23. SyncIc:ate Bank 8741.89 3826.63 4915.26 1343.21 483.91 859.3 

24. Union Bank of Inda 15808.48 4302.64 11505.84 3606.21 924 •• 2681.23 

25. Unitad Bank of India 12579.36 1550.59 11028.n 0.00 0.00 0 

26. uc:o Bank 11368.82 2482.14 8888.88 2359.52 410.07 1949.45 

'0. Vijaya Bank 3897.16 1804.21 2092.95 548.59 2JJ7.57 341.02 

Teal '08597.88 87926.70 190671.18 68235.00 20039.74 48195.28 

...... SIctDr ..... 

1. IClCI Bank Ltd. 57.47 24.48 32.98 14.05 5.38 8.87 

2. Bank of Rajuthan Ltd. 1088.52 601.80 487.12 138.96 IiUi 80.07 

3. BhIrat av.... Sri. Ltd. 64.55 21.94 42.61 2.50 G.2S 2.2S 

4. UTI Bank Ltd. 8.39 5.87 2.72 0.00 0.00 0 

5. CeIhoIc Syrian Bank Ltd. 602.90 253.40 349.50 47.11 tl.33 '0.78 

6. et.lIakahoni Bank U:S. 559.90 243.75 316.15 44.35 28.51 15.84 

7. FedaniI Bank Ltd. 14Q2.96 319.93 1083.G3 142.40 38.01 104.31 

8. J & K Bank Ltd. 1686.31 n2.93 923.38 0.00 0.00 0 

9. KamIIaka Bank Ltd. 1529.63 931.12 588.51 0.00 0.00 0 

10. KaM ~ EIenk 346.82 168.17 178.65 0.00 0.00 0 

11. WIlli VIas Bank lid. 268.28 15.91 193.37 40.34 13.24 '0.1 

12. NeIUIgIdi EIenk 2.87 2.22 0.45 0.00 0.00 0 

13. RaiIakar Bri Ltd. 260.87 83.14 m.73 0.00 0.00 0 

. 14 . SangIi Bank Ltd. 123.99 40.90 83.C19 15.02 4.12 10.1 

15. South IncIan Bank lid. 841.47 280.83 580.84 105.86 28.14 79.52 

16. Tamil Nadu Mar. Bank Ltd. 370.71 194.74 175.97 0.00 0.00 0 

17. IDBI Bank 1040.n 243.15 797.62 194.87 24.88 169.79 

18. Vysya Bank Ud. 515.17 209.44 305.73 58.39 15.34 43.05 

19. NainitaI Bank lid. 108.10 39.24 68.86 0.00 0.00 0 

20. City Union Bank lid. 165.57 n.97 87.80 0.00 0.00 0 

21. I..oId Krishna Bank lid. 74.44 ·45.96 28.48 0.00 0.00 0 

TOlai of Pvt. Sedor BanIIs 11131.49 4638.28 6495.20 803.45 234.87 588.48 

T .. ofAl ..... 2II72U7 12512.18 1m ... ..... 211274.71 41713.74 
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Joint RegIonId GrId In South A81en RegIon 

4245. SHRI BRAJA KlSHORE TRIPATHY: WiD the 
Minister of POWER be pleased to stale: 

(a) whether the Government prapoaea to set up a 
joint Regional Grid In the South Asian region for power 
tracing with the neighbouring countries; 

(b) If so, the details thereof; and 

(c) the extent to which the power shortage Is hlealy 
to be met In the country? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Thent Is no proposal to set up joint 
regional grid in South AsIa Region for power trading with 
neighbouring countrie8. However, during the 14th South 
Asian AssociatIon for RegIonal Cooperation (SAARC) 
Summit held In New DelhI on 3-4 ApI, 2007, a suggestion 
for harmonizing energy systems, methods and grid 
structures and JnOYing on to an energy exchange with 
energy markets' covering South Asia was made. 

india'. ContrIbutIon In ScIence and TectD1Ology 

4248. SHRI BALASHOWRY VALLABHANENI: wm 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether the India's contribution to world science, 
in terma of the number of patent obtained, papers 
publiehed in science and technology journals, Ph.Os 
obtained, 8Ic. Is 2.7 percent whereas China's contribution 
is about 12 percent; and 

(b) if so, the steps takenlbeing taken by the 
Government to improve the situation in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) No single index exists which 
coi1ectlveiy takes Into account the number of patents 
obtained, papers published in science and technology 
journals, Ph.Os. obtained, etc. to indicate the contribution 
of a country to world acience. However, a comparative 
picture of China and India is indicated below 

Ph.Dslyear 

No. of Science 
CItaIion Index P8p818 

China india 

20,000 

53,000 

4,500 

19,500 

Patent statistics published recently by World 
Intellectual Property Organisation (WIPO) show that during 
2004, patent filings by residents In China (65,786) was 
more than nine times the correspondln. patent filing 
(7179) by residents in India. 

It may be observed that R&D Investments in China 
Is about Rs.2,66,OOO crores (US $ 64 billion) per year as 
against about Rs.20,OOO crores (US $ 5 billion) in India. 
Similarty, R&D professionals In China are about 8.5 Iakha 
as compared to 1.15 Iakhs In India. 

The expenditure on R&D by the Central Government 
has moved from Rs. 11050 crores in 2000-2001 to 
Rs. 12072 crores in 2002-2003. The total investment on 
R&D acitivIties In the country was Rs. 18000 crores in 
2002-03 and the same Is estimated to be Rs. 19726 
crores In 2003-04 and Rs. 21639 crores In 2004-05. The 
Government further plana to increase the investmsnts in 
R&D and similarly many schemes have been initiated to 
attract more and more S&T professionals Into R&D. 

ever-. UabDtues of NIdIonIIIIMd Banks 

4247. SHRI VIJOY KRISHNA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the overseas liabilities of the nationalised 
banks are on the rise side; 

(b) if so, the details of overseas liabilities of each 
bank; and 

(c) the steps taken by the nationalised banks to 
reduce their overseas Dabl1ltles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The overseas liabilities of nationalised banks, in the form 
of Foreign Currency Non-Resident Bank [FCNR(B)) 
scheme, Foreign Currency Borrowing, Non-residents 
Ordinary (NRO) accounts, VOSTRO Balances, Bonds 
pncluding Indian Millennium Deposits (IMDs)), American 
Depository Receipts (ADRs) /Global Depository Receipts 
(GDRs), Equity of banks held by non-residents, etc., have 
increased from Rs. 68,127 crore as at the end of March, 
2005 to Rs. n,951 crore as at the end of September, 
2006. The bank-wise details of overseas liabHlties of 
nationalised banks as on March, 2005, 2006 and 
September, 2006 are given in the enclosed Statement. 

(c) The banks raise such resources as part of their 
overall business strategy. 
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sr.tement 

(Rs. in crore) 

SlNo. Name of the Bank March, 2005 March, 2006 September, 2008 

1. Allahabad Bank 

2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

5. Bank of Maharashtra 

6. Canara Bank 

7. Central Bank of India 

8. Corporation Bank 

9. Dena Bank 

10. Indian Bank 

11. Indian Overseas Bank 

12. Oriental Bank of Convnerce 

13. Punjab & Sind Bank 

14. Punjab National Bank 

15. Syndicate Bank 

16. UCO Bank 

17. Union Bank of 10018 

18. United Bank of India 

19. Vljaya Bank 

TOTAL 

Separate HJgh Court for Haryana 

4248. SHRI KULDEEP BtSHNOI: Wilt the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether there is a long pending demand of the 
peopte of Haryana for a separate High Court; 

(b) if so, the details in this regard; and 

479 504 416 

1,136 1,090 1,044 

13,851 13,348 14,039 

9,610 12,700 12,626 

504 663 672 

13,919 15,142 15,409 

1,598 1,953 2.139 

4,084 4,433 4,853 

1,351 1,291 1,228 

2,485 2,948 3,147 

4,336 5,025 5,580 

1,550 1,403 1,560 

957 1,114 1,158 

2,642 3;058 3,267 

2,488 2,899 2,828 

n2 1,580 1,646 

4,244 4,348 4,636 

131 117 136 

1,990 1,782 1,586 

68,127 751. 77,850 

(c) the Ifction taken by the Govemment tnthe matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(c) Yes, Sir. Representations from various quarters, 
Including the Chief Minister of Haryana, have been 
received for setting up of a separate High Court for 
Haryana. However, establishment of a eeparale High COurt 
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of Haryana would depend upon the shifting of its capital 
from Chandigarh and also developing infrastructure for a 
new High Court within the State of Haryana. 

Out8tancllng Dues against SESs 

4248. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of POWER be pleased to slate: 

(a) whether a huge amount is payable by the State 
Electricity Boards (SEBa) to the various Central Public 
Sector power companies 88 on date; 

(b) If 80, the details of outstanding dues of each 
company 88 on date, State-wise; 

(e) the details of outstanding dues recovered by each 
company during 2005-06 and 2006-07 from the various 
State Electricity Boards; 

(d) the reasons for non-payrnent of outstanding dues 
by these SEBa; and 

<e) the action taken by the Government to recover 
the outstanding dues from the SESs? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) The total outstanding dues (which 
are outstancrmg beyond 90 days as defined in clause 17 
of the Tripartite Agreement) payable by various State 
Electricity BoardslPower Utilities to Central Public Sector 
Undertakings (CPSUs) under the Ministry of Power 88 on 
31.03.2007 is Rs.638.86 crOf88. The details are given in 
the enclosed statement-I. 

(c) The outstanding dues recovered by each Central 
Public Sector Undertakings from various State Electricity 
Boards during 2005-06 and 2006-07 is Rs.995.47 crore 
and Rs.173.20 crore respectively. The details are given 
in the enclosed Statement-II. 

(d) and <e) The outstanding dues of over 90 days as 
given in the Statement-I has arisen due to temporary 
liquidity problem of State Electricity Boards or because of 
delay due to reconciliation. The CPSUs are taking 
necessary steps to resolve the problem bilateraUy as and 
when the problem arises. When the default persists and 
does not get settled bilateraUy, the matter is referred to 
the Govemment of India under Clause 17 of the Tripartite 
Agreement for recovery from central devolution to ~e 
concerned State. This recovery mechanism, however, is 
not used often. 

SIs,.".."t, 

StIIIs-wi18 dst8i/$ of outsIIIndIng duss of SIICh PSU psyabls by Sl8ts EIecfticity Boanis as on 31-03-2007 

(Rs. in crores) 

States NHPC NTPC PGCIL DVC NEEPCO Grand 
Total 

Arunachal Pradesh 0 0 0 0 3:19 3.19 

Assam 0 0 0 0 84.64 84.64 

Bihar 0 0 0 3.73 0 3.73 

Jharkhand 0 0 0 485 0 485.03 

Manipur 0 0 0 0 5.n s.n 
Meghalaya 0 0 0 0 30.07 30.07 

Mizoram 0 0 0 0 6.41 6.41 

Nagaland 0 0 0 0 5.14 5.14 

Tripura 0 0 0 0 12.88 12.88 

• 
Total: 0* 0 0 486.8 148.1 636.86*· 

which arB under artlltra1lon proceeding now. 
*It dOllS not Include *puled amount of Rs.55.61 crorss the latter was not a State EIec:IricIty Board of Deihl. 
-It does not Include outaIIInding amount of OESU period as 
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.......,.,. 
~ MtI ..... tJtJI6tIInding .. /fICIDfIMId tA1IfIW 2OfJ6.(JfJ 

(Aa. In cront) 

Name 01 State NTPC NHPC PGCIL NEEPCO DVC Total 

Arunachal Pradesh 0 3.91 0 0 3.91 

Assam 0 0 0 0 0 

Bihar 189.29 78.59 n.19 0 0 343.07 

Jhartchand 0 4.03 0 0 818.17 101 

~r 0 10.97 10.82 42.72 0 84.31 

MeghaJaya 0 0 0 0 0 0 

Mizorarn 0 1.8 10.22 37.64 0 49.48 

NagaIand 0 0 0 0 0 0 

Tripura 0 1.8 11.25 0 0 12.85 

Delhi 0 10.16 0 0 0 

Total 0 M.7i 123.4 60.36 898.17 995.47 

~ lind StsJs.wistI DIIIsIBndIng .. IfICDKIIfIId tIuIfng 2tJfJ6-(J7 

(Ra. in crora) 

Name 01 State NTPC NHPC PGClL NEEPCO DVC Total 

Arunachal Pradesh 0 0 0 0 0 0 

Assam 0 0 0 0 0 0 

Bihar 0 0 0 0 0 0 

Jharkhand 0 0 0 0 14.85 94.85 

Manipur 0 8 7ZT 54.37 0 •• 84 
Meghalaya 0 0 0 8.81 0 8;91 

Mizoram 0 0 0 0 0 0 

Nagaland 0 0 0 0 0 0 
Tripura 0 0 0 0 0 0 

Delhi 0 0 0 0 0 0 

Total: 0 8 7.27 83.28 M.86 173.2 



VAISAt<Mi\ 14, 1829 (Seta) 

4250. SHRI ASADUDDIN OWAlSI: 
SHRI KAILASH MEGHWAL: 

WHI the Minister of POWER be pleased to state: 

(a) whether the Regional Load Dispatch Centres 
(RLDC) has II.DnIlted a proposal to the CenIraJ Regulator 
to incre818 unecheciJIed interchange (UI) ceiling nile in 
order to check overdrawing of power by the States; 

(b) if 80, the details thereof; 

(c) wheIher the Central Electricity Regulatory Authority 
.. decided to Increase the ce8lng rate of the UI as 
reported in the TUMS of india .... April 9, 2007; 

(d) If 80, the details thereof; 

(e) whether Incntasing UI rates Is likely to put heavy 
burden on the Stales which aresuflerlng from acute power 
scarcity; and 

(I) If BO, the deta111heraof and the conactiva steps 
taken.lbelngtaken by the Government In this r&gIUd? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) Southern Regional Load Dispatch 
CenIre (SRLDC) had flied a Petition before the Central 
EIectrIcfty ReguIatoIy CommiIIaion (CERC) on 10.11.2006 
praying tor I .. c ..... In the UI ceiling rate matching to the 
pravaIIIng liquid fuel price n directions to the constiluanIs 
of SouIhem Region to carry out requIaIte load 8heddIng 
whenever 1he 'fNquency fall below 49.0 Hz. for ensuring 
aecura and reliable operation of Southam Regional Grid 
by maintaining the grid.trequency above 49.0 Hz. In the 
course of hearing of the above petition on 11.01.2007, 
the Commission had dIracted Power Grid Corporation of 
Indta Limited (PGCIL) to deliberate the Issue of 

'enhancement of the UI prices in conaultallon with the 
Regional Load Dispatch Centres (RLDCs) and State Load 
DIspatch Centres (SLDCs) and submit a consolidated 
proposal to the Commillalon by 25.01.2007. Accordingly, 
PGCIL, which Is also the Central Transmission UtDIty, 
IUbmitted Its detailed proposal for rationalization of UI 
prtce vector vide Its affidavit dated 25.01.2007, which was 
taken up by the Commission. In the above proposal, 
formulated In consultation with all RLOCs, the ceiling UI 
rate was sought to be Increased from the present level 
of Rs.5.70 per kWh to As.9.3D per kWh. 

(c) and (d) After considering the comments of various 
stakeholders, the Commission had issued an Order 
dated 05.04.2007, and had also issued a public notice 
on 7th April, 2007 seeking objections/suggestions from 
the public on the draft regulations to amend the CERC 
(Terms & Conditions of Tariff) Regulations, 2004 to provide 
for the new celHng rate for Unscheduled Interchange ,(UI) 
at Rs.7.45 per kWh at frequency of 49.02 Hz and below. 
The comments 80 received were considered by the 
Commission, and it has decided to increase the UI ceiling 
rate to As.7.45 per kWh with effect from 30.04.2007. 

<e) The Unscheduled Interchange (UI) rate is on a 
different footing from the normal energy charges which 
are payable by the State Power Utilities for their allocated 
shares in Central Generating Stations. UI Chargas are 
payable by the former only In case they overdraw 
electricity with respect to their scheduled drawal (which 
are based on a State's entitlement In Central Generating 
Stations). In case State Power Utilities under-draw 
electricity with respect to their schedule then the UI 
charges are receivable by them. The impact of change 
in UI prices In a State Is dependent on Its drawal pattern. 
In case it restricts Its drawal from the regional' grid to Its 
entitlement in Central Generating Stations, there would 
be no UI charges to be paid by It, and consequently no 
impact of UI rate hike at all on the consumers in that 
State. It is only in case of State Power Utilities 
overdrawing power from regional grid during a low 
frequency condition that UI charges would have to be 
paid at the enhanced rate. The UI charges paid by 
overdrawing Statas are passed on to the under-drawing 
States as a compensation for short receipt of energy 
they were entitled to receive from the Central Generating 
Stations. 

(f) According to CERC, revision In UI rate has been 
necessitated for improving grid discipline and maintaining 
grid security. 

Project Monitoring Units Under JNNURM 

4251. SHRI ANANDRAO VITHOBA ADSUl: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state; 
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(a) whether the Union Govemment has advised the 
State Govemments to establish project iq)Iementation and 
monitoring units for urban development schemes under 
the Jawahartal Nehru National Urban Renewal Mission 
(JNNURM); 

(b) If so, the names of the State Governments which 
have established such monitoring units tor urban 
development schemes under JNNURM; 

(e) whether there is any proposal to give Incentives 
to those States which have established such monitoring 
units; 

(d) if 50, the details thereof; and 

(e) the steps taken by the Union Govemment to 
encourage the State Governments for availing the benefits 
underJNNURM? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVelOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) Infonnallon is being collected and will be laid on 
the Table of the Sabha. 

(e) to (e) Proposal received horn State Governments 
of Andhra Pradesh and Kamataka for meeting upendiblf8 
towards cost of project Monitoring Units (PMUs) are under 
consideration. 

Company Law Simplified Settlement ScMme 

4252. DR. M. JAGANNATH: Will the Minister of 
COMPANY AFFAIRS be pleased to state: 

<a) whether the Government has formulated a 
Coq)any Law Simplified Settlement Scheme as suggested 
by the expert Group for 8tream6ning the prosecution 
mechanism; 

(b) if so, the details thereof; and 

(c) the measures taken or proposed to be taken by 
Jhe Govemment tor further simplHication of existing 
company laws for expeditious settlement of cases? 

THE MINISTER OF COMPANY AFFAIAS (SHRI 
PREM CHAND GUPTA): (a) and (b) No Sir. 

(c) The Government has all88dy undertaken an 
exercise for comprehensive reviskln of the Companies 
Act., 1958 and preparation of • new CompanI8s Bill. 

fTnmsltllionJ 

Minimum Public 5 .. _ In Companies 

4253. SHRI SOBHASH SURESHCHANORA 
DESHMUKH: WIH the Minlllter of FINANCE be pleaSed 
to state: 

(a) the details of the Hated companIea of the country 
wherein the public stakeholdlng Is not upto 25%; 

(b) whether the Securltie8and Exchange Board of 
India (SE8I) propoaee to take at.,. to ensure that 'the 
stakeholding of the public Is minimum of 25% in the said 
listed companies; and 

(c) if so, the det8IIa lheraof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE CSHRI PAWAN KUMAR BANSAL): Ca) SeCurities 
and Exchange Board of India haa informed that an listed 
companies are not requAd to maintain a minimum public 
sharehoIding of 25%. However, of the companies required 
10<10 50, 240 are non-compIlanl 

(b) and (e) The listing agreement provlde8a 
mechanism for enabling non-compliant companIM to 
graduate to the level of compliant companie.. H a 
company, however, faIII to do 80 within the peiilliseible 
time, its shares are IiaI:JIe lobe deIi8ted in termI of the 
deIiIting guIdeIineI and I Ie IabIe for penal actions under 
the I8CUrities IaWl. 

Crop Loan 

4254. SHRI HANSRAJ G. AHIR: Wi. the Mlniater of 
FINANCE be pIeued to state: 

(8) whether the Government ill aware that a large 
number of tanners have been deprived .. of Kharif crop 
loans by the nationalised banks; 

(b) if so, whether any adion halbaen taken against 
those nationalised banks reeponaIbIe tor not granting crop 
loans to farmers; and 

(c) if 80, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
The agricultural credit disbursed by Public Sector 
Commercial Banks has increased substantially during the 
last four years as may be observed from the data 
furnished below: 

Year 

2003-04 

2004-05 

2005-06 

2006-07 

·Upto February 2007. 

(Rs. in crores) 

Amount disbursed 

42,211 

65.218 

94,278 

1,04.13r 

There is no specific report regarding deprivation of 
the farmers for KharIf loans by the nationalised banks. 

[English} 

Opening of Branches by Foreign Banks 

4255. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of ANANCE be pleased to state: 

(a) whether as per the WTO commitment, the 
Govemment has allowed foreign banks to open branches 
in the country in the first phase between 2005-2009; 

(b) if so, the details thereof; and 

(c) the details of criteria fixed for permitting such 
foreign banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
In the first phase (April 2005 to March 2009) of the 
"Roadmap for the presence of foreign banks in India" 
issued by Reserve Bank of India. It is proposed to go 
beyond the existing WTO commitment of 12 branches in 
a year for new and existing foreign banks. 

(c) Parameters considered while permitting foreign 
banks to open their branches In India, inter-alia, include 
India's commitments at WTO, capital requirement 
guidelines issued by RBI, regulatory comfort, diplomatic I 
economic I trade relations of India with the home country 
of foreign bank, treatment extended to Indian banks in 
the home country of the applicant bank, track record of 

compliance and functioning of the bank and of its group 
in the global mali<ets, etc. 

LA Nina Weather Anomaly 

4256. SHRI BALASHOWRY VALLABHANENI: Will 
the Minister of EARTH SCIENCES be pleased to state: 

(a) whether La Nina weather anomaly is likely to 
form in the pacific region; 

(b) if so, the extent to which it is likely to affect the 
weather conditions in India; 

(c) whether monsoon is likely to have any impact 
from this anomaly; and 

(d) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) Yes, Sir. According to the predictions made 
by major international climate prediction centers, the La 
Nina conditions are likely to form over the equatorial 
PacifIC region during the next few months. 

(b) The relationship between La Nina conditions and 
day to day weather conditions over India has not been 
fully established. However, during the La Nina years, 
normal to above normal monsoon rainfall over India are 
expected. However, this is not the only parameter affecting 
summer monsoon and other parameters also contribute. 

(c) and (d) There is generally g~d relationship 
between La Nina conditions and monsoon rainfall over 
India during the southwest monsoon season (June to 
September). During the La Nina years, normal to above 
normal rainfall is expected and development of aU-India 
drought conditions can be generally ruled oUl 

In the past 106 years (1901-2006), there were 20 La 
Nina events. In most of these events, monsoon rainfall 
was either normal or excess. Only on two occasions (1928 
and 1999), monsoon rainfall was below average but within 
normal range. 

Eradication of Manual Scavenging 

4257. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 
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(a) wtwIher a number of S1ate8 have not so far 
adopted the Employment of Manua/Scavange1'8 and 
Construction of Dry L.atrine8 (ProhibItion) Ad, 1993; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) the flnis allocated to various States during 2005-
06 and 2006-07 for setting up of dry latrines and for 
eradication of manuaJ scavenging; 

(d) the details of progress achieved in various States 
during the said period; and 

(e) the steps taken for eradication of manual 
scavenging? 

. 
THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (8) and (b) Twenty States have adopted 
the 'Employment at Manual Scavengers and ConstrucIIon 
of Dry Latrines (Prohibition) Act, 1993'. Eight Stat_ 
Arunachal Pradesh, Manipur, Mizoram, Nagaland, 
Rajasthan, HirniIchaI Pradeah, Jammu andKaahmir and 
SiIckim have not adopted this Act. 

However, five States Arunachal Pradesh, Manipur, 
Mizoram, Nagaland and Sikkim have reported IIat there 
are no dry latrines and ant scavenger free. Two Stales 
Rajasthan and HImachal Pradesh have enacted·their own 
Act. 

(e) During the years 2006-06 and 2006-07 central-
IIUbaidy of Ra.2 crora and Ra.27 crore were released 
respectively to the States under Integrated Low Cost 
Sanitation Scheme for conversion of dry latrines and 
consIrUCtion of new incivIduaI units in the urban areas of 
the country. 

(d) As per er1cIoeed Statement. 

(e):-

(I) This Ministry is implementing the "Employment 
of Manual Scavengers and Construction of Dry 
Latrines (Prohibition) Act, 1993" which prohi)ita 
dry latrines and manual acavengIng. 

(il) It is also Implementing Integrated Low Cost 
Sanitation Scheme which envisages conversion 
of dry latrines Into water flush latrines in the 
ulban areas of the country. 

(ill) MInIstry of Social Justice and Empowerment has 
launched a new scheme Self Employment 
Scheme for RehIbIIitaIIon of Manuel Scavengers. 

SI.No. Name ~ .. Sbda No. l* campIIIad (ConaIdon + 
CorwerIian) 

2II06-2IIIIS 3JOHOO7 

1. Anc:I1ra Pradesh 21616 

2. Assam 80 

3. MahanIshtra 7254 

4 . Madhya Pradesh 8699 

5. Manipur 581 1248 

6. Rajasthan 118583 3067 

7. T .... 677'8 

8. Uttar Pradeeh 37748 

9. Weat Bengal t5729 

10. Chhalttagam 9430 9981 

11. Karnataka 184 

(TIIIII6IafJDnJ 

4258. SHRI HANSRAJ G. AHlR: 
SHRI B. MAHTAB: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to stale: 

(a) wheIher SpeciIII Ecollo"*= Zonae project has been 
finalized and is ready for Implementation; 

(b) if so, the dMaiII and saIIen1 features thereof; 

(c) the locations 88IectedIto be eelected thereunder, 
State-wise; 

(d) whether banen land, arable land and the waste 
land in ruraJ areas has been propoeed tor such project; 

<e) If 80, the separate area of the afore8ald lands 
propoaedIto be prapoeed for the projeCt, State-wise; 



301 VAiSAKHA 14, 1929 (Sa.Gi) 302 

(f) whether his Miniatry has drafted any proposal in Various Issues concerning the SEZ policy including 
this regard and submitted to the Government; and acquisition of land have been engaging the attention of 

the Government and it has been decided that the pending 
(g) If so, the details thereof and the action taken applications for SEZs may be processed for in principle 

thereon? & formal approvals and notifications subject to condition 
that the State Governments would not undertake any 

THE MINISTER OF STATE IN THE MINISTRY OF compulsory acquisition of land for such SEZs. 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 
SAHU): (a) and (b) Setting up of Special Economic Zones StIItement 
(SEZs) In the country Is governed by the provisions 
contained in the SpecIaJ Economic Zones Act, 2005 and Sl8lB-wiss Ds/8/1s of SEZs Fonntllly ~v6d $0 far 

SpecIal Economic Zones Rules, 2006 whlch have come 
SI. No. Name of the No. of SEZs Area in Into effect from 10th February 2006. The main objectives 

StateJUT for which hectares 
of the SEZ Act are generation of additional economic formal 
activity, promotion of exports of goods and services, approval 
promotion of inVeetment from domestic & foreign sources, granted 
creation of employment opportunities and development of 
infra8tructUre taciIItie8. 1. Andhra Pradesh 44 9387.957 

(c) Since the SEZ Act, 2005 and SEZ Rules 2006 2. Chandigarh 02 87.49 

came into effect on 10th February, 2006, 237 formal 
3. Delhi 01 6 

approvaJa have been given, of which 3 proposals have 
been wlthdrawnlcallCeled. Thus the total number of valid 4. Goa 04 290.98 
fonnaJ approved as on date are 234 spread over 17 

5. Gujarat 19 9337.25 Stat_ and 2 UTa. State-wiee details of 234 formally 
approwd SEZs are given In the enclosed Statement Out 6. Haryana 19 818.408 
of 234 formal approved, 99 SEZs have been notified so 
far (as on 1.5.2007). BeaIde8, 162 In principle approvals 7. Jharkhand 01 38 

spread over 17 States and 1 UT have also been granted 8. Kamataka 27 1566.339 
for aettIng up SEZa. 

9. Kerela 10 569.651 
(d) to (g) AcquieItion of land Is a matter that comes 

10. Madhya Pradesh 04 71.25 
under the purvtew of the State Govemmenta aince IandI 
land UAg8 • a State aubja::t. WhIle there Is a Central 11. Maharashtra 47 8130.8 
Land AcquIIIIIon Act of 1894 extensively amended in 1984, 

Orissa 05 745.61 the States have made modifications to the same and 12. 

have their own c:ompenaation and Relief & Rehabil!tation 
13. Puducherry 01 346 

measures depending upon States requirements and 
neceeeItiea. Each State acquires \and for various purposes 14. Punjab 04 252 

which Is govemed by their respective policies and 
15. Rajasthan 03 89.23 

procedures and these are also applicable for acquisition 
of lands for SEZs. The SEZ Board of Approval only 16. Tamil Nadu 25 1300.571 
conaIder thoee propoaaI8, which have been duly approved 

17. Uttaranchal 03 468.2 
by the State Govemment. The total \and area in the 234 
valid formal approYaIB granted so far Is approximately 18. Uttar Pradesh 08 138.83 
34,000 hectaIef. In all these 234 cases, there was no 
heh acquIBitIon of land since the land was in possession 19. West Bengal 07 170.26 

of either the s.te Induatrllll Development CorporationS 
Total 234 33807.826 

01 the· deveIapera. 
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[English! 

Change Over from CPF to Pension Scheme 

.c259. SHRI GIRDHAru LAl BHARGAVA: WiD the 
Minister of FINANCE be pleased to state: 

(a) whether some employees under the Central 
Government and bodies governed and financed by the 
Central Govemment like Kendriya Vidyalyas, still continue 
under Central Provident Fund (CPF) Scheme and are 
thus deprived of Pension Scheme; 

(b) if so, whether these employees who had opted 
for CPF Scheme as on January 01,1986 are suffering 
greatly because of huge disparity between Pension and 
CPF Scheme due to changed circumstances beyond their 
control over the last twenty one years; 

(c) if so, whether the Govemment would consider to 
give them one more chance to change over from CPF to 
Pension Scheme in order to minimize their sufferings; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAW~ KUMAR BANSAL): (a) While 
some employees under the Central Govemment and 
bodies govemed and financed by the Central Government 
still continue under Contributory Provident Fund (CPF) 
scheme, the employees of Kendriya Vidyalayas are 
covered by CCS (Pension) Rules, 1972 scheme. 

(b) to (d) The IVth Central Pay Commission had 
recommended that all CPF beneficiaries in service on 
1.1.1986, should be deemed to have come over to the 
pension scheme on that date unless they specifically opt 
to continue under the CPF Scheme. Thereafter, 
Department of Pension issued an OM dt. 1 st May, 1987 
and options under this OM were to be exercised by 
30th September, 1987. Some employees opted to contirwe 
with the CPF Scheme. There is no move to offer any 
further chance to change over from CPF to Pension 
Scheme. The cost of introduction of pension scheme is 
much higher than the CPF Scheme. Further, in view of 
huge pension liability, New Pension Scheme has been 
introduced in the Central Govemment/autonomous bodies 
w.eJ. 1.1.2004 and no rationale exists for allowing change 
over to Pension Scheme in any autonomous organization 
at this stage. 

Wind Energy 

4260. SHRI MANJUNATH KUNNUR: 
SHRf JASWAtfT SINGH BISHNOI: 
SHRI RAN EN BARMAN: 
SHRI S.K. KHARVENTHAN: 

Will the MJnister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a> the estimated potential of wind energy available 
in the country· and out· of it how much has been tapped 
so far; 

(b) the efforts being made by the Govemment to 
encourage publiclprivate sector to tap full potential of this 
energy; 

(c) the total funds provided to each State for the 
development of New and Renewable Energy during the 
last three years; 

(d) whether some sites havebeenidentilled to tap 
wind energy In the country; and 

(e) if 80, the deCaIJa thereof? 

THE MINISTER OF STATE OF . THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) Gross wind power potential In the 
country has been estimated at over 45,000 MW based 
on areas having wind power density of 200 Watts per 
square meter or more and auuming land availability in 
potential areas CD one percent and land requirement 
CD 12 hectares per MW. A total wind power capacity of 
7093 MW has been installed in the country aa on 
31st March, 2007. 

(b) The Government Is encouraging setting up of 
commercial wind power projects In the country by 
providing fIacaI incentives such 88 ConceesIonaI Import 
duty on certain components of wind electric generator, 
excise duty exemption, ten years tax holiday on Income 
generated from wind power projec:Is, benefit of accelerated 
depreciation, loan from Indian ~e"ewable Energy 
Development Agency (IREDA) and . other flnanclat 
institutions. Technical support, Including detailed wtnd 
resource aaaesament to identify further potential sitee,1s 
provided by the Centre for Wind Energy Technology 
(C-WET). Chennai. This apart, prefeUII1ti1t1 taIIIf Is being 
provided for wind power in most of the PQtentiaI SlaIea. 
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(c) State-wise information on funds pl'Qvided for (e> The Wind Resource Assessment studies carried 
development of new and renewable energy during the out in 20 Stales and three Union Territorift have identified 
last three years viz., 2003-04 to 2005-06 is given in the 211 potential sites with annual mean wind power density 
enclosed statement. of 200 wattlsquare meter or more at 50 meter elevation, 

for wind power generation. 
(d) Yes, Sir. 

Statement 

SIJIffl-wiss dsl8lls 01 funds 8IInCIionBd'1'BIBsssd under valious rtII1SWIIbIe sntIf!JY schtImesI 
PIrIfII7lI7II17tiI8 dutfng Ihs /sst IhRlS JIN'S (2fXJ3-04 to 2005-06) 

(Rs. in crore) 

St. No. StateIUT 2003-04 2004-05 2005-06 Total 

1 2 3 4 5 6 

1. Andhra Pradesh 12.667 7.59 12.193 32.45 

2. Anmachal Pradesh 7.765 11.906 5.426 25.10 

3. Assam 3.376 0.442 2.023 5.84 

4. Bihar 0.158 0.061 0.411 0.63 . 
5. Chhattisgarh 6.289 1.39 5.504 13.18 

6. Goa 0.762 0.08 0.210 1.05 

7. Gujarat 4.552 2.215 3.497 10.26 

8. Haryana 6.749 1.576 1.479 9.80 

9. Himachal Pradesh 4.329 12.818 2.585 19.71 

10. .Jammu and KashmIr 10.128 5.741 10.132 26.00 

11 .• .Jhadd'Iand 11.11 0.047 12.649 23.81 

12. . Karnataka 20.059 5.384 4.046 29.49 

13 •. K ...... 2.733 1.332 1.371 5.44 

Madhya Pradesh 2.697 4.991 5.784 13.47 
14. 

6.888 6.609 10.208 23.71 
15. Maharashtra 

2.624 1.06 3.993 7.68 
16. Manipur 

2.403 5.302 3.168 10.87 
17. Meghalaya 

4.02 3.459 14.345 21.82 
18. Mizorarn 

19. NagaIaIId 2.459 1.629 1.568 5.66 

4.761 2.162 3.314 10.24 
20. Orissa 
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1 2 3 

21. Ptqab 14.323 

22. Rajasthan 5.987 

23. Sikkim 8.871 

24. Tamil Nadu 9.452 

25. Tripura 10.467 

26. Uttar Pradesh 20.745 

27. UttaranchaI 13.52 

28. West Bengal 35.486 

29. Andarnan and Nicobar 1.5 

SO. Chandigarh 0.169 

31. Oadar and Nagar Haveli 0 

32. Daman and Diu 0 

33. Delhi 3.409 

34. Lakahadweep 1.52 

35. Pondicheny 0.357 

36. Others (InatilutIonaINGO) 27.24 

Total 269.575 

ConeIructIon of Hou8Ing Unite under JNNURII 

4281. SHRI JYOTIRADlTYA M.' SCINOIA: WIll the 
MINISTER OF HOUSING AND URBAN POVERTY 
AlLEVIATION be pIeaaed to state: 

(a) the proposals made by the Government of 
MacI1ya Pradesh. Chhatti&garh. Rajasttw'I and other State 
Govemmen18 under the Jawahar1al Nehru National Urban 
Renewal Mi8aion (JNNURM) •. sInce ita inception; 

(b) the number of housing units constructed in each 
State and the expencIture Incurred thereon; 

(c) the number of propoaaIs pending conaideration of 
the Government; and 

(d) the time by which these projec:t8 are likely to be 
approved? 

4 5 6 

1.451 1.654 17.43 

3.017 5.233 14.24 

0.88 3.068 12.82 

6.105 3.370 18.93 

10.749 0.241 21.46 

10.1 4.286 35.11 

1.515 1().578 25.61 

5.609 17.010 58.11 

0 0.000 1.50 

0 0.447 0.62 

0 0,000 0.00 

0 0.000 0.00 

0.65 0.018 4.08 

0 0.000 1.52 

0.081 0.832 1.07 

36.189 36.303 98.73 

152.14 185.701 607.42 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEUA): (a) to (d) The dIIda of proJecIa of 
Gowrnmanta of MacI1ya PnMte.h. ChhaIII!Igarh. AItjMIhan 
and other State Governments and housing units 
aanctioned uncler BuIc Servlcea to 1M Ulban Poor 
(BSUP) ~ Integrated Housing and Slum Development 
Programme (IHSDP) under ......... Nehru NatIonal 
Urban Renewal MlUIon (JNNURM) ere given In the 
encIoaed StaIement. 

Data on construction of howes &Ie not avaiIIIbIe as 
the ....... have been made recentIV .net reporting wII 
start from this year onwwda. 

No proposals conformWlg to .... guIdeIinea and 
within the limits of allocation fixed for s.e GcMtmmentl 
are pending. 
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Statement 

JNNURM-Basic Services to ths UtfJan Poor (Sub Mission-II) 
Projscl Approvsd (Slats-wiss absfnlct) 

(As. in crore) 

sa. No. 01 No. 01 ToIaI ToIIII No. ToIIII No. TGIaI No. Total No. AjJpIMd ApprMd 1st N:.A 
No. Million Projads AjIpIMd of New 01001 oIDUsolDIiIIItV CenIrII Slate i1sIaIIIIaII ReIaued 

CAlles ApprMd I'If4acI o..g II!IPRJ'I8CI IIRJIUV8d Ih*s ShIn shar8 (25"*01 byWo 
Coat UniIs II1der for 141" Approved CenIrII Financ:e 

AAwved (RaIoca- gradation (1rHmI+ Shn) 
(1rHiiJ) lion) ReIocaIiont 

~) 

1. Andhra Pradesh" 2 9 572.81 15320 15000 0 30320 284.34 288.28 71.08 81.85 

2. Chandigam (Ul) 2 564.94 25728 0 0 25728 396.13 168.81 99.03 0.00 

3. ChhattiagaIh 4 391.45 27976 0 0 27976 312.18 79.28 78.05 78.05 

4. Gujarat 4 10 1028.32 0 72076 0 72076 497.38 530.95 124.35 98.88 

5. Haryana 2 64.23 3248 0 0 3248 31.18 33.05 7.'19 4.58 

6. Himac:tIaI Pradesh 9.99 252 0 0 252 7.05 2.94 1.76 1.78 

7. Kamataka 2 3 238.84 14511 0 0 14511 125.40 113.43 30.80 27.71 

8. KeraIa 2 3 69.20 2444 2304 0 4748 47.17 22.03 11.79 11.84 

9. Madhya Pradesh· 3 14 428.22 21254 5019 0 26273 206.02 222. 20 5151 3954 

10. Maharashtra 5 31 2934.82 TiSOl 23011 0 100578 1299.50 1835.32 324.87 28.58 

11. Nagaland 134.50 0 3504 0 3504 105.60 28.90 28.40 12.43 

12. Rajasthan 2 2 271.14 17337 0 0 17337 169.20 107.95 42.30 27.93 

13. Tamil·..., 3 9 830.28 43336 0 685 33413 359.87 470.53 90.12 83.00 

14. Uttar Pradesh 5 5 82.13 4680 0 0 4680 38.58 43.55 9.84 9.64 

15. West Bengal 2 45 1160.04 53178 7136 0 60310 556.53 803.51 139.14 137.17 

Year 2006-07 35 151 8788.69 306829 128050 685 435564 4435.93 4350.76 1108.84 901.77 

Vear 2005-06. 2 9 698.95 13441 41323 0 54764 349.33 349.61 87.33 n.14 

Grand ToI8I 36 160 9485.63 320270 169373 685 490328 4785.26 4700.37 1195.97 973.91 

" rIVe projects from . Hyderabad & Four projects from Bhopal have been approved in 2005-06 and total 9 projects from 2 cities have 
been approved In 2005-06 and total nine projects from two cities have been approved in 2006-07. 
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InttJgm/tKI Housing & SlIm DtwfIIcpmtInI ProgtBn1I1I8 (IHSDP) 

PIOjsct ~ (Slale-wisil AbstnIct) 

(Ra. In erore) 

sa. '- fA .. SIIIII No. III 1lSIIT_ TGIIII TGIII TGIIII No. TGIII No. Tt*I No. TGIIII TGIII SIIII AaIoIft III III IU. 
III. IfSOP Pn:IwpPI PIqa PIajIcI _.. dieing GI ~ CInAI Shn ....... RIIIIIed 

DiIIIicW .......... COlI iV- .... tar .... ... ..... _Cit 
",.w 

liMa ..., ,... ~.,....... ... /cIPMd CIrRI AInI 
SIwt 

1. Anctva Pradesh 11 25 25 301.9176 24862 0 24662 210.57 91.35 105.28 83.33 

2- AI8Im 2 3 3 12.2434 613 0 613 10.79 1.46 5.39 5.09 

3. BIIar 6 7 7 48.8113 .,67 0 .,67 38.55 12.28 18.28 8.96 

•• CHlalIisgIutI 7 13 !4 178.4998 14846 0 14846 122.00 504.49 61.00 31.26 

5. ~ 5 8 8 72.0659 6200 0 6200 51.54 20.52 25.77 18.00 

6. Haryana 6 12 15 238.114 14558 83 14&41 182.96 55.88 91.48 49.61 

7. KamaIaIca 5 5 5 68.46 4076 0 4070 .'.90 28.56 20.95 14.93 

8. KMdI 9 15 15 65.25 3695 2053 5748 50.10 15.15 25.05 21.46 

9. MacIf1I PradaIh 13 20 23 197.16 14381 2S3 14644 138.00 59.16 69.00 45.n 
10. MahanIIhIra 13 15 15 152.67 13036 0 13038 120.71 31.96 60.35 55.80 

11. NagaIand ~.7. 2496 0 2496 .... 1. 43.80 22.07 9.83 

12- Rajasthan 12 17 17 140.06 86897 3991 10888 110.06 29.99 55.04 39.26 

13. Ta NaclJ 13 22 22 148.05 12407 483 12890 112.56 33.50 56.28 43.37 

1 •. UIIar PnIdeIh 5 8 8 29.01 2032 0 2032 22.11 at1 11.05 11.05 

15. Welt Bengal 10 16 16 201.20 1282. 0 1282. 150.57 50.64 75.28 55.08 

va 200&07 118 1~ 194 1937.99 138684 6873 143557 1404.57 533.43 702.28 492.61 

v.r 2OIJ5.06 3 3 3 9.03 0 136 136 7.22 1.81 3.81 0.00 

Total 119 190 197 1947.02 136684 7D09 143893 1411.79 535.23 705.69 482.81 

fTtBnIIIBJionJ benb are outstanding against some big companiea for 

0ulatIIndIng L.OIIne 
years; 

4262. SHRI JASWANT SINGH BlSHNOI: WID the (b) H so, the details thereof;. and 
Minister of ANANCE be pleased to stale: 

(e) the steps taken or being taken to recover the 
(a) whether huge loan amounts of private sector outstanding loans from these companies? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
As at the end of March, 2006, net non-performlng assets 
(NPAs) of private sector banks stood at Rs. 3161 crore. 
Infonnation in respect of suit-filed accounts of As. 1 Crore 
and above and non suit-filed accounts (wiHul defaulters) 
of As. 25 Lakhs and above of the banks is maintained 
by Credit Information Bureau (India) Limited. The 
information is available at its website www.c/b/I.com 

(c) Banks make efforts to recover their outstanding 
dues in accordance with their loan recovery policies and 
Reserve Bank of India guidelines, which, inter-Illia, include 
filing suits In civil courtslDebts Recovery Tribunals (OATs), 
action under The Securitisation and Reconstruction of 
Financial Assets and Enforcement of Security Interest 
(SARFAESI) Act, 2002, compromise settlement, etc. 

{English} 

Plight of Beedl Workers 

4263. SHRI P. KARUNAKARAN: Win the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has rearlZed the fact 
that recent hike in the taxes in Seed would adversely 
affect the sedor; and 

(b) if so, the reaction of the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a, and (b) In 
this year's budget, Government had increased the specific 
rate of excise duty (excluding Labour WeHare Cess) on 
hand made birla from Rs.7 to Rs. 11 per thousand and 
on machine made biris from Rs.17 to Rs. 24 per 
thousand. After the budget, Government had received a 
number of representations requesting for reconsideration 
of the increase In excise duty. These representations have 
been examined, and with effect from 03.05.2007, 
Government has reduced excise duty (excluding Labour 
WeHare Cess) on hand made biris from Rs. 11 to Rs. 9 
per thousand and on machine made biris, from Rs.24 to 
Rs. 21 per thousand. 

Assistance from World Bank for Infrastructure 
Development Projects 

4264. SHRI RAVI PRAKASH VERMA: Will the 
MINISTER OF URBAN DEVELOPMENT be please<! 
state: 

(a) whether the Govemment proposes to seek 500 
million dollar assistance from World Bank for infrastructure 
development in various States as reported in the Oalnik 
Jagaran dated April 12, 2007; 

(b) if so, the details of the projects for which 
assistance is proposed to be sought; 

(c) the response of World Bank thereon; and 

(d) the details of terms and conditions on which World 
Bank will extend such assistance and the liability of Union 
Govemment therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) There is a proposal for setting up of National Urban 
Infrastructure Fund (NUIF) as a Trust with assistance from 
World Bank! IDAlAOBlBiiateraVMultilaterai Institutions to 
provide source of funding for bankable projects/schemes 
pertaining to the Urban Local Bodies (ULBs). However, 
the details of the proposal could be known only after it 
is firmed up. 

Funds for Establishment of Fast Track Courts 

4265. SHRI M. RAJA MOHAN REDDY: 
SHRI RAMDAS ATHAWALE: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the various State Govemments Ilave 
requested the Union Govemment to provide" "nt 
funds for establishing fast track courts to di"" 
matters on the lines of similar courts ,. 
criminal cases; 

(b) if so, the details ttor 

(c) the steps 
Govemment in " 
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However, the. State Governments in consultation with 
their. f'8SP8dive High Courts may transfer civIJ cases, in 
certain situations, to the existing Fast Track Cour18 for 
disposal. 

/T1lInSIaIion} 

Schemes for Madhya Pradesh 

4266. SHRI KRISHNA MURARI MOGHE: Will the 
MINISTER OF HOUSING AND URBAN POVERTY 
ALlEVIATION be pleased to state: 

(a) whether the Govemment has announced any 
scheme for re-employment assistance and skill 
development in urban areas; 

(b) if so, the details thereof; 

(c) the amount allocated to Madhya Pradesh under 
this scheme during the last years and in the cuneot 
financial year; 

(d) the present status of this scheme; and 

(e) the objectives fulfilled through this scheme so 
far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) Ministry of Housing & Urban 
Poverty Alleviation has not announced any scheme for 
re-empIoyment assistance and skill development in urban 
areas. 

(b) to (e) In view of (a) above, question does not 
arise. 

{English} 

Solar Photovoltaic Scheme 

4267. SHRI MANORANJAN BHAKTA: Will the 
Minister of NEW AND RENEWABlE ENERGY be pleased 
to state: 
~O .. 

-1'~~r..f.O'ar photovoltaic energy scheme is being . 
l.to ~ ... ~aq & Nicobar Islands; and 

7"1} ~..;".:¥~~ ~l.t" ~", ": 
el.t, Ih\ if en , ..... ;iIt..ilj:> 1J4A~" ",_ 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRt VILAS 
MUTTEMWAR): (a> and (b) TheMioIstry of New and 
Renewable Energy Is implementing the (1) Solar 
Photovoltaic Demonstration Programme, (2) ~ar Lantem 
Programme and (3) Solar Photovoltalc Water Pumping 
Programme in the ISland Union Territory of Andaman and 
Nicobar. 

During 2006-07 a total of 130 solar street lighting 
systems and 1,000 solar Iantems have. been sanctioned 
to Andaman & Nicobar. Under the scheme the Ministry Is 
providing a Central financial assistance of Rs. 9,600/-
per solar street light and Rs. 2,4001- per solar lantem to 
individuals and non- commercial organizations in the Union 
Territory of Andaman and Nicobar. In addition, a school 
going girt child belonging to BPL family and studying in 
class IX - XII, and residing in the un-electrified villages 
of the Islands is eligible to get one solar lantem free of 
cost during her entire period of achooI study. 

Till 31 st March, 2007 a total of 358 Solar Street 
lighting Systems, 405 ~ar Home lighting Systems, 
6,296 Solar lanterns, 5 Solar p~. 100 kWp aggregate 
capacity grid connected SPV plants and 167 kWp 
aggregate capacity standalone SPV plants· were Installed 
in the Union Territory of Andaman and Nicobar Islands. 

Mortgage of ResIdential Properties 

4268. SHRI BALASHOWRY VAUABHANENI: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Government propoaes to allow second 
mortgage of the residential properties as in the case for 
commercial properties; 

(b) if so, the details of the decision taken; 

(c) whether there is any demand from the property 
owners in this regard; and 

(d) if so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) to (d) 
The information is being collected and will be laid on the 
Table of the House to the extent avaUable. 
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12.00 hra. 

PAPERS LAID ON THE TABLE 

/EngIish] 

THE MINISTER OF POWER (SHRI SUSHllKUMAR 
SHlNDE): Sir, I beg tolay on the Table a copy of the 
Memorandum of Understanding (Htndi and English 
versions) between the Power Finance Corporation Umited 
and the Ministry of Power for the year 2007.2008. 

(Placed In library, See No. IT ~264/07) 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): Sir, on 
behaH of Shri S. Jaipal Reddy, I beg to lay on the Table 
a copy of the Notification No. G.S.R. 199 (E) (Hindi and 
English versions) published in Gazette of India dated the 
15th March, 2007 containing corrigendum to the 
Notification No. 10 (E) dated. the 10th January, 2006, 
issued under Delhi Development Act, 1957. 

(Placed in library, See No. l T ~265J07) 

/TmnsIaIIon] 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Sir, I beg to lay on 
the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sUb-section (2) of 
section 29 of the National Rural Employment 
Guarantee Act, 2005:-

(ij The National Rural Employment Guarantee 
Act, Schedule-I Amendment Order, 2007 
published in NotifICation No. S.O. 323 (E) in 
Gazette of India dated the 6th March, 2007. 

(ii) The National Rural ~mployment Guarantee 
Act, Schedule-II Amendment Order, 2007 
pubUshed in Notification No.S.0.324 (E) in 
Gazette of India dated the 6th March, 2007. 

(Placed in library, See No. IT ~266107) 

(2) A copy of tfle Notification No. S.O. 14(E) (Hindi 
and English versions) published in Gazette of India 
dated the 8th January, 2007 regarding extension of 

period from six months to one year from the date 
of commencement of the National Rural Employment 
Guarantee Act, 2005, for the purposes of making a 
Scheme by the State Government, issued under 
sub-section (1) of section 34 of the said Act. 

(Placed in library, See No. lT~67f07) 

[English! 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Sir, I beg to 
lay on the Table-

(1) A copy of the Securities and Exchange Board of 
India (Employees Service) (Amendment) 
Regulations, 2007 (Hindi and English versions) 
published in Notification No. F.No. 11flCfGNI2006f 
2143 in Gazette of India dated the 11th April, 2007, 
under section 31 of the Securities and Exchange 
Board of India Act, 1992. 

(Placed in library, See No. l T ~268107) 

(2) A copy of the Notification No. S.O. 1912 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 8th November, 2006 appointing the 10th 
day of November, 2006 as the date on which the 
provisions of the Actuaries Act, 2006 shall come 
into force, issued under section (1) of the said Act. 

(Placed in library, See No. lT~269f07) 

(3) A copy each of the following Notifications (Hindi 
and EngUsh versions) under section 159 of the 
Customs Act, 1962:-

(i) G.S.R.212 (E) published in Gazette of India 
dated the 20th March, 2007 together with an 
explanatory memorandum making certain 
amendments in the Notification No. 2112002-
Cus dated the 1 st March, 2002. 

(ii) G.S.R.258 (E) published in Gazette of India 
dated the 29th March, 2007 together with an 
explanatory memorandum making certain 
amendments in two Notifications mentioned 
therein. 

(iii) G.S.R.263 (E) published in Gazette of India 
dated the 30th March, 2007 together with an 
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explanatory memorandum making certain 
amendments in Notification No. 2112OO2-Cus 
dated the 1 st March, 2002. 

(tv) G.S.A.270 (E) published in Gazette of India 
dated the 3rd April, 2007 together with an 
explanatory memorandum making certain 
amenc:Dlents in NotifICation No. 21rlOO2-Cus 
dated the 1 st March, 2002. 

(v) G.S.R.287 (E) published in Gazette of India 
dated the 12th April, 2007 together with an 
explanatory memorandum making certain 
amendments in Notification No. 157/199O-Cus 
dated the 28th March, 1990. 

(vi) The Customs (Advance Ruling) Amendment 
Rules, 2007 (Hindi and English versions) 
published in Notification No. G.S.R. 175 (E) 
in Gazette of India dated the 6th March, 2007, 
together with an explanatory memorandum. 

(Placed in Library. SstI No. LT-6270107) 

(4) A copy each of the following NotifICations (Hindi 
and English versions) under sub-section (7) of 
section 9A of the Customs Tariff Act, 1975:-

(i) G.S.R.206 (E) published in Gazette of India 
dated the 19th March, 2007 together with an 
explanatory memorandum seeking to Impose 
final anti-dumping duty on imports of 
Saccharin. originating in, or exported from, 
the People's Republic of China. 

(ii) G.S.R.206 (E) published in Gazette of India 
dated the 19th March, 2007 together with an 
explanatory memorandum seeking to impose 
provisional anti-dumping duty on imports of 
Peroxosulphates also known 88 Persulphate&, 
originating in, or exported from, the People's 
Republic of China and Japan. 

(iii) G.S.A. 215(E) published in Gazette of India 
dated the 21st March, 2007 together with an 
explanatory memorandum seeking to extend 
levy of anti-dumping duty imposed on imports 
of Caustic Soda, originating in, or exported 
from, Qatar, upto and inclusive 26th March, 
2008, pending finalization of Sunset review 
investigations being conducted by the 
Directorate General of Anti-dumping and Allied 
duties. 
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(iv) G.S.R.216 (E) published in Gazette of India 
dated the 21st March, 2007 together with an 
explanatory memorandum seeking to extend 
levy of anti-dumplng duty levied on imports 
of Sodium Nitrite originating In, or exported 
from, European Union, upto and Inclusive of 
27th March, 2008, pending finalization of 
Sunset review investigations being cOnducted 
by the Directorate General of Anti-dumping 
and AHied duties. 

(v) G.S.R.238 (E) published in Gazette of India 
dated the 26th March, 2007 together with an 
explanatory memorandum seeking to extend 
levy of anti-dumping duty Imposed on imports 
of Hydrofluoric acid, originating in, or exported 
from, the People's Republic of China, uplo 
and inclusive of 27th March, 2008. pending 
finalization of Sunset review inveatigati0n8 
being conducted by the Difectorale General 
of Anti-dumping and Allied duties. 

(vi) G.S.A.239 (E) published in Gazette of India 
dated the 26th March, 2007 together with an 
explanatory memorandum seeking to extend 
of anti-dumping duty imposed on imports of 
Pentaerythritol, originating in, or exported from, 
Taiwan and Japan, upto and inclusive of 
26th March, 2008, pending finalization of 
Sunset review investigations being conducted 
by the Directorate General of Anti-dumping 
and Allied duties. 

(vii) G.S.A.244 (E) published in Gazette of India 
dated the 28th March, 2007 together with an 
explanatory memorandum seeking to impose 
provisional anti-dumping duty on imports of 
Vitamin A Palmitate, originating in, or exported 
from, Switzerland and People's Republic of 
China 

(viii) G.S.R. 259 (E) published in Gazette of India 
dated the 29th March, 2007 together with an 
explanatory memorandum seeking to impose 
final anti-dumping duty, based on 
recommendation of designated authority in the 
sunset review findings, on imports of 
Potassium Permanganate, originating in, or 
exported from, People's Republic of China 

(ix) G.S.A. 260 (E) published in Gazette, of India 
elated the 29th March, 2007 together·with an 
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explanatory memorandum seeking to impose 
antI-dumping duty on imports into India of 
Steel WheeIa, originating in, or exported from, 
People's Republic of China 

(Placed in Library, See No. LT ~71/07) 

(5) A copy each of the following Notifications (Hindi 
and English versions) under of section 296 of the 
Income Tax Act, 1961:-

(i) S.O. 332 published in Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the "G.C.Y.M. Charity Trust, Nagaland" 
under section 10 (23C) of the Income-Tax 
Act. 1961 for the period covered by the 
888esement year 2007-2008 and onwards, 
subject to certain conditions. 

(U) S.O. 335 published in Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the -Neo Sannyas Foundation, 17 
Koregaon Park, Puna" under section 10 (23C) 
of the Income-Tax Act, 1961 tor the period 
covered by the assessment year 1999-2000 
and onwards, subject to certain conditions. 

(Ii) S.O. 336 published in Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the ·Sant Sri Asharam Ashram, Post 
Motera, Dist. Gandhinagar, Gujarar under 
section 10 (23C) of the Income-Tax Act, 1961 
for the period covered by the assessment 
year 2005-2006 and onwards, subject to 
certain conditions. 

(iv) S.O. 337 pUblIshed in Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the -St Mary's Educational and Social 
Welfare Society, Para Road, Rajaji Purarn, 
LucIcnow-22601T under section 10 (23C) of 
the Income-Tax Act, 1961 for the period 
covered by the assessment year 2006-2007 
and onwards, subject to certain conditions. 

(v) S.O. 338 published in Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the "The Clothe market and Shops Board, 
94/96, Bhuleshwar Road, Bhuleshwar, 
Murnbal-4OOOO2" under section 1 0 (23C) of 
the Income-Tax Act, 1961 for the period 
covered by the assessment year 1997-1998 
and onwards, subject to certain concfdions. 

(V11 S.O. 339 published in Gazette of India dated 
the 10 February, 2007 regarding exemption 
to the "Tragopan Farmers Society, Dlmapur, 
NagalancJ" under section 1 0 (23C) of the 
Income-Tax Act, 1961 for the period covered 
by the assessment year 2007-2008 and 
onwards, subject to certain conditions. 

(vii) S.O. 340 published in Gazette of india dated 
the 10th February, 2007 regarding exemption 
to the -Family Planning Association of india, 
Bajaj Bhawan, 1st Floor, Narlman Point, 
Murnbai-400(Y.W under section 10 (23C) of 
the Income-Tax Act, 1961 for the period 
covered by the assessment year 2002-2003 
and onwards, subject to certain conditions. 

(vilQ S.O. 341 published In Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the "India Intemational Centre, 40, Max 
Muller Marg, New Delhr under section 10 
(23C) of the Income-Tax Act, 1961 for the 
period covered by the assessment year 2006-
2007 and onwards, subject to certain 
conditions. 

(ix) S.O. 342 published in Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the "Raja Rammohan Roy Library 
Foundation, BIock-DD-34, Sector-I, Satt Lake 
City, KoIkata" under section 10 (23C) of the 
Income-Tax Act, 1961 for the period covered 
by the assessment year 2000-2001 and 
onwards, subject to certain conditions. 

(x) S.O. 343 published in Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the "National Institute of Public Finance 
and Polley, 1812, Satsang Vihar Marg, Special 
Institutional Area, New Delhr under section 
10 (23C) of the Income-Tax Act, 1961 for 
the period covered by the assessment year 
2002-2003 and onwards, subject to certain 
conditions. 

(xi) S.O. 344 published in Gazette of India dated 
the 10th February, 2007 regarding exemption 
to the "Centre for Development and Human 
Rights, 0.1 A, Hal.akhas Enclave, New Delm-
under section 10 (23C) of the Income-Tax 
Act, 1961 for the period covered by the 
assessment year 2002-2003 and onwards, 
subject to certain conditions. 



323 MAY 4. 2007 PIIPSI'S L81d on the rsble 324 

(xii) 5.0. 345 published in Gazette of India dated 
the 10th February. 2007 regarding exemption 
to the ·Population Services International. 
C-445. Chittranjan ParX. New Delhr under 
section 10 (23C) of the Income-Tax Act. 1961 
for the period covered by the assessment 
year 2002-2003 and onwards. subject to 
certain concitions. 

(Placed in Library. S8t1 No. L T ~272107) 

(6) A copy each of the Notification (Hindi and English 
versions) under sub-section (4) of section 94 of the 
rll'l&nce Act. 1994:-

(i) G.S.A. 271(E) published in Gazette of India 
dated the 4th April. 2007 together with an 
explanatory memorandum seeking to exempt 
levy of service tax. for the period from 
01.04.2000 to 04.02.2004. on 60% of the 
gross amount charged for taxable services 
provided by tour operators. operating under a 
contract carriage permit issued by the 
appropriate transport authority. for transport 
of passengers from one place to another. 

(Ii) The Service Tax (Advance Rulings) 
Amendment Rules. 2007 published in 
Notification No. G.S.A. 1n (E) in Gazette of 
Incia dated the 6th March. 2007. together with 
an explanatory memorandum. 

(Placed in Library. S8t1 No. LT -6273107) 

(7) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 23A of the Regional Rural Banks Act. 1976:-

(i) 5.0. 259 (E) published in Gazette of India 
dated the 21st February. 2007 regarding 
amalgamation of the Gaur Gramin Bank. 
MaIIabhum Gramin Bank, Murshidabad Gramin 
Bank, Nacia Gramin Bank and Sagar Gramin 
Bank. 

(it) 5.0. 288 (E) published in Gazette of India 
dated the 26th February. 2007 regarding 
amalgamation of the Howrah Gramin Bank, 
Bardhman Gramin Bank and Mayurakshi 
Gramin Bank. 

(iii) S.O. 403 (E) published in Gazette of India 
dated the 21st March, 2007 regarding 

dissolution of the amalgamation of the Gaur 
Gramin Bank, Mallabhum Gramin Bank. 
Murshidabad Gramln Bank, Nadia Gramin 
Bank and Sagar Gramm Bank with effect from 
21st February. 2007. 

(iv) S.O. 404 (E) published in Gazette of India 
dated the 21st March. 2007 regarding 
dssoIution of the amalgamation of the Howrah 
Gramin Bank. Bardhman Gramin Bank and 
Mayurakshi Gramin Bank with effect from 
26th February, 2007. 

(Placed in Library, Sse No. LT~274107) 

(8) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 30 of the Regional Rural Banks Act, 1976:-

(i) The Pragathi Gramln Bank (Officers and 
Employees) Service Regulations. 2005 
published in Notification No. 27 In Gazette of 
Incla dated the 29th January. 2007. 

(il) The MGB Gramin Bank (Officers and 
Employees) Service Regulations. 2006 
published in Notification No. RRBDI32I927 in 
Gazette of India dated the 3rd February. 2007. 

(iii) The Triveni Kshetriya Gramin Bank (OffICers 
and Employees) Service Regulations, 2006 
published in Notification No. F.No. 1(1)12006-
RRBIHOIPSCIRRBlNotification132 In Gazette 
of Incia dated the 11th January, 2007. 

(iv) The Lucknow Kshetriya Gramin Bank (Officers 
and Employees) Service Regulations, 2006 
published in NotifICation No. HO/AOPlSer. 
Reg./2194 In Gazette of India dated the 
17th February, 2007. together with a 
Conlgendum thereto published in NotifICation 
No. HO/A&PlService Regulatlonsl2745 dated 
4th AprH, 2007. 

(Placed in Library. SiNJ No. LT~275107) 

(9) A copy of the Central Excise (Advance Rulings) 
Amendment Rules. 2007 (Hindi and English 
versions) published in Notification No. G.S.R 176 
(E) in Gazette of India dated the 6th March. 2006 
under sub-section (2) of aection 38 of the Central 
Excise Act. 1944. together with an explanatory 
memorandum. 

(Placed in Library. SH No. LT ~276107) 
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(10) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (6) of 
section 9 of the Banking Companies (Acquisition 
and Transfer of Undertakings) Act, 1970 and 1980:-

(I) The Nationalized Banks (Management and 
Miscellaneous Provisions) (Amendment) 
Scheme, 2007 published in Notification No. 
5.0. 251 (E) in Gazette of India dated the 
19th February, 2007, together with a 
Corrigendum thereto published in Notification 
No. S.O. 334 (E) dated the 8th March, 2007. 

(iI) The Nationalized Banks (Management and 
• Miscellaneous Provisions) (Amendment) 

Scheme, 2007 published in Notification No. 
5.0. 252 (E) in Gazette of India dated the 
19th February, 2007, together with a 
Corrigendum thereto published in Notification 
No. 5.0. 335 (E) dated the 8th March, 2007. 

(Placed in Ubrary, Sse No. LT ~2nI07) 

12.02 hrL 

STANDING COMMITTEE ON DEFENCE 

Seventeenth Report 

/Eng/isII/ 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): Sir, I 
beg to present the Seventeenth Report (Hindi & English 
versions) of the Standing Committee on Defence (2006-
07) on 'In-depth Study and Critical Review of Hindustan 
Aeronautics Umited (HAL)'. 

12.02'/2 hra. 

STANDING COMMITIEE ON HUMAN 
RESOURCE DEVELOPMENT 

One Hundred Ninety Fifth Report 

/Translation/ 

SHRI FRANCIS K. GEORGE (Idukki): Sir, I beg to 
lay on the Table a copy (Hindi and English versions) of 
the One Hundred Ninety-fifth Report of the Standing 
Committee on Human Resource Development on 
Demands for Grants (2007-2008) of the Ministry of Youth 
Affairs and Sports. 

/EnglshJ 

MR. SPEAKER: It aimost sounded like Hindi! 

SHRI K. FRANCIS GEORGE (IDUKKI): Sir, we all 
have started learning Hindi under the auspices of BPST. 

12.03 hra. 

/TranslslionJ 

STATEMENTS BY MNISTERS 

(I) "Nlrmal Gram Pura.ker". 2007* 

THE MINISTER OF RURAL DEVELOPMENT 
(DR. RAGHUVANSH PRASAD SINGH): Mr. Speaker Sir, 
It gives me immense pleasure to inform this August House 
that the 3rd Nirmal Gram Puraskar is being given away 
by His Excellency, Dr. A.P.J. Abdul KaIam, the President 
of India, today to the PRlsiNGOs who have done 
commendable wol1< in the field of sanitation in the country. 
The Nirmal Gram Puraskar seeks to select the best 
villages and role models of rural sanitation. 

For enhancing the social mobilization of the 
stakeholders, PRlslNGOs wol1<ing at the grass root level 
are given incentives in the form of Nirmal Gram Puraskar 

. on attaining full sanitation coverage in the respective 
areas. Those PRls who completely eliminate open 
defecation, ensure proper sanitation coverage in the 
viHagas and maintain general cleanliness are eligible for 
the award. The incentive pattem varies from As. 50,000 
to Rs. 5 lakh for Gram Panchayats depending on the 
population, from Rs. 10 lakh to Rs. 20 lakh for Block 
panchayats and Rs. 30 lakh to Rs. 50 lakh for District 
panchayats. 

Nirmal Gram Puraskar was introduced in the year 
2005 during which 40 PRls were given aWard. The second 
event was held in 2006 in which 769 PRIs were honoured. 
It is a matter of pride that during the current year, about 
4945 Gram Panchayats, 14 Block Panchayats and 27 
NGOs from 22 States are being given the Puraskar (State-
wise detail enclosed). 

"Statement alongwith state-wise details were placed In Ubrary, 
SH No. LT~278/2007. 
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Mahatma Gandhi, the Father of the Nation, had 
highlighted the impol18l)C8 of sanitation when he said 
and I quote ·Sanltation is more Important than 
independence- Unquote. Sanitation coverage of our 
country was just 1 % of the households In the 1981 
Census. The figure went up to 90/0 in the 1991 Census 
and 21.9% in the 2001 Census. The Total Sanitation 
Campaign under the restructured CRSP was thereafter 
launched with a demand-driven approach. The programme 
is now under implementation in 572 districts of the country 
with support from Government of India, respective State 
Governments and contribution from the benefICiaries 
themselves. So far, projects worth As. 11,375 crores have 
been sanctioned. An amount of Rs. 2280 crores has 
already been released by Government of India to the 
implementing agencies. The sanctioned projects envisage 
individual household latrines to the families of BPL and 
APL beneficiaries and sanitary complexes for schools! 
BalavadisiAnganwacis. etc. However, our campaign has 
not been onty one of the hardware of toilet construction 
alone. we have been relentlessly focusing on the software, 
of ensuring clean sanitary practices in the rural areas. 

S.No. State 

So far, 3.16 crore households have constructed toilets 
with support from Total Sanitation campaign. In the last 
three years alone, 2.36 crore toilets have been 
constructed, marking a steep rise In the toilet coverage 
in the rural areas. As a result of the efforts of the Total 
Sanitation Campaign. the household sanitation coverage 
has gone up to 44%. The Ministry expects to achieve 
the Millennium Development Goal well before the given 
time-frame. The Puraskar has added vatu. to the enUre 
Sanitation Campaign by turning the entire Pf09l'BInrne into 
one of people's movement. 

MR. SPEAKER: Sir. through you I would request the 
House that aU the Hon'ble Members are Invited in that. 
It is State-wise, It would take only a minute. 
... (/nItNnpI/ons) 

{EngfiBhJ 

2005 

MR. SPEAKER: Please lay that on the Table. We 
must compliment thoae panchayata and those people who 
are being recognized property. I am sure, this will inspire 
other panchayats also to foRow that This is very good. 

No. of PRls 
2006 

No.of PRls 
2007 

No.of PRIs 

1 2 3 4 5 

1. Andhra Pradesh 10 143 

2. Arunachal Pradesh 2 

3. Assam 3 

4. Bihar 4 39 + 1 Block 

5. Chhattisgam 12 90 

6. Gujarat 4 576 

7. Haryana 60 

8. Himachal Pradesh 22 

9. Jharkhand 12 

10. Kamataka 121 

11. Kerala 6 220 + 6 BIocka 

12. Madhya Pradesh 190 
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13. Maharashtra 

14. Mizoram 

15. Orissa 

18. Rajasthan 

17. Sikkim 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. Uttaranchal 

22. West Bengal 

Total 

°State-wlse details were laid on the Table. 

12.08 hr •• 

(II) StMua of Implemantatlon of recommendations 
contained In One hundred aIxty-EIghth Report 
of Standing Committee on Science and 
Technology, Environment and Fore.t. 
pertaining to the Department of ScIence end 
Tec;hnology* 

{English} 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): I am making this Statement on the status of 
implementation of recommendations contained in the One 
Hundred Sixty-eighth (188th) Report of the Parliamentary 
Standing Committee (PSC) on Science & Technology, 
EnVironment & Forests on the direction of the 
hon. Speaker, Lok Sabha, in pursuance of the provisions 
of Rule 389 of the Rules of Procedure and Conduct of 
Business in the Lok Sabha issued vide Lok Sabha 
Bulletin-Part-II dated September 1, 2004. 

The Standing Committee on Science and Technology, 
Environment and Forests laid their One Hundred Sixty-

·laid on the Table and also placed in Ubrary, SHNo. LT-
6279/2007 

3 

13 

13 

11 

40 

4 5 

381 1974 

3 

8 33 

23 

27 

119 296 

36 46 

40 488 

13 109 

134 468 + 7 Blocks 

769 4,945 Gp + 14 Blocks-° 

eighth (168th) Report on 14th December, 2006 in the 
Lok Sabha. In all there were 13 (thirteen) 
recommendations in the 168th Report of the Committee. 
The present status of implementation is detailed in the 
appended Annexure which may be allowed to be laid on 
the Table of the House, 

12.07 hrs. 

(III) Status of Implementation of recommendations 
contained In Thlrty-elghth Report of Standing 
Committee on Finance on Demands for 
Grants (2006-07) pertaining to the Ministry of 
Planning" 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARA~): I beg to lay 
on the Table a copy in Hindi and English on the status 
of implementation of recommendations contained in the 
Thirty Eighth Report of the Standing Committee on 
Finance on Demands for Grants for 2006-07 of the 
Ministry of Planning. 

I am making this statement on the status of 
implementation of recommendations contained in the Thirty 

·Laid on the Table and also placed In Ubrary. S88 No. 
LT --628012007 
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Eighth Report of the StandIng Committee on FI'WICe (14th 
Lok Sabha) in pursuance of the direction 73A of the 
Hon. Speaker. Lok Sabha. 

The Thirty Eighth Report of the Standing Committee 
on Finance (14th Lok Sabha) was presented to the 
Lok Sabha on 22-5-2006. The report relates to the 
examination of Demands for Grants of Ministry of Planning 
for the year 2006-07. 

Action Taken Statements on the recommendations! 
observations contained in the Thirty Eighth Report of the 
Committee had been sent to the Standing Committee on 
Finance on 1-9-2006. These formed part of the Forty 
Seventh Report of the Committee on Action taken by the 
Government on the Recommendations contained in their 
Thirty Eighth Report which was presented to the 
Lok Sabha on 14-12-2006. 

There are 7 issues examined by the Committee in 
their Thirty Eighth Report. which mainly pertain to (i) An 
overview of the ActIon Taken by the Govemment on the 
Recommendations of the Committee contained in their 
18th Report on Demands for Grants (2005-06) pertaining 
to the Ministry of Planning. (ii) Geographical Information 
System (GIS) and Utility Mapping Project. (iii) Pradhan 
Mantri Gram Sadak Yojana (PMGSY). (Iv) Sarva Shiksha 
Abhiyan (SSA). (v) Rural Telephone Connectivity. (VI) Rajiv 
Gandhi Grameen Vidyutikaran Yojana (RGGVY). 
(vii) Labour and Employment. 

The present status of implementation of the various 
recommendations made by the Committee is indicated In 
the Annexure to my Statement which is laid on the Table 
of the House. I would not like to take the valuable time 
of the House to read out aD the contents of this Annexure. 
I would request that this may be considered as read. 

12.08 ma. 
BUSINESS OF THE HOUSE 

/En¢sh} 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI}: With your permission. 
Sir. I rise to announce that Govemment Business during 
the week commencing Monday, the 7th of May. 2007, 
wiD consist of:-

1. Consideration of any item of Government 
Business carried over from today's Order Paper. 

2. Consideration and Passing of the National 
Institutes of Technology BUI. 2007. as passed 
by Rajya Sabha. 

3. Consideration and passing of the Mizoram 
University (Amendment) Bill. 2007. after it has 
been passed by Rajya Sabha. 

4. ConsIderation and pa88ing of the Constitution 
(Scheduled Castes) Order (Amendment) Bill. 
2006. 

5. Consideration and passing of the Securities 
Contracts (Regulation) Amendment Bill. 2006. 

[TfSnslalion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, I would like to speak on this very point. 
... (IntstnJpfions) 

/English} 

MR. SPEAKER: You have not given any notice. 

[T11II1S/ationJ 

PROF. VUAY KUMAR MALHOTRA: Mr. Speaker, Sir. 
the Government busines8 from 7th to 11th of the month 
has been scheduled for the period by them but it is 
being discussed in the corridor of Parliament that this 
session win be adjolJrned sitN1 die on 8th May and this 
is being discussed all around. We would Hke to know 
about their intention behind fixing 7th to 11 th May for 
Government business. Is their intention to impose 
President Rule keeping in view the defeat suffered by 
them in U.P. elections • .•. (InltNnJplions) 

/English} 

MR. SPEAKER: This is not permitted. 

/English} 

PROF. VIJAY KUMAR MALHOTRA: This iasomelhing 
which is very important. We want an assurance. .., 
(Int9lTUptions) 

MR. SPEAKER: Mr. Malhotra. you cannot raise it in 
this manner. This is not the way to raise it. 
... (Intsrruptions) 
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MR. SPEAKER; I am requesting you. You can raise 
it on a proper notice. We had our Business Advisory 
Committee's meeting. This is not the way to raise it. 
There Is well-established procedure. 

.•. (Intenuptions) 

/T1llns/ation} 

MR. SPEAKER: You please sit down . ... (/nlBnuptions) 

/EngIish} 

MR. SPEAKER: I am trying to control. Please. 
SM Hanaraj Ahir. . .. (lnhmuptions) 

MR. SPEAKER: Everybody is responding. Please sit 
down. 

... (Intenuptions) 

MR. SPEAKER: He may be an astute politician. Why 
should I bother? ... (Intenuptions) 

/Translation} 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir, 
There has been a tradition of this House since long last 
that the agenda for only one week is presented by the 
Minister of Partlamentary Affairs every week. If Prof. Vijay 
Kumar Malhotra quotes a single instance of presentation 
ot one month's agenda by the Minister of Parliamentary 
Affairs in the House, then I am ready to present the 
agenda of a month. Now, so far the elections of U.P. are 
concemed, it will be decided by the public of U.P. but if 
Malhotraji himself becomes astrologer then I have no 
words to say. I think the decision in this regard should 
be left to the public. Agenda of the House has no concem 
with the decision of the public in U.P. elections. 

MR. SPEAKER: O.K. SM Hansraj G. Ahir. 

PROF. VIJAY KUMAR MALHOTRA: Will the House 
be adjourned? ... (Intenuplions). 

SHRI TARIT BARAN TOP DAR (Barrackpore): 
Mr. Speaker, Sir, Parliament has never witnessed such a 
thing. 

... (Intenuplions) 

{Engfish} 

PROF. VIJAY KUMAR MALHOTRA: Let him say that 
the Session will be there till 22nd. . .. (Inl8mJplions) 

MR. SPEAKER: This is a very unusual thing. 
Prof. Malhotra, you know very weD. 

. .. (Inferruph"ons) 

MR. SPEAKER: Please sit down. It is not a matter 
for you. Please sit down. I would eamestly request all of 
you to sit down. He has put a question to the hon. 
Minister and he has replied to that. Now, let me follow 
the well established procedure. 

... (Interruptions) 

SHRI LK. ADVANI (Gandhinagar): Mr. Speaker, Sir, 
ordinarily I would not have intervened at this point after 
what the Minister of Parliamentary Affairs has said. But 
I do recall that a few days back, the Minister of 
Parliamentary Affairs had met me and said to me that 
there are difficuHies in respect of the Finance Minister's 
programme and as a result of which, instead of the 
Finance Bill being taken up later, whether it could be 
taken up earlier. I hope, there is no substance in what 
is being reported that the House may be adjoumed earlier. 
If the objective was that, then it would be a serious 
matter because I agreed to it and said: • After all, these 
are the difficuHies which arise with the Govemment and, 
therefore, I have no objection in the Finance Bill being 
passed earlier on the 3rd or 4th May." But if the objective 
was that, then it is serious . ... (Intenuptions) 

MR. SPEAKER: This is a matter between the 
Govemmant and the hon. Leader of the Opposition. 

... (Inlrlrruplions) 

SHRI L.K. ADVANI: I agreed to it and said: 
"Otherwise, we have a scope till 11th or 12th May." 
Therefore, he had come to me specially for that. 
... (Intenuplions) It is a question of trust . ... (Interruptions) 

MR. SPEAKER: Let me express my view. Please sit 
down. 

... (Infenuptions) 

SHRI L.K. ADVANI: The Govemment approaches the 
Opposition formally. The Minister of Parliamentary Affairs 
came to meet me at 10 0' clock at night and said: "This 
is a difficuHy and because of which, I have come to 
seek your agreement on this." I said: "I have no objection." 
If the objective is different, then -it is serious. 
•.. (Intenuptions) Therefore, all that is needed is an 
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assurance that the House will continue to sit till 
22nd May, as scheduled. That is all. . .. (InItImJpfions) 

MR. SPEAKER: In view of the respect I hold for the 
hon. Leader of the Opposition, I allowed him to intervene. 
It is a matter entirely between the Government and the 
Leader of the Opposition because what discussion was 
held, it was between them. As far as we are concerned, 
we proceed on the basis that the House will continue lUI 
22nd May. There is no indication contrary to that so far. 
Therefore, let us not anticipate certain things. That win 
depend on what happens, and I cannot say that but 
here, I am only concerned with the list of Business today. 

Now, Shri Hansra; G. Amr. I have already called his 
name. • .. (1nIBnuptions) 

SHRI L.K. ADVANI: Let the Government say. 
... (lntenuptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, there Is a 
big communication gap going on between the respected 
Leader of the Opposition and the Deputy Leader of the 
Opposition. . .. (IntBnuptions) 

SHRI BRAJA K1SHORE TRIPATHY (Puri): There is 
tunnoil in the UPA Government. .•. (InIBtTUpIions) 

MR. SPEAKER: Shri Tripathy, please sit down. 

SHRt PAIYA RANJAN DASMUNSt: You are not the 
Deputy Leader. You are yet to get that status. Please 
wait for that . ... (Intsnuptions) 

Sir, I conveyed to the distinguished Leader of the 
Opposition on that night very correctly. The Deputy Leader 
of the Opposition came to see me this morning. I have 
told him that you were present in the BAC and we have 
listed several dlscus8lons up to 15th. I have shown a 
copy, which I have circulated to the Ministers, to him. I 
think, he should have reported it to the Leader of the 
Opposition. I would request him to kindly &eWe this 
communication gap, and the problem will be over. Thank 
you. ... (Interruptions) 

MR. SPEAKER: This cannot be a matter of personal . 
discussion. This is very unusual if I may say so with au 
respect. Now, Shri Hansraj G. Ahir. 

... (Intenupfions) 

MR. SPEAKER: We are dealing wfth Item No. 11. I 
have caUed the name of Shri Hansraj G. Ahir. 

/Transllltian] 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir, the 
following items may kindly be included in the next week's 
agenda: 

1. The problem of power cut in many States of the 
country, particular1y in State of Maharaahtra has been 
aggravated. The commonman, businessman, industrialists, 
hospitals and students etc. in urban and rural areas are 
affected by the power cut of 1210 14 hours. Power cut 
during summer season has become an acute problem 
for want of approximately 6800 MV power in the State. 

{English] 

MR. SPEAKER: Hon. Members, please maintain 
silence in the House . 

/Translation] 

SHRI HANSRAJ G. AHIR: The resentment among 
people because of the failure of the state government to 
provide power to masses is turning violent through 
agitations. In such a critical situation the Union 
Government should take initiatIvee to provide more· and 
more power to the public in order to grant them relief. 

[English] 

MR. SPEAKER: Mr. AhIr, you may just mention the 
subject only. 

/TransIstion] 

SHRI HANSRAJ G. AHIR: 2-The National Rural 
Employment Guarantee Scheme is being implemented at 
snail's pace in State of Maharashtra. There should be a 
di8cussion it. 

... (Intenuptions) " 

{English] 

MR. SPEAKER: No, you cannot do that Just mention 
the subjects you want. 

"Not recorded . 



337 VAISAKHA 14. 1929 (Sak8) 338 

MR. SPEAKER: Sorry. I wi» have to delete all this. 
You cannot make a speech on this. 

{TllInsIIIIion] 

SHRI HANSRAJ G. AHIR: Punitive action is required 
to be taken again.t the person found guilty after 
conducting an enquiry into the reasons for not 
Implementing the scheme which is important for 
undertaking the work relating to employment generation 
and deYelopment in rural areas. After taking cognizance 
of it Union Govemment should take necessary action. 

[English] 

MR. SPEAKER: Sorry. Mr. Hansraj G. Ahir. you are 
an experienced hon. Member. You are miSUSing the 
opportunity. It Ie not right. This is a well-established 
practice that you have to mention the subjects only whHe 
making eubmiuion for the Business of the House. 

DR. K.S. MANOJ (AlIeppey): Sir, the following Items 
may be incIudecI in the next week's List of Business:-

1. Need to arrive at a consensus to wear khadi 
and handloom by the employees of the 
Government and the public sector undertakings 
and a8 school uniform as a measure to 
commemorate the 150th Anniversary of the First 
War of Independence; 

2. Need to construct a flyover in the Alappuzha 
bye-paas in lieu of two road over bridges and 
the road in between to prevent damages of 
highway due to sea erosion and to preserve 
the aesthetic beauty of AJappuzha Beach. 

{T~] 

PROF. RASA SINGH RAWAT (Ajmer): Sir, the 
following IIems may kindly be included in the next week's 
agenda:-

1. Need for constitUIion of a High-powered National 
Commisaion for considering measures to enforce 
uniform civil code in the entire country in order 
to promote national unity and integrity. 

2. Need to enact a law to make the singing of 
National Song 'Vandematram' being sung proudly 
by freedom fighters, revolutionists and national 
heroes mandatory in an academic institution to 
promote patriotism and create reverence for 
mothertand. 

DR. SATYANARAYAN JATIYA (Ujjain): Sir, the 
following items may kindly be included in the next week's 
agenda:-

1. The rivers of these States which have no 
disputes over sharing of river water may be 
interlinked for proper utilization of water 
resources of the rivers in the country. Financial 
assistance should be provided to implement 
Narmada-Shipra Nadi jodo yojana under it. 

2. Special measures should be taken in order to 
preserve historical mythological and 
archaeological heritages and effective steps 
should be taken to ensure safety and 
preservation of Shri Ram Setu. 

[English} 

SHRI K. FRANCIS GEORGE (Idukki): Sir, the 
following items "may kindly be included in the next week's 
List of Business:-

1. A discussion on the Report submitted by the 
National Commission on Farmers to effectively 
implement the various recommendations of the 
Commission to the benefit of the crisis ridden 
yet most vital agricultural sector of our country. 

2. A discussion on the modalities of implementing 
Providing Urban Amenities in Rural Areas 
(PURA) during the 11th Plan Period, the 
ambitious and visionary scheme proposed by the 
hon. Rashtrapatiji, which can substantially 
improve the infrastructural facilities and living 
conditions of the people in the rural areas of 
our country. 

SHRI ANWAR HUSSAIN (Dhubri): Sir, the following 
issues may kindly be included in the next week's List of 
Business:-

1. The Autonomous Councils other than those six 
Autonomous Council Districts created under the 
Sixth Schedule should be given special package 
as offered by the Government of India in case 
of Bodoland Territorial Autonomous Council. 

2. The surplus power generated by the Mega 
Projects in the North-Eastem Region be made 
available on first priority for growth of industry 
to the deficit States of the North-Eastem Region 
before its evacuation to other States. 
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SHRI GIRDHARI LAL BHARGAVA (Jaipur): Sir, the 
foHowing items may kindly be included in the next week's 
agenda:-

1. Jaipur is the capital of Rajasthan. There are all 
facifities available In MaIviya Engineering College, 
Jaipur to upgrade It as an lIT. There Is sufficient 
land. It has been linked with main roads and 
rail track. Moreover, an Airport and Medical 
University are also there. There is 345 Blgha 
land. Keeping in view the above facts, It is 
necessary to open an UT in Jaipur. 

2. RecenUy crude oil In large quantitis has been 
explored in Rajasthan and more oil is likely to 
be explored in near Mure. Keeping in view all 
the above facts it is necessary to establish a 
refinery in Rajasthan. 

[English] 

MR. SPEAKER: Nobody can remove him from Jaipur. 

/T1lIIISIsIion] 

SHRI V.K. THUMMAR (Amreli): Mr. Speaker, Sir, the 
following items may kincRy be included In the next week's 
agenda:-

1. Crops insurance scheme should be made 
mandatory in the country. 

2. Peanut production is declining in the country 
leading to low production of edible oils. Peanut 
production should be increased. 

{English] 

SHRI P.S. GADHAVI (Kutch): Sir, the following items 
may kindly be allowed to be included in the next week'a 
list of Business. 

1. Complete ban on slaughter of cows and ita 
progeny and also ban on meat export. 

2. Dahej in South Gujarat be selected to be 
developed as Petroleum Chemicals & 
Petrochemicals Investment Region (PCPIR) 88 

per the recent policy of the Government of India. 
Thank you very much. 

SHRt VARKAlA RADHAKRISHNAN (Chil'ayinkll): Sir, 
the foHowing items may be included In the next week's 
agenda. 

1. Sanctioning of funds by the Centre towards 
development of ports in Kerala State including 
the major Vizhinjam Port is a, matter of urgent 
necessity. The Central Govemment .oould take 
immediate step towards the development of ports 
as promised. 

2. This is a very important issue. The change of 
climatic conditions is a matter of grave concem 
challenging the existence of human life on the 
earth. 

MR. SPEAKER: We ahall discuaa this 18aue. I agree 
with you that It is a very Important Issue. 

SHRI VARKALA RADHAKRISHNAN: It has been 
reported that this unprecedented change ir. climatic 
condition is due to the indiscriminate action on the part 
of the .... by producing carbon dioxide without considering 
the environmental conditions. 

MR. SPEAKER: The last part is deleted. 

SHRI VARKALA RADHAKRISHNAN: This pattern 
requires a very urgent step. 

MR. SPEAKER: I am saying that we have already 
decided to have a dIscusslon. I hope your Party wm be 
aDowed to take part in that. 

12.23 hR. 

GOVERNMENT BILLS-Introdu~ 

(I) Demode, Valley Corporation (Amendment) 
Bill, 2C)()r 

[English] 

THE MINISTER OF POWER (SHRI SUSHILKUMAA 
SHtNDE): Sir, I beg to move for leave to introduce a Bill 
further to amend the Damodar VaHey Corporation Act. 
1948. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Damodar Valley Corporation Act. 1948." 

The motion was IIdop/9d. 

SHRI SUSHILKUMAR SHINDE: I introduce the Bill. 

"Not recorded. 
"Published In the Gazette of India, Exttaordlnaly. Part· II , 
SectIon-2. dated 4.52007. 
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(II) cam_ge By Air (Amendment) Bill, 2007* 

{English} 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): I beg to move 
for leave to introduce a Bill further to amend the Carriage 
by Air Act, 1972. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a BUI further to 
amend the Carriage by Air Act. 1972: 

SHRI PRAFUL PATEL: I introduce the Bin. 

{English} 

MR. SPEAKER: Now, let the hour of disorder start. 

{TranslsJlon} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, we have given notice. . .• (lntwruptIons) we 
have given notice. What is this . ... (lnttfllTlpions) 

{E~ish} 

MR. SPEAKER: Let him say what he wants to say. 
I will allow an sides to respond. 

•.. (lnItIlTlIp/ions) 

{Tl'Ilnslllticnj 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, we 
have given proper notice . .•. (Inl8nuplions) 

{E~ish} 

MR. SPEAKER: Of course, I will allow you, Mr. Ramji 
Lal Suman. The only thing is, I am requesting you. 

... (IntemJpIions) 

MR. SPEAKER: The trouble is that if you all speak 
together, then nothing is heard; nothing is recorded. 
Important issues may be raised, and with all solemnity 

·Publlshed In the Gazatte of India, Extraordinary, Part-II, 
Sectlon·2 dated 4.5.2007. 

they can be replied. I win allow all the sides. Therefore, 
please both speak and listen. 

Thank you. 

{TflII1Slation} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Sir, 
if there in a dispute between the two, then allow only me 
to speak. 

MR. SPEAKER: Why there would be a dispute, there 
is an amicable environment. Please speak and listen. 

... (lntBnvptions) 

{English} 

MR. SPEAKER: I am thankful for your contribution. 

...(lnl8nvptions) 

{Tl'Ilnslstion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): 
Mr. Speaker, I raised this question yesterday that there 
were five alignments for the Sethu Samudra Canal Project 
which was being implemented. We are not against the 
construction of any canal project there. It can be 
canstructed there. 

... (Intenvptions) 

{English} 

SHRI C. KUPPUSAMI (Madras North): Sir, the matter 
is sub judice. 

... (Inllmuptions) 

MR. SPEAKER: I will allow you, Mr. Kuppusami. 

... (lntBnvptions) 

MR. SPEAKER: H is not sub judice. But I will allow 
you. I am saying that. Even if the hon. Minister wants I 
win allow. 

...(Inl8mJptions) 

{Translation} 

MR. SPEAKER: Please take your seat. 

... (lnl8nuptions) 
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SHRI ASHOK PRADHAN (Khurja): Mr. Speaker Sir, 
we waf it to be Constructed • ... (Intsmptions) 

fEngIish] 

MR. SPEAKER: I am trying to control. You cannot 
help Mr. Pradhan. 

••• (1nI6nupIions) 

SHRI E. PONNUSWAMY (Chidambaram): Sir, please 
dow me. ...{In/em¢ons) 

MR. SPEAKER: Please, let him say what he wants 
to say. I will call you to controvert that. 

... (Intenuptions) 

/T1IIIJSIBIion] 

PROF. VIJAY KUMAR MALHOTRA: 'tRam Setu is 
damaged in any manner.. ...(lnlenuplions) 

fEnI1Jish] 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, Writ 
PetItion No. 2262J2007 is pending in the Allahabad High 
Court. ... (Intenupticns) 

MR. SPEAKER: Mr. Krishnaswamy, you are such a 
helpful Member and eminent Member. Please cooperate 
so that your views are properly recorded. I will see to 
that. 

... (Interruptions) 

SHRI A. KRISHNASWAMY (Sriperambudur): AIao O.S. 
No. 5912006 is pending In Ramanathapuram Sub-Court. 
Stay was asked but not granted. ... (InlemJplions) 

MR. SPEAKER: Your views wiD be properly recorded. 
I will do that. 

... (Intenuptions) 

MR. SPEAKER: Your views win be property recorded. 
You are entitled to give your views on this issue. I am 
not denying that. There are other important issues. 
Shri Ramp LaI Suman is giving notice for the last five 
days. 

... (Interruptions) 

MR. SPEAKER: Do you not want the House to nm? 
Please teR me. 

... (InterrupIions) 

MR. SPEAKER: If you do not want the House to 
run, I will adjoum it. The House Is yours, not mine alone. 
I have been given a job. I am trying to see that I do that 
Job. 

... (In/tlmJpllons) 

MR. SPEAKER: Let us hear the hon. Minister. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am not 
yielding. How can he get up to apeak? I am not yielding. 
, .. (IntemJpIions) 

/Tnmslslion] 

Would Ram Setu be demolished . ... (lnlBnuptions) 

/EngIish] 

MR. SPEAKER: I am again making a request to all 
aection8 of the HoUle. 

, .. (lnftImPions) 

MR. SPEAKER: I am appealing to at aec:Iions of the 
House to please cooperate . 

... (lf1IlImIptIon$) 

MR. SPEAKER: The House Is adjourned to meet 
again at 1.30 p.m. 

12.28 tn. 

The to/( SIIbIIa Iht1n MfoumtId 11/ IhNty mlnuItJs 
".at ThittfItJn of thtI Gbck. 

13.36 hrs. 

The to/( Sabha M-IISSIIITIbIlI 81 lhirly-six minuItJs 
psst Thilftltln 01 /lie Clock. 

(StiRI V AAKAI..A RADHAKAISHNAN In thtI Chsi-1 

... (lnlBrrupIions) 
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SHRI RAWI LAL SUMAN (Firozabad): Mr. Chainnan, 
Sir, please listen to me. We have been given notice 
continuously for the last five days, since it is a very 
serious issue. . •• (lnillnupIioM) 

{English] 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): 
Mr. Chairman, Sir, kindly allow two minutes each to the 
Members to speak. ... (Interruptions) 

MR. CHAIRMAN: Hon. Members, please listen to me 
first. The ZlIro Hour' mentions will be taken after 
7 o'clock. Now, we will proceed with the Legislative 
Business. 

... (lf1ItNnJpIion8) 

MR. CHAIRMAN: Now, the hon. Minister can move 
the Bill. 

••. (1nIBnupIions) 

SHRI K1NJARAPU YERRANNAlDU: Mr. Chairman, 
Sir, kindly dow two minutes each to the Members to 
apeak. .•• (lntenupIions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, 
you will have to listen to us. . .. (Intenuptions) 

SHRI RAWI LAL SUMAN: Mr. Chairman, Sir, kindly 
listen to us we have been giving notice contlnously for 
the last five days, since it is a very serious issue. 
... (Interruptions) 

{English] 

MR. CHAIRMAN: Hon. Members, I have already 
clarified the position. The Business is before me, and I 
can only stick on to the Business placed before me. The 
hon. Speaker has given me a Business list, and I wiD 
have to strictly follow it. I am only doing a duty. Hence, 
I asked the hon. Minister to move the Electricity BiR . 

•.. (Intenuplions) 

MR. CHAIRMAN: No, there is no question of further 
dlacussion on this issue, and nothing can be done about 
it. 

'" (Intenuptions) 

MR. CHAIRMAN: I can only stick on to the procedure 
laid-down by the hon. Speaker. 

... (Intenuptions) 

SHRI KINJARAPU YERRANNAIDU: Mr. Chairman, 
Sir, please allow two minutes each to the Members. 
... (Intenuplions) 

MR. CHAIRMAN: Nothing wiD go on record. 

13.38 hra 

GOVERN°MENT BILL-Under Consideration 

Electricity (Amendment) Bill, 2005 

[English] 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): Sir, I beg to move: 

"That the Bill further to amend the Electricity Att, 
2003, be taken into consideration." 

... (Intenuplions) 

MR. CHAIRMAN: Hon. Members, what is this going 
on in the House? 

... (Intenuplions) 

MR. CHAIRMAN: I do not get the mandala for it. 
The hon. Speaker has not asked me to allow you to 
speak. 

... (lntemJpIions) 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Sir, 
the House wiD give you the mandate for it .... (lntempIions) 

MR. CHAIRMAN: I have already told you that your 
notices will be duly taken and considered at the 
appropriate time. 

••. (lnltH7Uplions) 

"Not recorded. 
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[T1'lII1ISIlIJian} 

SHRI RAMJI tAl SUMAN (Firozabad): Please listen 
to me for two minutes. The Gujarat issue is very serious. 

[English} 

MR. CHAIRMAN: The time is allotted by the hon. 
Speaker for Legislative Business. Hence, I am asking the 
hon. Minister to move the BiD. 

SHRI SUSHILKUMAR SHINDE: Sir, I have already 
moved the Bill. 

... (IntemJptions) 

MR. CHAIRMAN: Shri Kiren Rijuju can start speaking 
on this Bill. 

[TnmsIsIion} 

SHRI RAMJI LAL SUMAN: Mr .. Chainnan, pJease 
listen to me only for two minutes. It is a very serious 
issue. . .. (In/Brn.pIions) 

{English} 

MR. CHAIRMAN: I cannot allow anybody. 

... (lntemJplions) 

[TnmsItIIion} 

SHRI THAWAR CHAND GEHLOT (Shajapur): How 
can we OISCU$ a matter which is sub judictP. What is the 
need to discues the matter over here when it is being 
heard by the Supreme Court? ... (Intenuplions) 

{English! 

MR. CHAIRMAN: Nothing will go on record, except 
the speech of the hon. Minister. 

... (InfllnUplions) 

SHRI SUSHILKUMAR SHINDE: Sir, the Electricity 
(Amendment) Bill, 2005 was introduced in Lok Sabha in 
December, 2005. It was referred to the Standing 
Committee on Energy for examination and giving their 
report. The Standing Committee submitted its report in 
May, 2006. I extend my deep appreciation to the 
Convnittee which supported the amendments proposed 
by us and to have also made valuable observations and 
suggestions on these issues. 

~ recorded. 

The provisions of the Electricity Act, 2003 have been 
generally welcomed by various stakeholders. The National 
Common Minimum Programme (NCMP) of the UPA 
Govemment envisaged a review of the Act In view of the 
concerns expressed by some of the States. The 
amendments proposed by the Government are in tolow-
up of the review of the Act. We have provided in the Bill 
that the Central Govemment also shaD jointly with the 
State Governments endeavour to provide access to 
electricity to all areas Including villages and hamlets 
through rural electricity infrastructure and electrification of 
households . 

The Central Government has launched the Rajiv 
Gandhi Grameen Vidyuteekaran Yojana for supporting 
States in creating rural electricity Infrastructure and 
electrification of households with provision of 90 per cent 
capital subsidy to fulfil the objective of NCMP of 
eIeclrification of all households in the next fIVe years. 
There has, however, been a suggestion that the legal 
provision should be amended to reflect that the Central 
Government will also share the responsibility of rural 
electrification. 

The Act presently provides for the reduction and 
elimination of cross subsidies. RIlliondzatIon of electricity 
tariff is essential for making the sector financially viable 
and for promoting energy efficiency. Very high-level of 
cross subsidies lead to high electricity tariffs for our 
industries adversely affecting their competitiveness. The 
tariff policy notified by the Government under the 
provisions of the Act gives a roadmap for reduction of 
cross subsidies. However, elimination of cross subsidies 
may not be feasible in the near future. Therefore, the Bill 
proposes deleting the provision of elimination of cross 
subsidies. 

This is a major change that we would like to bring 
in. We will continue to pursue a progressive reduction of 
cross subsidies. 

Another amendment proposed In the Bill is fOf 
clarifying that the theft of electricity is a cognizable offenc a 
to enable the police to investigate such offences. Keeping 
in view the recommendation of the Standing Committee, 
the language of this amendment is being now rephrased 
to make It unambiguous. 

We have also proposed to provide that a special 
court shall be competent to take cognizance of the offence 
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without the accused being committed to it for trial. The 
theft, as you would appreciate, has been the bane of the 
electricity sector. The Electricity Act carries provisions to 
curb theft and other offences in this sector. The 
Govemment has further revisited the provisions related 
to the control of the theft with a view to making them 
more effective and also to consider the suggestion of the 
States for the same. The amendments to the Electricity 
Act passed sometime back by West Bengal have been 
particular1y looked at. I propose official amendments to 
the Bill for the further strengthening of the provisions of 
the Act for control of theft of electricity. 

One more official amendment proposed to the Bill is 
to clarify that the captive power plants are free to supply 
their surplus power to a distribution licencee or a 
consumer without the need of a licence. The Supreme 
Court had given a decision and that is why this 
amendment has been brought in this Bill. 

MR. CHAIRMAN: Electricity being a concurrent 
subject, you must have consulted the State Govemments 
also. 

SHRI SUSHILKUMAR SHINDE: We have consulted 
the State Governments also. Not only that, we have 
consulted some Members of Parliament and some Parties 
also. Whatever is good has been taken. That is why I 
mentioned the name of the West Bengal Bill. Their Bill 
has been proving to be very good. That is why we have 
taken some of the provisions from that. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the Electricity Act, 
2003, be taken into consideration." 

SHRI P. KARUNAKARAN (Kasargod): The 
Government has introduced the. Bill without any notice. 
We have made this issue. ... (Inlt1rrvp1ions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): I think you are wrong 
in the procedure. It is not introduction. Introduction was 
done, Standing Committee has considered it. It is at the 
consideration stage now. Consideration does not need 
notice. ... (Inlt1nup1ions) 

SHRI SUSHILKUMAR SHINDE: The Bill has already 
been introduced. These are just amendments. 
... (IntBf7UPlions) 

MR. CHAIRMAN: There is ample scope for 
discussion. In the discussion all those things will come. 

Shri Kiren Rijiju only will speak now. 

SHRI KIREN RIJIJU (Arunachal West): Mr. Chairman, 
Sir, this is a very important amendment BiD and I fufty 
support the amendments being moved. But this 
amendment Bill is not very comprehensive and the 
Govemment could have considered some more points. 

With regard to the amendment which the Hon. 
Minister has just mentioned on the connectivity in the 
villages, the Electricity Act of 2003 was widely supported 
by all Parties. The people in general accepted that 
important Act. However, there are some debatable points 
in that Act. That Act says that if one school or one 
community centre in a village • .s connected with electricity, 
that village is treated as electrified. After the Rajiv Gandhi 
Vldyutikaran Yojna was launched, the Govemment Is now 
saying that there is now more relevance of the Electricity 
Act of 2003. How is the Govemment going to ensure 
that each and every household in the country is connected 
with electricity? That is very important. I hope the hon. 
Minister will take certain steps to consider this point which 
was mentioned in the amendment to Section 6 of the 
Act. 

In various other sections, elimination of cross 
subsidies has been talked about. I feel that more 
consultation with the State Govemments was required in 
this. I am totally in agreement with the fact that cross 
subsidies cannot be completely eliminated at this stage. 
For that we need more consultation with different players 
in the power sector, the stakeholders, the State 
Govemments and the Ministry of Power. It is only after 
a much more comprehensive discussion that a solution 
to this can come. But there is no time frame given by 
the Govemment to do away with the eHmination of cross-
subsidies. 

Secondly, the hon. Minister mentioned about 
Section 151, which is about the offences being committed, 
frauds in meter-readings committed throughout the country, 
etc. For that, may I know how the Govemment is going 
to check it? It is a very important issue; near1y 30 per 
cent of the power is being lost in the country in the 
process of transmission and cflStribution . 
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[Shri Kiren Rijiju] 

I am very much thankful to the hon. Minister because 
most of the recommendations of the Standing Committee 
have been accepted. They have been deliberated upon 
at length in the Standing Committee and the hon. Minister 
is kind enough to accept most of them. For dealing with 
the offences, of course, he is going to constitute special 
courts to try the cognizable offences committed by the 
perpetrators . ... (/nIenupIions) 

{Tnmslation! 

PROF. RASA SINGH RAWAT: Mr. Chainnan, I have 
a reservation. This Bill contorus hon. Minister of 
Parliamentary Affairs' name instead of that of the hon. 
MilUster of Power. What is the reason? ... (lntsnupIions) 

SHRI KIREN RIJIJU: He is an hon. Member of my 
party. . .. (lnIrmuptions) 

PROF. RASA SINGH RAWAT: I would like to draw 
your attention towards the constitutional and parliamentary 
convention. In the end of the objective, and purpose of 
the BiI the name of hon. MinIster of Power should appear. 
..• (/nIBnUpIions) 

{English! 

MR. CHAIRMAN: Please sit down. He is making his 
speech. You cannot speak now. Please sit down. Nothing 
Is going on record. 

... (lntBtnpIlons) • 

{Tnmslation! 

SHRI KIREN RIJUU: Sir, we want your ruling in this 
regard. 

PROF. RASA SINGH RAWAT: The name of hon. 
Minister of Power does not appear in this Bill. h has the 
name of hon. Minister of Par1iamentary Affairs, Shri Priya 
Ranjan Dasmunsi instead. As per rule, the name of the 
Minister heading the department that presents the Bill is 
given. How does the name of the Minister of 
Parliamentary Affairs appear here? 

{English! 

I want to draw your attention. . .. (Intem.ptions) 

·Not recorded. 

MR. CHAIRMAN: How can two hon. Members speak 
at the same time? 

... (lntemJptions) 

PROF. RASA SINGH RAWAT: You may kindly clarify 
this. . .. (lnltJnuptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.t<. HANDIQUE): Let the discussion go 
on . ... (lnItJITuplions) I promise you that I wiU look into it. 
... (InItJm.JpIions) 

MR. CHAIRMAN: Okay, Shri Rijlju may continue. 

{Translation! 

SHRI LAKSHMAN SINGH (Rajgarh): Hon. Minister 
should apologise to the House . ... (lnltJrrupIIons) 

SHRI KIREN RIJIJU: It is a blunder that they have 
not mentioned the name of the hon. Minister. The name 
of the hon. Minister of Parliamentary Affairs has been 
mentioned in this paper • ... (/nterrupI/ons) 

SHRIMATI KARUNA SHUKLA (Janjgir): Hon. 
Chairman, Sir, hon. Minister of Power is being sidelined. 
... (lnIllm.tpIions) 

{English! 

SHRI B.K. HANDIQUE: I understand the point. 
•.. (In/llmJpllDns) 

MR. CHAIRMAN: Only one hon. Member at a time 
may speak. Please be seated. Shri Ripju is on his legs. 
Only if he agrees to yield, the other hon. Member can 
speak. Please sit down. 

... (Intenuplions) 

SHRI B.K. HANDIQUE: I understand the point. I 
promise that I win look into the matter. TIn then, let the 
discussion go on. ... (InltJmJplions) 

{Translation! 

SHAI K1AEN RIJIJU: Goal Saheb, kindly ask the hon. 
Minister to apologise. This would solve the matter . 
.•. (lnltJrruptions) 11 can be rectified . ... (If!ltJrruptlons) 
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SHRI LAKSHMAN SINGH: Hon. Minister of 
Partiamentary Alairs should apologise first. ... (Infflmlptions) 
It cannot go on this way in the House . •.. (lnlwnJplions) 

[English} 

PROF. RASA SINGH RAWAT: It is a blunder on the 
part of the Govemment . ... (lnIBmIptions) 

MR. CHAIRMAN: Please be seated. 

•.. (lnlBnupIions) 

PROF. RASA SINGH RAWAT: Sir, there is a point of 
order. . •. (lnMmlplions) 

MR. CHAIRMAN: The point of order is being 
answered by the hon. Minister. You may please be seated. 

..• (/n/SmJpIions) 

SHRI B.K. HANOIQUE: tn the year 2005, the then 
Power Minister, Shri P.M. Sayead pas..-d away. 
... (/ntt/lmJplions) Let me finish . ... (InItmuptions) 

When Shri P.M. Sayeed passed away at that time 
this entire matter was handled by Shri Priyaranjan 
Daamunai as the Minister 01 Parliamentary Affairs. This 
BiI was printed during that time and that printed BUI is 
before the House. If any correction is requiled we can 
do it. ... (Inltlmlplions) 

PROF. RASA SINGH RAWAT: Sir, I am raising a 
point of order under Rule 376.... (IntsmJpIions) This is 
undenItood. ... (/nltlmlptions) 

SHRI SUSHILKUMAR SHINOE: Sir, if you see in the 
notice of amendments to the ElectricIty (Amendment) BID, 
name of Sushil Kumar Shinde is mentioned here. 
... (1ntfImJpIion6) 

{T""""} 

PROF. RASA SINGH RAWAT: ThIs point of order is 
under Rule 376 •. ... (/nIfII7ZpIitJn$ 

{English} 

Why Shri P.R. Oasmunsi's name is ~aring here? 
... (lnlBl'nlpllons) 

{TI1II1$/a/ion} 

SHAI PRIYA RANJAN OASMUNSI: Rasa Singhji since 
you have asked for an explanation, I request you with 
folded hand. ...(Interruptions) 

/English} 

All the amendments are listed in the name of our 
distinguished Minister of Power, Shri Sushil Kumar Shinde. 
Parliament is aware that a BUI may be introduced by a 
Minister of the earlier Govemment and that BUI continues 
to carry that name. It is the tradHion. Even when the 
Bills introduced by the NOA Govemment are taken up in 
the House, they originally carry the name of Minister 
who introduced It. It so happened, Sir, that when our 
former Minister of Power Shri P.M. Sayeed died, 
temporarily till the new assumption was given I was asked 
to deal the Parliamentary obligations on behalf of 
Shri Sayaed. That is why if the introduction was done in 
my name at that time it does not mean that it has ceased 
oUi of the system. Amendments came in Shri Shlnde's 
name when he assumed the charge. That is all I want 
to clarify . 

{TnmslstionJ 

SHRI KIREN RIJIJU: Not taking much of time, I 
conclUde. 

{EnglishJ 

I was talking about the issue of theft. Hon. Minister 
is a very experienced person. We must from a Committee. 
You must involve all the stake holders together and wort< 
seriously because this has been the topic of discussion 
for many-many times that 30 per cent of the power is 
being lost on the way during transmission and distribution 
process. A committee must be constituted involving all 
the experts and stake holders to see how this can be 
checked. 

I come from a State which is· averse with power. 
People are living without power. In various villages in the 
country we see electricity poles and transmission lines 
but the people living there are in dart<ness. Electricity 
Bill, 2003 was a revolutionary one and this is a step 
towards achieving the objective of Electricity Act, 2003. 
This is a very important Bill and I support the Bill with 
the suggestions that I have given. I believe that the hon. 
Minister will consider those points . 
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SHRI K.S. RAO (Eluru): Sir, I am happy that the 
hon. Minister has brought this amendment Bill. When all 
the Members of Parliament go to the villages, particularty 
in hamlets and areas where poor people live, they come 
to our rescue saying they do not have power supply. 
They request us to get them stand poles so that the 
lines can be drawn to that area. If we ask the State 
Govemments they take years to do this. Power, which is 
being enjoyed by us, should not be the privilege of only 
the urban areas or the richer sections. That is why this 
Government has taken the decision to share the 
responsibility of providing electricity to all the villages. 

We all know, Sir, today it wiD be economical to lay 
a pole and carry the line in cities because there wiD be 
thousan<t of houses which will share power whereas if 
the same power is to be taken to a village it requires a 
line to be drawn tor kilometers together. That means to 
give connection to 100 poor people houses, it may cost 
Iakhs and crores of rupees. 

14.00 hrL 

Here is a Minister who has taken the responsibility 
and 90 per cent of capital subsidy is being given by the 
Govemment. Does any Member say that this facility 
should not be given or that it should be delayed further? 
This is in the interest of the poor people and the villages. 
Suppose we delay this, then what would happen? The 
people who are living in the villages are an flocking and 
migrating to urban areas. With the result. a lot of problems 
like law and order and jhuggi-jhopn' are being created. 

MR. CHAIRMAN: Hon. Members, it is time for Private 
Members' Business. So, you can continue afterwards. 

14.01 tva. 

MR. CHAIRMAN: Now we will take up Private 
Members' Business. 

Shri Mohan ~ot present. 

PRIVATE MEMBERS' BILls-Introduced 

(I) Tourism Promotion CorporatIon Of India Bill, 
200r 

[English] 

SHRI K.S. RAO (Eluru): I beg to move for leave to 
introduce a BiD to provide for establishment of a Tourism 
Promotion Corporation of India to promote and develop 

·Published In the Gazette of India. Extraordinary. Part-II. 
Section-2. dated 4.5.2007. 

tourism in the country and for maHers connected 
therewith. 

MR. CHAIRMAN: The question Is: 

"That leave be granted introduce a Bill to provide for 
establishment of a Tourism Promotion Corporation of 
India to promote and develop tourism In the country 
and for matters connected therewith.· 

TIHI motion wag IIdopIsd. 

SHRI K.S. RAO: I introduce the Bill. 

14.01'/2 hra. 

(II) National Commission for Small and Tiny 
Industri.. Bin, 200r 

[English] 

SHRI K.S. RAO (Eluru): I beg to move for leave to 
introduce a Bin to provide for the setting up of a National 
Commission for Small and Tmy Industries and for maHers 
connected therewith or Incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted Introduce a Bill to provide for 
the setting up of a National Commission for Small 
and llny Industries and for maHers connected 
therewith or incidental thereto: 

TIHI motion was IIdoptstl. 

SHRI K.S. RAO: I introduce the Bin. 

14.02 hrL 

(HI) Con.ututton (Amendment) BUI. 200r 
(In .. rtlon of new little.. 218) 

[English] 

SHRI K.S. RAO (Eluru): I beg to move for leave to 
introduce a Bin further to amend the ConstitutIon of InOl8. 

MR. CHAIRMAN: The questionia: 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India: 

The motion wss 8doptBd 

·PubHshed In the Gazette ot India. Extraordinary. Part·lI. 
Section-2. dated 4.5.2007. 
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SHRI K.S. RAO: I introduce the BiD. 

(Iv) Renewable Energy Resources Commission 
Bill, 20CJr 

[English] 

SHRI K.S. RAO (Eluru): I beg to move for leave to 
introduce a Bill to provide for setting up of a Commission 
to exploit renewable energy resources in the country and 
for matters connected therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted introduce a Bill to provide for 
setting up of a Commission to exploit renewable 
energy resources in the country and for matters 
connected therewith or incidental thereto.· 

SHRI K.S. RAO: I introduce the Bill. 

14.03 hrs. 

(v) National Information Technology Commission 
BIII,200r 

{English] 

SHRI APHALRAO PATIL SHIVAJIRAO (Khed): I beg 
to move for leave to introduce a Bill to provide for setting 
up of a National Information Technology Commission and 
for matters connected therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a BiD to provide 
for setting up of a National Information Technology 
Commission and for matters oonnected therewith or 
incidental thereto.· 

SHRI ADHALRAO PATIL SHIVAJIRAO: I introduce 
the Bill. 

·publlshed In the Gazette of India, Extraordinary Part·II, 
SeCtion-2 dated 4.5.2007. 

(vi) Farmers Welfare Fund Bill, 2GOr 

{English/ 

SHRI ADHALRAO PATIL SHIVAJIRAO (Khed): I beg 
to move for leave to introduce a Bill to provide for the 
constitution of Farmers Welfare Fund and for matters 
connected therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for the constitution of Farmers Welfare Fund and for 
matters connected therewith or incidental thereto.· 

The motion was adopted. 

SHRI ADHALRAO PATIL SHIVAJIRAO: I introduce 
the Bill. 

14.04 hrs. 

(vII) Persons Living Below Poverty Line 
(Identification) Bill, 2007* 

{English/ 

SHRI ADHALRAO PATIL SHIVAJIRAO (Khed): I beg 
to move for leave to introduce a Bill to provide for 
identification of persons living below poverty line and for 
matters connected therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for identification of persons living below poverty line 
and for matters connected therewith or incidental 

thereto." 

The motion was adopted 

SHRI ADHALRAO PATIL SHIVAJIRAO (Khed): I 

introduce the Bill. 

'Published In the Gazette of India, Extraordinary Part-II, 
Section-2 dated 4.5.2007. 
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14.05 hR. 

(viII) WIdowa' Welfare Bill, 2007* 

[English] 

SHRI ADHALRAO PATIL SHIVAJIRAO (Khed): Sir, I 
beg to move for leave to introduce a Bill to provide for 
the protection and welfare 01 widows and for matters 
connected therewith or incidental thereto. 

MR. CHAIRMAN: The question Is: 

"That leave be granted to introduce a Bm to provide 
for the protection and welfare 01 widows and for 
matters c:onnected therewith or incidental thereto." 

The motion WIfS sdopted. 

SHRI ADHALRAO PATlL SHIVAJIRAO: Sir, I introduce 
the Bin. 

{English] 

MR. CHAIRMAN: Shrimati Archana Nayak-Not 
present. 

Prof. Mahadeorao Shlwankar-Not present. 

Shri Basudeb Acharia-Not present. 

14.0& hra. 

(Ix) eon.ututIon (Amendment) Bin, 2007-
(InMrtIon of new articles 16A and 16M, etc.) 

SHRI SURAVARAM SUOHAKAR REDDY (NaJgonda): 
Sir, I beg to move for leave to introduce a BiI further to 
amend the Constitution of Ind18. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion WIfS adopted. 

SHRI SURAVARAM SUDHAKAR REDDY: Sir, I 
introduce the Bin. 
[English] 

MR. CHAIRMAN: Ms. Ingrid Mcleod - Not present-

Shri Mohan Singh - Not present 

·Published in the Gazette of India. Extraordinary Part-II, 
SecIion-2 dated 4.5.2007. 

Shri Ramdas Athawale - Not present 

(x) Constitution (Scheduled C .. te.) Order 
(Amendment) Bill, 2007* 
(Amendment of the Schedule) 

SHRI K.C. SINGH 'BABA' (Nainital): Sir, I beg to 
move for leave to introduce a BUI further to amend the 
Constitution (Scheduled Castes) Order, 1950. 

MR. CHAIRMAN: The question Is: 

"That leave be granted to introduce a BUI further to 
amend the Constitution (Scheduled Castes) Order, 
1950." 

SHRI K.C. SINGH 'BABA': Sir, I introduce the Bin. 

MR. CHAIRMAN: Shri L RajagopaI - Not present 

Shri C.K. Chandrappan - Not present 

14.07 hrL 

PRIVATE MEMBER'S BILL-Withdrawn 

Agrlcuftural Workers Welfare Bill, 2005 

MR. CHAIRMAN: The House would now take up item 
no 46-further consideration and passing of the 
Agricultural Workers Welfare BlR, 2005. 

Shri T. K Hamza - Not present 

SHRI KIREN RUIJU (Arunachal West): SIr, I rise to 
support the BUI meant to provide for the welfare of 
agricultural workers and to regulate their employment and 
conditions of service and for matters connected therewith. 
This Is a very important BID that has been introduced in 
this House. I would Uke to request the Govemment to 
consider this Bill at full length and see to it that it reaches 

·Publlshed in the Gazette of India, extraordinary Part-II. 
Section-2 cIated 4.5.2007. 
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it logical conclusion thereby serving the cause of the 
millions of people wol1c:ing in this sector in this country 
who are left to fend for themselves. The Govemment, so 
far, in the 60th year of India's Independence has not 
been able to take proper care of their welfare and provide 
them with basic needs and has been unable to protect 
their interests. A majority of people in this country comes 
under this category. This unorganized sector has not been 
treated as a priority sector. Today, the hon. Minister for 
Labour and Welfare is present here and I believe he has 
taken some steps in the right direction about which I 
would not like to elaborate here. 

The Krishi Shramik Samajik Suraksha Yojana which 
was introduced in 2001 covered only some districts. 
Initially, it was targeted to cover 50 districts aU over the 
country. But I feel when we launch such important 
schemes, we should see to it that they should not be 
district-specific or State-specific. These are to be country-
specific or It\8 country as a whole. The unorganized sector 
Is prevalent throughout the country. The labourers are 
spread out mostly in remote areas and 60 to 70 per cent 
area of India, as we aU know, are inhabited by rural 
people. If we specify important programmes of the 
Government only for 80me districts, then this wlU not 
fulfil the basic Idea and objective of those programmes. 
This programme also includes provision of life-cum- . 
accident insurance, money back pension, superannuation 
and other benefits to the agricultural workers. This is 
very important but how far will this policy percolate down 
to those people who are actually looking for the benefits 
to come to them personally? We must develop a 
mechanism whereby this kind of an important programme 
launched by the Government reaches them. 

Today, the wortters of the unorganised sector are the 
most depressed and most tortured people in the country. 
We have many unions and organizations which claim to 
be representing those unfortunate people. But I do not 
see much of the problems being resolved by the so-
called unions and organizations. Some union leaders today 
happen to be my colleagues, the hon. Members of 
Partiament also. Sc.me Members have rigorously raised 
this issue many times but unfortunately, the Govemment 
of the day has not corne up to the expectations of those 
downtrodden people. 

How many people in India are covered under this 
sector? Around 91 per cent of the total population of the 
country are unorganized labourers. From time to time, 

the Govemment has been telling about setting up of 
Committees to look into these particular problems. But 
these always remain in pieces of paper or in the stage 
of planning and the process always continues without 
any end. Today, the agricuhural labourers particularty are 
one of the most deprived citizens of the country and I 
feel the hon. Labour Minister may discuss 
comprehensively with the Minister for Agriculture on how 
to take care of agricultural workers particularly. There are 
other sectors as Well. Shri Oscar Femandes can discuss 
with the various related Ministries dealing with this issue. 
He can discuss with the Minister for Industry, the Minister 
for Agriculture, the Minister for Food Processing and other 
Ministers concemed with the subject. Shri Subodh Kant 
is also present here. Many Ministries are involved in the 
matter. So, a group of Ministers who are involved and 
affected by the problems faced by such workers can come 
together and wol1c: out a mechanism whereby we can 
deliver some kind of justice to these people who have 
been neglected for all these years. The Government may 
be doing something for them but it seems that they are 
not doing anything in reality. Of course, they are doing 
something for this sector but that is not enough. They 
talk about constituting a committee of experts dealing 
with the subject. We must be able to give more time for 
these labourers and I believe the hon. Minister is giving 
time for this sector. He has been negotiating with the 
labour unions and all that. But he needs to give some 
more time. Shri Oscar Fernandes is involved in his party 
matters. He is involved in the negotiations with NSCN. 
Being the General Secretary of AICC. I really wonder 
how much time he can really give for the poor workers 
of the unorganized sector. 

I hope that he will be able to devote some time 
towards this. We hope that some good results will 
definitely corne out in the form of practical benefits. So 
many announcements and schemes are being made in 
this House and outside. Why I said practical benefits is 
that, until and unless it percolate.s down or reaches the 
people, then it does not have any meaning. 

I must thank the hon. Member, Shri Hannan Mollah, 
for bringing this important piece of legislation in this 
House. Every Member of this august House, I believe, is 
with him and is supporting the whole move and the 
objective of this Bill. 

I sincerely request the Government not to ask the 
hon. Member to withdraw the Bill. but to give its support 
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with full force to the Bill in the interest of millions of 
wort<ers. who are suffering from the neglectful attitude of 
aR of us. I am not blaming only the Govemment All of 
us are responsible for the whole system that is prevailing 
in the country. 

We hope that the growth rate of nine per cent will 
really benefit the people who are actually the main force 
behind this growth. 

14.16 hr .. 

PRIVATE MEMBERS' BILls-Introduced-
contd. 

(xl) Non-resldent Indian. (Voting Rights and 
Welfare) Bill. 2007* 

/EngIish] 

MR. CHAIRMAN: Before I call the next Member to 
speak. I would caD Shri C.K. Chandrappan to introduce 
his Bills, provided he apoIogises. 

SHRI C.K. CHA~DRAPPAN (Trichur): Sir, I am sorry 
that I could not be present when my name was called. 

I beg to move for leave to introduce a Bill to provide 
for voting rights and setting up of a National Commission 
for Non-Resident Indians for the purpose of providing 
assistance to them in the countries where they reside 
and wort< and for matters connected therewith or incidental 
thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for voting rights and setting up of a National 
Commission for Non-Resident Indians for the purpose 
of providing assistance to them in the countries where 
they reside and wort< and for matters connected 
therewith or incidental thereto." 

The motion was adopted. 

SHRI C.K CHANDRAPPAN: I introduce the Bill. 

·Published In the Gazette of India, Extraordlnary Part-II, 
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14.17 hr .. 

(xII) Integrated Child Development Service. 
(Ragularlsatlon) Bill, 2007" 

/English] 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I beg to 
move for leave to introduce a Bill to provide for 
regularization and unlversalisatlon of Integrated ChDd 
Development Services in the country and for matters 
connected therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That \eave be granted to introduce a BiD to provide 
for regularization and unlversall8atlon of Integrated 
Child Development Services in the country and for 
matters connected therewith or incidental thereto" 

SHRI C.K. CHANDRAPPAN: I introduce the Bill. 

(xIII) C8shew Development Board Bill, 2007* 

/English] 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I beg to 
move for leave to introduce a BiU to provide for the 
setting up of a Board for the development and promotion 
of cashew cultivation, cashew nut processing, mart<eting 
and research to improve its production and productivity 
and for matters connected therewith or incidental thereto. 

MR. CHAIRMAN: The queation 18: 

"That leave be granted to introduce a BIll to provide 
for the setting up of a Board for the development 
and promotion of cashew cultivation, cashew nut 
processing, marketing and research to improve itS 
production and productivity and for matters connected 
therewith or incidental thereto.· 

The motion was adopted. 

SHRI C.K. CHANDRAPPAN: I introduce the Bill. 

·Published in the Gazette of Indla, Extlaordlnary Part.Jl, 
SectIon-2, dated 4.5.2007. 
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(xlv) Con8tltutlon (Amendment) Bill, 2007* 
(Amendment of the Seventh Schedule) 

(English! 

MS. INGRID MCLEOD (Nominated): I beg to move 
for leave to introduce a Bill further to amend the 
Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India.· 

'nIB motion was Bdopted. 

MS. INGRID MCLEOD: I introduce the Bill. 

[English! 

SHRI KINJARAPU YERANNAIDU (Srikakulam): 
Mr. Chairman, Sir, with your permission, I want to put 
one Important news before the hon. Minister of 
Parliamentary Affairs. In electronic media, today they are 
showing the Issue of fake passports and impersonation, 
which is a shocking news. It has degraded the prestige 
of the Members of Parliamenl There is wide publicity to 
this issue in the electronic media . ... (Inmnuptions) 

MR. CHAIRMAN: How can you raise this Issue at 
this stage? 

... (Intenuptions) 

SHRI K1NJARAPU YERRANNAIDU: I want to bring 
this news to the notice of the. hon. Minister. I am 
demanding a statement from the Govemrnent. This is a 
matter of public importance. The whole country is 
watching. through media, the conduct of MPs and MlAs. 
... (Intenuptlons) 

MR. CHAIRMAN: No, you please take your seat. 

... (In/emJplions) 

MR. CHAIRMAN: Shri Yerrannaidu, you are a very 
senior Member. 

... (Intenvptions) 

·Publlshed In the Gazette of India, Extraordinary Part-II, 
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SHRI KINJARAPU YERRANNAIDU: Wide publicity is 
given to this issue through the electronic and print media. 
The Government shOUld make a statement. I am 
demanding a statement from the Government. 
'" (Intsnuptions) 

MR. CHAIRMAN: Nothing will go on record. 

...(Intenuptions) • 

MR. CHAIRMAN: Shri Yerrannaidu, you are a senior 
Member. You must know the procedure. You have to 
give the Chair a notice. 

That cannot be tolerated. You must give a notice. 
You, at least, give me a notice. It is not a light business. 
It is a business run according to the rules. Anybody can 
come and say anything is not the procedure here . 

... (Intsnuptions) 

14.21 hr •. 

PRIVATE MEMBER'S BILL-Withdrawn-contd. 

Agricultural Workers Wetfare Bill, 2005-contd. 

{Translation! 

SHRI SHAILENDRA KUMAR (Chall): Mr. Chairman, 
Sir, I would like to express my gratitude to you for 
providing me an opportunity to speak on the Agricultural 
Workers WeHare Bill, 2005. I rise to emphasise the points 
raised by my colleague Shri Hannan Mollah through this 
Bill. Hon. Minister is" sitting here and he is very senior 
and senior most Minister. My other colleagues have also 
expressed their views about this Bill. All kinds of 
suggestions have been made in regard to the Bill 
presented here regarding employment to agricultural 
workers and regulating their working conditions. 

Mr. Chairman, Sir, you know that we have had a 
very comprehensive discussion on this subjeci in this 
House, be it the problem of agricultural labourers or 
workers. India is agricultural dominated country even 
today. Even today 75 per cent of the rural population 
depends on agricultLJre. The wheat crop is being harvested 
these days. Uttar Pradesh is the heart of the country 
where elections are going on. Today, the biggest problem 

*Not recorded. 



367 MAY 4,2007 36B 

[Shri Shailendra Kumar] 

being faced by agrlcu/lure labourers on large-scale is how 
to harvest the crop, how It should be transported to the 
farmers house etc. The condition of agricultural workers 
is pitiable. We have had elaborate discussion in this 
House. 

Mr. Chairman, Sir, today through you, I would urge 
the hon. Minister that the agricultural woriters should also 
be insured since they also play a pivotal role in the 
country's development by way of increasing the production 
and also in the growth of the economy. The Govemment 
has launched the National Rural Employment Guarantee 
Scheme providing for 100 days employment to the 
agricultural workers or labourers particularty at village level. 
However, has it ever been given a thought as to what 
the poor labourer or worker would be doing for the 
remaining 265 days? He cannot feed his family with 
hundred days employment. Today, in the wake of a 
discussion on the weHare of agricultural woriters in the 
House, there is a need to bring home the fact that the 
Government should take guarantee for the entire year's 
employment in addition to the hundred days' employment. 
Only then we can speak of their weHare and the problem 
relating to employment of the agricultural wortters can be 
solved. It has been seen that all the job cards being 
made are mostly made by the village officer or 
Panchayat's Pradhan at village level in which lot of 
irregularities are committed. If we view the situation in a 
viDage, we would find that the agricultural workers are in 
very large number but limited number of job catds are 
made which deprives most of them of employment and 
particularly the participation of women is very less, 
whereas it has been provided for in the National Rural 
Guarantee Scheme that women would be accorded 
priority. Today, there is a need to enforce this law more 
firmly; only then we can talk of their welfare. Often, it is 
found that agricultural labourers are exploited. In viNages 
one would find that a herd of people would be transported 
to a place, where they would be made to work and at 
the time of payment they are not even given the minimum 
wages fIXed by the Centre or the State. 

{English] 

MR. CHAIRMAN: Shri Shailendra Kumar, please 
conclude. You have already spoken on the BiD. It was 
due to some omission that your name was called. I am 
sorry. Please be seated. It is enough. You have spoken 
wen. Now, Shri Suravaram Sudharkar Reddy to speak. 

/TIBIJ$/alion] 

SHRI SHAILENDRA KUMAR: Mr. Chairman, Sir, 
am concluding. The exploitation of agricultural woriters 
should be stopped. The migration from villages to cities 
is the offshoot of unemployment at home. So, employment 
opportunities must be generated for them in the villages 
ItseH. Housing facilities should also be provided. Housing 
is a big problem In the vlUages. The future of their children 
is in dark. There should be an arrangement to send 
them to school compulsorily. SpecIal attention should be 
paid to the health of the agricultural wortters. Most of the 
agricultural workers are affected by T.B. With these words, 
I conclude and. extending strong support to the Bill, I 
take my seat. 

[English] 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, I thank you very much for giving me this opportunity 
to speak on this Bill. 

I would congratulate my colleague Shri Hannan 
MoI/ah for bringing forward this important Bill to provide 
for the weHare of agricultural wortters and to regulate 
their employment and conditions of service and for matters 
connected therewith or incidental thereto, to be taken 
into consideration by the House. I believe that the 
discussion on the Private Members' Bill will help the 
Govemment to bring forward a comprehensive legislation 
for the agricultural labour. In fact, this is being discussed 
again and again for almost three decades. Out of the 
total unorganized labour force which is more than 480 
million in this country. I think about 50 per cent is 
agricultural labour force. The entire peasantry in this 
country Is about 12,30,00,000 whereas the landless 
agricultural labour is more than 24 crore in this country. 
These workers are helping the agricultural operations. This 
agricultural labour force is asking for land to cultivate. 
The agricultural labours need a legislation which will give 
them some sort of a social security for them. First, when 
the agricultural operations are not there, they get very 
low wages. In spite of the labour laws, there is a gender 
discrimination in many parts of the country. Women 
workers are paid lesser amount than the men for the 
same type of work which they are doing. 
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The second thing is that though several State 
Govemments have divided their States into some special 
zones and in each zone there is a declaration about the 
minimum wages that are to be paid for the agricultural 
labour, yet, unfortunately, the minimum wages are also 
not paid. For the last several years, I do not know why 
the State Governments refuse to update the minimum 
wages for agricultural workers. Sometimes, it is taking 
more than a decade. Really, the prevailing market wages 
are much higher than the minimum wages announced by 
the Govemments in various Stages. But that is only 
seasonal. In the non-seasonal period, the wages are very 
much less. 

That is the reason why the Left Parties and many 
other political parties demanded for the National Rural 
ElJ1)loyment Guarantee Scheme. aut the National Rural 
Employment Guarantee Act, which has been enacted by 
this Parliament, has its limitations. In fact, it wUl be doing 
justice if more than 200 days work is provided because 
most of the cultivation in India is dependent on rains. 
So, out of 365 days in a year, hardly 125 days or 150 
days work is there for agricultural labour. For more than 
200 days they do not get employment. Now, 100 days 
work for agricultural labour through the National Rural 
Employment Guarantee Programme is not really proving 
to be an alternative for them. 

Secondly, the agricultural labour do not have any 
social security Uke ESI or provident fund. There is an Act 
in Kerala. That is a model Act. On the Hnes of the Act 
in Kerala, a comprehensive Bill is possible at the national 
level. Earlier, the Committee headed by Shri Gurudas 
Dasgupta had recommended that a comprehensive Central 
legislation should be brought. A legislation had also been 
proposed, but as several States did not agree, that 
legislation has been kept in cold storage. The States will 
not agree. It is not possible to go and request the States 
again and again. The Central Govemment has to take a 
decision about this. About 250 million agricultural labour 
are in a very difficult situation. We cannot depend on the 
mercy of some State Govemment Labour Ministers to 
give permission for this. The Central Govemment should 
immediately bring a comprehensive legislation for the 
weHare of these people. 

Sir, in the National Common Minimum Programme 
also, it has been mentioned that a comprehensive 
legislation for unorganized labour would be passed. 
Amongst the unorganized labour the agricultural labour is 
the biggest chunk. So I demand that the Labour Ministry 
should take the initiative to get a unanimous resolution 
passed in this House. This will help the Labour Ministry 
to bring such a legislation which should include pension 
for all the agricultural labour over 65 years. It should 
provide for regular employment or compensation for 
agricultural labour during the days when they do not get 
any work they should have health insurance and life 
insurance facilities. Then, this legislation should also 
provide equal wage for equal type of work and also 
matemity benefits for the women among the agricultural 
labour. 

These are the few minimum things that are necessary 
and this wiD help this largest section of unorganized labour 
in our country. About 25 per cent of the population of the 
country win get benefited by this type of legislation and 
I hope the Govemment will agree to pass this BiD. Finally, 
I, once again, congratulate Shri Hannan Mollah for 
bringing this Bill and I extend my full support to this BiD. 

SHRI B. MAHTAB (Cuttack): Mr. Chairman, Sir, I 
thank you for allowing me to participate in this Private 
Member's Bill which has been piloted by our friend 
Shrl Hannan Mollah relating to the weHare of agricultural 
workers. 

The crux of this Bill is to have a law enforcing agency 
to implement the Minimum Wages Act, 1948 and to have 
a law applicable on aU India basis through which security 
of their employment, regulation of hours of work, provision 
of provident fund, settlement of disputes relating to 
agricultural operations etc. could be enforced. 

These are the five major pOints in the Bill which 
Mr. Hannan Moliah has enshrined. The mover of the Bill 
presumes that by this enactment, it will go a long way in 
alleviating the measures of the agricultural workers and 
it would reduce their exploitation by land owners and 
other richer sections. 

Mr. Chairman, you hall from a rural background and 
you are very much aware about the problems agriculturists 
face and what agriculture workers also face. I would rather 
extend the discussion to the unorganized sector about 
which we had also discussed earlier and agricultural 
worker is also a part of the unorganized sector. 
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The weHare of workers in the unorganized sector 
constitutes 93 per cent of the total workforce which has 
also been discussed today and our predecessor, Mr. Kiren 
Rijiju also mentioned this percentage. I will give you how 
we have arrived at this percentage. Who manufactured 
this 93 per cent? Reports are there, of course. 

Among the several important failures of India's 
development of last six decades, so far the complete 
neglect of working conditions and social security for most 
of our citizens is one. That is especially marked. The 
National labour Commissions, both, first and the second, 
did highlight the special and continual problems faced by 
workers in unorganized activities. But these have mostly 
been treated as reflecting a depressing reality rather as 
objects of policy intervention. 

There have been some minor measures by the 
Central and respective State Govemments towards some 
social security provisions to the deprived and marginalized 
categories, such as pension for widows for instance. But 
these have been so limited in scope and so paltry in 
amount that they have amounted to little or to nothing. 

The first issue today is to define the term 
'unorganized'. The May 2006 Report of the National 
Commission on Enterprise in the unorganized sector, 
which was chaired by Prof. Arjun Sengupta, focused on 
the 340 million workers in the informal sector. They 
constitute 86 per cent of the total employment In the 
country. According to that report, I am quoting. "They 
sweat for the livelihood, mostly on aided and uncovered 
by any social security measures'. Beginning with 
Prof. P.L MahaJanobis, the planners have been aware of 
the size and significance of the informal sector. 

The Sengupta Commission was appointed by this 
UPA Government. The Commission's 281 page report and 
recommendations are worthwhile, no doubt, but misaes 
the mark altogether. The Commission has failed itseH in 
devising appropriate instruments for operationaJlsing Its 
benign social security package. It lost sight of the fact 
that its constituency comprises an awesome number, 340 
milflOn or 34 crores of workers or 1,700 million persons 
at five per worker per family and that they are 
unorganized. ThIs is the figure. That is how he has arrived 
at it. I am of the opinion that any extemaJ supply of care 
and cash to them can succeed in its mission only if the 
reCipients are first encouraged to form their own 

associations. This is a precondition. On the contrary, what 
the Commission has proposed is a top down bureaucratic 
nightmare a National Social Security Board with State 
counterpart Boards; then comes District Committees and 
subsequently the local Committees. The process is to 
start with registration of individuals by District Committee&. 
Imagine, 340 million workers being so registered by the 
offICial apparatus. I need not mention the amount and 
extent of corruption inherent In all types of official 
registration mechanism. The unorganized sector is defined 
by the Commission as referring to au uniooorporated 
enterprises owned by individuals or househokla employing 
less than 10 people. The Commission estimates the 
number of workers in the unorganized sector to stand at 
340 million in January 2000, and the total informal workers 
including those workers working without protection in the 
organized sector is at 362 million. This amounts to 86 
per cent and 91 per cent respectively of the total 
employment in India at that time, that is seven years 
back. 

The Commission divides-and thiS is very interesting 
-the social security problem of all informal workers into 
two categories. The first is seen to arise out of the 
capacity deprivation and basically relates to the terms, 
conditions and remuneration of emptoyment about which 
this Bm very rightly speaks. The second category are 
problems those ariSing from both predictable and 
unpredictable or unforeseen adversity because of the 
absef1C8 of any safety nets to meet IH health, accidents, 
oId-age and death. My suggestion Is that there is no 
a1temative to a very proactive role of the Stale in providing 
such security. There are very interesting intemational 
experiences also especially In some developing countries. 
Take the instance of China, Indonesia, Tunisia and Brazil. 
These are the four countries that I would like to mention. 
I think the Govemment can look into what measures 
those countries have taken relating to social security which 
helped to increase aggregate economic growth. The 
country need not wait until it Is fully industrialized with 
high levels of per capita iooome to extend social security 
to those who have so far been excluded. There is a 
need for bold schemes. The queatlon is whether It should 
be the rights based or it should be voluntary or 
contributory. My option is that whatever method in which 
It may be enforced, the scheme should be legally 
enforceable. Social security, after all, is a protective 
measure. It does not solve chronic problems. It is widely 
accepted intemationally that the absence of social security 
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debiIitatea workers, affects labour productivity and has 
implications that extend far beyond the workers and their 
famUle& themselves. Therefore, I am of the· opinion that 
providing social security is a welfare. measure for the 
unorganized agricultural labOUf. 

I would very humbly mention here that today's official 
social security mechanism will be of lillie use. The problem 
is manifold, which the organized workers face today. For 
mitigation of the problem of the unorganized workers, 
eapeciaIIy the agricultural labour, the bureaucratic method 
will be of little help. 

My suggestion is that you kindly adopt the model of 
Japan. Japan model should be inculcated. Japan has 
been a place of pilgrimage for India, Mr. Chairman, Sir, 
to study how its unorganized sector has been performing 
with notable economic efficiency. Japan has two types of 
associations. One is geographical and the second one is 
trade-wise. 

Sir, I am opposed to a Central legislation, rather a 
Multi-purpose Service Centre will be of much help to the 
unorganized agricultural workers. 

With these words, I conclude my speech. 

SHAI K.S. AAO (Eluru): Mr. Chairman, Sir, I 
congratulate Shri Hannan MoUah for bringing such an 
Important Bill. I wish that the hon. Minister will take it up 
on his own and bring forward a Bill. I wish that instead 
of discussing this Private Member's Bill we DISCUSS it as 
the Government Bill. 

I remember that the hon. Minister had also promised 
that he would bring a comprehensive Bill to take care of 
the security and welfare of the unorganized workers 
particularfy in the agricultural sector. I am happy about 
that. 

As my coUeagues have akeady mentioned. agricultural 
workers are not organized. They are not aware of their 
rights, and they do not have Unions. They do not have 
negotiating power or the bargaining power. They do not 
have any control. They are at the mercy of the society. 
There is absolutely no obligation on the part of the 
employer who utilises the services. They do not know as 
to whom to approach and from where to get the security. 
I am happy that the Government is thinking in terms of 
going to their rescue. I am of the opinion that-it is not 

their asking-it is our responsibility to provide at least 
basic things and not that we give lakhs and lakhs of 
rupees to them. As a part of the commitment made in 
the National Common Minimum Programme, the UPA 
Government is obliged to bring forward this Bill at the 
eartiest and the hon. Minister is also thinking in terms of 
bringing it soon. I am happy about that. 

I would like to mention some of the observations 
made to us when we go to the villages. We are all 
aware that agricultural labourers are having only seasonal 
work. They do not have work throughout the year. They 
have work only when the crop comes up. At best, possibly 
in the villages, work is available to them only for about 
four to five months in a year. If there is a second crop, 
then they may have work for another three months. If 
there is no second crop and if it is a dry land then they 
have work only for four months. Who will take care of 
them during the remaining eight months? The Government 
has to take care of them. I wish that the Govemment 
takes care of them by providing at least minimum basic 
things. It is for them to work hard, to educate their chUdren 
and change their living standard once for all and for 
generations to come. 

The minimum thing that I expect from the hon. 
Minister is this. At the moment we are supplying food 
grains at a subsidised price. It is a good thing. We are 
now providing rice, wheat, sugar, kerosene and edible 
oil. Some of the basic things that are required are d881, 
tamarind, chilly and onion. If some of those things are 
also supplied through the Public Distribution System, then 
we are providing the basic minimum things to them at a 
price which they can afford I am sure that the hon. 
Minister is also thinking in terms of increasing those 
commodities. 

The next important thing, which they want, is shelter. 
For thousands of years these poor people are working, 
but they are not in a position to save even a little money 
to have shelter on their heads. Now, the Government 
has also realized to provide them with permanent housing 
and also to increase the provisions from As. 25,000. 

In Andhra Pradesh, apart from your increasing it to 
As. 33,000, the State Govemment is providing As. 10,000 
extra as a loan at three per cent rate of interest. That 
means, now most of the poor people are coming forward 
to construct theirhou&es. Without this help they could 
not afford. But with only just As. 33,000 they could not 
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constn.act their houses, and their dreams would have 
remained only tha dreams forever. for generations. So 
that is the way we are providing housing to the poor 
people in our State of Andhra Pradesh. 

Sir, in this particular case, I wish to mention that the 
Government of Andhra Pradesh has taken 
Indramapadakam, where every poor man, who has no 
house, who is living below poverty line is being provided 
money irrespective of his caste, creed, religion or party 
affiliation. We are giving them house sites, we are giving 
permanent houses to all those people. I wish the hon. 
Union Minister to make a study on this aspect. If that 
has become possible in Andhra Pradesh, how is it that 
the same thing cannot be done in other States? 

Madam Seljaji you are also here. In fact, I have told 
some of my friends also about the reverse hypothecation. 
We are providing house sites to the poor people, say in 
the urban areas. Take the case of Delhi. The cost of the 
house site is too mutt.. We are providing 50 square 
yards, which is costing a couple of lakhs. If that being 
so, what is the cflfficulty in increasing the money by a 
little more amount for construction of houses? All right, 
presuming that the poor man is not in a position to pay; 
if it were to cost As. 1 Iakh for reverse hypothecation, 
bankers are prepared to finance even on instalments on 
behalf of the poor man. If he would rise to the occasion 
and pay back the loan over a period of 15 to 20 years, 
he would retain the house; if he is a lazy man and if he 
does not want to have that house, which has been 
provided by the Govemment economically, he would lose 
it after 15 years. Then, it would become the property of 
the bank, and the bank would fix the price and auction 
it. We know what is the price of a small house nowadays. 
It is As. 5 lakh to As. 10 lakh. But here, we are providing 
the poor man a permanent pucca house, where he can 
live for 100 years. Mr. Minister, you may also think in 
those terms and please do not leave it to the fate of the 
poor man by giving him just As. 25,000 or As. 30,000 
and think that your responsibility is over. The poor men 
cannot plan, they cannot visualize, they cannot think, and 
therefore, it is our duty to take care of them as regards 
their houSing problem. 

MR. CHAIAMAN: I think, this is the scheme of the 
National Housing Bank also. 

SHAI K.S. RAO: Yes, Sir. All of them are there. That 
is why I am telling to them. 

Madam Seljaji, it is not the question of just one houee 
or 10,000 houses. You can take up millions of houses in 
Delhi and other cities. There is no shortage of money. All 
that is required is the planning. The banks are also ready 
to finance for reverse hypothecation. HUDeO and all the 
nationalized bank can finance. So, through that way we 
can provide permanent houses 10 an the poor people, 
where they can live for 100 years. 

Sir the other issue relating to the agricultural labour 
is education. What an agriCultural labourer expects is a 
free education to his children. I am happy that at least, 
we have realized that their dropouts have gone to 94 
per cent by the time they reach college, and only six per 
cent of them are remaining in the colleges. SO. to prevent 
their dropouts, all of us have provided an extra cess and 
As. 11 ,000 crore for primary education of those poor 
people. But I caution that this scheme would prove to be 
a flop unless the education that we are giving even at 
the primary stage, even at the secondary stage, is 
vocational. We need to give them vocational training. 
Suppose, we are giving them the education to the level 
of 10th class, and we force them to go for Intermediate, 
SA and MA. But there is no employment. And they do 
not have the confidence to live on their own. They would 
not get employment elsewhere also. That is why the 
parents of the poor families are thinking that when even 
after educating their children up to the level of MA, there 
is no job availability, why should they send them to 
schools at all? They think that instead of sending them 
to the school and colleges after which there is no job, 
why should they not send them to earn one more wage, 
and it would be helpful to their families also. That Is the 
reason why the dropouts of the children of the poor men 
are going up. 

That is why I would submit that if the quality of 
education and the type of education that we are imparting, 
do not enthuse confidence and skills in them, the rate of 
dropouts would go on rising. So, I want the Government 
to think in this direction in giving vocational education to 
aU those poor people. 

Sir, the other thing is healthcare. If a poor man were 
to go to a Govemment hospital, there is no doctor to 
take care of him. There is nobody to whom he can go 
to. If he wants to go to the corporate sector, he cannot 
pay the bin. What I am saying to the hon. Minister is 
this. Please bring a health insurance to all those people 
who are below poverty line. I am not asking for those 
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who are living above the poverty line. That does not cost 
much. I gave the statistics. It does not cost more than 
Ra. 10,000 crore. This amount of As. 10,000 crore can 
be ahared by the Central Government and the State 
Governments by which we can provide a minimum amount 
of Rs. 30,000 for each year to a family. Everybody will 
not come. But it will give a confidence to the poor man 
that 'I am also taken care of by the Government in case 
of any eventuality of health hazard and accidents are 
also taken care ofl This is possible. More particularly, 
even the private sector is prepared to come to insurance 
and health sector. 

The last aspect is the old age pensions. You have 
started this on a pilot project basis. But I do not want a 
pilot project. It must be universal. Earlier also I told in 
the House. As a Member of Parliament, if I were to be 
a one-term Member of Parliament, I am getting pension 
all my lifetime. What great service I have rendered to the 
society? Whether I do service or no service, still I am 
e8gib1e for getting pension all my lifetime. Similar is the 
case with those who are In service. If they put in 20 . 
years or ~ years of minimum service, apart from all the 
privileges they get protection in the shape of pension all 
their lifetime. 

But what happens to these people? What is the crime 
that these poor people, agricultural labourers have 
committed? They work from the age of 10 to the age 60. 
They do not work not for six hours or eight hours; but 
sometimes they work for ten hours or twelve hours in 
the rural areas. 

MR. CHAIRMAN: They work day and nighl 

SHRI K.S. RAO: Yes, Sir. It is a matter of right for 
them. We must think first about them and then about us. 
I would request the hon. Minister to make it a universal 
pension scheme to all those people living below the 
poverty line throughout the country. Once again It does 
not cost much. What I would like to say is this. The 
statistics which you gave after the national sample survey 
are there. You said that about 23.7 crore poor people, 
agricultural labourers are there in rural areas. Out of them 
at least some marginal farmers are also there. So, 
presuming that there are 11 to 12 crore of people living 
below poverty line in agricultural sector, it does not cost 
more than Rs. 20,000 crore in a year. You share it with 
the State Govemments. You ask them - 'Can we not 
provide Rs. 10,000 crore for the work that they have 

rendered to the SOCiety?' Please give some thought to 
that also . 

[Translation} 

MR. CHAIRMAN: The time for discussion on the bill 
is over. 

[English} 

If the House agrees, can we extend the time by 
half-an-hour or so, so that it can be completed? 

SEVERAL HON. MEMBERS: Yes, Sir. 

MR. CHAIRMAN: Thank you. Mr. Rao, kindly go 
ahead and try to conclude also. It is a very simple BiD. 

SHRI K.S. RAO: Yes, Sir. In Andhra Pradesh we are 
giving insurance to all those poor people who are living 
below the poverty line, not to one or two persons. Earlier, 
in Andhra Pradesh, during the Telugu Desam Govemment, 
when a poor man were to go to the politician or to the 
olf'lCer, where about ten pensions are being given in a 
village they used to say that 'if one man were to die, 
then I will give you pension'. That means this man must 
see that one or the other must die. It was a very pathetic 
atate of affairs. But tOday, no death is required. 
Irrespective of the number of people who have no land, 
who are Hving below the poverty line and whose children 
are not in a position to take of their parents, all of them 
are being given pension at the rate of Rs. 200 per head. 
Earlier it was Rs. 75. They are happy now. We do not 
need to provide Rs. 1,000 or Rs. 500. The payment of 
As. 200 to the old age people, living in the villages and 
in the agricultural sector makes them so happy and it 
takes care of them. I humbly request the hon. Minister to 
provide this pension on a universal basis to all those 
people living below the poverty Hne and who cross the 
age of 60 years. 

Sir, I do not want to take much time. The few 
schemes that you have provided already like Swama 
Jayanti Gram Swarojgar Yojana, Pradhan Mantri Grarneen 
Sadak Yojana, Sampoorna Grameena Rojgar Yojana and 
finally the National Rural Employment Programme did help 
definitely. But it is being done only in specific districts 
and not the entire country. More than that, if these 
minimum things are provided towards health insurance, 
towards old. age pension etc. all these things will go a 
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long way to help them and there will not be an opportunity 
for any middleman to cheat or to make them conupt 
because universal insurance help. 

15.00 hrs 

Nobody can change it and nobody can make money 
out of it. So, I would like that the legislation is brought 
in such a manner that these minimum things are taken 
care of in respect of these agricultural WOft(ers who are 
in the unorganised sector and who are living like orphans 
now at the moment. It is a crime for us also not to look 
after them. It is our responsibtlity to look after their needs. 
I wish that the han. Minister brings legislation, if not in 
this Session, at least before the next Session. If he brings 
it In this Session, hats off to him. I would request him to 
please bring it in this Session itseH. We will be extremely 
grateful to him. 

/T11UISItii1ion/ 

·SHRI M. APPADURAI (Tenkasi): Hon. Chairman, the 
House has taken up the discussion on the Agricultural 
Workers' WeHare Bill moved as a Private Member's Bill 
by my esteemed coUeague Shri Haman MoRah. I support 
this BiD. 'We have been discussing about this for the past 
thirty years. A comprehensive Bill is yet to be formulated. 
About 48 crores of pec)pIe in our population are in the 
unorganized sector. Among them about 28 crores of them 
live below the poverty line. When this United Progressive 
Alliance Government came to power, the Common 
Minimum Programme had spelt out that a comprehensive 
Bill for the welfare of the labour force in the unorganized 
sector would be brought before this House. Three ye&f8 

have .elapsed. I feel it is unfortunate that there is a delay 
still. Most of the people in the unorganised sector 
especiaJIy the agricultural workers are Scheduled Caste 
people and tribal people. They do not have job guarantee 
in an adequate measure. h Is a question still whether 
they get jobs through N.R.E.G.A. under which a hundred 
days of job is guaranteed to the rural poor. I leam that 
some States do not implement it fully. Even the daily 
wage of As. 801- is also not paid properly. This has 
resulted in the defeat of ruling party in certain States in 
the recent polls. I consider it my duty to bring it to your 
notice. A comprehensive Bill what we contemplate now 
has been brought about in Kerala. Such a Bill must be 
brought before this august House. AU India Ki8an Sangam 

*EngIlsh translation of the speech originally delivered in TamH. 

under our Communist Party of India has been agitating 
for this move for the last 20 years. Whether CheMai or 
Delhi or for that any metropolitan city we find these 
unorganized labour. They are migrant workers from rural 
areas. They reside on the foot paths on the road sides. 
They have shifted or find themselves displaced from the 
rural areas in which they lived for years. These migrant 
labour do not have education and hence they do not get 
proper jobs and reasonable wages and so they do not 
get adequate food and live In unhygienic conditions. The 
living conditions of these people must be improved. 

This was pointed out by my colleagues who spoke 
ahead of me. We are to celebrate 60 years of our 
Independence soon. But who has got freedom? Even 
after 60 years even the basic facilities have not reached 
the poor, especially the SCs and STs, the downtrodden 
people who suffer a lot. A suitable legislation must be in 
place to ensure social security measures to these hapless 
people. My colleague has brought this Private Member's 
Bill to emphasize the need to provide social security in 
adequate measure to the labour class, especially those 
who are in the unorganized eector and agricultural sector 
in particular. This is the right Hme to legislate a 
comprehensive Bill because the entire House is In favour 
of it and the Government is also en;oYtng the support 
from the majority of parties and groups. I urge upon this 
Government to make use of this· conducive atmosphere 
and bring forth a comprehensive Bill to benefit the 
Agricultural workers. 

DR. SATYANARAYAN JATlYA (Ujain): Hon. Chairman, 
Sir, today we are discussing a class through the Bill 
about which a lot is said, but without results. 

Sir, we know that even today the main occupation of 
our country is agriculture. Seventy per cent people of the 
country depend upon it. The area of agriculture land is 
decreasing day-by-day. The day will come when 
agricultural land will be less and the number of people 
dependent on it will be more. A lot is said about 
agriculture worker. Today, they cannot even earn their 
livafihood because they have small land holdings. Their 
income is not sufficient due . to absence of means of 
irrigation. He does not get required income because of 
smaU area of land holdings i. e. 2-4-5 beegha. He has 
nothing but farming to survive upon. They do not get 
even work today. We call him agriculture labour but much 
has not left for him in tt:'e fl8lds even because machines 
are taking his place. Machines sow and till. Some people 
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are employed for weeding. It is also being mechanized. 
Mechanisation has taken place in it. Why they should 
live in the villages in such circumstances? If they continue 
to live there, what should they do? When there is less 
work for them in the villages, they rush to cities. 

The people who are Sitting here are much 
experienced and know the circumstances in which they 
live. If there is some jungle around, they bring wood to 
city and come to city for work. They start living near 
naJlahas for which nobody protests. They try to settle in 
such places. There are not thousands lakhs, but crores 
of people in the country towards which we are not paying 
any attention. They are not only socially weak class, but 
SOCial circumstances are also against them. They do not 
even have economic resources so that. they could start 
any small business and they do not have knowledge 
about it. There' is IHiteracy also. In such circumstances 
what can they do? They have nothing to do but physical 
labour. There is no scope for labour also. If any road is 
being constructed, there are machines for that. The things 
required for the road construction are all available there. 
They are not required for the construction of dams also. 

We have formulated a Rozgar Guarantee Scheme 
few days back. The scheme provides 100 days 
employment. In case, employment is not given, allowance 
wiD be given. Though 100 days employment has certainly 
given some support but they cannot depend on it for 
livelihood. Rainy days are the worst period for them as 
they do not have houses. The Govemment have also no 
such scheme which could provide them pukka houses. 
The assistance being provid'ed under Indira Awas Yojana 
is not sufficient to build a house. I have witnessed myseH 
that the house built under Indira Awas Yojana is not able 
to tolerate heavy rains, it sometimes falls apart and the 
residents die under it. He becomes helpless in such 
circumstances. Moreover, his children get injured when it 
falls. There is no arrangements for their treatment, there 
are no roads. What measures have you taken to solve . 
their problem? In view of their plight there is a need to 
consider the whole issue. The only thing we have done 
even after so many years of independence is discussion 
only. When I was in it, a scheme 'Krishi Shrarnik Sarnajik 
Suraksha Yojana', 2001 was formulated. and it was 
implemented in certain districts also. This scheme was 
formulated in cOllaboration with life Insurance Corporation. 
It was formulated then, and I do not know about it now. 
Each Government takes some or the other initiative, does 
something and ·Ieaves the rest, and thinks that it has 

performed its duty. What shape the work will take in 
such a condition? What shape the work will take now 
when this Bill has been brought? What are the living 
conditions? What can be the working conditions? What 
has been said is to be done. He has to come at 8.00 
in the moming and wUI stay in the evening till his work 
is not completed. We are seeing this practice, it has 
become the same contract system, the days of bonded 
labour are back. If he has to prepare flower bed, he has 
to use his hands for breaking stones. If he does not do 
it, he will not get the wages. It means if he does It and 
his wife and children are around, they are there in sun 
or in rain also. This way, they are not at all secured 
there. There are Creches and NGOs in the cities, but 
there are no NGOs in the villages. There are no roads, 
there are no approach roads, such is the conditions there. 
So, it is our responsibility to think over it. 

The Hon'ble Minister is here and no one can doubt 
his efficiency and capability. If he thinks seriously in this 
regard then I can rely on him. The Government have 
completed three years and only two years remain, three 
years have already passed but what has to be done 
within these two years? Now, he wU\ ask what we did; 
we did make a start and. I have no complaints whether 
we found anyone to take it' further or not. Overall 
something has been done for them but their working 
conditions are very difficult, it is evident that they find it 
extremely difficult to make both ends meet. If they do 
not find work during rainy season, how will they feed 
themselves at the end of the day. They can hardly 
purchase items of daily use from the grocery shop in the 
village. We can see it that they are even deprived of 
roof over their heads. How we can use our knowledge to 
do something for them. Can we buUd such places in the 
villages, where they can take shelter when their houses 
get destroyed in the rains or some other misfortune 
occurs. We should construct such shelters in villages with 
a cost of Rs. 1 or 2 lakh so that the poor can stay there 
during hardship and community programmes can also be 
organized there. These places should be built to give 
them an opportunity to condoct such programmes. But 
the problem is that such people belong to the weaker 
section or scheduled castes and if other people overpower 
them and take possession of these places, they will hardly 
get an opportunity to derive its benefits. So, there shelters 
should be constructed in their colonies and be equipped 
with drinking water facilities. In such a difficult situation 
when their houses are destroyed in rains, we can extend 
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them these facilities. You are mentioning working condition, 
they do not even have work to do, their condition is very 
bad, and is a cause of much concem and anxiety. 

You all are. aware that roads are being constructed 
in villages. Roads are being constructed under Prac:ihan 
Mantri Gram Sadak Yojana and twenty to twenty five 
lakhs rupees are being spent for constructing one 
kilometer of road. Hon'ble Chairman, Sir, you would agree 
that the process of constructing these roads is very slow 
and even sufficient number of contractors are not available 
for this purpose. Major contractors hail from Delhi, they 
pass on these small contracts to the small contractors 
and these contractors pass on these contracts to the 
patty contractor and in this way these works are passed 
on from one contractor to another and as I perceive in 
place of investment of twenty four lakh rupees, only fIVe 
10 seven lakhs rupees are spent these works. The 
Govemment does allocate twenty five lakh rupees but 
this allocation gets divided at the State level, district level 
and site level. I would say in this regard that it would be 
a good approach if Panchayats are provided Rs. Five 
Iakh per K.M. to construct roads for connecting panchayats 
and if they construct good WVM roads then the means 
of transport will get improved. The roads in the rural 
areas are not in good condition and that is why public 
transport is not available there. They can work in the 
cities if they have facilities of public transport and they 
can take their family and parents, if not all, to other 
places during crisis. There are few opportunities of 
employment for the agricultural labourers now. We are 
anxious to know as to what altemative steps we are 
taking to give relief to such people bearing the brunt of 
unemployment. What do we propose to do to give them 
employment? This should be made public. There was a 
time when it was proposed to do mixed agriculture. But 
it proved to be a fiasco in our country. And that is why 
larger farm lands got divided into smaller ones. 

Now I will talk about education. What the Govemment 
have done for the education of their children? Whether 
we can make arrangement for the education of their 
children by setting up "ashrams'. If their children are 
grown up enough to be on their own, they can be 
educated in the ashrams built for this purpose in their 
villages or small "ashrams· can be set up at schools, 
places owned by panchayat. Their parents could not 
received education but their children must receive 
education. These days SalVa Shiksha Abhiyan is being 

implemented. It is true that through this campaign the 
message for education has been spread far and wide in 
the villeges. But the quality of education being imparted 
is still rather poor. Therefore, with a view to give education 
to all, are we building such schools in which children of 
weaker section can get education properly. The 
Govemment may formulate big plans, do great worka, 
spend crores of rupees and do good work in the interest 
of the country but even now there are twenty crore people 
who depend on agriculture, and do not even have 
agricultural land. What scheme the Government is 
formulating for such people? 

Even the condition of the health sector is the same. 
In the absence of roads, health facilities are also not 
available. I recently asked some organizations to do some 
work in the health sector in villages by providing them 
funds from the MPLADS. Some organizations are willing 
to do so but they do not have proper medical facilities. 
In this way agriculture labourers do not have houses and 
education then what do they have. They are helpless·· 
and what plans the Govemment are preparing to their 
helplessness. The Govemment wiD say there is this Bill 
and we will consider it and bring out some good plans 
for them. Therefore we should keep this proposal aside. 
Shri Hannan Moliah has given a proposal and we are to 
set this proposal aside. The Govemment will not take it 
seriously? What will be the Govemments stance regarding 
this proposal? What are the plans of the Government? 
How does the Government view this proposal? Has 
anything been done to take the labourers' Social Security 
Scheme forward. Had the work been done in this 
direction, the scene would have been something else. I 
have received reports from several districts and the 
scheme has been implemented in several districts. In 
this scheme a labourer had to deposit only one rupee 
and the same amount was contributed by the Government 
and in this way the labourers used to get the accrued 
amount of more than As. one Iakh at his old age. The 
Government should come forward with more such 
schemes and funds for the same should be mobilized 
through the funds of other schemes being run for the 
rural areas which need big amount. The Government will 
have to arrange the funds. The Government should 
consider as to how to solve the problem of housing for 
such people. The Government should consider the 
possibilities of giving them employment because mere 
100 days of employment provided under Rozgaar 
Guarantee Scheme can hardly fulfil their needs for 365 
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days. What are we going to do in this direction? 
Considering all these matters, it would be better if the 
Government will makes some arrangements for regular 
employment 

Can we utilize their free time by extending skill 
training. It is true that there is cottage industry for them 
but there is no arrangement for the marketing of their 
products. If they produce something or the other using 
bamboos in the cottage industry, they do not have means 
to sell them in the market. Now-a- days plastic is widely 
used and cottage industry products lose out to it and 
they are not sold In the market. They can be trained to 
produce such things that are used in Govemment offices 
and other places and they should be trained according 
to their capability. If we can take steps to give their 
children proper education and health facilities then I 
believe we wOuld certainly be able to do some thing for 
these labourers. It is our national responsibility to sail 
them out, this responsibility falls under social and 
economic justice and I believe that the Government would 
certainly take action to fulfH the social responsibility that 
we have towards the people of the country. 

[English! 

SHRI MADHU GOUD YASKHI (Nizamabad): Sir, I 
thank you for the opportunity given to me to speak on 
the most important subject, which. is dear to my heart. 

At the outset, let me congratulate Shri Hannan MoUah 
for bringing this Bill to protact the agricultural workers 
and to look after their wellbeing. I had an opportunity to 
meet him in New York when he came with the former 
Speaker, Shri Balayogi. 

As we are all aware, the biggest chunk of agricultural 
workers in the country is living in a pathetic condition. 

Let me share my little experience for a minute, the 
reason for my coming back to India from the US, after 
living there for about 15 years. There is one mends! in 
my District of Nizamabad called Machareddy mandet 
highest number of farmers committed suicide in that 
mandai. Hon. Leader of the TOP is present here; his 
leader Shri Chandrababu Naidu once said that agriculture 
is a waste. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): 
Never. 

SHAI MADHU GOUD YASKHI: II is a fact and I can 
quote it. At that time, the then Central Minister from my 
State, said: 

{Translation] 

Farmers commit suicide because they are not able to 
dlget food, 

/English} 

More than 162 million people in the country are living 
with one meal a day. The average income of a farmer-
according to the NSSO survey-is As. 2115 a month. 
The National COmmission on Farmers states that in UP, 
the most populous State in the nation with the highest 
number of farmers in the country- the average income 
of farmers drips to As. 1630 per month. If this is the 
case of farmers, imagine the plight of agricultural workers. 
Many of the marginal farmers who own one or two acres 
of land are self,empJoyed in the fields. 

With this background, I came back to India; I was 
the first person to offer financial help to the families of 
the farmers who have committed suicide. Unfortunately. 
even today, farmers are committing suicide in quite a 
large number in my State also. I do not feel shy in 
accepting this fact. It is a fact; it is happening countrywide. 
not only in Andhra Pradesh. 

It is also a good beginning by the UPA Government, 
fulfilling the commitments. The agricultural credit loan has 
been increased from As. 80.000 crore during the NDA 
time to As. 2,25,000 crore during this year. The UPA 
Government has also brought in the National Rural 
Employment Guarantee Scheme which substantially helps 
people in my district too. I can proudly say that mine is 
the first district in the State to implement the project 
completely which helped the poor agricultural workers, in 
their bid to have some employment and some means to 
live. 

It is our responsibility to bring a legislation which 
could protect them from exploitation by the landlords. You 
can take the example of my own district, Nizamabad. 
The average daily wages for women agricultural workers 
is Rs. 35, and Rs. 45 for men per day. Moreover, they 
do not get employment every day. When we move on to 
other districts of coastal areas in my own State. the 
minimum wages for women agricultural workers is 
As. 80, and Rs. 120 for men. The Minimum Wages Act 



387 Pfivste Member's Bill-Wilhdfllwn MAY 4,2007 Private MsmbBr's 8/11-WiIhdnIwn 388 

[Shri Kinjarapu Yerrannaidu1 
of 1948 obviously is not bringing in uniform wages across 
the country. So, obviously this Bill definitely is very 
important to protect the poor people. It depends on the 
conditions also. When the farmer himself is not getting 
returns of the investment made, obviously he cannot afford 
to pay to the worf(ers. Aam Admi 8Ima YoJana is a good 
beginning. When a worf(er is eaming Rs. 40 or Rs. SO, 
how can he support himself and his family? He cannot 
spend much on his children's education and health. A 
study shows that quite a large number of people get into 
the debt trap because they have to pay a lot on 
maintaining their health. Subsequent Govemments have 
faHed to provide primary health facility to poor people. 
especially in rural areas. This has indirectly affected the 
living conditions of the agricultural worf(ers. 

Why we have such a pathetic conditions of the 
agricultural workers today? You may see the increase in 
the fertilizers cost. Three years ago, to cultivate 1000 
hectares of land, the cost of seed used to be As. 2,200. 
The increase in its cost now is almost three times. Even 
the fertilizers' cost has gone up to 400 per cent. These 
indirectly contribute to farmers getting into debt trap and 
committing suicides. The concfrtion of agricultural workers 
is more pathetic. 

Though our State Government is providing free power 
to the agricultural workers but due to load shed power is 
provided in the midnight. So, the worf(ers have to go to 
their fields in the middle of the night and most of them 
cia either due to snake bite or are electrocuted. Obviously, 
the landlord does not compensate these worf(ers. So, 
this Bill will definitely help such unfortunate wor1<ers whose 
only means of living is to wol1c as workers in the field. 
If they die, their whole family is on the road. There are 
a number of such heartening incidents all over the country. 
Other hon. Members have already mentioned about them. 

The UPA Government under the leadership of 
Shrimati Sonia Gan~i gives importance to the agriculture 
which is also evident from the Fmance Minister's Budget 
speech which he gave 15 to 20 minutes to agriculture. 
He has not only brought in new Initiatives to help the 
poor agricultural worf(ers but has also supported the 
marginal workers who are self-employed and are also 
considered to be the agricultural workers. 

My senior colleague from Andhra Pradesh, Shri KS. 
Rao, did mention about various initiatives by the State 
and Central Government. 

[Translation} 

MR. CHAIRMAN: We had to extend the time for 
discussion on this Brn by half an hour. Three members 

are· yet to speak and the . hon. Minister is also to give 
reply. 

SHRI HANNAN MOLLAH (Uluberia): Mr. Chairman, 
Sir, please axtend the time till the discussion on this Bill 
is over, it would be better. 

MR. CHAIRMAN: We an try to complete d1scussioi1 
on this by four o'clock 80 that other Bill may be lntrduces 
otherwt&e It would be possible to do so. 

Everybody should be brief and precise, including 
yourself. 

SHRI MADHU GOUD YASKHI: Unlike NDA and 
Opposition TOP, the Congress Patty under the UPA and 
the State Congress Party Govt. have started a number 
of initiatives to help the farmers. Unless the farmer is 
paid for his work, we wiU not be able to protect the 
agricultural worf(ers. 

The other major threat these agricultural workers are 
facing in the rural areas Is the new SEZ policy. Thousands 
of acres of cultivable land are given to the industrialists. 
Poor worf(ers with no education or other employable 
quality are facing a threat. I would suggest that instead 
of thousands of acres of cultivable land a few acres of 
land, that too non-agricultural land, should be given to 
SEZ so that the agricultural workers are protected. 

15.30 hr •• 

(DR. lAXMINARAVAN PAHDEV In the Chait} 

" it is necessary to give agricultural land, then the 
agricultural wor1<ers should be protected. They should be 
trained to get various other jobs. I have seen one of the 
SEZ companies doing this In Andhra Pradesh. But It 
should be done uniformly. It should be made compulsory 
that any SEZ company acquiring land should protect these 
agricultural workers. The farmers should be trained and 
told new methods of cultivation. High yield seeds should 
be provided to them. In Andhra Pradesh, in many areas 
the agenIS provide seeds but most of the times they 
provide adulterated seeds. The farmer is depending on it 
solely. He waits for the crop to come up but there is no 
scope of it coming up. With the result, they end up in 
committing suicides. The current Government, especially, 
hon. Prime Ministerji mentioned a few selected States of 
this country including Vidarbha region and in Andhra 
Pradesh. 1}lirteen districts are also covered by assistance 
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from the Cenbal Government. They have been given a 
apeciaI package and over R8, 900 crore have been given 
to Andhra Pradesh alone. That is a good beginning which 
would help these farmers substantially. 

With these words, I would once again congratulate 
hon. Hannan Mollahji for bringing this Bill. I am sure we 
all agree to protect agricultural workers from exploitation 
by the landlords and other rich people. The Government 
should bring stringent and enforceable measures to see 
that the exploitation of the agricultural workers is stopped. 

{TmnsIsIionj 

·SHRI M. SHIVANNA (Chamrajanagar): I rise to 
support the Agricultural Workers Welfare Bil1-2003 brought 
by Shri Hannan MoHah. The Hon. Minister of Labour and 
EmpIoyment,Shri Oscar Femandesji is also present here. 
Shrl Oscar Fernandesj.i is very sincere and honest a 
person. He is working for the welfare of the labour round 
the clock. He has afways reised voice for the welfare of 
the labours. It is good that we are DISCUSSing here a 
very important BiD in the presence of Hon. labour Minister. 

As we all know more than 75% of our people live in 
villages. StiR 70% people depend on agriculture. We can 
put agricultural workers in different categories such as 
small farmers, medium farmers and big farmers and daily 
wagers or coolies. Most of the small farmers are coolies. 

I myself belong to peasant family. I am son of a 
farmer. I am very well aware of the diffICulties of the 
agricultural workers. I can better understand the agony 
of the farmers. It is very unfortunate that even today in 
a large number of villages the landlords or the village 
Heads take decision as to how much wage should be 
fixed per Head. In many villages a meagre amount 
Rs. 50/. is paid to male workers, Rs. 25/· to female 
workers. And nobody can question the landlord. This is 
the prevailing situation in Rural India. Now in view of 
such a situation our Hon. Member has brought this timely 
historical BiD. People of all sections of the country are 
very happy about this Bm. I also appreciate this BiD from 
the core of my heart. 

Today we have been noticing that people of urban 
areas can get any job for their livelihood. Whereas in 
rural area It Is very difficult. When there is sufficient rain 

"English trat ISIatIon of 1he speech originally delivered In Kannada. 

they will get job opportunities. That is why people are 
selling off their land and migrating to urban areas to find 
means for their livelihood. Only those agricultural families 
who are having more lands, pump sets and irrigation 
facilities, are leading happy life in villages. Others are 
having only one option that is to work as coolie. which 
is also not available all the times. Today the UPA 
Government has brought a very good programme for 
providing free education for the children upto 10th 
standard under the Sarva Shiksha Abhiyan. Because of 
this programme many farmers are sending their children 
to school. Otherwise it would be a very difficult task to 
agricultural workers to send 1he1r children to schools as 
these workers are eaming only Rs. 50/· per day. How 
can an agrlcuHural worker send his children to school 
paying fees when he is earning such a meagre amount. 
It is very <flfflCult for an agrlcuHural worker to send his 
children to study in engineering or medical colleges. It 
would be difficult for them. So I feel it is a very good 
scheme of UPA Government to take all the responsibilities 
to provide education for children. Otherwise it will be 
unimaginable to have education for children of agricuHural 
workers. An agricultural worker, who is earning Rs. 501· 
per day could not even get 4 kg rice with that amount. 
Because Minimum price of rice per kg. is Rs. 201·. If 
there are 10 members in his family how can he feed 
them. Therefore I would like to suggest that common 
wage should be fixed without gender bias. 

Apart from this we have been seeing every where in 
the country farmers committing suicide. It is a matter of 
grave concern. We should think as to why the farmers 
commit suicide why it is increasing day by day. I feel it 
is because there is no rain, no crops, severe drought, 
and famine condition over and above that credit burden. 
These are the factors which force farmers to commit 
suicide. So Government should come forward to rescue 
the farmers and take concrete steps to address the 
problem. I stress upon the Government to bring necessary 
legislation to fix same wage for same work. I would like 
to say that like Swama Jayanti Shahari Rojgar Yojana 
the UPA Govemment has introduced N.R.E.G.A. Rs. 60/ 
·is being paid to a person per day. This includes 5 kg. 
of rice plus As. 35 in cash. Under this programme a 
person can get job for 100 days. It will definitely help the 
people of the Rural India Apart from this, my humble 
request to the Hon. Minister is that the Government should 
bring an insurance scheme to the workers of agriculture 
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and other sectors. The Government itself must pay the 
premium amount on behalf of the workers covered under 
the Insurance Scheme. The coolies and agricultural 
workers should be given top priority in that scheme. 

A Government employee, may be able to pay his 
premium for his insurance policy and when he dies he 
would receive As. 5 lakh or 10 lakh. A coolie/an 
agriculture worker will not get even a single paise from 
any source, when he dies. Large number of workers are 
working in the field of construction of building, roads etc. 
There is no security for their life. So a coolie /agriculture 
worker may not be able to pay his /her premium that is 
why it would be a great help if Government steps in to 
pay for him. 

Sir, it is a very serious matter that people particularly 
farmers have been migrating towards urban areas, they 
are not preferring to stay in villages as they are not 
getting jobs. But in urban areas people get jobs somehow 
and earn atleast As. 1001- per day. Whereas in villages 
people are not even getting jobs for As. 25/- or 
As. 30/- per day. That too they are being exploited by 
land lords, who are behaving like dictators even today. 
To control and stop such atrocities on viUage people 
particularly agricultural workers and coolies, I urge upon 
the Govenvnent to bring stringent law for getting equal 
wage by aU agricultural and other workers. 

FinaUy I would like to suggest on housing assistance. 
Government is providing financial assistance. Under the 
schemes like Indira Awas, Vambay Yojana. But a mere 
As. 20,000/- rupees is not enough to build a house. 
Therefore I request the Government to increase this 
financial assistance to atleast As. 50,000/- with this I 
conclude thanking once again Shri Hannan MoIIah, Hon. 
Labour Minister Shri Oscar Fernandes Ji and I also 
express my gratitude to Hon. Chairman for giving me an 
opportunity to participate in this discussion. With this I 
conclude my speech. 

{English] 

SHRI KINJARAPU YEARANNAIOU (Srikakulam): Sir, 
at the outset. I congratulate Shri Hannan MoIlah who 
has brought this very important and crucial legislation 
before the House, namely, the Agricultural Workers Welfare 
Bill, 2005. 

This is a very Important legislation. The UPA 
Government has promised to bring a comprehensive 
legislation to benefit the labourers of the unorganized 
sector. Three yeara of their rule have lapsed and another 
two more years are left now. When wlH the BID be brought 
to the floor of the House? If the Bm will get passed, then 
many problems of the unorganized labourers will be 
solved. More than 50 per cent of the unorganized workers 
are agricultural labourers. And so, we have to concentrate 
on agricultural labourers. 

Everyone is talking about growth. Last year, we have 
achieved 9.2 per cent growth. Growth without equity Is 
meaningless and fruitless. It is all right that we are earning 
money and we are increasing our GOP. Finally the fruits 
of Independence and fruits of democracy should percolate 
down to the poorest of the poor. Only then the GOP has 
got some meaning. 

Shri N.T. Rama Rao was the Chief Minister of Andhra 
Pradesh. He started his Party in 1982 and within nine 
months, he came to power in Andhra Pradesh. In his 
first Cabinet meeting, he took three policy decisions, 
namely, to provide shelter, pennanent housing to the 
poorest of the poor and to provide ctothes at 50 per cent 
subsidy, and to provide rice at As. 2 per kilo. These 
three decisions are intended for the webre of the poorest 
of the poor in the society. Nowhere in the country has 
this happened in all these yesrs. Every Chief Minister, in 
his election manifesto, promises rice for As. 2 per kilo, 
etc. But in the whole country, the TOP is the only Party 
which started an these welfare measures. Even now, there 
is so equality of social status for the agricultural workers. 
The farmer is not having access to education, health, 
safe drinking water, good roads, etc. His children are not 
educated properly. He is not getting proper wages. These 
are the problems being faced by agricultural workers. 

We are the elected representatives of the people of 
the society. The Executive, the Judiciary and the media 
are playing their roles. We have organizations in every 
field like we have the autorick&hawa union, union for car 
drivers, etc. They have unions in every field. But in the 
unorganized sector, there is no union. So, they have no 
influence on the Government as regards their problems. 
There is no unity among them. That is why, I say that 
the Centre as well as the States have to take care of 
the unorganized labourers, particularly. agricultural workers. 
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The introduction of the National Rural Employment 
Guarantee Bill has not served Its pUlpOse fully. It is all 
right that we are providing employment temporarily and 
to some extent, It is a good legislation. But it does not 
give permanent remedy. It is meant to provide 100 days 
employment. If there is one crop cultivated, they wifl get 
employment for four to five months. As regards agricultural 
workers, the viHages are situated in the project areas 
and if they get two crops, they get seven months 
employment and in India, most of the land is rainfed and 
they may not get four months real work in a year. For 
the remaining 150 days of employment, who will take 
care of them? The Government will have to take care of 
them. Employees of other sectors are entitled for pension, 
insurance and women workers are getting maternity 
benefits. Why is it not so in the case of agricultural 
workers? 

They are also part of this nation. They are also doing 
hard work for increasing the GOP. In this society, different 
people are in different professions. Some are politicians; 
some are employees; some are journalists and some are 
judicial offICers. Uke them, these people are also working. 
They are providing food to the entire nation, to hundred 
crores of people. We should be ashamed if they are 
made to suffer. 

Hon. Finance Minister, three days back, told the 
media that the revenues collected during the year 2006-
07 was As. 4,70,On crore. That was the kind of income 
that was generated. It was more than what is estimated 
in the Revised Estimates. It was Rs. 5,000 crere more 
than what is estimated in the Revised Estimates. So, the 
Government is getting more income. That income should 
percolate down to the poorest of the poor. Most of the 
people who suffer belong to the unorganized sector. 

If you bring in a legislation in this regard, everybody 
will support you. The States wiN also support you. I am 
requesting Shri Oscar Fernandes, who is the champion 
of these people, to bring in a legislation to give the 
workers in the unorganized sector, particularly the 
agricultural workers, a legal status so that they can get 
pension, health benefits, insurance benefits, their children's 
education, hospitals etc. We are ready to support you. 
Without unorganized labourers, there is no industry, there 
is no farmer, and there is no wealth in this country. 
Seventy per cent of our people are dependent on 
agriculture and allied industries. Most of these workers 
are from agriculture. 

In this situation, I am requesting the hon. Minister to 
bring in a legislation without any delay in consultation 
with the States. We are ready to support you. If you 
bring in that legislation, most of the problems of 
unorganized labourers, including the agricultural workers, 
will be solved. 

SHRI T.K HAMZA (Manjeri): Mr. Chairman, Sir, thank 
you for giving me this opportunity to say a few words. 

First of an, I would congratulate Shri Hannan Mollah 
for having brought a Bill like this. We all know the fate 
of the Private Members' Bill. We all know that it is not 
going to be passed. But the intention of the Bill, I 
understand, is to bring their plight to the notice of the 
Government and to make the Government to think of 
them. The reason for the backwardness of this country is 
that we have forgotten agriculture and agricultural 
labourers. That is our failure. After Independence we have 
attained progress to a certain extent. But we have 
forgotten these people. Nothing has been done so far by 
the Government of India for their welfare, irrespective of 
which party was in power. This is a very important matter 
to be considered by the hon. Minister. 

The first labour in the world is the agricultural labour. 
Then comes the fishermen, industrial labourers, etc. We 
have forgotten that. To what extent development is 
possible in other fields, without achieving development in 
agriculture? How can we feed the people? This is 
forgotten by us. That is our failure. That is my first point. 

Secondly, as my learned friend has submitted, since 
they are not organized they are exploited. It is not an 
industry and it is not confined to one place. They are not 
united. It is very difficult to organize them. But they should 
not be exploited. Some legislation should be brought out 
to give benefits to help them all over India. 

After Independence, I searched and found, no State 
has done anything to them so far, except the State of 
Kerala. In 1981, Kerala Assembly passed a Bill giving 
effect to Agricultural Labourers Pension Scheme. That is 
still continuing. I understand, in no other State such a 
Bill has been passed. So, to a certain extent, in Kerala 
agricultural workers are benefited. In addition to this, the 
Kerala Assembly passed another Bill for se~ing up 
Agricultural Labour Welfare Fund. They set up a Fund 
tor providing some help to them. 
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There is a contribution by the owner, by the labour 
and by the Government With that a lot of fund has been 
organized which will be beneficial to the agricultural 
labourers. I am not saying that we have achieved 
everything. At this juncture, we are going to celebrate 
150 years of India's Freedom struggle and we have also 
completed 60 years of Independence. But we have not 
started to think about the agricultural labourers. However, 
because of this Bill, the hon. Minister may kindly look 
into the matter and take the initiative to have a legislation 
applicable to allover India as has been done in KeraJa. 
It was done in 1981 in Kerala and no other State. has 
done it. 1t was discussed and postponed again and again. 
There are a number of opinions about it, but nothing has 
been brought out so far. Therefore, my humble submission 
to the hon. Minister is that he may kindly think over on 
the proposal of this Bill. In the light of this Bill, WeHare 
Fund and agricultural labourers' pension and some other 
help also may kindly be considered and a fresh legislation 
may be brought in this House. 

SHRIMATI C.S. SUJATHA (MaveRkara): I am happy 
that my colleague, Shri Ha~an MoIIah, has introduced a 
Private Members' Bill on Agricultural Workers' problems. 
It gives an opportunity for all of us to express our views 
on one of the most vital problems faced by the large 
number of poor people in this country, the unorganized 
workers especiaJIy the agricultural workers. 

It may be recalled that the UPA in its National 
Common Minimum Programme has solemnly assured that 
they would bAng forward such a legislation and 'enact it, 
if voted to power. I would like to remind you that you are. 
in power for the last three years. During the course of 
these three years the hon. Minister of Parliamentary 
Affairs, Shri B.K Handique, assured this House that such 
a Bill would soon be introduced. Now years have passed 
but the BiD has not yet been introduced. 

Now when the Demands for Grants under the control 
of the Ministry of Labour were cflSCUssed, the young and 
the dynamic Minister, Shri Oscar Femandes, assured the 
House again that he would introduce the Bill during this 
Session itseH, Probably, this Session would come to an 
end in another ten days. So while replying the debate, 
we wiH eagerly wait tor hearing from you when exactly 
you are going to introduce the BiR. 

I may reeaH that in Kerala a Iegi8lation has been 
enacted almost three decades ago providing better 

condition, job security and welfare to the agricultural 
workers. You may be interestttd to know that this 
legislation was discussed by Shrimati Indira Gandhi as a 
model legislation. In a letter to au the Chief Ministers, 
she recommended that auch a legislation should be 
enacted by all the States. But, unfortunately, nothing has 
happened. 

Why are we insisting for this legislation? Among the 
93 per cent of the total wor1cforce in India of which more 
than 50 per cent are women belonging to the unorganized 
sector. To them, all these years even minimum justice 
was denied. We are only saying that social justice ahouId 
be done to these people. I remember late Pandit 
Jawahar1a1 Nehru's words while describing what should 
be the path of Indian economic development he 
unambiguously told that India needs economic growth with 
the social justice. It is that we are demanding. 

fTnmslBlion] 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): Hon'ble Chairman, Sir, at the outset, I'd 
lika to thank you and an the members of the House, 
especially Shri Hannan MoUah who has presented this 
Private Member's Bill. I thank him on behaH of the Govt. 
as well as the Ministry of Labour and Employment. 
Besides, I'd also like to lay my written speech on the 
Table. 

[English] 

Sir, at the outset, Jet me exprass my gratitude to all 
the hon. Members, especially hon. Shri Hannan MoiIahji, 
who have drawn the attention of this august House 
towards an extremely important and relevant issue with 
regard to the weHare of agricultural workars. Agricultural 
workers constitute a high percentage of worldorce in India. 
According to the survey conducted by the National Sample 
Survey Organisation in 1999-2000, more than 60 per cent 
of the wor1cforce in the unorganized sector is engaged in 
agricultural work. In spite of the fact that these agricultural 
workars have such a huge numerical strength, they are 
extremely vulnerable to exploitation ,on account of their 
low level of literacy, low level of awareness and persistent 
social backwardness. 

Shri Hannan MO/lahjI has rightly pointed out that there 
is no uniform Act In the country with regard to conditIonS 
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of work and other social security measures like accident 
Insurance, health and maternity benefits, etc. for 
agricultural wor1<ers. I fully agree with him that these 
sections are a deprived lot and a large number of them 
are living below the poverty line. The hon. Members have 
rightly pointed out that a majority of the agricultural 
workers belong to the Scheduled Castes, . Scheduled 
Tribes, Minorities and the Most Backward Classes. 
Successive Govemments in the past have been attempting 
to address the issue relating to unorganized sector 
workers, especially those In the agricultural sector. 
Shri Hannan MoUahji has correctly stated that the Labour 
MinIsters' Conference in 1981 also considered a Bill for 
agricultural workers but no conclusion could be arrived at 
as there were c:ifferencea amongst the Slate Govemments. 
Though some of these c:ifferunces still persist, yet our 
Government Is committed to bring about a comprehensive 
legislation for the weHare of workers in the unorganized 
&eCtor which will include agricultural labourers. I have 
reiterated this the other day. 

Again. I am reiterating it today. We are making all 
&Horts to present this Bill sometime during this Session 
of Pariiament itseH . ... (Intenuptionsj We are bringing it 
forward in this Session itseH. 

J would also like to infonn the House that the National 
Commission for Enterprises in the Unorganised Sector is 
also working on a BIll relating to the working conditions 
of workers in the unorgaOlzed sector. As soon as the 
recommendations of the Commission are received, we 
wiD start working on this Bill also. 

Shri S.K. Kharventhan ha$ rightly highlighted the 
problems of agricultural labour. He has also drawn the 
attention of the House towards certain health-related 
issue8, including the insurance against' accident 

Prof. Rasa Singh Rawatji made a mention about the 
abeence of any social security, including insufBOCEl and 
pension, for agricultural labourers. 

SM Shailendra KumarjI indicated that a large number 
of labourers wotking In the field of agriculture, forestry, 
fishery and plantation fall in the category of landless 
labourers. The tasks that these labourers perform are 
hazardous In nature. Hence, there Is a requirement for 
life and health insurance covllrage. their pension and other 
such' facilities. 

16.00 hra. 

He also mentioned that as the work~ are unable 
to get employment in rural areas, they migrate to cities. 
We are hopeful that the National Rural Employment 
Guarantee Programme will address this problem. The hon. 
Member has also drawn the attention of the House 
towards child labour. We have taken a number of steps 
including rehabilitation of child labour to tackle this issue. 

Shri Sugrib Singh, while highlighting the plight of 
agricultural labour, exprassed his desire that an insurance 
scheme be put in place for agricultural workers and 
unorganized labour. He also expressed apprehension over 
coverage of the existing insurance scheme. I would like 
to assure him that all his suggestions would be given 
due consideration while formulating the schemes for 
workers in unorganized sector. 

Shri C.K. Chandrappan has correctly pointed out that 
there should be strong political will to bring about a 
legislation for the welfare of the workers in the 
unorganized sector. As mentioned eariier, our Government 
has commitment and dasire to bring about such a 
legislation at the earliest We have stated this in our 
National Common Minimum Programme also. The Prime 
Minister has, time and again. spoken about the 
commitment of the Govemment for bringing this Bill. The 
UPA Chairperson Shrimati Sonia Gandhi is very much 
concerned about the plight of workers in the unorganized 
sector. So, I again repeat that we are going to bring this 
BiH soon. 

Shri F~s George drew the attention of the House 
towards the plight of farm workers on account of their 
being totally unorganized. He also pointed out that there 
is no enforcement of laws, specially the Minimum Wage 
Act, which is already in the Statute Book. The Members 
of this august House are aware that the enforcement of 
the Minimum Wages Act is primarily done by the State 
Governments. However, we have been writing to the State 
Govemments to implement this Act in letter and spirit. I 
shall continue in my endeavour to impress upon the State 
Govemments to strictly enforce the provisions of this law. 

Dr. Sebastian Paul gave the example of Kerala with 
regard to various SOCial security schemes. I would like to 
infonn this august House that while formulating weHare 
schemes for workers in the unorganized sector, we are 
examining the schemes that are being presently 
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administered by various State Govemments, including the 
States of Kerate and Tamil Nadu which have brought in 
many welfare schemes. 

Shri Mitrasen Yadav drew the attention of the House 
towards the plight of building and other construction 
workers. In this context, I would like to state that with a 
view to formulating and implementing welfare measures 
for building and other construction workers, a legislation 
was enacted in the year 1996. The implementation of 
this Act was to be undertaken by the State Governments. 
I must admit that aU the State Govemments have not 
been forthcoming in this regard. We have been taking up 
this Issue with the State Govemments in various fora 
and I shall continue to do so in future also. I have recently 
taken up this matter with the Labour Ministers of State 
Govemments when I met them here at the National 
Conference on Labour and impressed upon them to take 
up this issue seriously. 

Dr. R. Senlhil, in his speech, has provided some 
useful suggestions with regard to the Bill presented by 
Shri Hannan MoHah. His suggestions win be useful to us 
while we consider formulating the Bill for the welfare of 
the workers in the entire unorganized sector. 

Sir, today aiao, continuing the debate on the Bill, 
many Members have given their suggestions. Shrl Kiren 
Rijiju from Arunachal Pradesh spoke on 60 years of our 
Independence. I would like to assure him that at least on 
the occasion of 60th anniversary of our Independence 
we are going to bring in some relief to our agricultural 
workers and I congratulate Shrl Hannan Mollah tor 
bringing this BiR. 

I would also like to say that a Group of Ministers 
are working on this Bill and may be within a very few 
days, we are going to take up the matter in the Cabinet. 
He has also said that we should consult other Ministries. 
That is exactly. why a Group of Ministers' team is 
constituted to go into the entire matter. 

Shri Sudhakar Reddy has also given his valuable 
suggestions. He has emphasized that minimum wages 
are not paid to the agricultural workers uniformly all over 
the country. He has also said that it is not enough if we 
give 100 days of minimum work to our agricuJlural workers 
and that we should make it to 200 days. I think. first we 
have the responsibility to cover the entire country. We 

have covered 200 districts and now we have extended it 
to 330 districts. Let us cover all the districts and then let 
us examine the scheme and see what we can do about 
it 

Shri Mahtab also gave very good suggestions about 
social security the Japanese Model and things like that. 
I think. we will go into these models before we finalise 
the scheme. 

Shri K.S. Rao also spoke that the Government itself 
is bringing forward this But and he has given a lot of 
suggestions about providing hOU$ing and extending the 
benefits to the workers. 

Shri Appadurai has also spoken about effective 
implementation. Shrl Satyanarayan Jatiya, a fonner Labour 
Minister also spoke and said that they had made a 
beginning and we should progress. Shri Madhu Goud 
Yaskhi also said that we are all committed to the farming 
community. He has spoken about the suicides being 
committed by the farming community. It is very essential 
that we do something to prevent these suicides in the 
country. 

Mr. Shivanna, Namaskara. 

Shivannaji has spoken in Kannada tor that I 
congratuJate him. 

Shri Yerrannaidu, a &enlor Member of this House 
also said that the fruits of prosperity should be shared 
with the poor In the country, which is a very right 
expreSSion and we are very much committed to do that. 

Shri Hamza has said that priority should be given to 
the agricultural workers. Shrimatl Sujatha has also spoken 
and has given very good suggestions that we should 
bring the Bill early. 

Since, we are bringing thle BiU in the Parliament in 
this Session itself, I would appeaJ to hon. Shri Hannan 
Mollah to kindly withdraw this Bill and not to press for 
passing of this Bill as a Private Memebrs' Bm. 

I thank once again the Chair and aU the hon. 
Members for extending their full support In this debate. 

SHRI HANNAN MOLLAH: Hon. Chairman Sir, I 
congratulate the hon. Labour Minister for his reply and 
for accepting all the uniform suggestion of this whole 
House that such a Bill is required. 
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You know that we have di8cu888d it at length. For 
three decades this movement is going on all over the 
country by the agricultural workers in the unorganized 
sector. About 97 per cent of the workers in the 
unorganized sector were living without an umbrella of 
law and without the protection of law for many years. 

We are happy that this UPA Government has taken 
some initiatives and the Commissions have also prepared 
the draft. I have also been consulted to comment on the 
draft. There wera certain limitations. I have already written 
about them because there is no provision of proper 
registration, maintenance of records and identification of 
those agricultural workers in the unorganized sector. There 
wiH create problem regarding migration. That provision, I 
have suggested, should be included. I have given in 
writing to the Commission that there are four or five 
points where it ie lacking. I have also requested that all 
the suggestions made in the House should also be 
considered because about 21 Members from all the 
political parties have extended not only their support, but 
also they have given valuable sUggestions on different 
aspects of these two Bills. The Government is proposing 
three Bills. one Is for agricultural workers, one is for n0n-

agricultural unorganized sector, and one is for pension 
and welfare for both the Bills. But I suggest that in the 
basic Bills, that should be mentioned. Either pension and 
weHare should be mentioned in these two Bills itself. or 
if they are not mentioned in the Bills, there should be a 
specific backing clause that pension and weHare will be 
provided according to the separate Bill being brought for 
the welfare. Legal backing should be there in the mother 
Bill, otherwise it will create some confusion. That is also 
necessary .. 

Another suggestion that many hon. Members have 
given is that these people should have right to form union. 
We fight for making a law and then we have to fight to 
implement it. In our country the basic problem is 
implementation. Many good laws are there but they are 
only in the sheH of the offices; they are not being 
implemented. If people know about their rights, and fight 
for their rights, the Government and officers are forced 
to implem~nt it. The unorganised sectors should be 
organized; they should form their associations. They 
should bring pressure on the Government to implement 
the Bill. So we are very happy that our waiting period of 
three decadea-eo many years-is over. As he has 
promised that within this SessIon, this Bill will be brought. 
We hope that 97 per cent of the workers of the 

unorganized sector of the country will get certain legal 
protection on the basis of which they can further build 
up their balUe, theif struggle to get a better deal in this 
country. I thank the Govemment; I thank all the Members. 
I hope that before this Session ends, we win go back 
horne with the new Act for the weHare of the unorganized 
sector. Thank you, Sir. 

MR. CHAIRMAN: Shri Mollah, are you going to 
withdraw it, as the hon. Minister has assured you? 

SHRI HANNAN MOLLAH: Sir, on the basis of the 
assurance given on the floor of the House, I would like 
to withdraw the BOI with the support of the House. 

I beg to move for leave to withdraw the B~I to provide 
for the weHare of agricultural workers and to regulate 
their employment and conditions of service and for matters 
connected therewith. 

MR. CHAIRMAN: The question is: 

"That leave be granted to withdraw the Bill to provide 
for the welfare of agricultural workers and to regulate 
their employment and conditions of service and for 
matters connected therewith: 

Ths motion .... IIdop/fId 

SHRI HANNAN MOLLAH: I withdraw the Bill. 

[English] 

MR. CHAIRMAN: Item No. 47. Shri Mohan Singh-
not present. 

Item No. 48, Shri Chandrakant Khaire. 

16.14 hr.. 

PRIVATE MEMBER'S BILL-
Under Considel1!ltion 

Promotion of Self~mployment Bill, 2006 

fTmnsIsIion] 

SHRI CHANDRAKANT KHAIRE (Aurangabad. 
Maharashtra): Sir. I beg to move: 

"That the Bill to promote self-employment among 
educated youths and to provide tor matters connected 
therewith or incidental thereto be taken into 
consideration.' 
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Sir, I am happy that Shri Hannan Mollah started a 

discussion in the House on the unemployment prevaning 
in agriculture sector. The hen. Minister was present in 
the House during the discussion and he also gave reply. 
He Is also going to introduce a Bill in this regard in 
future. Today, I rise here to initiate discussion about the 
condition of educated unemployed in India. The educated 
unemployed in the country account for approximately 3 
crores and they have nothing to do. Parents provide 
education to their children with the hope that their children 
would do some kind of work or set up any industry that 
would further provide employment to the other 
unemployed. AssIstance centres exist in all the States 
that are meant for the educated unemployed, but they 
are not well-equipped. There Is a provision of granting of 
loan of rupees one Iafch under the Pradhan Mantri Rozgar 
Yojana but the loan is not granted even after doing the 
rounds of the banks many times. Banks don't provide 
loan of more than 40-50 thousand rupees. Such an 
amount is not sufficient to start any business. 

Presently, some persue MBA, some Engineering, 
some civil or electronic engineering courses. Country 
needs computer engineers but they are hard to find. There 
are three crore educated unemployed people in the 
country. We should help them in some way. 

Sir, I have introduced this BiH with the objective that 
lis Centre should exist in every district. As District Industry 
CenIres are there to asaist the industriaIista 8imiIaJ1y, there 
should be a self-employment offICe!" at district level. The 

-said officer should be appointed to guide the educated 
unemployed. H anybody wants to start a business, that 
officer should be there to tell him about future proapec:t8 
of that business. Such officers should meet at regular 
intervals. The officers should give information as to from 
which banks loan may be taken. This may help them 
become seH-dependent. 

The educated unemployed come to us and ask us 
to get them a job in some company, the reason being 
that we are public representatives. Many people ask us 
to get them job in any department of Central or State 
GoVt. Presently, there are recruitment centres everywhere 
which have their own rules such as of railways, provident 
fund office, P&T, PSUs. Our Party, Shiv Sena has opened 
a Centre for the educated unemployed in Munlbai. Hon'ble 
BaIa Saheb Thackeray always says that why run after 
jobs since they are not so much in number, so be seIf-

employed, start seIf-employmerit. Therefore our party has 
set up such a Centre in Shiv Sena Bhawan at Oadar In 
Mumbai where the educated unemployed are guided. If 
such Centres are set up In each district through Govt, 
the number of the ectucatecI unemployed would certainly 
decline and they become self-dependent leading to 
country's progress. 

Today, the· country Is progressing a lot. Earlier, a lot 
of problems were there. It's computer era today. We are 
progressing in the fteld of electronics. Today, work is not 
done manually. All the work is carried out through 
machines. It leads to increasing unemployment. There's 
the MIOC in Maharuhtra. Industries are set up through 
it. There's the GIOC in Gujarat. They have their 
corporations at different locations. Industrialists are 
provided land through Corporation. They also have a 
Centre of their own that assists the industrialists. Similarly, 
if smaU industry is set up, small bueIness Is started or 
small community Centre is set up for the educated 
unemployed, it would certainty help them more and more. 
They may certainly get work in all the big industries and 
medium projects. The Educated unemployed would be 
uplifted through job work and their number decrease day 
by day. It should be thought of. As Shri Oscar Fernandes 
ji has said that a scheme called EGS meant for the 
unemployed has been introduced in nxaI areas which 
provides for payment of rupees eo per day in case of 
having no wOt1t. Such a scheme Is meant for the rural 
labourers. But, sometimes in rural areas tt\e educated 
unemployed have to plough the field, and they are not 
able to migrate to other places the reason being that 
who would to look after their fields of five or ten acres 
in their absent. They should be provided education by 
the Ceptt. of Agriculture. Many persons obtain B.Sc. 
degree and work at home. If the officer provides them 
also the seH-employment in these centres, it would 
certainly go a long way in helping them a lot. Such 
centres exist In every district. Anyone seeking Information 
could get It whlthin five or seven minutes from the 
collector's office. But today, despite existence of such 
information and assistance centres, it Is not possible to 
provide jobs to the unemployed owing to their large 
number. 

Many people thought that Mandai Commission wHI 
provide jobs, but since vacancies were not advertised, 
how one could have got them? Today, many offices have 
vacancies, but departments, do not· have budget for flIfmg 
the same. At many placea work has been outsoun:ed to 
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decI'8aa8 the expenditure, it has been happening for quite 
some time now. This way, how will one get Centre 
Government or· State Government job? Suppose, we ask 
someone to fin inform after one thousand vacancies are 
advertised but after filling up form, when it comes to 
Interview, one lakh candidates appear for interview for 
these vacancies, how will they compete? Hence such 
arrangements should be made that they get employment, 
then, I feel that there will be definite progress. Through 
you, I would like to request the hon'bla Prime Minister to 
do something in this direction. You have told that a Bill 
for the waHare of labour is being brought. You have given 
good assurance with regard to question raised by hon'ble 
Hannanp and other Members. I would fike to say that our 
country has a very serious problem in the form of 
educated unemployed. They do not get job after 
completing their education and due to non-availability of 
jobs unemployment increases. Some arrangement should 
be made by the Central Govemment to provide assistance 
to these children. For this, a Bill providing for setting up 
of a Centre in each district which may provide assistance, 
be brought. Nationalised banks do not give money to 
them, there, my suggestion that a provision should be 
made for providing money to them. Today, I would like to 
say that this BiH should be passed. However, we can 
withdraw it if you wish. You should bring about the BiH 
after you have given the assurance because Central 
Govemment have aIao made a provision of nearly Rupees 
200 crores. 

1 would not elaborate much but will say that it's a 
amaH BIt. Hannan P's BHl was quite big. Hence bring a 
Bill for the same at the earliest. As per the record, today 
India has nearly three crore educated unemployed. This 
is my humble request that their problem may be solved. 

Motion movtKI. 

MR. CHAIRMAN: 

"That the Bill to promote seH-employment among 
educated unemployed youths and to provide for 
matter there with or inicidental thereto be taken into 
consideration-. 

DR. KARAN SINGH YADAV (Alwar): Mr. Chairman, 
Sir, Shri Chandrakant Khaire has brought such an 
important Bill in the House today which draws our 
attention towards the basic problem of our country. India 
is a country where number of youth is quite high. This 
country has nearly 7% youths. Unemployment Is the 
biggest problem of our country. On one hand, people are 
sitting 'Idle In viRages and educated youth in cities are 

ImplemenfllOon 01 Compnlhsnsive 
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also idle on' the other hand. Kindly try to analyse the 
state of those parents who provide education to their 
children by spending heavy amount and when he returns 
after completing his B.Ed or Nursing or Computer Course 
or ITI or engineering, it is hoped that he will get job. 
Unemployed youths move around the offices and keep 
applying for the jobs, but they do not get a job. In this 
depressed situation he gets involved in anti social 
activities. Today, behind every crime, there are educated 
and sharp and intelligent people. Those who do not find 
employment at right time find themselves into petty crimes 
and later involve into big ones. I would like to tell 
something about my area that a few days back a group 
of motor-cycle thieves was caught. Unfortunately these 
all were such people who were graduate and were in 
search of jobs. One stole a motor cycle. He sold it in 
Haryana at a throwaway price, enjoyed for a few days 
and then again stole another motor-cycle and gradually 
they formed a gang. After Motor-cycle stealing they tum 
to car thefts, took a taxi on rent and on the way beaten 
up the diver of the car and thrown him down and sold 
the car. After that they started stealing trucks with ten 
lyres. Not only this, they also started extorting ransom 
amount for the same. Hence, the Bill brought by 
Shri Chandrakant Khaire is very important. This needs to 
be given thought as to how we can attract our youths 
towards self employment. Only getting degree. 
... (Intenuptions) 

MR. CHAIRMAN: Sir, Dr. Yadav it's 4.30 p.m., now 
we have to take up another item. Hence, you can 
continue with your speech, when we will take up this 
subject again. Now we are taking up another subject. 

16.30 hnI. 

RESOLUTION RE: FORMULATION AND 
IMPLEMENTATION OF COMPREHENSIVE 
FOOD AND NUTRITION SECURITY SCHEME 

[English! 

MR. CHAIRMAN: Now, we will take up Item No. 51. 
But before we start discussion on the Resolution moved 
by Shri Naveen Jindal, I am to inform the hon. Members 
that two hours were allotted for discussion on the 
Resolution moved by Shri Naveen Jindal. Nearly, one 
hour and 55 minutes have already been taken for 
disCussion on this Resolution, thus almost exhausting the 
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time allotted for it. I find that 16 more Members want to 
take part in the discussion on this Resolution. Therefore, 
the time for this Resolution has to be extended. Is It the 
pleasure of the House to extend the time for it by one 
more hour? 

SEVERAL HON. MEMBERS: Yes, Sir. 

MR. CHAIRMAN: All right, the time is extended by 
one more hour for it. 

Now, Shri Kiren Rijiju to speak on this Issue. 

SHRI KIREN RIJIJU (Arunachal West): Thank you, 
Mr. Chairman, Sir. I rise here to support the Resolution 
moved by my colleague Shri Naveen Jindal that: 

"This House resolves that the Government should 
formulate and implement a comprehensive food and 
nutrition security scheme aiming at total eradication 
of hunger from the country.· 

The food security is the amalgam of food availability, 
dlstriJution and acceasibiIity Issues. I really congratulate 
my colleague Shri Naveen Jindal for bringing this very 
important Resolution, and I hope that every Member of 
this House - including my Communist friends and 
everybody else-supports it. I also request the 
Govemment to come forward with a comprehensive policy 
to adopt this Resolution. 

[Ttanslstion] 

Sir allow me to give the picture of the whole country. 
I would like to give a picture of the country. South-East-
Asia and SublSahara countries are the worst affected 
countries in the world with regard to poverty and 
starvation. This is a matter of grief that our region falls 
in this only. NearJy 60-65 per cent population of South 
East Asia is below poverty line. India falls in it. Hence, 
we need to give it a serious thought. 

Mr. Chairman, Sir, nearly 30-35 per cent population 
of India are unable to have two square meals. NDA's 
Prime Minister Shri Atal Behan Vajpayee had started 
targeted PDS and we were hoping that everyone will be 
provided foodgrains and no one wiD have to sleep empty 
stomach. Even today, we find that there is no change in 
the position. If you look at the records for the year 2001 
to 2003. you will find that though. percentage has 
decreased but the number of BPL families has increased. 
This is creating a big problem to us. In 1997. a food 

summit was organized In Rome in which it was stated 
that by the year 2015, starvation will be reduced to half 
of its number, but if we look at the figul'8ll after 10 
years, we find that total starvation which was 823 million 
in 1991-92 is only 820 million today. h has decreased by 
three mUtion only. It means that all our claims and steps 
taken, are not in the right direction. What is the policy of 
the Government of India in this regard? Minister of 
Consumer Affairs, Food and Public Distribution is also 
sitting here. We need to think it seriOusly as to where 
exactly we failed. I would like to talk in terms of the 
developing nations, about how China and Vietnam dealt 
with starvation. It has not been completely eradicated but 
has substantially decreased but why are we unable to do 
so. We need to see this simple aspect. On one hand, 
we need to rectify the PDS so that foodgrains do not get 
rotten in godowns and people should not die of hunger. 
On the other hand, we need to look at how to increase 
production. If we analyse China and Vietnam or Brazil 
and Peru, we find that there has been much increase in 
production by the small farmers. This has helped a lot in 
eradicating starvation. But this did not happen in our 
country. For the last four-five years our production is static 
at the same level. We need to look for ways to increase 
our production and to make it reach from fl8lds to houses. 
Farmers should get right prices for foodgralns so that 
they do not have to coummit suicides and at the same 
time, this foodgrain should reach the needy people. I feel 
that our programme for this purpose are not fully 
successful. Government of India have many programmes. 
There are several schemes for children under the ICDS, 
there is Sampooma Gramin SWarojgar Yojna, Programmes 
for drought prone areas, Annapooma Yojna and Aotyodaya 
Yojna. There are so many programmes, but I do not 
think that people are getting much benefit from these 
programmes. An integrated approach is required to bring 
these schemes under one law. You should enact a Jaw 
through this resolution. You can go through the report of 
the U.N., it has also mentioned about the fundamental 
rights and the Issues to be brought therein. It has 
mentioned:-

[EngfisII] 

"Right to balanced diet. clean drinking water, 
environmental, sanitary, primarY healthcare and 
primary education.· 

. [Translation] 

We should include an these things in the Fundamental 
Rights. This matter will not be solved by running only 
one programme separately. 
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Even today, if you visit villages of our country you 
will not see any direct benefit of the policies being 
formulated by us in the House. Honourable Speaker, Sir, 
you yourself belong to that area. You are very senior 
Member and sitting in the chair. You can understand that 
36-38 per cent people of our country do not get proper 
food even after 60 years of Independence. When we talk 
aobut progress what is the meaning of progress? Mani 
Shankar Aiyar is a Union Minster. I support his views 
about G.D.P. All the members of opposition agree that a 
common man does not get the benefit of growth registered 
in G.D.P. But the Prime Minister has not made it clear 
thai who Is right Man! Shankatji or Chidambararnji. I agree 
with Mani Shankarji that 9.2% growth rate of G.D.P. has 
no meaning. This growth has no meaning until its benefit 
reaches upto the common people of villliges and there is 
equitable growth. Therefore, I believe that when we look 
at the remote areas, we can see that India is far behind. 
While sitting In Murnbai and Delhi, we can claim that 
India Is making progress but growth has no meaning 
until rural areas of India are developed 

[English} 

"Food Insecurity Is the greatest threat to humanity.· 

{Tnms/slion} 

Starvation and unemployment are the two biggest 
i8sues. After air. and wQir, food is the life of the people, 
if we do not understand it, then all these pogramrnes we 
are talklog about will yield no result. 

Mr. Chairman, Sir, I would like to quote an example 
here that farmers in our North-east areas grow bamboo 
flowers but lakhs and crores of rats eat and destroy it, 
whether It is in the field or in the godawn. These people 
have no food security ? I raised this issue in the House 
but the Government have not formulated any 
comprehensive programme for it so far. We have to walk 
for 6 to 7. days for reaching some areas over there. In 
$011\8 areas helicopters are sent and men and food are 
dropped there. Food is supplied according to the 
population of that area. The goods are taken to remote 
areas through L.M. and helicopters also take goods 
through It but when weather is not clear, helicopters can 
not go there. In such circumstances, how can we deliver 
food to our army personnel, employees and the people 
of viUages? It is a matter of buffer stock related to public 
distribution system. • •• (lnlrlrrupIions) 

MR. CHAIRMAN: Rijijuji. Your speech is very good 
but we have to accommodate 16 other members also 
and only one hour is there so please be brief. 

SHRI LAKSHMAN SINGH (Rajgarh): Sir, it is a maHer 
of North Eastem States . ... (lntsnvpl/OI7$) 

{English} . 
MR. CHAIRMAN: He has already taken ten minutes~ 

SHRI LAKSHMAN SINGH: He is making a very 
important point. Please give him more time. 

MR. CHAIRMAN: I have only requested him. We 
have to accommodate Other Members also. 

{Ttanslation} 

SHRI KIREN RIJIJU: Mr. Chairman, Sir, as there is 
limited time, so I would conclude within two-three minutes. 
My last point is that now we are talking about climatic 
change and global wanning. Now-a-days. the Chief Minister 
of Rajasthan has to visit this area for relief package for 
flood and the Chief Minister of Assam visits this place in 
regard to drought. Weather conditions have changed now. 
Whether the ~vemrnent is preperd for that? 

It does not seem to me that the Govemment is 
prepared to face the hovering danger and the likely losses 
to be incurred by India in near future due to global 
warming and climatic change. We are netiher prepared 
to tacIde the present problems nor ready to face the 
challenges in future. I, therefore, urge upon the 
Govemment to formulate different strategies for the flood-
prone and drought-prone areas. No one should die of 
starvation during this emergency situation and there should 
be an effective mechanism to get food to the people 
trapped in such a situation. The Government should 
prepare such a comprehensive programme. 

Mr. Chairman, Sir, you have given me less time to 
speak, hence, I am going to conclude. Lastly, I would 
like to thank my friend Shri Naveen Jindal and wish that 
such industrialists are elected to the House again and 
again. There are so many industrialists in India but very 
few of them give their time to Lok Sabha. Hence, we 
need industrialists like Shri Naveen Jindal. He has brought 
forward a very important resolution in the House and I 
hope that aU the hon'ble Members wUI Bupport him. 
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With these words, I, suppot'ting this reaoIution, convey 
my thanks to him. 

[English] 

SHRI S.K. KHARVENTHAN (Palani): Thank you, Mr. 
Chairman, Sir, for giving me an opportunity to participate 
in this discussion. 

Hon. Member Shri Naveen Jindal move.d this 
Resolution for implementing a comprehensive' food and 
nutrition security scheme aiming at total eradication of 
hunger from the country. This learned and young Member 
is one of the famous Industrialists In the country. About 
one lakh people are wolt<ing under him. I appreciate his 
thinking about the weHare of the poor people living in 
this country. I congratulate him for moving this Resolution 
and I support It. 

FIJ'St of aU, I want to mention certain facts about our 
great country. Our country, ancient India, covers an area 
01 32,87,263 km. from Kanyakumari to Himalayas; it is 
the tenth industrialized country in the woricl; 7th largest 
country in the wortd with a length of 3,214 km from 
north to south and 2,933 km. from east to west. The 
total length of coastal line is 7,516.6. km. Indian rivera 
are classified into four groupe-4limalayan. rivers, Deccan 
rivers, coastal rivers and rivers of the inland drainage 
basin. In the case of population, as on 1.3.2001, there 
were 532.1 million males; 496.4 million famalea, totaJing 
1028 milion; now, it is 110 crore. 

Our learned friend has moved this. important 
Resolution about food security. H we go back to 5,000 
years, at that time, men' were hunting animals for food; 
women were &electing plants. for cultivation. Even now, in 
Arunachal Pradesh. there is one place called Along; there 
is a Donyi-Polo Temple, where we can see tfle'IportraIt of 
a woman credited with introduction of rice Into cultivation. 
That was the history 5000 years ago. 

Now, during Independence period and during pre-
Independence period, we were in a position to purchase 
food grains from foreign countries. Now, the situation has 
changed totally. Agriculture is the mainstay of Indian 
economy. Agriculture contributes to 22 per cent of GOP; 
about 65-70 per cent of the population is dependent on 
agriculture. Production of oilseeds in 200EH>7 reached 
2.34 metric tonnes; cotton alone contributed to 18.93 
milflOn bales each containing 170 kg. Production. of jute 
and masta reached 10.83 million bales, each containing 

180 kg. Sugaroane productIOn touched 273.16 metric 
tonnes; rice production touched 89-99 metric tonn .. ; 
wheal production reached 71.54 metric tonnes. Coarse 
and cereal reached 34.67 metric tannes. 

In the case of land utilization, in the year 1950-51, 
in agriculture, it was l,187.51akh hecla .... ; In 2003-04, 
it was 1,409.6 lakh hectares. Food aecurIty and nutritious 
food depends on the success of agriculture In 1his country. 
Highest wheat production was in the year 1999-2000, 
when we hed 76.7 metric tonne. Now, food production is 
in crossroads. There are 80 many reasons for this. Unless 
we improve the food production, the. problem of food 
security will not be solved. 

One main reason for this is floods in the northem 
region and drought in the southern region; moreover, 
farmers are not able to get good seeds; fanners are not 
able to get unadulterated fertilizer, free electricity. etc. H 
you see the example of Tamil Nadu, from 1989, farmers 
are enjoying free electricity and they are able to produce 
very good variety of paddy. gram, etc. Furthermore, I 
want to emphasize one point. 

Fanners are using free electricity. not lor their own 
purposes, but for the purpose of country. They are 
producing wheat and rice for the consumption of 110 
crore population of this country. The' whofe population is 
living on the Wheat and rice procluOed by the fanners of 
this country. When they apply fer eleQrIcIty connection 
with 1he State Electricity Boards, they have to WIiIt at 
least for 8-10 years. But thole who are able to pay 
Rs. 50,OOO-Rs. 1,00,000, they are able to get the 
connection within 3-5 days. This Is the situation. All the 
State. Governments should be directed to give electricity 
COM8CIion within 24 hours to the farmers, when they 
apply. The ground water level Is going doWn every year. 
So, fanners are not able to get water for irrigation 
pUrpose8. this problem should be 80lved and water 
8hou1d be made available to them. 

I would like to now mentioh about the diseases. We 
should control diae.... Uke TB, MilIaria, AIDS, Cancer, 
blindness, Leprosy and Mental Disorder. the Ministry Of 
Health and FamHy Welfare, Govemment of Indla,has 
taken a number of steps. I would p811icularly mention 
about the AIDS. In the year 2008, throughout the world 
people living with HIV AIDS are 39.5 mIlIkin, out of which 
Adutta are 37.2 miRlon, women are 17.7 million, chIIdreil 
are 2.3 million and newly infected people are 4.3 million. 
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Death due to AIDS in 2006 alone was 2.9 million. In 
India nearly 5.7 million people are living with AIDS out of 
which 5.2. million are adults between the age group of 
15-49. In India leprosy patients are 1.49 lakh. Polio cases 
detected in 2006 alone were 672. Every year 2 million 
new Ttlberculosis cases are detected In this country. Total 
cancer patients in this country are 8,50,000 and out of 
this, cervical cancer patients are 1,40,000, breast cancer 
patients are 80,000 and oral cancer patients are 17,000. 

Also, since we are not able to give nutritious food to 
the pregnant women, most of the children are affected in 
the womb Itself. For helping the pregnant women, Tamil 
NacIu Government introduced a scheme called 'Magapperu 
Udhavl Thittam' scheme. All the pregnant ladies are 
entitled to get during the last six months of their 
pregnancy As. 1000 per month. The State Government 
is providing funds for this scheme to get healthy children. 
In this country 214 million people are under-nourished, 
40 million people are exposed to natural disorders and 
50 per cent of children, mostly. tribal in rural areas, are 
undemourished. Sir, 23 per cent of the children have low 
birth weight and 60 out of 1000 die before the age of 
one year. Most of the children are affected with anemia. 
under-weight and micro-nutrient deficiencies. 

Way back. in the year 1954. our late Leader Kamraj 
was travelling in the Northern Tamil Nadu on April 14, 
1954. In the streets. he saw the children and asked why 
they did not go to school and were in the garden. The 
children told him that they were not able to get food. 
Immediately he announced Free Noon Meal Scheme. That 
was implemented throughout the country for the welfare 
of the children. 

In 1954 this was the situation and after 60 years we 
are exporting the food grains though our people are living 
below poverty 6ne. The Govemment decides the poverty 
line. As mentioned by my colleague, 60 per cent of the 
population in this country lives below poverty line. Those 
who consume less than 2400 calories per day in rural 
areas and 2100 calories in urban areas are supposed to 
be living below poverty line. Combining both, those who 
consume 2250 calories per day are considered to be 
living below poverty line. 

Income of an individual per month in rural area is 
As. 368 and in urban area it is Rs. 559. Elimination of 
hunger is the first requisite for eradication of poverty. 
Right to adequate food and clean drinking water should 

be regarded as basic human right. In most of the vHlages, 
the Government has to take steps to provide potable 
good water for the public. Due to water alone people are 
affected with a number of diseases like cancer. Good 
food and good water should be given to all the poor 
people of this country. Mahatma Gandhi advocated 
Antyodaya and Vinoba Bhave advocated 'Sarvodaya'. We 
have to work for implementing these schemes. I support 
this Aesolution and thank our young leader Shri Naveen 
Jindal bringing this Resolution. I also thank you for giving 
me this opportunity. 

SHAI B. MAHTAB (Cuttack): Sir, I thank you for giving 
me this opportunity at this late hour of the day to discuss 
about the Resolution which has been moved by our friend 
Mr. Naveen Jindal. As has been expressed earlier, one 
is really surprised that Mr. Jindal, an hon. Member of 
this House has taken interest in nutrition and food security 
a subject other than his avocation for National Flag, he 
very heartily involves himself with passion. He belongs to 
the Treasury Benches yet as a Member of this House, 
he has moved this Resolution and the resolve is that the 
Government should formulate and implement a 
comprehensive food and nutrition security scheme aiming 
at total eradication of hunger from the country. The 
Minister for Food is here. It would have been better if 
the Minister for Women and Child Welfare was also 
present to participate in this discussion. It would be better 
if. in future, she could participate in the deliberation 
relating to nutrition and food security because ICDS plays 
a major role in providing nutrition and food security to 
the children and women who are the most affected 
population of this country. 

What is the position in our country? We should pose 
this question to ourselves and not only to the Government. 
We should think about that. India accounts for 57 miUion 
of the world'S 146 million malnourished children. India 
has the same report of malnutrition as Ethiopia which is 
47 per cent and Nepal and Bangladesh have 48 per 
cent. This is in stark contrast with Thailand which has 
18 per cent, Afghanistan which has 39 per cent and 
China which has 8 per cent-I hope the comrades are 
hearing thi&-8ccording to the United Nations Children 
Fund report. Of course, at times, these statistics are 
alarming and also mind boggling. 

The United Nations has set up the Millennium 
Development Goal to which all member countries have 
been signatories. The rate of progress at which our 
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country is moving, It is very doubtful whether the 
Millennium Development Goal wiH at all be achieved. The 
intention of Millennium Development Goal was to halve 
child hunger by 2015. But I have my doubts whether it 
can be achieved by 2015. A report, named Progress for 
Children. A report Card of Nutrition 2006 states that it 
will not be achieved even by 2025. When this is the 
situation, then I would like to understand from the Minister 
concemed what the Govemment is thinking to do. Do 
you have any road map? What steps have you taken to 
address this problem? 

16.59 hrs. 

[SHRI GIRIOHAR GAMANG in the Chair} 

The proportion of under weight children In developing 
countries has declined only slightly in the past 15 years 
falling just by five percentage points since 1990. One in 
four children under five in developing countries is under 
weight which is 27 per cent of 146 million people. 

17.00 hrs. 

The most alarming thing is nearly half of them live 
in India. Bangladesh and Pakistan accounting for the 
death of 5.6 minion children under fIVe, every year. If 
simple health intervention along with correct feeding 
practices were universally applied each year, then the 
death of six lakhs under five children could have been 
averted in India alone. Such is the alarming situation. I 
hope the mover of this Resolution also thought it fit to 
bring this Resolution realizing how alarming the situation 
is in our country. 

It is also said that one out of three adult women is 
underweight and, therefore, at risk of giving birth to low 
weight babies. Severe malnutrition is more frequent 
amongst girls that is, 19 per cent than boys which is 
16.9 per cent. While most infants in In<faa are initiaUy 
breast fed only 37 children are exclusively breast fed for 
four months. Malnutrition rates amongst children up to 
three years vary greatly across States. In Madhya Pradesh 
it is 55.1 per cent; in Bihar it is 54.9 per cent; in Orissa 
it is 54.4 per cent; in Uttar Pradesh it is 51.7 per cent; 
in Rajasthan it is SO.6 per cent; in Goa it is 28.6 per 
cent. There is an alarming fall. In Kerala it is 26.9 per 
cent. This report also suggests that half of all children in 
India under three years of age are underweight. A quarter 

of all children are bom with low weight. Three quarters 
of underweight children and half of adult women are 
anemic. What is the Government doing to improve upon 
the situation? Does it have any plan on war footing? 

Malnutrition is not only about hunger but also because 
of early marriage and consequently earfy motherhood and 
also lack of sanitation. I would say, insufficient quantity 
of food is less to blame for a child's under-nutrition, than 
poor food quality and safety and women's low social 
status. My suggestion is that malnutrition can be reduced 
only by ensuring that new boms are given cholesterol. 
Infants are exclusively breast fed for six months and 
adequate supplementary foods are given three to five 
times a day after that. Children should be brought to 
health centres for immunization and nutrient 
supplementation. There is also a need now to propagate 
awareness on nutrition literacy. Integrated child 
development schemes should take up this job to create 
awareness. There is ignorance even amongst the literate 
people about nutrition. There is need to avoid junk food 
and go In for traditional dietary habits. Therefore, people 
should be made to accept the message of nutrition. 
Nutrition education can become a critical tool for a healthy 
generation. 

Water, food, safety in diet for health are the rudiments 
of nutrition. Recently, economist Amartya Sen has released 
a report titled, "Focus on children under six" in which he 
has clearly stated that population of underweight children 
is not coming clown in our country. Immunization efforts 
have not reached everyone and several health problems 
remain. This is a great failure and Is a matter of national 
shame and sits uneasily with India's nine per cent growth 
story. 

Such a failure in taking care of the wellbeing of the 
children and the nation's failure is not only morally 
untenable but also a major handicap in our progress. 
Very recently, our hon. Prime Minister, Dr. Manmohan 
Singh, has stressed that the benefits of growth should 
reach all. Suffering children are the most distressing 
aspect of the failure to ensure the broad spread of growth. 
All the concerned Departments should make a concerted 
effort at changing the ground realities. 

The first step towards amelioration is alway! an 
acknowledgement of the severity of the problem. The 
Deputy Chairman of the Planning Commission, 
Dr. Ahluwalia has admitted that the much talked of ICDS 
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Is not doing well across the country. More money is 
required and there Is no doubt about it. But do we have 
the pereoMel? Are they equipped with knowledge and 
akiD? I would str888 that implementation is the key for 
success. The State Governments have been lax in this 
regard. There is no doubt about it. They have the 
tendency to pass on the buck. Does this mean that the 
Union Goverrvnent should take up the cudgels? Whom 
does it help? If there is any lacuna in terms of facilities, 
training and manpower at the States' level, the Centre 
should go beyond funding and increase its involvement. 
More commitment is required. 

Now, I come to my State, Orissa. Orissa sits over a 
vast reserve of mineral wealth, holds dense forest 
reserves and possesses a long productive coast. Yet, 57 
per cent of the population suffer from chronic energy 
deficiency. It Isa measure of chronic and severe under-
nutrition and malnutrition. 

Human Development Report, 2004 is regarding a 
study brought out by the Orissa Government with the 
support of the PIBMing Commission of India and the 
United Nations Development Programme puts the State 
In the category of 'severely food insecure' regions. 

The present state of affairs has been attributed to 
the presence of a wlnerable rural population with poor 
livelihood access and susceptible to disasters. These are 
the three reasons which they have mentioned. 

Ironically, prosperous States like Gujarat and Kerala 
have seen a rise in the number of malnourished chndren, 
at the same time. You see one example in the case of 
Orissa and another in the so-called prosperous States 
like Kerala and Gujarat. The number of malnourished 
children is rising. Both States saw an increase of 2 per 
cent between 1991-2000. Other States did worse. Madhya 
Pradesh, for instance, registered a rise from 54 per cent 
in 1991 to 60 per cent in 2001. 

Another indicator of the poor state of affairs is the 
high Infant mortality rate where India is bettered by 
Pakistan, China, Brazil and even Nigeria. The all-India 
average Is 58 infant deaths for every 1000 live births 
and in States like UP, the number is 73, Rajasthan's 
position is 65, Arunachal Pradesh is at 61 and Gujarat is 
at the top of the list with SO. 

I come to another aspect about which my 
predecessor has spoken and that is about hunger. The 

most important issue of this Resolution is hunger. Which 
is the most dreaded disease today? If this question is 
posed not only in this House but outside also, then what 
will be the answer? 

Do you think that it is cancer or AIDS? The answer 
is "No." Endless debates can go on. but by aU accounts 
hunger in its different manifestations is the biggest killer 
of all. The United Nations Report on Hunger states that 
854 minions out of the world's 6.55 billion people are 
hungry, under nourished, malnourished or starving. That 
is more than the combined population of the United States 
of America, Canada and the European Union. Most of 
them, about 820 millions, live in developing world; 
25 millions live in trans-national countries; and nine 
millions live in industrialized countries. 

What is the cause of hunger today? It is not the 
shortage of food. Billions remain hungry because of 
poverty, distribution and consumption pattem, which the 
hon. Minister, I hope, will attempt to address. 

The situation is aggravated by politics. The statistics 
show that India's under nourished population is 221 
millions; Sub-Saharan Africa's under nourished population 
is 203.SO millions; and China's, which comes third, under 
nourished population is 142.10 millions. 

Geography of hunger has a direct bearing on the 
geography of diseases. Hungry are not those who 
experience famine and starvation. Just because we have 
a 'ree 01 famine" like situation today, it does not mean 
that we have solved hunger problem, for endemic under 
nutrition and malnutrition render people weak and makes 
them susceptible to not only diseases but also to 
conditions that stunt mental and physical growth. 

World Health Organisation says that hunger and mal 
nutrition are the number one risk to global health and kill 
more people than AIDS, Malaria and. TB combined. Silent 
hunger is a covert cause of death, that remains virtually 
undetected and unaddressed as attention is appropriated 
by diseases that are symptoms of deeper malaise. 
Mr. Chairman, who can understand this better than' you? 
You have seen hunger, the silent hunger. I need not 
explain it in more details. 

The Union Minister of Agriculture, your senior. 
Shri Sharad Pawar was quoted in The Economic Times 
on 9th November, 2006 as saying: 
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-If we take today's level, a situation will emerge by 
2020 where India wiD be a major importer: 

Why did he say this? He was addressing the 
Economic Editors during that period. It has come out In 
The Economic Tim8$. This was said in the month of 
November. Now, we are in May, five months hence. What 
measures is the Government taking to meet this sIluaIion? 
Do we have any strategy in place? 

My suggestion is, prepare an Action Plan and target 
fifty per cent of the area under wheat and paddy for 
enhancing the productivity; and identify specific districts. 
There is a need for paradigm shift in paddy production 
also. The tragedy today is, thirty years since India 
achieved food security, the country is nowhere near 
attaining nutritional security for millions of its people. 

Dr. M.S. Swami nathan has come out with four 
volumes on our farm and farmers. He has stated that: 

There is a vast untapped production reservoir 
available in Bihar, Orissa, Eastern UP, West Bengal and 
Assam even with technologies on the shelf. 

We have the technology, but still it is not being 
utilized. 

Time has come to verify our commitment to 
sustainable food security and sovereignty with home grown 
food. 

The universal definition of food security is-"ood 
security is obtained when food is available to all persons 
at all times with adequate access to food and that meets 
cultural tastes and preferences . ... (Intenvptions) 

MR. CHAIRMAN: Please conclude. There are other 
Members who would like to speak. 

SHRI B. MAHTAB: This is a subject which is very 
close to my heart though the Resolution has been moved 
by Shri Naveen Jindal. r would like to know the opinion 
of the mover of the Resolution. What does he think? I 
would like to know about it when he will be replying after 
the discussion. My view is that this is not imperfect. When 
India attained food self-sufficiency 35 years ago, why is 
it that 35 per cent of our population remains food 
insecure? We all know low incomes and high food prices 
prevent individual food security. The poverty iine is based 

on the access of a household to food grains. What is 
important to realize is that India's food security prospects 
are now tied up with overs" policies for growth, trade 
and poverty elimination. Through decentralization and 
empowerment of the poor, GramPanchayats are to play 
a pivotal role to check starvation death. Orissa has 
implemented a scheme, where Sarpanch is empowered 
to provide seven days ration to a starving family Instantty 
free of cost and get It embossed from the Collector! 
District Magistrate. 

Now starvation deaths, famines are not going to 
happen, but malnutrition is a problem which needs urgent 
attention. 

Now Mid-Day Meal is doing a yeoman's service toa 
larger section of the country. Today· more commitment Is 
required for the up/iftment of the poor, the under 
privileged. No progress can be truly meanlngfut unless it 
is reflected in the smiles of the poorest of our children. 

I conclude my speech by quoting Mr. Winston 
Churchill. He had said many decades ago: 

"TheN is no finer Investment for any community than 
putting milk into babies." 

remembered this line when I went to Mexico some 
seven years back with a Partlamentary Delegation Into 
the rural Mexican villages. They were speaking about us 
how milch cows were being provided to the impoverished 
families. I think a specific plan is necessary from the 
Government side to provide milch cows because it 
provides adequate nutritious food to the babies. 

fTnmsletlonJ 

PROF. RASA SINGH RAWAT (Ajmer): Sir, it is said 
that-Maya Se Maya Mile, Karkar Lambe Haath, Tulsi 
Hai Garib Ki Puchhey Nahin Kol eaar. I would like to 
congratulate the I hon'ble Member of Parliament 
Shri Naveen Jindal for showing his sensitiveness towards 
the poor that he has moved a resolution regarding 
Comprehensive Food and Nutrition &lcurlty Scheme in 
the House. He has written that this House resolve that 
the Government will formulate and implement a 
Comprehensive Food and Nutrition Security Scheme to 
remove starvation from the country. I strongly support his 
sentiments and hope that the traditional saying of our 
country-'Bubhukahita Kim Na Karoti Papam', which 
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means that a hungry person: can commit any sort of 
crime, is remembered. On account of this our philosophers 
said that 'Kshudharthe Bhojnam Tatha' which means that 
the most pious act is to feed the hungry person. The 
most pious act is to provide food and water to the hungry 
and the thirsty. No act is greater than that of providing 
food to the hungry person and removing poverty of the 
poor. It is like rain in the desert. Keeping in view the 
said concept, I support the resolution of Shri Naveen 
Jindal. 

Sir, it is a reaJitythat 'Roti Kapda Aur Makaan, Aaj 
Maang Raha Hai Hindustan. Same situation prevails 
everywhere even after 60 years of Independence. It is 
said that the number of millionaires and billionaires is 
Increasing in our country but the rich are becoming richer 
and the poor are becoming poorer and the gap between 
these two is wiCtening. As a result-

·Shwanon Ko Milta Dudh, Bhukhe Balak Akulatein 
Hain. 

Maa Ki Chhati Se Chipak, Sisak-Sisak Reh Jatein 
Hain". 

On one hand, there are rich people who don't know 
how to spend the money and on the other hand, there 
are poor people who live under the sky and are bound 
to consider earth as their bed and the sky as the bed 
sheet, and they are forced to suppress their hunger due 
to non-availability of food. A poet has written-Shwanon 
Ko Milta Dudh (Dogs get the milk). Dogs of rich persons 
travel in cars and get milk to drink. On the contrary, 
children of the poor face starvation. Their mother don't 
get nutritional food, hence they are unable to feed their 
children. As a result of this, the children remain hungry 
and thus, both the mother and the child remain 
ma/nutritioned. Due to this some of them suffer from liver 
problem, abdomen problem, eye problem and hearing 
problem etc. The child grows up with such health 
problems. 

Sir, Subhadra Kumari Chauhan has written about 
chItdhood-

"Maine Hasna Seekh Liya Hai, Main Nahin Janati 
Rona, Pal Pal Barsa Karta, Mere Jeevan Meln Sona". 

We can compare the childhood of the children 
belonging to the different strata of poverty. Why such a 
situation is prevailing after 60 year of Independence? 

Green Revolution took place and we became self reliant 
in respect of food-grains. We have to be grateful to the 
farmers and our true leaders. America had discontinued 
to provide wheat to India after the 1965 war, then Shri 
LaI Bahadur Shashtri by giving the slogan "Jai Jawan, 
Jai Kisan" encouraged the farmers as well as. the rich 
people to make the country seH-reliant in respect of food-
grains by sowing wheat in the vacant land. People 
responded to his appeal and the country became self-
reliant in respect of food-grains and thereafter the Green 
Revolution and the White Revolution followed. But today, 
under the regime of the UPA govemment we are again 
forced to import wheat. Wheat, rice and sugar are being 
imported from abroad. Why such a situation has arisen? 
Under the regime of the NDA govemment, godowns were 
full of wheat and famine affected States of the country 
used to be provided wheat open heartedly, but today the 
god owns are lying empty and the government are 
formulating such laws under which foreign companies are 
purchasing wheat from Haryana and Punjab and the 
Govemment agencies are helpless. Nobody approaches 
the farmers to sell their wheat and godowns are lying 
empty. On one hand, prices are sky rocketing and on 
the other hand, due to the coming up of SEZs, agricultural 
land is reducing and the population is Increasing as a 
result of which there is an imblance in the country. It is 
said about India that-

[English! 

India is a country of plenty, but still the people of 
India are poor. 

[Translation! 

India is a country of plenty, but still the people of 
India are poor. Once India was called ·Sone Ki Chidiya-. 
·Hum Kya The, Kya Ho Gaye, Kya Abhi Honge, Aao 
Milkar Vichaarein Desh Ki Samasyein Sabhi". Once we 
were called "Sone Ki Chidiya'. 'Arun Ve Madhurnay Desh 
Hamara, Jahan Phunche Anjaan Skshitij Ko Milta Ek 
Sahara'. People from across the world used to visit India. 
They would take wealth of the country, but, today the 
country at large is facing the problem of starvation. 
Children, mother and sisters are suffering from malnutrition 
due to which various diseases are prevailing here. As 
per the report of the WHO, out of a total population of 
700 crore of the world, 85 crore people are deprived and 
facing starvation and out of these 85 crore people, more 
than 22 crore people are living in India, out of which 20 
lakh children are rnalnutrioned. They succumb to death 
without any substantial cause. 54% women fall prey to 
various deseases due to malnutrition and starvation. Who 
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is responsible for such a pitiable condition? If I portray 
the real picture-"Tuldhar-Udhar Ki Baatein Na kat, Ye 
Data Kaafila Kyon L..uta, Mujhe Rahjanl Se Gurej NBhin, 
Sawel Teri Rehbari Ka Har. We beat' about the bushes 
but we should made it clear as to why such a situation 
has arisen and who Is r8sp0nsible for that? The party, 
which ruled the country for around 60 years, must 
introspect. The Congress party should introspect. They 
had powerful leaders like Jawahar1alji, Indiraji. They were 
powerful in an respects and had the support of the 
country, still such a situation has arisen, there must be 
a problem in the policy making due to which such a 
situation has cropped up. 

Vajpayeeji who was leading the NDA government 
called a conference on 24th April, 2001 which was 
attended by people like Swaminathanji 

/English] 

Insecurity of food, food security, 

{Tnmslalion] 

He said about. ... (/nItJITUptions) 

/Englishj 

MR. CHAIRMAN: Hon. Members, the extended time 
for the discussion is over. Still 1 have a list of four more 
hon. Members who want to speak on this Resolution. If 
the House agrees, the time for the discussion on this 
Resolution may be extended by one more hour. 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: The time is extended. Prof. Rasa 
Singh Rawat, you may continue now. 

{TnmsIaIion] 

PROF. RASA SINGH RAWAT: I was quoting 
Vajpayee's speech. 

/Eng/ish} 

"The second miSSion for a hunger-free India needs 
the cooperative efforts of the Central and Sate 
Governments.-

{Transla/ion] 

Be it the Union Government or the State 
Governments. 

/English] 

Local self government bodies, non-governmental 
organisations, international agencies and all should make 
concerted efforts. 

{TnmsIaIion] 

In our country, we must cats for our neighbours. It 
Is the duty of the fellow countryment that no one dies of 
hunger. 

We will have to inculcate humanitarian values in our 
citizens. Alongwith it, we need to check the ever 
increasing population because it Is one of the major 
reasons of aH the malaise. In our country, production Is 
increasing arithmetically but the population Is increasing 
geometrically. How will balance be attained? Nobody 
states the plain facts with a fear of incurring the 
displeasure of the public. We have greed for votes and 
as a result we are doing nothing to control the population. 
I would like to remind you all about the Indira regime 
during emergency and the steps initiated by her to control 
population. We need to take such steps to control 
population. China has been able to control its increasing 
population and here nobody is doing anything. Only those 
families, be it the BPL or the APL families, ought to be 
allowed to avail government tacllities, which are 
contributing in population control or whose children are 
not beyond the fixed number. Then onty population can 
be controlled, otherwise it will continue to grow manifold. 
This way, every month a new Australa is being produced 
here. 

Everyone's cooperation is required in this regard. 

[English] 

All our citizens can indeed manage hunger free 
country. 

{Transl8lionj 

In a short time we can eradicate hunger from the 
country. Let us resolve today. we should resolve today. 

[English] 

To make this mission substantially successful by 2007, 
which will mark the 60th anniversary of our independence 

{Translation] 

It was stated by them in 2001 and six years. time 
was demanded for this. Today, we should take this 
resolution and take it on as a mission. The world has 
three kinds of people-Missionary, Mercenary and 
Machinery. Missionaries have a mlsaion which they attain 
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inspite of all hurdles and problems. For them their mission 
is their priority. The second kind of people are 
mercenaries, they work for money offered to them and 
apart from that they would not do anything. The third 
kind of people 818 machinery. If button is pressed machine 
will work, and If It is stopped, they wiD stop too. This 
way mercenary and machinery can't do anything for the 
country. In oreler to sort out the problems of our country 
we need to become missionaries. 

{English] 

Basic approach with human dignity. 

[Translation] 

Making the human beings our priority, we need to 
look towards the issues of food security and food 
production. We need to develop a micro level action-plan 
for health education, women, and child welfare, rural, 
urban and tribal development. Though, we have got a 
National Development Council, and the ICDS, the 
Integrated Child Development Scheme, Mid-day Meal, 
Annapuma Scheme, Antodaya Scheme, Rojgar Guarantee 
Yojana, Rural unemployment eradication scheme-all 
these are good schemes, but these have not given 
de8ired results. Through the ICDS, lakhs of children have 
come to the Anganwadi centres, even pregnant women, 
young girls also go there. These Anganwadi centres are 
being run to remove illiteracy and provide food but still 
there is some mismanagement, which needs to be 
rectified. Apart from it, all those areas which have not 
been covered as as yet, should be covered, so that more 
and more children might come to schools they might feel 
inclined to join school abandoning the practic::e of dropping 
out. Mkkiay meal scheme Is a good scheme, different 
kinds of meals 818 served under the scheme Uke sweet 
rice, lassi and sweet fruits. The Govemment have made 
a rule that foodgrains are kept with the sarpanch for the 
families with no eaming member, old persons above the 
age of 65 and physically challenged persons so that they 
do not die of hunger and can get wheat every month, 
according to their need. Apart from that, other provis~ns 
have also been made, but these are not ·belng 
implemented properly. Hence we all need to work together 
to eradicate hunger from the country. We need to 
implement a comprehensive food and nutrition security 
scheme. Hence we need to adopt measures to save our 
crops from rodents and birds and save our crops from 
getting spoiled for want of buyers. We need to look at all 
aspects. For this purpose, there is only one way 
·Udyamen hi karyanl sldhyanti na cha Manora.thyh. 
Nothing can be achieved by thinking only. Only sincere 
efforts bring in desired results. 

{English] 

Where there is a will, there is a way. 

-
IT rans/ation] 

If all the people of our country, all the leaders cutting 
across party lines accord priority to national interests and 
resolve to remove poverty and starvation from the country, 
then we can definitely attain this target. With this, I thank 
Sh. Jindal. 

With these words, I thank you that you gave me the 
opportunity to speGk. 

{English] 

SHRI FRANCIS FANTHOME (Nominated): Hon. 
Chairman, Sir, I rise to support the Resolution moved by 
my colleague, hon. Naveen Jindal which is to formulate 
and implement a comprehensive food and nutrition security 
scheme aiming at total eradication of hunger from this 
country. 

I am happy that the hon. Minister for Food and 
Agriculture and Civil Supplies is here. The context in 
which we are discussing this matter is of great 
significance. The matter may not be of immediate impact 
in terms of the great issue that is before this country, but 
it is an issue that affects the future of this country. The 
significance, particularly, is in the context of global 
warming, of the scarcity of food that is operating globally, 
in the context of increasing population worldwide, in the 
context of desertification of our lands and encroachment 
of the agricultural land by denudation and deforestation, 
lack of irrigation facilities, lack of nutrients and vitamins 
and, perhaps, also in the context of the genome 
distribution that is gradually receding, and the bio-diversity 
which needs to be protected. It is in this wholistic context 
that this issue has been moved in terms of eradication 
of hunger and the provision that the nation needs and its 
children and the women require wholistic and complete 
nutrition for their health and for their growth. 

Sir, in the context of the 60 years of this Nation's 
freedom, yet more than 38 per cent of the children lack 
adequate dietary support. We continue to have infant 
mortality. Both children and women are in poor health 
and they are undemourished. It is a sad story that 60 
years after the nation's Independence, we continue to 
have the scourge of under· nourished children in our 
nation. The issue becomes all the more paradoxical or 
perhaps contradictory that on the one hand we say that 
the nation is growing and its prosperity is increasing by 
nearly 9.2 per cent on the other hand the opportunity 
that we give in terms of growth possibilities to our children 
and to our mothers is perhaps a matter that cannot be 
reconciled in these two domains as we look at it. 

I was looking at some of the material that has been 
provided, and I was surprised to read it. I would just like 
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(Shri Francis Fanthome] 
to quote very briefly. There is a newspaper report from 
Orissa. It says: 

-A tribal woman died of starvation in Deogarh on 
6th June, 2006. Her six-month-old daughter was 
admitted in hospital in a critical condition. This was 
the second starvation death in the district within two 
months," 

This is a report from Orissa. 

In Madhya Pradesh, "Six children and a woman died 
in June, 2006 because of malnutrition. The children were 
below the age of five, the woman was 22 years old. 
They belonged to the SaI1IIda tribe and lived in Patalgarh 
Village of District Sheopur." 

Sir, I also have a little quote from The Tribune of 
27 September, 2006, which says: "Four commit suicide 
due to penury and hunger." 

The TimBs of India on 25th September, 2006 reporting 
a survey on 'National Family and Health' stated, "75 per 
cent of infants suffer from malnutrition. Most of them are 
anemic." 

Sir, as I said earlier in the context of 9.2 per cent 
growth in GOP, in the context of 60 years of self-rule 
and Independence in this nation, these notes in the 
newspapers are disconcerting. And, it is in this context 
that the Resolution that is moved by the hon. Member, 
Shri Naveen Jindal gets great significance, and I know 
that all our colleagues have support~ the Resolution, 
which I also do, but I would like to mention, in particular, 
that we need to underscore the significanoe of this context 
in the way we are planning, because while right now we 
may not feel the impact it Is the future of this nation that 
is to be our focus and we would like the hon. Minister, 
who himself is an extremely sensitive person, that he 
would undoubtedly keep this in mind as to how he would 
plan in terms of the nutrients availability and the food 
security system in this country, 

To support him, I would like to quote from the 
National Common Minimum Programme (NCMP) of the 
UPA. The NCMP of the UPA, in terms of food and 
nutrition security states: 

"The UPA will work out in the next three months, a 
comprehensive medium-term strategy for food and 

Il' 

nutrition security. The objective will be to move 
towards universal food security overtime if found 
feasible." 

The same maHer goes on, and the UPA 
Government's commitment is further stated: 

. "To strengthen the Public Distribution System, 
particularly the poontst and the backward blocks of 
the country, and also involve women's and ex-
servicemen's cooperatives in this management. 
Special schemes to reach foodgrains to the most 
destitute and infirm will be launched." 

This is the promise that we gave to this nation and 
through this Parliament in terms of the Govemment we 
put together. It is a commitment, and we need to see 
that it is fulfilled not as a disIant dream, not as a pious 
intent of a possiblUty, not as a teasing iftusion that we 
give as a promise or a dream to our children, but In 
terms of realization of a reality thai we owe to the children 
and to the women of this country. 

The compassion with which we need to address this 
issue is missing, and this dIacuasIon will perhaps awaken 
the sensitivities and extend the hand to reach the most 
in need for nutrition and for food ... 

DR. CHINTA MOHAN (Tirupati): Mr. Chairman, Sir. I 
have a point of order. 

MR. CHAIRMAN: What is your point of order? 

DR. CHINTA MOHAN: Sir, there is no quorum In the 
House and it is such an important issue that we are 
discussing. I think, It may be postpOned for the next 
week. 

MR. CHAIRMAN: All right, you want to raise the Issue 
of quorum. The quorum bell is being rung ... 

MR. CHAIRMAN: This discussion wiHcontinue later. 

Hon. Member8, since there is no quorum. the House 
stands adjourned to meet on Monday, the 7th May, 2007 
at 11.00 a.m. 

17.52 hr •• 

The Lo/( SIIbh. 1htH1 adjoul17tld lill ElBWN1 01 I/NI Clock 
on Mondll~ May 7, 20071V1li8llkha 17, 1!J29 (SIIk8). 
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